RAJYA SABHA
Thursday the 10th May, 2012/2@h \aisakha,1934 (Saka)
The House met at eleven of the clock,
MR. CHAIRMAN in the chair
ORAL ANSWERS TO QUESTIONS

Promotion of Rural Tourist Sites

*481. SHRI ISHWAR SINGH: Will the Minister of TOURISM be pleased to
state:

(@ whether there has been a perceptible drop in the inflow of foreign
tourists visiting rural tourism sites in the country;

(b) if so, the details thereof;

() whether Government proposes to offer some special offers for foreign
tourists for visiting rural areas;

(d) if so, the details thereof and if not, the reasons therefor; and

(e) the steps Government proposes to promote rural sites as tourist
destinations?

THE MINISTER OFTOURISM (SHRI SUBODH KANTSAHAY): (a) to (e)A
statement is laid on th&able of the Sabha.

Statement

(@) and (b)The number of Foreigfourist Arrivals in India increased from
5.78 million in 2010 to 6.29 million in 2011, registering a growth of 8.9%. Ministry of
Tourism does not compile separate data of foreign tourists visiting rural tourism
sites.

(c) and (d) Ministry ofTourism is implementing Rurdlourism Scheme with
the main objective of showcasing rural life, art, culture and heritage in villages. The
Scheme also aims at enabling the rural population to derive socio-economic benefits
from development of tourism in rural areas.
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Under this Scheme, Central Financidbsistance (Ck) is given for
infrastructure development activities including improvement of roads, landscaping of
parks, solid waste and sewerage management facilities, and accommodation for
tourists in the village. Gk is also given for capacity building of youth, women,
artisans and for creating awareness about tourism activities.

(e) The steps taken by the Ministry @burism to promote rural tourism
include the following:-

e Facilitation in participation by artisans and craftpersons from rural
tourism areas in international and domestic tourism events;

» Facilitation in organizing familiarization tours for media persons and tour
operators to visit rural tourism areas;

* Production of TV commercials and radio jingles.
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Number of IAS Officers in the Country

*482. SHRI RAMA CHANDRA KHUNTIA: Will the PRIME MINISTER be
pleased to state:

(@ the total number of direct IndiaAdministrative Service (IAS) and
promoted IAS dicers working in the countrySatewise;
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(b) the total requirement of the different States and different departments of
the Central Government and total officers in position; and

(c) whether it is a fact that there is shortage of IAS officers in the country?

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRN. NARAYANASAMY): (a) to (c) There is an
overall shortage of IAS d€ers in the countryThe total authorized strength of 1AS
Officers in the country as on 01.01.2012 is 6154, of which 4377 officers are in
position. A Sate-wise break-up of the same showing the numbers of direct recruit
IAS Officers and the promote IAS Officers is placed at in Statentsebelow).

2. IAS Officers are borne to thet&e CadresThey however serve the
Government of India on Central Deputation. Out of the total authorized strength of
6154 IAS Oficers in the countrythe Central Deputation Reserve (CDR) is 1331
enabling the IAS Officers to serve Government of India on deputation. Of these, 675
IAS Officers are in position as on 01.04.2012.

Statement

State-wise break-up of IAS Officers in the country

S. No.  Name of Total Total IAS Officers in Position Shortage
Sate/Cadre  Authorised of the
Srength of IAS
the IAS Officers
Direct Promotees  Total
Recruits
1 2 3 4 5 6 7
1. Andhra Pradesh 376 196 88 284 R
2. AGMUT* 337 176 45 221 116
3. Assam-Meghalaya 248 156 49 205 43
4, Bihar 326 186 12 198 128
5. Chhattisgarh 178 86 33 124 54
6. Gujarat 260 156 52 208 52
7. Haryana 205 131 47 178 27
8. Himachal Pradesh 129 74 27 101 28
9. Jammu and Kashmif37 61 30 a9 46

10. Jharkhand 208 93 15 108 100
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1 2 3 4 5 6 7
11. Karnataka 299 166 53 219 80
12. Kerala 214 112 46 158 56
13. Madhya Pradesh 417 222 7 299 118
14. Maharashtra 350 208 87 295 55
15. Manipur-Tripura 207 109 28 137 70
16. Nagaland 91 37 15 52 39
17. Odisha 226 134 14 148 78
18. Punjab 221 125 36 161 60
19. Rajasthan 296 174 10 184 112
20. Sikkim 48 26 7 33 15
21. Tamil Nadu 355 196 0 286 69
22. Uttarakhand 120 67 17 &4 36
23. Uttar Pradesh 592 340 36 376 216
24. West Bengal 314 161 66 227 87

ToTAL 6154 3392 985 4377 1777

* AGMUT stands for “Arunachal-Goa-Mizoram and Uniderritories Joint Cadre of
the IAS”

SHRI RAMA CHANDRA KHUNTIA: Mr. Chairman, SirlAS ofiicers are the
top officers in the Executive for administration. Whether it is planning at the
national-level, State level or district level and whether it is implementation of all
flagship programmes of the Central Government, IAS officers play an important role.
We are living in a country where all legislations and schemes are for thebpoor
the implementation of these legislations and schemes is the worst. The total
shortage of IAS officers is 1,777 out of authorized strength of 6,154. In Uttar
Pradesh, out of 592, the shortage is 216AGMUT, out of 337, the shortagel@

MR. CHAIRMAN: Please put your question.

SHRI RAMA CHANDRA KHUNTIA: In Odisha, out of 226, the shortage is
78. 1 would like to know whether the Centre is not filling the vacant posts or the
Union Public Sende Commission is not filling the vacant posts or the State
Governments are not asking seriously to fill the vacant posts.
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SHRI'V. NARAYANASAMY: Mr. Chairman, Sjrthe total cadre strength of the
direct recruit IAS officers and the promote IAS officers is 6,154. The total number of
officers in position is 4,377, It is a fact that 1,777 posts are lying vacant. Since there
were a large number of vacancies, the Government constituted a Committee headed
by Shri B.S. Baswan, who is the Director of the Indian Institute of Public
Administration. He gave the recommendation that cadre strength for direct recruit
IAS officers should be increased to a maximum of 180. The reason being that this
being one of the premier cadres, there should not be any compromise on. quality
Secondly training is also very important. Moreoyédt should be like a pyramid
system. That is, in case of the person, who is occupying the highest post, there
should not be more officers above him, and at the lower level, it should not be less.
It was felt that there should not be distortion. So, three recommendations have been
given by the Committee. Keeping that in vjefvyou go through the list, you can
find out very clearly that in the year 2008, it was only 120, but, tawing accepted
the recommendation of the Baswan Committee, we gave 180 posts in the year
2011-12 for IAS oficers, and those posts have been filled up. &irfar as promote
officers are concerned, the recommendation has to come from the State Government.
When it comes from the State Government, it has to go to the UPSC. The UPSC will
constitute a committee, and that committee will look into the@Rs, their
performance, etc., and ultimateley will select the candidates after due appraisal
of the performance of the officers concerned. In respect of the four States, that is,
Uttar Pradesh, Rajasthan, Bihar and Jharkhand, | would like to submit to this august
House that posts numbering 359 had to be filled, but because of litigation pending
in those States relating to the issue of promote officers, we could not fill them up.
As far as Odisha is concerned,—my learned friend comes from Odisha-54 posts
relating to promote officers could not be filled because the State Government did not
send its recommendation to the Centre for filling up of the posts from the Promote
Officers quota. Keeping that in mind, since we have got a policy of recruiting
officers by strenuous training programme and also, at the State level, the officers are
screened by their performances, after due processes, ultimaislycadre is being
filled up. Therefore, Siroverall, if you see, only 23 per cent vacancies are there. If all
the States co-operate, it may come down to 15 per cent.

SHRI RAMA CHANDRA KHUNTIA: Sir, the hon. Ministerwhile replying to
the supplementayyhas not categorically stated as to how much posts are vacant
from direct recruitment and how much, in total, are vacant out of 1777 from State
promoted posts? | want to know this from the hon. Minister more so for the reason
that highest posts are very important for the implementation of various programmes
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at the State level and at the Central level. | would like to get a categorical assurance
from the hon. Minister that not 15 per cent but the total vacant posts in the country
will be filled up by the Central Government in consultation with the State
Governments from the promotion of post.

SHRIV. NARAYANASAMY': Sir, as for the figure which the hon. Minister has
asked, that is, the break up of promotee officers and officers who are direct recruits,
| will send it to the hon. MembeSir, | would like to submit that we conducted cadre
review for 12 States in 2010-11. If you go through the list, you can find that in 2009,
5,671 posts of direct recruits and promotee officers.

SHRI V. NARAYANASAMY: Sir, as far adMest Bengal is concerned, there
are 87 posts vacant. Out of the total strength of 314 posts, 161 posts from direct
quota and 66 posts of promotee officers have been filled up. The hon. Chief
Minister also wrote to us. Normally what happens is, the State Governments are
increasing the number of districtd/e have the policy of total vacancy in th&at®
and also the vacancy available in the district, fifty per cent at the State level and 50
per cent at the district leveWWe have got a policy by which we do that. Since the
request has come from the hon. Chief Minjsterd also, the demand is made by the
hon. Memberin whichever possible way we can help, not onlyMast Bengal but
in any other State also, to fill up the vacancies, we will take steps.

SHRI N.K. SINGH: Sir considering that there is a terrific shortage of IAS
officers, both at the Centre and the States, and some States particularly are
endemically in great trouble, for instance, Bihar has a shortage of 128 officers, only
next to Uttar Pradesh, considering that it is not very easy to fill up these posts, Sir
in a kind of time frame which is necessaand considering that the shortage of
officers are cutting levels of administration, both at the State and the Centre, it does
impair the implementation of important developmental projastsuld the Minister
consider that in the light of successive recommendations of various administrative
reforms Commissions on reforming the administrative system, he would encourage
the lateral contractual entrance of officers at mid and senior levels, both at the
Centre and the States, which will improve bringing in fresh blood, will improve talent
and will also improve the extent of new ideas and innovation in higher echelons of
administration, since the Minister must be aware that some years ago, there was a
conscious policy to bring in officers laterally at higher levels to improve the quality
and innovative approach on complex developmental issues?

SHRI V. NARAYANASAMY : Sir, this is one of the suggestions given by the
hon. MemberWe will consider that also. But our problem is that we have to have a
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regular strenuous programme fanet purpose of selecting thefioérs. Even if the
officers are recommended, we tell them to send. If ten officers are to the taken even
from the promotee quota, we tell them to send us 13 because we are going to
consider one-thirdTherefore, Sirwe will consider the suggestion given by the hon.
Member without compromising on the qualityhat is the first thingThe second

thing is, in Dehradun we have only one institufée are now trying to expand it,

and training is also very importanthe third thing is, as | submitted earli¢here
should not be distortions in having more officers at the top level and officers at the
lower level not coping up with thet&8e. We went by the Paswan Committee’
Report.We will also look into the suggestion given by the hon. Member

DR. KARAN SINGH: Mr. Chairman, Sirl think it is quite astonishing that
one-third of the posts that are available are unfilled. Either they are redundant, in
which case they should be abolished, or the fact that they are not filled is surely
having a detrimental &fct upon our administration. Sithe same is true with the
IFS. | have been urging that the IFS should expand. They don’t expand with more
than ten or twelve peopl&Ve have less IPS fiers than Italy which is a middle
level country When you have thérmy, Sir, you get a reply that thousands of
vacancies are there in the Officer cadre. So, may | submit to the hon. Prime Minister
that there is something radically wrong with our procedures? | think we are still
stuck too rigid modesThere are so many talented men and women in this country
Surely there could be a revamy/hy is it that posts that are there remain unfilled?

It is double whammyfirstly, we are not giving them the employment, and secondly
we are adversely fgcting our administration. | submit that the whole matter
including the armed forces, the Foreign Service and the IAS, needs to be looked into
afresh.

SHRI'V. NARAYANASAMY : Sir, the Paswan Committee, apart from the three
recommendations which | had mentioned, gave recommendations totaling 13 in
number The Committee has recommended for cadre review once in every five years.
It has also recommended that the State Governments have to send the names well in
advance to the Government of India for the purpose of empanelling the officers and
also the promotee faders. Thirdly, Sir, disputes are pending relating to the promotee
officers at the tate level.We are trying to reduce the disputes and finish the cases
as early as possible. Sometimes what happens iAGRs of the dicers are not
sent in time. There are several deficiencies while considering the promotion quota
and also in the process of filling up of the posts. So, from time to time, we are
addressing the issue. | entirely agree with the senior MerBlneKaran Singh, that
there are vacancies. But, this is one apprehension that | have already submitted that
the quality should not be compromised. Considering this, we are doing our best.
Once again, | say we will address this issue.
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Confiscation of Property of Retired Corrupt Bureaucrats

*483. SHRI BALWINDER SINGH BHUNDER:WiIll the PRIME MINISTER be
pleased to state:

(@ whether the Ministry has framed new guidelines for confiscation of
property of retired corrupt bureaucrats;

(b) if so, the salient features of these guidelines; and

(¢) in what manner it is different from the earlier guidelines and how it is
going to check corruption?

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRN. NARAYANASAMY): (a) to (c)A statement
is laid on the table of the House.

(@) and (b) The Department of Personnel and Training has issued an Office
Memorandum dated 19th Januaty all Ministries/Departments clarifyingnter alia,
that—

() In the case of retired public servants even though the charge sheets are
filed without obtaining sanction for prosecution under section 19(1) of
the PCAct, 1988, the Government or authority which would have been
competent to remove the public servant from his office at the time when
the offence was alleged to have been committed should be competent to
give authorization of the Central Government to file an application u/s 3
of the Criminal Law (Amendment) Ordinance, 1944 for attachment of
money or property procured by means of scheduled offences.

@) In the cases where the competent authority cannot be equated with the
Central Government, the administrative Ministries of the concerned
competent authorities should be competent to give authorization of the
Central Government to file an application u/s 3 of the Criminal Law
(Amendment) Ordinance, 1944 for attachment of money or property
procured by means of scheduled offences.

(c) Earlier Government of India, Department of Personnel @raining had
issued an OM No. 219/12/2009/B.1l dated 13th May 2009, stating that the
authorisation under section 3 of the Criminal Law (Amendment) Ordinance, 1944 for
attachment of property would also have to be given by such authority who would
be competent to accord sanction under section 19 of the Prevention of Corruption
Act, 1988. The said OM was general and did not make any specific reference to the
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retired public servants. This lead to difficulties in issuing authdoisabf the
Central Governménto file application u/s 3 of the Criminal Law (Amendment)
Ordinance, 1944, for attachment/confiscation of the property of retired corrupt public
servants. Therefore, after consultations with the Ministry of Law and Justice,
clarifications were issued vide OM dated 19.01.2012 as to who would be the
competent authority to issue authorisation of the Central Government in such cases.

The recent instructions would facilitate quick decision making in respect of
requests received from the CBI for grant-of authorisation for filing applications for
attachment of property of retired corrupt bureaucrats.

M gafder frE fex: wvmfa S, d fEed &= @E@ g & ugd S
MESAGA 13 WL, 2009 B issued TS off, SE SAPT BI§ W WX A&l g, o
TERT 19 SHad), 2012 @ fBR | wgewizd @ issue g H aud WRT SffRad
fluq. Wed ¥ g8 S aredr g f& A S oretired corrupt bureaucrats et
Joet B Sed BRA b fIU 3 G & 3RY H SORT I TMSSASd iSsuedl e
T gIdT UUS Bl Sed fpar T B, fhdd Rl @Y uudl S @Y 8§, Bie
4 fa da9 W iR e w9 valid g g2 ... (Interruptions...

SOME HON. MEMBERS: Sijrthere is some gas smell in the Hoese =
Sicacild

3t umrer WESHY: WX, 'RW & adjourn &x gl
MR. CHAIRMAN: Shall | adjourn the House for fifteen minutes?
SOME HON. MEMBERS: Sjradjourn the House for some time.
MR. CHAIRMAN: Thank you. The House is adjourned for fifteen minutes.
The House then adjourned at twenty-eight minutes past eleven of the clock,
The House re-assembled at forty-six minutes past eleven of the clock,
THE VICE-CHAIRMAN (PROF . PJ. KURIEN) in the Chair

THE VICE-CHAIRMAN (PROF . PJ. KURIEN): The House is adjourned up to
12 noon.

The House then adjourned at forty-six minutes past eleven of the clock.

The House re-assembled at twelve of the clock,

THE VICE-CHAIRMAN (PROF . PJ. KURIEN) in the Chair.
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WRITTEN ANSWERSTO STARRED QUESTIONS
Nuclear reactors at Jaitapur
*484 SHRI P RAJEEVE:Will the PRIME MINISTER be pleased to state:

(@ whether it is a fact that the nuclear reactors planned to be set up at
Jaitapur are based on Evolutionary Pressurisder Reactors (EPRs) technology
provided by French firmAreva; and

(b) the estimated cost of per Mel@#att of electricity produced usingreva
reactors vis-a-vis the cost of electricity using Indian Pressurised Hed&Vgter
Reactors?

THE MINISTER OF SATE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANASAMY): (a) Yes, Sir

(b) The detailed project proposals including costs and business models
envisaging the share of work between the Indian side and French side to arrive at
an optimal cost are under finalization. The business models are planned to be
devised so as to maximize the indigenous content, scope of work and
responsibilities to reduce the costs. The tariff of electricity from the EPRs planned at
Jaitapur is expected to be comparable to those of contemporary Indian Pressurised
Heavy Water Reactors.

Supply of nuclear equipment by Russia

*485 SHRI D. BANDYORDHYAY: Will the PRIME MINISTER be pleased to
state:

(@) whether the Russian supplier of the reactor at Kudankulam nuclear
power plant has given their latest VVER model;

(b) if so, whether Government is aware that a similar model of reactors
supplied to Bulgaria Kozluday nuclear plant developed malfunction of circulation
motor pump in unit no. 4 resulting in displacement of three control rods creating a
disaster like situation; and

() whether Government is satisfied with the measures so far taken to
prevent any disaster arising out of any mechanical failure?

THE MINISTER OF SATE IN THE PRIME MINISTER’'S OFFICE (SHRV.
NARAYANASAMY): (a) Yes, Sir The reactors at Kudankulam have safety features
at par with the latest VVER model, VVER 1200 (AES 2006) evolved in the year 2006
after the start of construction of Kudankulam project in 2002.
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(b) and (c) The models of VVER reactors at Kozloduy nuclear power plant in
Bulgaria are different from those set up at Kudankulam. The incidence of
malfunctioning of control rod occurred in Unit-5, which has a 1000eM¥@Actor of
VVER-320 model operational since 1987. The reactor was promptly shutdown by the
in built redundant safety systems that are employed in all the nuclear power
reactors. The incidence has been rated at level 2 (malfunctioning of system/
equipment with no radiological consequences) on International Nuclear Event Scale
(INES).

The VVER-412 model nuclear power reactors set up at Kudankulam are of
Generation Il + design, with further advanced safety features. These reactors
already incorporate the lessons learned from all past safety significant incidences.

Balanced development of villages

*486. SHRI KANWAR DEEP SINGH: Will the Minister of RNCHAYATI RAJ
be pleased to state:

(@ whether a balanced development of villages has failed to take place
through Panchayati Raj System due to various reasons, including the alleged
discriminatory and partisan attitude of the member in several Panchayats;

(b) if so, the details thereof;

(c) the steps taken/proposed to be taken by Government for ensuring
balanced development of villages;

(d) the details of funds allocated to Panchayats during the last three years
and current yearState-wise;

(e) whether Government has received any complaints of misuse of funds of
the Panchayats in Punjab; and

(H if so, the details thereof and the action taken/being taken by
Government in this regard?

THE MINISTER OF RNCHAYATI RAJ (SHRIV. KISHORE CHANDRADEDO):
(a) to (c) No, SirRegional Imbalances in the development of physical and social
infrastructure exist both among States and in regions within States, which require
higher levels of public investment to redress these imbalances.

Central Government supplements State Government efforts by providing
additional central assistance under special area programmes such as Backward
Regions Grant Fund which fills critical infrastructure gaps and other development
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needs not adequately met through existing programmes in 250 identified backward
districts, as well as Capacity building for promoting participatory planning, decision
making, implementation and monitoring at Panchayat levels.

(d) Details of funds allocated under BRGF during the last years, State-wise
is given in StatementSgebelow). No releases have been made so far under the
scheme during the current year

(e) No Sir The Ministry of Panchayati Raj has not received any complaint
of misuse of funds of the Panchayats in Punjab under BRGF scheme.

() Does not arise.
Statement

Sate-wise Funds Released during the lase¢hFinancial ¥ars i.e.
(2009-10to 2011-12 under BRGF Scheme of MoPR (as3@r03.2012

Amount in Rs. crore

Sl State No. of  2009-10 2010-11 2011-12 Total
No BRGF Funds Funds Funds Funds
Districts Releasd Released Released Released

1 2 3 4 5 6 7

1. Andhra Pradesh 13 357.39 34834 36659 1072.32
2. Arunachal Pradesh 1 14.67 12.70 10.70 38.07
3. Assam 1 56.03 139.12 59.39 254.54
4. Bihar 36 518.99 74025 40858 1667.82
5. Chhattisgarh 13 216.06 28090 25994 756.90
6. Gujarat 6 96.64 10316  109.64 309.44
7. Haryana 2 19.35 39.53 18.67 77.55
8. Himachal Pradesh 2 2741 30.50 23.62 81.53
9. Jammu and Kashmir 3 9.00 41.26 3040 80.66
10. Jharkhand 21 209.18 331.02 18360 723.80
11. Karnataka 5 103.27 11848 9274 314.49

12. Kerala 2 2421 31.59 34.66 90.46
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1 2 3 4 5 6 7
13. Madhya Pradesh 24 315.65 53580 40337 1254.82
14. Maharashtra 12 228.19 29095  255.09 77423
15. Manipur 3 27.71 54.32 3216 11419
16. Meghalaya 3 2350 50.42 24.60 98.52
17. Mizoram 2 21.28 28.68 24.90 74.86
18. Nagaland 3 43.04 40.04 4148 12456
19. Odisha 19 223.67 38520 32595 934.82
20. Punjab 1 15.08 18.22 15.50 48.80
21. Rajasthan 12 141.42 30468  286.15 732.25
22. Sikkim 1 11.59 15.92 14.21 41.72
23. Tamil Nadu 6 62.09 11328  106.03 281.40
24. Tripura 1 8.58 1321 13.66 3545
25. Uttar Pradesh A 579.87 668.09  540.81 1788.77
26. Uttarakhand 3 0.00 37.66 29.54 67.20
27. West Bengal n 181.10 276.68 205.02 662.80
ToTAL 250 3534.96 5050.00 3917.00 12501.96

Visit of Joint Parliamentary team to Sri Lanka

*487. SHRI T.M. SELVAGANAPATHI: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@ whether the Joint Parliamentary team that visited Sri Lanka recently has
taken up with Sri Lankan Government the matter regarding the move initiated by the
Sri Lankan Government to close the Farm Rehabilitation Centre where people have
been living for many decades;

(b) whether the Joint Parliamentary team also took up the issue with the Sri
Lankan Government of the occupation by Sinhalese of the houses built up by
Government of India for Sri Lankafamils; and

(c) if so, theresponse received by the team in this regard?
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THE MINISTER OF EXTIRNAL AFFAIRS (SHRI S.M. KRISHNA): (aA 12-
member Joint Parliamentary delegation, led by the Hon’ble Leader of the Opposition
in the Lok Sabha, visited Sri Lanka from 16-2faril 2012. During their stay in Sri
Lanka, the delegation visited the Internally Displaced Persons (IDPs) camp at Menik
Farms and interacted with the IDPs. The delegation was briefed on various facilities
provided to the remaining 6,000 IDPs (out of 3,00,000 IDPs that were brought to the
camps following the end of the conflict in May 2009). The delegation, during its
discussions with the President of Sri Lanka and other senior Ministers of the
Government, emphasised the need for early resettlement and rehabilitation of the
remaining IDPs.

(b) and (c) During the State visit of President of Sri Lanka to India in June
2010, an initiative to undertake a programme of construction of 50,000 houses for
Internally Displaced Persons (IDPs) in the Northern and Eastern Provinces of Sri
Lanka under Government of India grant assistance was announced.

As part of this, a Pilot Project for construction of 1000 new houses was taken
up by the Government of India in Northern Sri Lanka essentially to cover the most
vulnerable categories which include widows, landless, old persons and single-
headed householdé vast majority of the beneficiaries of the Project &eanil
speaking.

ExternalAffairs Minister during his visit to Sri Lanka in January 2012 handed
over the first lot of completed houses to the beneficiaries of this Pilot Project.

Production capacity ofAir India workshop functioning in Delhi

*488. DR. RAM PRAKASH:Will the Minister of CIVIL AVIATION be pleased
to state:

(a) the total engine overhauling production capacity of Alrelndia for A
320 workshop functioning in Delhi;

(b) the number of engines overhauledAB20 workshop in the last three
years;

(c) the number of engineers, employeesdicefs working inA320 workshop;
and

(d) the total amount of salaries of employees and funds spemt 820
workshop in the last three years, year-wise?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a)Total Engine
overhauling production capacity of tidér India for A-320 workshop functioning at
Delhi is 4 per month.
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(b) Number of Engines overhauled/rectified Aa320 workshop during the
last three years are as under:-

2009-10 23
2010-11 21
2011-12 06

(c) Following number of engineers, employeedjcefs working inA-320.
However these are deployed for overhauls as also all other maintenance work and
the prescribed periodical checks as laid down by the manufactures.

Executives 15

Officers 25 (IncludingTechnical/non-&chnical)
AMEs 32

Inspectors 2

Foreman 15

Technicias 110

Others 49 (Non-Technical stdfOthers)

ToTAL 268

(d) Details of the salaries of employees and funds spent on the activities of
the A-320 workshop in the last three years are as under:

ltem 2009-10 2010-11 2011-12

(Rupees in crores)

Material Consumption and 357.35 108.21 43.15
Outside Repair Services

Salaries of Employees 30.0 285 27.0

Specially designed programme for Panchayati Raj Institutions

*489. SHRIMATI MAYA SINGH: Will the Minister of ANCHAYATI RAJ be
pleased to state:

(a8 whether Government is planning any specially designed programme for
Panchayati Raj Institutions (PRIs) to improve the performand&ashen Panchayat



Written Answers to [10 MAY, 2012] Starred Questiond9

members through edud@an, mass media exposure, social participation and urban
contacts;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF RNCHAYATI RAJ (SHRI KISHORE CHANDRADEQO) :
(a) and (b) In order to enhance the participation, representation and performance of
the ElectedWomen Representatives (EWRs) of Panchayati Raj Institutions (PRIs),
Ministry of Panchayati Raj (MoPR) has been implementing a Central Sector Scheme,
the Panchayat Mahila Evanfuva ShaktiAbhiyan (PMEYSA) since 2007-08.
PMEYSA aims to empower EWRs through group action to build their confidence
and capacity to identify and articulate their problems as elected women Panchayat
representatives, to discuss issues affecting their well being and livelihood and that
of their families and community at large. The scheme is designed to help Elected
Women Representatives to overcome the institutional, societal and political
constraints that prevent them from full and active participation in rural self
governments.Activities under PMEYSAinclude holding &te Sammelans and
Divisional/District level Sammelans of EWRs, formation of associations, setting up
of State support Centres and sensitization programmes, for EWRs and Efeotéad
Representatives (EYRs). Capacity Building/Training under PMEYSA for EWRs are
also supplemented by other Schemes of MoPR namely Backward Regions Grant
Fund (BRGF) and Rashtriya Gram SwaYajana (RGSY) which have provision for
capacity building and training of Elected Representatives of PRIs including EWRs.

(c) Does not arise.
New Fights from Guwahati and Dimapur

*490. SHRI KHEKIHO ZHIMOMI: Will the Minister of CIVIL AVIATION be
pleased to state:

(a) whether Government proposes to introduce new flights to various
destinations in domestic sectors from Guwahati and Dimapur;

(b) whether it is fact that a large number of passengers are forced to travel
via Kolkata due to non-availability of direct flights from Guwahati and Dimapur to
other metro cities;

(c) if so, the action taken by Government in this regard;

(d) the details of suggestions received from various organizations/corporate
houses/business communities in this regard; and
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(e) the action taken by Government on these proposals?

THE MINISTER OF CIVIL AVIATION (SHRIAJIT SINGH): (a), (c) and (e)
Operations in domestic sector have been deregulated and flights are being operated
by concerned airlines on the basis of commercial viability subject to adherence of
Route Dispersal Guidelines. Government has laid down Route Dispersal Guidelines
with a view to achieve better regulation of air transport services taking into account
the need for air transport services of different regions of the country including
North-East region. It is, howeveup to the airlines to provide air services to specific
places depending upon the traffic demand and commercial viability while complying
with Route Dispersal Guidelines.

(b) There are direct flights available to Guwahati from Delhi also apart from
flights via Kolkata. The details of scheduled air services to/from Guwahati and
Dimapur are given in Statement$debelow).

(d) The details of suggestions/representations received from various
authorities/oganisations foir connectivity to Guwahati and Dimapur are given in
Statement-1I $eebelow).

Satement-|

The details of Scheduled air service to and from Guwahati and Dimapur

Airline Sector Flights/W\eek

Dimapur

Air India Kolkata-Dibrugarh-Dimapur-Kolkata 3
Kolkata-Dimapur-Dibrugarh-Kolkata 2

Alliance Air Kolkata-Dimapur-Kolkata 4

JetAirways Kolkata-Dimapur-Kolkata 6

Guwahati

Air India Kolkata-Guwahati-Kolkata 7
Delhi-Guwahati-Imphal and VV 7

Alliance Air Guwahati-Agartala-Guwahati 7
Guwahati-Aizwal-Guwahati 7

Guwahati-Silchar-Guwahati 4
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Airline

Sector

Starred Question1

Flights/\Week

JetAirways

JetlLite

Kingfisher
Spicejet

Indigo

Go Air

Guwahati-Dimapur-Imphal and VV
Guwahati-Silchar-Agartala and VV
Guwahati-Jorhat-dzpurGuwahati
Guwahati-Lilabari-€zpurGuwahati
Kolkata-Guwahati-Kolkata
Kolkata-Guwahati-Lilabari and VV
Dethi-Guwabhaiti-Delhi
Delhi-Guwahati-Delhi
Kolkata-Guwahati-Kolkata
Kolkata-Aizwal-Guwahati and VV
Silchar-Guwahati-Silchar
Guwabhati-Imphal-Guwahati
Guwabhati-Jorhat-Guwahati
Delhi-Guwahati-Dibrugarh and VV
Kolkata-Guwahati-Imphal and VV
Kolkata-Guwahati-Jorhat and VV
Kolkata-Agartala-Guwahati and VV
Delhi-Guwahati-Imphal and VvV
Delhi-Guwabhati-Bagdogra-Delhi
Delhi-Bagdogra-Guwabhati-Delhi
Delhi-Guwahati-Delhi
Kolkata-Guwahati-Kolkata
Agartala-Guwahati-Agartala
Delhi-Guwahati-Imphal and VV
Kolkata-Guwahati-Kolkata
Delhi-Guwabhati-Bagdogra-Deihi

Delhi-Bagdogra-Guwabhati-Delhi

~ R 4 v N rEN oY NN N8 4 s, N ® A
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Statement-I |

Details of suggestions/representations received from various organisations for
AIR Connectivity from Guwahati and Dimapur

SI. No. Received from Regarding

1.  Extractsfrom Governor of Nagalargl’ Increase in air services to/from
report dated 3-2-2011 (through MHA) Dimapur in the State of Nagaland

2. Department oAdministrative Reforms ~ Points raised by the Government of
and Public Grievances, Nagaland for the Chief Secretaries
Conference held on 4th and b5th
February 2011 for consideration of the
Cabinet Secretary on air connectivity

toffrom Dimapur

3. Dr. Christy Fernandez, IAS, Secretary Direct air connectivity between
to the President of India Dimapur and Delhi.

4.  Shri B.K. Handique , MinisteDoNER To declare Guwahati asviation Hub.
5. Hon'ble Chief Minister ofAssam Hub at Guwahati

6. PMO- regarding announcement formed Suggestion by Governor of Nagaland
part of the Prime Ministers speech at for the need for better rail and air
the Governds conference, 201 connectivity to the State.

7.  PMO forwarded representation of Shri Nagalands connectivity with the
Nikhil Kumar, Governor of Nagaland mainland.

8.  PMO forwarded representation of Direct air connectivity between
Secy to Governor of Nagaland Delhi and Nagaland.

Inland Waterways in Odisha

*491. SHRI PARIMOHAN MOHAPATRA: Will the Minister of SHIPPING be
pleased to state:

(@ the names of inland waterways approved for Odisha, their length and
the reasons for not taking up a single project till now;

(b) whether there are any proposals to take up any project under Public
Private Partnership (PPP) mode and if so, the progress thereof; and

(c) considering the relative importamaf the NationaWaterways No. 5,
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covering part ofWest Bengal and Odisha, whether Government is pursuing the
Planning Commission and Department of EconoAfifairs for early allocation of
funds and if so, progress in that regard?

THE MINISTER OF SHIPPING (SHRI .&. VASAN): (a) Geonkhali-Charbatia
stretch of East Coast Canal (217 km.), Charbatia-Dhamra stretch of Matai River (39
km.), TalcherDhamra stretch of Brahmani-Kharsua-Dhamra River system (265 km.)
along with Mangalgadi-Paradeep stretch of Mahanadi delta Rivers (67 km.) having a
total length of 588 km. in thet&es ofWest Bengal and Odisha have been declared
as NationaMWaterway Number 5 (NV8B) we.f. 25th November2008. Out of the total
length of 588 km., 497 km. of this National waterway is in the State of Odisha. No
development activity could be taken up in MAMor want of allocation of funds
during the XI Plan.

(b) and (c)As advised by the Planning Commissiorfoef to develop more
commercially viable stretches of N&/ under PPFnode withViability Gap Funding
(VGF) have been initiatediccordingly, a proposal for developing river portidie.
Talcher—Dhamra, Mangalgadi—-Paradeep and Charbatia-Dhamra stretches (371 km.)] of
NW-5 in Phase-l was submitted to the Department of Econdiifairs (DEA) for
engaging transaction adviser (consultant) for preparing and processing PPP project
under their scheme of India Infrastructure Project Development Fund (IIPDF) and
PPP Pilot Project Initiative under thAsian Development Bank (ADBYechnical
Assistance ADB has since appointed a transaction advisor in March, 2012.

Restructuring Package forAir India

*492. SMT GUNDU SUDHARANI Will the Minister of CIVIL AVIATION be
pleased to state:

(@) whether it is a fact that Government has given a rupees thirty thousand
crore turnaround restructuring packageAio India which spreads over a period of
nine years;

(b) whether it is also a fact that the Cabinet has cleared for induction of 27
Boeing 787 Dreamliners;

(c) if so, the details of (a) and (b) above; and

(d) to what extent rupees thirty thousand crore would KWélpindia as its
outstanding loans and dues are more than Rs. 67,500 crore?

THE MINISTER OF CIVIL AVIATION (SHRIAJIT SINGH): (a) to (c)Yes, Sir
The Government has approved the financial packagegifdndia as under:
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() Induction of upfront equity of Rs. 6,750 Crore, including Rs. 1,200 Crore
provided in the budget of 2011-12 and already released, in FY 2011-12.

(i) Equity for Cash deficit support of Rs. 1539 crore in FY2012-13, Rs.1055
crore in FY2013-14, Rs. 921 crore in FY2014-15, Rs. 858 crore in
FY2015-16, Rs. 156 crore in FY2016-17 and Rs. 23 crore in FY2017-18.
Total Rs. 4,552 crore.

(iiy Equity for already guaranteed aircraft loan of Rs. 18,929 Crore till FY2021
as detailed below

FY 2011-12 1786 crore FY 2012-13 1787 crore
FY 2013-14 1802 crore FY 2014-15 1817 crore
FY 2015-16 1833 crore FY2 016-17 2157 crore
FY 2017-18 1861 crore FY 2018-19 1896 crore
FY 2019-201 2611 crore FY 2020-21 1379 crore

(iv) GOl Guarantee for repayment of Principal amount and payment’ of
Interest on the Non Convertible Debentures of Rs. 7400 crore proposed
to be issued to financial institutions, Banks, LIC, EPFO etc. which will
be used to repay part ®forking capital loansThe total equity interest
on NCDs from FY2013 to FY2032 will be Rs. 11951 crores.

(v) Induction of already contracted aircraft (27 nos. B-787 and 3 nos. B777-
300ER) on Sale and lease back basis.

(d) Infusion of equity as per Financial Restructuring Plan (FRP) and Turn
Around Plan (AP) would ensure the following:

() Improve the net worth of the Company
(i) Improve debt to equity ratio

(iiy Made operations viable in line with RBI and lenders’ requirements for
the successful implementation of FRRd TAP

(iv) Air India to return to the path of profitability
Report of RBI on Inflow of Foreign Capital

*493. SHRI RAMCHANDRAPRASAD SINGH:Will the PRIME MINISTER
be pleased to state:

(@) whether Governmerd’ attention has been drawn towards a recently

TOriginal notice of the question was received in Hindi.
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published report by Resesr Bank of India (RBI) which says that uncertainly and
hurdles in the implementation of Government policies is hampering the inflow of
foreign capital into the country; and

(b) if so, the reaction of Government thereon?

THE MINISTER OF SKETE IN THE MINISTRY OF PLANNING (SHRI
ASHWANI KUMAR): (a) Yes, Sir

(b) The Reserve Bank of India (RBI) Report referred in the Question is
actually a research study prepared in its Division of International Trade and Finance
of the Department of Economic, and Policy Research, Reserve Bank of India.

The Report mentioned in the Question has dealt with the trend of Foreign
Direct Investment (FDI) inflows to India. The financial year-wise FDI inflows to India
(updated) up to Februgr012 are as under

Year-wise foreign investment (as pelinternational best practices)
Amt US$ million

Sl FinancialYear Total FDI Flows % growth over
No. (April - March) previous year
1. 2000-01 4029
2. 2001-02 6130 52
3. 2002-03 5035 -18
4. 2003-04 4322 -14
5. 2004-05 6051 40
6. 2005-06 8961 48
7. 2006-07 22826 155
8. 2007-08 34835 53
9, 2008-09 41874 20
10. 2009-10 (P)(+) 37745 -10
11.  2010-11(P)(+) 32901 -13
12. 2011-12(P) (fromApr.ll to Feb. 12) 41891 27

TotaL (from Apr. 2000 to Feb. 2012) 246600

Source:

i) RBPs BulletinApril, 2012 dated 09.04.2012 gible No.44 - FOREIGN
INVESTMENT FLOWS).

i)  (P)AIl figures are provisional.
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It is evident from the above table that India has generally attracted higher
FDI equity flows due to its robust domestic economic performance and gradual
liberalisation of the FDI policyEven during the recent global crisis, FDI inflows into
the country did not show as much moderation as was the case globally and other
emepging markets Although the global FDI flows to emging market economies
recovered in financial year 2011, FDI flows to India remained sluggish, which could
have been primarily on account of the then inflationary situation for addressing
which a series of steps have since been taken by the Government. FDI showed
signs of significant recovery to reach a value of US$ 41891 million during the period
April, 2011 to February2012 implying a positive growth of 27% over the previous
financial year (2010-11). In rupee terms, FDI equity inflows of Rs.133181 crores have
been received in 20112 (up to February2012), as compared to Rs. 88520 crore,
received during financial year 2010-11.

The international capital flows are explained by two categories of faictors
push factors that are external to an economy and pull factors that are internal to an
economy The push factors include low interest rates in advanced economies,
abundant liquidity slow growth and lack of domestic opportunities, while pull
factors include parameters such as robust economic performance and improved
investment climates in Emerging and Developing Economies (EDEs) like India, which
result from a set of policy measures concerning trade, financial and legal reforms.

Government has taken a number of initiatives in the recent years, which are
basically aimed towards creation of in vestment-friendly environment in the country
These inter alia include approval of National Manufacturing Policy including
setting up of National Manufacturing and Investment Zones (NMIZ); Petroleum
Chemicals and Petrochemical Investment Regions (PCPIRS) etc. In addition, projects
such as Indian Leather Development Programme (ILDP), Industrial Infrastructure
Upgradation Scheme (IIUS), Scheme for Integrdtextile Parks (SITP), Mega Food
Park etc. are being implemented for promotion of investment in focus sectors like
leather textiles, food processing etc. In case of automobile sexthiational Council
for Electric Mobility and National Board for Electric Mobility have been set up to
propagate electric mobility and manufacture of electric and hybrid vehicles and
National Automotive Testing and R&D Infrastructure (NARIP) is already under
implementation for providing world class facility for testing, homologation and
certification in the country For investment growth in ITand Electronics, IT
Investment Regions (IITR) has already been notified and Empowered Committee is
already taking steps for setting up of semiconductors Fab units in India.

Government is aware of the fact that apart from underlying macro-economic
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fundamentals, ability of a nation to attract foreign investment essentially depends on
its enabling policies. Since 2000, significant changes have been made in the FDI
policy in this direction. The current phase allows FDI freely except in a few sectors.
Leaving a small category of sectors with specific caps, most of the sectors allow
100% FDI under automatic approval or through Foreign InvestAugptoval Board
(FIPB) route. The FDI policy changes carried out during 2011 are given in
Statement-1 $eebelow). The latest modificatioine. Circular 1 of 2012 is notified on

10th April, 2012 and available on the website of Department of Industrial Policy and
Promotion (DIPP). Major features of the latest circular are at StatemeSed (
below). These measures are expected to boost FDI inflows into the country in the
near future.

The Report of the RBI itself has also concluded “....... it is pertinent to
highlight the number of measures announced by the Government of India on
April 1, 2011 to further liberalise the FDI policy to promote FDI inflows to India.
These measuresnter-alia included (i) allowing issuance of equity shares against
non-cash transactions such as import of capital goods under the approval route, (ii)
removal of the condition of prior approval in case of existing joint ventures/technical
collaborations in the ‘same field’, (iii) providing the flexibility to companies to
prescribe a conversion formula subject to FEMA/SEBI guidelines instead of
specifying the price of convertible instruments upfront, (iv) simplifying the
procedures for classification of companies into two categories — ‘companies owned
or controlled by foreign investors’ and ‘companies owned and controlled by Indian
residents’ and (v) allowing FDI in the development and production of seeds and
planting material without the stipulation of ‘under controlled conditions’. These
measures are expected to boost Isdialage as a preferred investment destination
and attract FDI inflows to India in the near future.”

Satement-|

FDI Policy Change011

« ‘Circular 1 of 2011’, effective from 1.4.2011 contained a number of
significant policy changes, including: (i) pricing of convertible
instruments upfront, on the basis of a conversion formula, instead of
price (ii) inclusion of fresh items for issue of shares against non-cash
‘considerations, including import of capital goods/machinery/equipment
and preoperative/ pre-incorporation expenses (iii) removal of the
condition of prior approval in case of existing joint ventures/technical
collaborations in the ‘same field” (iv) simplification and rationalization of
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guidelines relating to downstream investments and (v) development and
production of seeds and planting material, without the stipulation of
having to do so under ‘controlled conditions’.

Effective May 20, 2011, Government allowed FDI, in Limited Liability
Partnerships, subject to specified conditions.

‘Circular 2 of 2011’, effective from 1.10.2011, further simplified FDI and
included: (i) exemption of construction development activities in the
education sector and in old-age homes, from the general conditionalities
in the construction development sector (ii) inclusion of ‘apiculture’,
under controlled conditions, under the agricultural activities permitted
for FDI (iii) inclusion of ‘basic and applied R&D on biotechnology
pharmaceutical sciences/life sciences’, as an ‘industrial activity’, under
industrial parks (iv) notification of the revised limit of 26% for foreign
investment inTerrestrial Broadcasting/FM radio (v) liberalisation of
conversion of imported capital goods/machinery and preoperative/pre-
incorporation expenses to equity instruments and (vi) introduction of
provisions on ‘pledging of shares’ and opening of non-interest bearing
escrow accounts, subject to specified conditions.

Effective November 8, 2011, (to be reviewed after six months)
Government reviewed the extant policy on FDI and decided that FDI, up
to 100%, would be permitted for brownfield investmemts. {nvestments

in existing companies), in the pharmaceuticals sectoder the
Government approval route.

Effective January 10, 2012, Government liberalised the extant policy on
FDI in single brand retail trading, in which FDI, up to 51% was
permitted, subject to specified conditions, by allowing FDI, up to 100%,
under the Government route, subject to the additional condition that, in
respect of proposals involving FDI beyond 51%, mandatory sourcing of
at least 30% of the value of products sold would have to be done from
Indian ‘small industries/village and cottage industries, artisans and
craftsmen’.

Source:DIPP and Economic Survey 2011-12

Statement-I |

Major features of the latest circular reg. FDI Policy

Salient features Consolidated FBI Policy (DIPP Circuthtto 2012

effective froml0.04.2012

(i) Policy for FDI in Commodity Exchanges:

At present, foreign investment, within a coosge (FDI & FIl) cap of
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49%, under tB Government approval rouies: through the Foreign
Investment Promotion Board (FIPB)-is permitted in commodity
exchangesWithin this overall limit of 49%, investment by Registered
Flls, under the Portfolio Investment Scheme (PIS) is limited to 23% and
investment under the FDI Scheme is limited to 26%. It has now been
decided to liberalise the policy and to mandate the requirement of
Government approval only for FDI component of the investment. Such
investment by FlIs, in commodity exchanges, will, therefore, no longer
require Government approval. This change aligns the policy for foreign
investment in commodity exchanges, with that of other infrastructure
companies in the securities markets, such as stock exchanges,
depositories and clearing corporations.

(i) Non Banking Finance Companies (NBFC)-clarification on ‘leasing’:

It has been clarified that the activity of ‘leasing and finance’, which is
one among the eighteen NBFC activities, where induction of FDI is
permitted, covers only ‘financial leases’ and not ‘operating leases’. This
provision intends to clarify the coverage of the term ‘leasing and
finance’, insofar as the NBFC sector is concerned.

(iiiy Import of capital goods/machinery/equipment (including second-hand
machinery)-conversion to equity:

At present, conversion to equity is permitted for import of capital
goods/ machinery/ equipment (including second-hand machinery). It has
been represented before Government that the Indian capital goods
sector including the machine tools industrgonstruction machinery and
textile machinery has been sfdring because of import of cheaper
second hand machineryhich is often sub-standardlvith a view to
incentivising machinery embodying state-of-the-art technology
compliant with international standards, in terms of being green, clean
and energy efficient, second-hand machinery has now been excluded
from the purview of this provision.

(iv) Clarification on investment by Foreign Institutional Investors (FlIs):

Currently an FIl may invest in the capital of an Indian Company under
the Portfolio Investment Scheme which limits the individual holding of
an Fll to 10% of the capital of the company and the aggregate limit for
FlIl investment to 24% of the capital of the compankis aggregate
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limit of 24% can be increased to the sectarap/statutory ceiling, as
applicable, by the Indian Company concerned, through a resolution by
its Board of Directors, followed by a special resolution to that effect by
its General Bodylt has been clarified that this would be subject to prior
intimation to RBI.

(V) Investment by Forign Venture Capital Investors (FVCIs):

Government has permitted FVCIs to invest in the eligible securities
(equity, equity linked instruments, debt, debt instruments, debentures of
an IVCU orVCF, units of schemes/funds set up byw@F) by way of
private arrangement/purchase from a third party also, subject to
stipulated terms and conditions. SEBI registered FVCIs have also been
permitted to invest in securities on a recognized stock exchange subject
to the provisions of the SEBI (FVCI) Regulations, 2000. These
provisions have now been reflected under the FDI policy as well.

(vi) Investment by ‘Qualified Financial Investors (QFIs)

Government has permitted QFIs to invest (DPs), in equity shares of
listed Indian companies as well as in equity shares of Indian companies
which are offered to public in India in terms of the relevant and
applicable SEBI guidelines/regulations. QFIs have also been permitted to
acquire equity shares by way of right shares, bonus shares or equity
shares, on account of stock split/consolidation or equity shares on
account of amalgamation, demerger or such corporate actions, subject to
the prescribed investment limits. These provisions have now been
reflected under the FDI policy as well.

(vii) General permission for transfer of shares and convertible debentures:

The liberalised policy on transfer of shares/ convertible debentures of
companies engaged in the financial services sector has now been
reflected under FDI policy

(viii) Changes in FDI policy in single-brand retail trading and pharmaceuticals
sector:

The policy regarding Single Brand retail trading has been liberalized and
now FDI, up to 100%, is permitted, under the Government route, subject
to specified conditions, as per Press Note 1(2012) issued on 10.1.2012.
Accordingly, the revised provisions have been incorporated in the
Circular The provisions of Press Note 3 of 20Hdated 8.1.2011, have

also been incorporated in the Circular

Source Summary of circular No. 1/2012, DIPP
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Basis for Admission in Women ShelterHomes

t494. DR. PRABHATHAKUR: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state;

(@) the basis of admitting girls in the women shelter homes managed both
by private institutions and Government;

(b) whether any arrangement for imparting vocational education and training
to these gills or women is made by the home;

(c) if so, the details thereof and if not, the reasons therefor;

(d) whether any girl is allowed to leave the place, if she wishes to go from
there on reaching adulthood;

(e) if so, the rules thereof, State-wise; and
(f if not, the reasons therefor?

THE MINISTER OF SARTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) Ministry of Women and Child
Development, Government of India has been implementing two shelter based
schemes, namelybwadhar and Shortt& Home for providing emgency outreach
services to women in difficult circumstances who do not have societal/family
support or independent means of income. Under Swadhar Scheme, women in distress
under diferent situations are given admission in Swadhar homes. Howehileiren
of these women below the age of 18 years can accompany and stay with their
mothers in such homes. Under Short Stay Home Scheme, women and girls in the age
group of 15 to 35 years are given preference for admission. The scheme of Swadhar
Greh, formulated by merging the schemes of Swadhar and Short Stay Homes, is
intended to benefit women above 18 years of age; howekiddren accompanying
the women can also avail of Swadhar Greh facilities.

(b) and (c) In house training or training through institutes is provided to
the inmates of the shelter homes in various trades like tailoring, agarbatti and candle
making, nursing, computer training, lab-tech, readymade garments, etc. to make them
self- reliant with a view to rehabilitate them. Swadhar-Greh scheme envisages a plan
of action for rehabilitation of the children, who accompany their mothers to the
shelter homes.

(d) to (f) In Short Stay Homes, the girls are allowed to leave the Home after

TOriginal notice of the question was received in Hindi.
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rehabilitation or after they are self dependent. In Swadhar scheme, the children
merely accompany their mothers and hence they may leave the shelter home after
attaining the adulthood.

Irr egularities in Antrix-Devas Deal
*495. DR. T.N. SEEMA: Will the PRIME MINISTER be pleased to state:

(@) the irregularities found in the enquiries conducted by Government about
the Antrix-Devas deal;

(b) whether Government has taken any action against those responsible for
omissions and commissions in the matter; and

(¢) the names of the members of the Space Commission who have given
approval to the deal?

THE MINISTER OF SATE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANASAMY): (a) Government had set up a two-member High Powered
Review Committee (HPRC) on February 10, 2011 to (i) review the technical,
commercial, procedural and financial aspects ofAbeeement (ii) suggest corrective
measures (in) fix responsibility for lapses if argnd (iv) review adequacy of
procedures and approval processes followedANYRIX, Indian Space Research
Organisation (ISRO) and Department of Space (DOS) and suggest improvements and
changes. The full text of the HPRC Report, submitted on March 12, 201 1 is available
on theWebsites of DOS (wwwlos.govin) and ISRO (wwuwisro.govin).

Subsequentlya five-member High LeveTeam (HLT) was constituted by
Government on May 31, 2011 to (i) examine the entire gamut of the decision-making
process followed in the signing of the agreement, (ii) seek explanations of person(s)
named in the report of the HPRC and any other persons against whom there is
evidence, for various identified acts of omission and commission, and (iii) suggest
future course of action on the basis of the explanations. The Conclusions and
Recommendations of HL(Chapter 6 of the Report) are available in Yhebsites of
DOS (wwwdos.govn) and ISRO (wvvwisro.govin).

The main irregularities in thAntrix-Devas deal found by the HPRC are:

() The Space Commission and the cabinet were not informed @{nitnix
DevasAgreement or its implications for usage of spectrum for defence
and security purposes.

(i) The proposals of GSA6 or 6Ainvolving use of satellite capacity (for
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(i)

(v)

The

0

(i

(i)

(v)

Devas) were never discussed nor authorized by TN&Aordination
Committee (ICC).

ICC was authorized to earmark at least a certain percentage off INSA
transponders capacity for use by non-governmental users. No meeting
(of ICC) has taken place between 2004 and 2009.

The choice of Fae Advisers, USA(the DevasAgreement was based
on an MoU betweerntrix and Foge Advisers, USA) is grey area in
that it was not clear as to what technology geoAdvisers had

accessed with full Intellectual Property Rights.

main irregularities in thAntrix-Devas deal found by the HlLare:

The proposal ofAntrix-Devas was finalized with no consultation with
any other Department in Government of India, including Department of
Telecommunication.

The INSAI' Coordination Committee (ICC) set up in 1977 for the overall
management of the INJAsystem had not met since 2004.

The SA'COM policy of leasing INSA capacity on non-exclusive basis
to non-government parties was not followed.

The approval process for GEA& and GSA-6A, the satellites proposed

to meet the obligations undémtrix-Devas Agreement, was based on
incomplete and inaccurate information given to the Cabinet and the
Space Commission.

Further the financial and strategic gapsAntrix-DevasAgreement as per the
findings of HPRC and HIT are:

0

(i

(i)

A large part of S-band Spectrum was envisaged for ugeirx-Devas
agreement. This left very little spectrum with ISRO for unique strategic
or societal use in future or for other multimedia mobile service
operations.

Safeguards were inadequate in fhatrix-DevasAgreement to prevent
entry and monopoly by foreign telecom players for S-Band, which is
required by strategic users in the country

The terms ofAntrix-Devas agreement is heavily loaded in favour of
Devas. ISRO had to invest Rs. 800 Crores on two satellites and their
launches required fokntrix - Devas agreementWhereas, the agreement
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was signed with a company which had a paid up share capital of Rs. 1
Lakh only (January 2005).

(iv) The transponder leasing revenueAintrix - Devas agreement would be
able to giveAntrix an Internal Rate of Return (IRR) of about 10%.
However there were other risks involved, such as, Penalty for late
delivery of the satellite/services, risk of searching of alternative users, if
Devas fails to develop the new technology for mobile services.

(b) Based on the findings of the High Levedam, four former scientists of
Department of Space have been excluded from re-employment, Committee roles or
any other important role under the Government and have been divested of any
current assignment/consultancy with the Government.

() TheAntrix-Devas deal was not placed before the Space Commission for
approval.This deal was approved #ntrix Board.

Scheme to save Girl Child

496. SHRIMATI MOHSINA KIDWALI: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ whether Government has launched schemes to save the girl child and
provide incentives to the girls irrespective of caste and creed in the wake of the
declining sex-ratio in the country;

(b) if so, the details thereof;
(c) the number of beneficiaries therefrom during the last three years and;

(d) the funds sanctioned and utilized by the State Governments during the
said period?

THE MINISTER OF SARTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) and (b) Provisional results of
Census 2012 has revealed that while the overall sex ratio in the country has
improved from 933 in 2001 to 940 females per 1000 males in 2011, there has been a
sharp decline in child sex ratio in the age-group of 0-6 years, declining from 927 girls
per thousand boys in 2001 to 914 in 2011. This decline has been continuing
unabated since 1961.

The Government recognizes that the problem of declining child sex ratio in
India is not an isolated phenomenon but must be seen in the context of the low
status of women and the girl child as a whole, within the home and outside. While
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its immediate reasons can be traced to increasing son preference as well as
advances in technology that has encouraged sex selective abortions, concern of
safety and security of the girl child along with the practice of dowry are no less
responsible for it.

Accordingly, the Government has undertaken a number of measures to
improve survival and status of girl children in the counthile programmes for
improvement of nutrition benefit all children including girl children, like the
Integrated Child Development Scheme, National Rural Health Mission, Mid-day meal
scheme etc., specific interventions for girl children include implementing the Pre-
Natal DiagnosticTechniques Prohibition of Sex SelectioAgt, 1994, pilot cash
transfer scheme of ‘Dhanlakshmi’, setting up a Sectoral Innovation Council for
improving child sex ratio, and the pilot scheme ‘Sabla’ for a comprehensive
Intervention for adolescent girls in the age group of 11-18, with a focus on out of
school girls in select 200 districts of the country

Of the above, ‘Dhanlakshmi’ provides cash incentive, and the scheme does
not discriminate on the basis of caste and creed.

(c) and (d) ‘Dhanlaskhmi’ is a pilot scheme being implemented in the
following districts of the country:

State District Block

Andhra Pradesh Khammam Aswaraopeta
Warangal Narsampet

Chattisgarh Bastar Jagdalpur
Bijapur Bhopalpattham

Orissa Malkangiri Kalimela
Koraput Semiliguda

Jharkhand Giridih Tisri
Kodarma Markachor

Bihar Jamoi Sono

Uttar Pradesh Rae Bareilly Shivgarh

Punjab Fatehgarh Sahib Sirhind
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The details of funds sanctioned and the number of beneficiaries reported by
the State for the years, 2009-10, 2010-1l and 2011-12 are given in Stat&eent (
below).

A number of States are also implementing their own schemes to incentives
the birth of a girl child and encourage families to place a premium on her education
and development through Conditional Cashnsfer schemes (CG)l Some of these
are the Laadli Scheme of Delhi Govt., Mukhya Mantri Kanya Surak&lana of
Bihar Govt, Bhagyalakshmi Scheme of Karnataka, Ladli Laksfojgina of MP Balika
SamridhiYojana of Gujarat and Himachal Pradesh, Balri Rakst@&na in Punjab
and Kanyadan scheme of Madhya Pradesh.

Statement

Details of funds sanctioned and the number of beneficiaries
(for the years2009-10, 2010-15nd 2011-19

2009-10
Sl. Name of Block Grant sanctioned  No. of
No. (Rupees) Beneficiaries
1 Sirhind Dist. Fatehgarh, Punjab 1,42,39,250 6,811
2, Kalimela, Malkangiri, Dist. Malkangiri, Orissa 1,44,90,743 15,754
3. Semiliguda Dist. Koraput, Orissa 78,28,667 6,582
4, Markocho, District Koderma Jharkhand 31,68,805 2,606
5. Sono, Dist. Jamui, Bihar 1,02,72,535 10,324
GrandTotal 5,00,00,000 42,077
2010-1
Sl. Name of Block/State Grant sanctioned  No. of
No. (Rupees) Beneficiaries
1 Shivgarh Dist. Raebreilli, Uttar Pradesh 1,45,58,688 10,324
2. Markachor District Koderma Jharkhand 74,86,255 6,415
GrandTotal 1,83,01,816 16,739

Note As no complete proposals for release of funds from State Governments were received,
funds were not sanctioned in 2011-12.
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Higher Prices of goods by Kendriya Bhandar

*497. PROFANIL KUMAR SAHANI: Will the PRIME MINISTER be pleased
to state:

(@) whether market survey report dated 24 DecemB@dl of Kendriya
Bhandar disclosed under R by DoP&T, reveals that Kendriya Bhandar is ajiag
40 per cent and 20 per cent igiar of profit on the sale of Kala Masoor aAdhar
Dal respectively and 15-20 per cent margin on the sale of other pulses;

(b) if so, the action Government proposes to take against concerned
officials for selling pulses at such high rates to customers; and

(c) whether there is any proposal to investigate the purchase and sale of
pulses, rice and spices through vigilance department of his Ministry?

THE MINISTER OF SATE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANASAMY): (a) No, Sir The market survey report of Kendriya Bhandar
dated 24-12-2011 giving details of purchase price/cost price of various pulses, selling
price of Kendriya Bhandaselling price of Reliance Fresh and open market price is
given in Satement-l1 Seebelow).A statement giving details of Kendriya Bhardar
purchase price, costs, selling price, Kendriya Bhasdaragin and open market
price for pulses, as provided by Kendriya Bhandar is given in Statement-II
(Seebelow). It may be seen that the gross margin of Kendriya Bandar on Kala
Masoor andArhar Dal comes to 10.63% and.43% respectivelyln case of other
pulses the Kendriya Bhandar gross margin is ranging between 8.87% to 13.33%.

(b) In view of reply to (a) above the question of selling pulses at higher
rates and taking action against officials do not arise.

(c) There is no requirement of such an investigation.
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Kendriya Bhandar Market Survey Report da@ti12.2011Name of Product Grocery Division

Sl. Difference in brands Fast moving M.R.P K.B.C.R K.B.S.P  Market Open Whether Shops visited
No. available in the pack size  (Rs.) (Rs.) (Rs.) actual Market regular with addresses
market (Popularity/ S.P (Rs.) (Rs.) availability
Visibility) (Reliance) of goods
1. Dal Arhar 1 kg pack 56.42 66.00 73.00 74.00 (i) Reliance Fresh Ltd., 29/1/,
Savitri Nagar N. Delhi
2. Dal Ghana 1 kg pack 41.44 49.00 59.00 55.00 (i) Open market - Ms. Iswar Das
Madan Lal, Savitri Nagar
New DelhiTel. No. 64146797
3. Rajma Chitra 1 kg pack 67.20 77.00 72.00 74.00
4. Kabli Ghana (N) 1 kg pack 86.00 98.00  102.00 95.00
5. Kala Chana 1 kg pack 45.00 53.00 58.00 55.00
6. Malka Red 1 kg pack 41.45 49.00 60.00 50.00
7. Kala Masoor 1 kg pack 38.96 46.00 30.00 52.00
1/2 Kg.
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Urad Chilka
Dhuli Urad
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1 kg pack
1 kg pack
1 kg pack

1 kg pack

1 kg pack

1 kg pack

42.00

43.74

52.86

54.62

52.80
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50.00
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61.00

63.00

61.00

63.00
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80.00
39.00
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70.00
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Statement-1 |

Details of Kendriya Bhand& Puichase, Sale

JOMSUY UM Ot

Particulas Kala Dal Kabli Da Kala Urad Moong Malka Urad Urad Moong Moong Rajma
Mssoor Arhar Chana Chana Chana  Dhuli Dhuli Red (1 Sabut Chilka Sabut Chilka Chitra
(1kg (1 kg (M) (1kg (1kg (1kg (1 kg (1 kg (1 kg (1 kg (1 kg (1 kg (1 kg
pack) pack) 1 kg pack) pack) Pack) pack) pack) pack) pack) pack) pack) pack)»
Rs. Per Rs. Per Rs. Per Rs. Per Rs. Per Rs. Per Rs. Per Rs. Per Rs. Per Rs. Per Rs. Per Rs. Per ORs. Per
Kg. kg kg kg. kg kg. kg. kg. kg. kg. kg. kg. Kg.
1 2 3 4 5 6 7 8 9 10 11 12 13 14 o
&
(A) Purchase 38.96 56.42 86.00 41.44 45.00 52.86 53.90 41.45 42.00 43.74 54.62 52.80. 67.20 §
Price of Pulses %
Raw Material I
( >
Cost)
(B) Direct Cost 1.42 1.61 1.92 1.44 1.49 1.57 1.59 1.46 1.46 1.48 1.59 1.59 1.73

(Packing Material,
Handling, Conversion
Cost (from bulk pack
of 100 kg. to 1 kg
consumer pack)

(Godowns ard Sores)

suonsand pauels



(C) Indirect Cost 1.20 1.20 1.20 1.20 1.20 1.20 1.20 1.20 1.20 1.20 1.20 1.20

R

@1 SIaMSUYy uall

(Loading/Unloading
Expense,

Packing Charges
and Transportation)
Cost price 41.58 59.23 89.12 44.08 47.69 55.63 56.69 4411 44.66 46.42 57.41 55.59 7
after adding

various costs

(A+B+C) = (D)

Kendrlya 46.00 66.00 .98.00 49.00 53.00 61.00 63.00 49.00 50.00 51.00 63.00 63.00 77.
Bhandar

Selling

Price (E)

KB Margin 4.42 6.77 8.88 4.92 5.31 5.37 6.31 4.89 5.34 4.58 5.59 7.41

1oz ‘Avn 08

[e)]

(E-D)
%age KB 10.63 11.43 9.96 11.16 11.13 9.65 11.13 11.08 11.95 8.98 8.87 13.33 9.80
gross margin

Open 52.00 73 95.00 55.00 55.00 80.00 72.00 50.00 70.00 70.00 70.00 70.00 72.

BI1S

Market to to to to to to to to to to to to

Price 60.00 74.00 102.00 59.00 58.00 78.00 60.00 78.00 84.00 78.00 77.00 74.
Dt. 24.12.201

onsand pal

>
NOTES: The above cost does not include the rent of accommodation, Manpower Salaries, electricity and water and other administrative and financial @xpenses.
H
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Schemes for growth of sports and sportspersons

*498. SHRI UPENDRAKUSHWAHA: Will the Minister of YOUTH AFFAIRS
AND SPOR'S be pleased to state:

(@) the details of schemes being run by the Ministry for growth of sports
and sportspersons;

(b) the quantum of financial assistance provided to the sports federations
for development of individual sports for which they are functioning, giving details
thereof;

(c) whether the condition of the sports federations and sports infrastructure
available in the country is poor and that none of the international level players who
achieved success, at the national/ international levels got support from sports
federations; and

(d) if so, whether there is any proposal to lay down more stringent norms
and monitoring mechanism for better utilization of funds and running of these
federations?

THE MINISTER OF SATER OFTHE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRIAJAY MAKEN): (a) The Ministry of Youth Affairs and Sports and
the SportsAuthority of India are implementing the following schemes, which aim at
mass participation in sports and the promotion of excellence in sports.

(A) Schemes being implemented by the Ministry Yduth Affairs and
Sports:

() Panchayatruva Krida aur KheAbhiyan (PYKKA)

(i) Urban Sports Infrastructure Scheme

(iiy Scheme ofAssistance to National Sports Federations
(iv) Scheme ofTalent Search andraining

(v) Scheme of National Sports Development Fund

(viy Scheme of Special CasAwards for Winners of medals in
international sports events and their coaches

(vi) Scheme of Pension to Meritorious Sportspersons

(vii) Scheme of Sports and Games for Persons with Disabilities



Written Answers to [10 MAY, 2012] Starred Questiongt3

(¥ Scheme of National Sporswardsviz, Rajiv Gandhi Khel Ratna,
Arjuna Awards, Dronacharyawards, DhyanchandAwards,
Rashtriya Khel Protsahan Puruskar and Maukilmal Kalam Azad
(MAKA) Trophy

(B) Schemes being implemented by the Spdktghority of India for
identification and nurturing of the identified talent:

() National Sportstalent Contest (NSTC) Scheme
(i) Army Boys Sports Company (ABSC) Scheme
(iiy SAIl Training Centres (STC) Scheme

(iv) SpecialArea Games (SAG) Scheme

(v) Centres of Excellence (COE) Scheme

(b) The details of grants released to National Sports Federations during the
last three years under the SchemeAgsistance to NSFs are given itagment
(Seebelow).

(c) It is not correct that the condition of the sports infrastructure in the
country is poor and that none of the sports players at the national level and
international level got support from National Sports-Federations. Sports
infrastructure facilities at SAI stadia in New Delhi and its Regional Centres and
Centres of Excellence spread across the country used for coaching and training, of
the sportspersons, are of international standards. Financial assistance for
participation in international sports events and conduct of National Championships
was provided under the SchemeAdsfsistance to NSFs.

(d) With a view to ensuring financial accountability and for monitoring the
proper utilization of Government grants released to National Sports Federations, the
Ministry insists on submission of utilization certificate and audited accounts.
Further grant for an event is released only after settlement of accounts of previous
grants. Moreoverthe account of NSFs receiving Government grants exceeding
Rs. one crore are audited by the Comptroller Auditor General of India (CAG).

From 2010, a mandatory annual recognition procedure for NSFs has been
introduced. Only those NSFs, who submit the requisite documents, including
financial statements, prescribed by the Ministry are being granted annual
recognition.

Further the Ministry had declared Indian Olympisssociation and all
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recognized NSFs as public authorities under Right to Informaiiin 2005. This
process will go a long way in grievance redressal as the affected parties can access
information under RI Act, 2005.

Statement

Details of grant release to NSF during last three years

(Rs. in lakhs)
Sl. Name of the Federation 2009-10 2010-11  2011-12 Total
No. Upto Dec.
2011
1 2 3 4 5 6

1. Athletics Federationfdndia, New Delhi 309.94 30830 790.00* 140824

2. ArcheryAssociation of India, New Delhi 360.31 4210 606.00* 100841

3. All India Chess Federation, Chennai 163.00 180.05 162.13 505.18
4. National RifleAssociation of India, 658.45 50953 1440.00* 2607.98
New Delhi

5. All India TennisAssociation, New Delhi 26381 25664 11.29* 53174
6. Judo Federation of India, N. Delhi 49.66 6233 42500* 536.99

7. Rowing Federation of India, Secunderabad 88.79 64.71 31900* 47250

8. TableTennis Federation of India, 37551 356.36 360.00* 1091.87
New Delhi

9. Swimming Federation of India, 12507 3B36 12200 28243
Ahmadabad

10. Squash Racket Federation of India, 168.25 14654 6840 38319
Chennai

11. Indian Amateur Boxing Federation, 174.30 16589 1531.00* 1871.19
New Delhi

12. Organizations relating to the discipline 762.82 43576 1809.00* 3007.58

of Hockey (Men) and (Wmen)
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13. Indian Weightliting Federation, 101.13 11653 567.00* 784.66
New Delhi

14. BadmintonAssociation of India, 43548 150.71 910,00* 1496.19

15. Equestrian Federation of India, New Delhi  5.05 0.00 0.00 505

16. All India Football Federation, Delhi 4190 61051 174.99 827.40

17. Indian Golf Union, New Delhi 1643 4169 2353 8165

18. Wrestling Federation of India, 470.00 15398 983.00¢* 1606.98
.G Sadium Delhi

19. YachtingAssociation of India, 14785 8595  255.00* 48838
New Delhi

20. Indian Amateur Kabaddi Federation, 11.77 10.00 121.00 142.77
Jaipur

21. Volleyball Federation of India, Chennai 7391 150.53 8468 14277

22. Gymnadics Federation of India, Jodhpur 8738 1843 636.00* 74223

23. Amateur Handball Federation of India, 1355 4644 7870 138.69
Jammu and Kashmir

24. Basketball Federation of India, New Delhi  61.60 24.24 227.89 313.73

25. FencingAssociation of India, Patiala 3056 174.06 3606 24068

26. Indian Kayaking and Canoeing 2621 0.00 18572 21193
Association, New Delhi

27. All India Sports Council of the Deaf, 2398 4765 7582 14745
New Delhi

28. Paralympic Committee of India, Bangalore 142.83 221.39 1338 3776

29. Special Olympic Bharat, New Delhi 381 12.00 285.89 3017

30. All India Carrom Federation, New Delhi 1358 2377 10.96 4831

31. All India Karate-Do-Federation, Chennai 0.00 1018 0.00 1018

32. Amateur Baseball Federation of India, 1249 14.75 12.75 39.99

Delhi
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33. Atya Patya Fedation of India, Nagpur 592 12.00 1050 2842

34. Cycle Polo Federation of India, New Delhi  9.34 7.76 12.00 29.10

35. Indian Power lifting Federation, 1150 0.00 000 1150
Jameshdpur

36. Kho-kho Federation of India, Kolkata 450 750 1650 2850

37. Korfball Federation of India, New Delhi. 1331 550 250 2131

38. Netball Federation of India, Delhi 65.00 0.00 000 6500

39. SepakTakraw Federation of India, Nagpur ~ 8.00 12.00 12.00 3200

40. Shooting Ball Federation of India, 12.00 1200 12.00 36.00
New Delhi
41. Softball Federation of India, Indore 12.25 1375 11.75 37.75

42. Tackwondo Federation of India, Bangalore 11.89 5510 490.00* 556.99

43. Tenni-Koit Federation of India, Bangalore 9.00 19.75 1525 44,00

44. Tennis Ball Cricket Federation of India, 500 9.00 850 2250
Gorakhpur

45. Tug of War Federation of India, New Delhi  9.75 16.00 1125 3700

46. WushuAssociation of India, New Delhi 3091 0.00 056 12147

47. Billiards and Snooker Federation of India, 38.87 5011 5020 139.18

Kolkatta
48. Indian Rugby Football Union, Mumbai 202 141 0.00 343
49. Cycling Federation of India, Delhi 49.78 8234 000 13212
50. Malkhamb Federation of India 0.16 1150 0.00 1166

51. Amateur SoftTennis Federation of India, 10.75 14.75 11.75 3725
Ahemdabad

52. SchoolGames Federation of India, Bhopal 4354 520 000 48.74
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53. Indian Aympic Association, New Delhi 20400 132460 3954 156814

54. SportsAuthority of India, J.N. &dium, 200000 370016 32200 6022.16
New Delhi

55. Association of Indian Universities 15845 381.00 16089  700.34
(NSPO)

56. Tenpin Federation of India 0.00 55.10 0.00 55.10

57. Bowling Federation of India 56.86 64.27 000 12113
TotAL 799264 1033720 1360338 31766.85

* The figures include expenditure incurred for preparation for London Olympics 2012
Restructing of ICDS

499. SHRI PRSANTA CHATTERJEE:Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@) whether Government has finalized the measures for the restructuring of
Integrated Child Development Services (ICDS);

(b) if so, the details thereof;

(c) whether Government has decided to appoint an additional worker in the
anganwadi centres in addition to the existing pattern of one anganwadi worker and
one anganwadi helper;

(d) whether Government is aware that in some anganwadi centres, in some
States, an additional worker is being appointed by some NGOs for pre-school
education;

(e) if so, the details of the same, including eligibility criterion, job
responsibilities, wages, etc. of NGO appointees; and

() the pattern of Public Private Partnership envisaged in the implementation
of ICDS?

THE MINISTER OF SARTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (f) The scheme of ICDS
was initiated in 1975 with 33 projects and 48®iganwadi centres (ACs). The
scheme was rgdually universalised, in phases, and finally in 2008-09 with approved 7076
projectsand 14 lakhAWCs. The universalisation of the scheme led to increased
outreach which necessitated operational, programnaad other reforms
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In order to addess various programmatic, managemental and Institutional
reforms as well as to meet administrative and operational challenges, trstrMadfi
Women and Child Development has formulated a comprehensive proposal on ICDS
Strengthening and Restructuring whigfter-alia include addressing the gaps and
challenges with (a) special focus on children under 3 years and pregnant and
lactating mothers (b) strengthening and repackaging of service including , care and
nutrition counseling services and care of severely underweight children (c) a
provision for an additionahAnganwadiWorker cum Nutrition Counselor for focus on
children under 3 years of age and to improve the family contact, care and nutrition
counseling for P&L Mothers in the selected 200 high-burden districts across the
country besides having pilots on link workes% creche cunAnganwadi centre
(d) focus on Early Childhood Care and Education (ECCE) (e) forging strong
institutional and programmatic congence particularlyat the district, block and
village levels (f) models providing flexibility at local levels for community
participation (g) improving Supplementary Nutrition Programme including cost
indexation, (h) provision for the construction and improvementAn§anwadi
centres (i) allocating adequate financial resources for other components including
Monitoring and Management and Information System (MIS), Training and use of
Information and communication technology (ICT) and (j) to put ICDS in a mission
mode etc.

The Scheme of ICDS is a Centrally Sponsored Programme implemented
through the tte Governments/URdministrations.The Scheme, since inception,
envisages involvement of voluntaryganizations, Central Sociadlelfare Boards,
Local bodies, Panchayati Raj Institutions etc. wherever they are functional, to be
actively involved in this Programme for implementation, soliciting community
support etcThe Sates have been given the autonpmeithin the overall framework
of the ICDS, to entrust whole or part of the ICDS projects to a voluntary
organization including NGOs for which grants to them would be provided by the
concerned fte Government/UTAdministration. The responsibility for deciding
eligibility, criterion, job responsibilities, wages etc. of NGO appointees, therefore,
rests with the tGte Governments/URAdministrations.

Vocational training for tribal students

*500. SHRI DILIPBHAI FANDYA: Will the Minister of TRIBAL AFFAIRS be
pleased to state:

(@ whether Government has been continuing any vocational training
exclusively for tribal students in the countrparticularly in the District of
Sabarkantha-Patan and Mehsana of Gujarat State;

(b) if so, the number of such ITIs, Institutes/Schools managed by
Government in the country; and
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(c) the figures of such vocational training schools existing exclusively for
tribal students, State-wise and district-wise?

THE MINISTER OFTRIBAL AFFAIRS (SHRIV. KISHORE CHANDRADEO):
(a) to (c)The Ministry of Tribal Affairs implements a Central Sector Scheme called
“VocationalTraining in Tribal Areas” in the country including Gujarat under which
grant-in-aid is released totée Governments and NGOs for runnikigcational
Training Centres for Scheduled Tribes. The training programme is for one year only
and an amount of Rs. 30,000/- per trainee per annum is provided. The scheme is
exclusively for S§. The Sate-wise and district-wise number \dbcationalTraining
Centres for which grant-in-aid released during 2010-11 and 2011-12 is given in
Statement $eebelow). This includes on&TC for female atAndhroka and on&TC
for male at Bhiloda, Sabarkantha District.

Statement

(A) Sate-wise and district-wise O¢ational Taining Centes for tribal students
run by the State Government for which grant-in-aid released during
2010-11and 2011-12

2010-1n

SI. No. Name of State Location of VTC District No. of VTCs

1. Assam Kashibari High School Kokrajhar 1
Baganpara High School Baksa (Nalbari) 1
Gurmow High School Baksa (Nalbari) 1
Dhirmajakhili High School Gopalpara 1
Rupnath Brahma High School = Dhemaji 1
Bihpuria Collegiate High School Lakhimpur 1
Gohpur Boro High School Sonitpur 1
Sri Lohit High School Jorhat 1
Parulbala Sowwami Bamuni Nagaon 1

Barbari High School

Kapahera Higher Secondary Schadlorigaon 1

Total 10
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SI. No. Name of State Location of VTC District No. of VTCs

2. Gujarat Male VTC, Dangahwa Dang 1
Male VTC, Mandvi Surat 1
Male VTC, Songarh Surat 1
Male VTC, Kaparda Valsad 1
Male VTC, Chottaudepur Chottaudepur 1
Female VTC, Chottaudepur Chottaudepur 1
Male VTC, Rajpipali Narmada 1
FemaleVTC, Andhroka Sabarkantha 1
Male VTC, Bhiloda Sabarkantha 1
Female VTC, Dahod Dahod 1
Male VTC, Dahod Dahod 1
Male VTC, Danta Banaskantha 1
Male VTC, Vansda Navsari 1
Total 13

3. Madhya PradeshAdarsh High School, Badwani  Badwani 1
Adarsh High School, Sailan Ratlam 1
Adarsh High School, Mandla Mandla 1
Adarsh High School, Churhat  Sidhi 1
ITI, Baihar Balaghat 1
ITI, Dhamnod Dhar 1
ITI, Pithampur Dhar 1
TCPC, Badwani Badwani 1
TCPC, Jhabua Jhabua 1
TCPC, Mandla Mandla 1

Total 10
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SI. No. Name of State Location of VTC

District No. of VTCs

4. Mizoram Champhai Champhai 1
Saiha Saiha 1
Lunglei Lunglei 1
Serchhip Serchhip 1
Kolasib Kolasib 1
Total 5
2011-12

Sl. Name of State

Location of VTC

District No. of VTCs

1. Andhra Pradesh Seetampetha Srikakulam 1
Chintapalli Visakhapatnam 1
Maredumalli East Godavari 1
K.R. Puram Wet Godavari 1
Yetapaka Khammam 1
Kerimiri Adilabad 1
Eturnagaram Warangal 1
Srisailam Kurnool 1
Total 8
2. Chhattisgarh Kanker Kanker 1
Narayanpur Narayanpur 1
Dantewada Dantewada 1
Nagri Dhamtari 1
Jagdalpur (Kosa) Baster 1
Jagdalpur (Saw Mill) Baster 1
Kondagaon Baster 1
Durg Durg 1
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SI. No. Name of State Location of VTC District No. of VTCs
Ratanpur Bilaspur 1
Kunkuri Jashpur 1
Jashpur Jashpur 1
Total 1

3. Gujarat Male VTC, Dangahwa Dang 1
Male VTC, Mandvi Surat 1
Male VTC, Songarh Surat 1
Male VTC, Kaparda Valsad 1
Male VTC, Chottaudepur Chottaudepur 1
Female VTC, Chottaudepur Chottaudepur 1
Male VTC, Rajpipali Narmada 1
FemaleVTC, Andhroka Sabarkantha 1
Male VTC, Bhiloda Saharkantha 1
Female VTC, Dahod Dahod 1
Male VTC, Dahod Dahod 1
Male VTC, Danta Banaskantha 1
Male VTC, Vansda Navsari 1
Total 13

4. Madhya PradeshAdarsh High School, Badwani  Badwani 1
Adarsh High School, Sailan Ratlam 1
Adarsh High School, Mandla Mandla 1
Adarsh High School, Churhat  Sidhi 1
ITI, Baihar Balaghat 1

ITI, Dhamnod Dhar 1
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SI. No. Name of State Location of VTC District No. of VTCs
ITI, Pithampur Dhar 1
TCPC, Badwani Badwani 1
TCPC, Jhabua Jhabua 1
TCPC, Mandla Mandla 1
Total 10

5. Meghalaya Govt. ITI, Shillong East Khasi Hills 1
Govt. ITI, Tura West Garo Hills 1
Govt. ITI, Jowai Jaintia Hills 1
Govt. ITI, Williamnagar East Garo Hills 1
Govt. ITI, Nangstoin West Khaasi Hills 1
Govt. ITI, Nongpoh Ri Bhoi 1
Govt. ITI, (Women) Shillong East Khasi Hills 1
Govt. ITI, Sohra East Khasi Hills 1
Govt. ITIl, Resubelpara East Garo Hills 1
Total 9

(B) Sate-wise and district-wise O¢ational Taining Centes for tribal students
run by the Non-Governmental Organizations (NGOs) for which grant-in-aid
released during?010-11and 2011-12

2010-1n

SI. No. Name of State Location of VTC District No. of VTCs
1 Assam Village-Rangaloo, Block Kathiatoli ~ Nagaon 1
2. Karnataka Davengere Davengere 1
3. Madhya PradeshVillage-Timarni Harda 1
4. Tamil Nadu Salem Salem 1

Total 4
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SI. No. Name of State Location of VTC District No. of VTCs

2011-12

1. Assam Village-Rangaloo, Block Kathiatoli Nagaon 1
Village- Nagaon Block KhagoriljanNagaon 1

2. Karnataka Davengere Davengere 1

3. Nagaland Vill-Tenylphe-1, Block Medziphem®imapur 1
Total 4

WRITTEN ANSWERSTO UNSTARRED QUESTIONS
Details of thorium reserves

t3721. SHRI OM PRAKASH MAHUR: Will the PRIME MINISTER be
pleased to state:

(@) the details of the thorium reserves in the coyntgte-wise;

(b) the steps being taken by Government for extraction of thorium from
these sites; and

(¢) whether Government proposes to produce thorium based atomic energy?

THE MINISTER OF SATE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANASAMY): (a) The Atomic Minerals Directorate for Exploration and
Research (AMD), a constituent Unit of the Departmenitoimic Enegy (DAE) has
established the presence of 10.70 million tonnes of Monazite in the cowhich
contains 9,63,000 tonnes of Thorium Oxide (Th@ndian Monazite contains about
9-10% of ThQ and about 8,46,477 tonnes of Thorium Metal can be obtained from
9,63,000 tonnes of ThOwhich will be used for future programmes of DAE. The
state-wise thorium reserves in the country are as given below:

State Monazite (Million Tonnes)
Kerala* 151
Tamil Nadu 2.16
Andhra Pradesh 3.74
Odisha 1.85
West Bengal 122
Bihar 0.22
ToTaL 10.70

_* (Including Resources of Lake and SeaBed)

TOriginal notice of the question was received in Hindi.
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(b) The commercial exploitation of thorium deposits is being carried out by
the Indian Rare Earths Limited (IREL), a Public Sector Undertaking of the DAE. Since
the year 1952, the IREL has been processing monazite and sufficient quantity of
thorium has been stockpiled for future use. Extraction of thorium is a continuous
process.

(c) India is pursuing a three stage nuclear power generation programme
aimed at long term energy independence based on use of our abundant Thorium
resources. The programme is to use Thorium for electricity generation in the long-
term. In order to realize this goal, we are well into the first stage based on natural
uranium fuel, both from domestic and imported sources. This will be followed by
second stage comprising of fast reactors. It is proposed to set up a large power
generation capacity based on fast reactors before getting into the third stage.
Thorium in itself cannot product electricity and it has to be first converted to
Uranium-233 in a nuclear reactoh comprehensive three-stage nuclear power
programme is therefore being implemented sequentially

Shortage of fuel for nuclear power plants
3722. SHRI N. BALAGANGA:Will the PRIME MINISTER be pleased to state:

(@) whether there has been any shortage of fuel for nuclear power plants
that is affecting the atomic power programme in the country;

(b) if so, the details thereof;
(c) whether there has been any import of uranium during the last two years;
(d) if so, the details thereof, year-wise and country-wise;

(e) whether Government proposes to make our country self-reliant with
respect to atomic fuel; and

(f if so, the details thereof?

THE MINISTER OF SATE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANASAMY): (a) and (b) Out of 20 nuclear reactors with an installed
capacity of 4780 MWpresently one reactor (Rajasthatomic Power $ation-1 of
capacity 100 MW) is under extended shut down. Remaining 19 reactors are currently
in operation.Ten reactors with a capacity of 2840 Mdmprising Kaiga Generation
Station 1 to 4 (4x220 MW), NarorAtomic Power &tion 1 & 2 (2 x 220 MW),
MadrasAtomic Power &tion 1&2 (2x220MW) andrarapurAtomic Power $tion
3 & 4 (2 x 540 MW) are fuelled by indigenous uranium, which is not available in the
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required quantity These are accordingly being operated at lower power levels
matching the fuel supplylfhe remaining 9 reactors which are under International

Atomic enegy Agency (IAEA) safeguards use imported fuel and are operating at
rated capacity

(¢) Yes, Sir

(d) In the last two years, the uranium has been imported from Russian
Federation and Kazakhstan. The details are given below:

Firm / Country Year (Qty in MT)

2010-11 2011-12
Russian Federation 210 296
Kazakhstan. 600 350
(e) Yes, Sir

(f) The strategy is to augment the supply of domestic uranium by opening
of new mines and processing facilities and augmenting the capacity of existing
mines and mills.

Shortage of Uranium

1t3723. SHRI RAGHUNANDAN SHARMA:WIll the PRIME MINISTER be
pleased to state:

(@ whether it is a fact that our nuclear plants are presently facing a
shortage of Uranium due to its unavailability;

(b) if so, whether it is also a fact that huge unused reserves of Uranium
amounting to approximately over one lakh ton are available in the States like
Jharkhand, Meghalay&ndhra Pradesh, Rajasthan afmmil Nadu; and

(c) the reasons for not utilising these reserves as a result of which we are
bound to depend on foreign resources?

THE MINISTER OF SATE IN THE PRIME MINISTER'S OFFICE (SHRI
V. NARAYANASAMY): (a) Out of 20 nuclear reactors with an installed capacity of
4780 MW presently one reactor (Rajasthaomic Power $tion-1 of capacity 100
MW) is under extended shut down. Remaining 19 reactors are currently in operation.
Ten reactors with a capacity of 2840 M¥odmprising Kaiga Generationta®ion
1 to 4 (4x220 MW)( Narora&tomic Power &tion 1 & 2 (2 x 220 MW), Madras

TOriginal notice of the question was received in Hindi.
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Atomic Power &tion 1&2 (2x220MW) andrarapurAtomic Power &tion 3 & 4 (2x

540 MW) are fuelled by indigenous uranium, which is not available in the required
quantity These are accordingly being operated at lower power levels matching the
fuel supply The remaining 9 reactors which are under Internatidwainic enegy
Agency (IAEA) safeguards use imported fuel and are operating at rated capacity

(b) Atomic Minerals Directorate for Exploration and Research (AMD), a
constituent unit of Department oktomic Enepgy is engaged in survey and
exploration of uranium resources required for the successful implementation of
atomic enggy programme of the countryso far AMD has established 1,75,010
tonnes of uranium resources in fdient parts of the countryrhe details are as
given below:

SlI. No. State Uranium resources established
1 Andhra Pradesh 86876
2, Jharkhand 50978
3 Meghalaya 19738
4, Rajasthan 6726
5. Karnataka 4682
6. Chhattisgarh 3986
7. Uttar Pradesh 785
8. Himachal Pradesh 784
9. Maharashtra 355
10. Uttarakhand 100
Total 1,75,010

() Mining technology and economics are the important criteria which
decide the exploitation status of a deposit. Based on these criteria, many of the small
deposits are not amenable to mining at present. In addition, constraints due to
logistics, present status of technolgoggocio-economic considerations,
environmental aspects, scarcity of water-resources etc. have slackened the process
of initiation of mining of some of the deposits at Meghalaya, Rajasthan, Karnataka
and Andhra Pradesh.
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Global Centre for nuclear energy partnership

3724. SHRI NAND KUMAR SAL:Will the PRIME MINISTER be pleased to
State:

(@) whether Government proposes to set up a global centre for nuclear
energy partnership in the country;

(b) if so, the details thereof along with the details of the status thereof;

() whether Government also proposes to set up of energy parks in the
country;

(d) if so, the details thereof and the status of each of such parks as on
date;

(e) the details of the targets fixed by Government for generation of nuclear
enegy during the Eleventh Fiv¥ear Plan period and the extent to which the same
has been achieved so far; and

(f) the steps taken by Government to expedite the completion of work at
global centre and energy parks?

THE MINISTER OF SATE IN THE PRIME MINISTER’S OFFICE (SHRV.
NARAYANASAMY): (a) and (b)Yes, Sir In September 2010, Central Government
approved the establishment of Global Centre for Nuclear Energy Partnership
(GCNEP) at village Jasaur Kheri and Kheri Jashigar Bahadgarh, District Jhajjar
Haryana.Two plots of land measuring 130 acres for the Institute at village Kheri
Jasaur and 105 acres for thewnship at village Jasaur Kheri have been acquired at
a cost of Rs. 78 Crore. The proposed centre (GCNEP) will provide facilities related to
advanced education, research and training in the field of proliferation resistant
nuclear system designing, nuclear securitgdiological safety nuclear material
characterisation and applications of radiation technologies and radioisotopes.

(c) and (d)Yes, Sir The Central Government has accorded in principle
approval of coastal sites at Chhaya Mithivirdi in Gujarat, KovvadaAnwahra
Pradesh, Haripur inVest Bengal, Jaitapur in Maharashtra and Kudankulam in
Tamilnadu for setting up of nuclear power parks of 6000 to 10000 dd¥vprising
large capacity LighWWater Reactors {IVRs) based on foreign technical co-operation.
Currently pre-project activities are in progress at these sites. The work at these, sites
is planned to be taken up in phases at each site’ starting with twin reactors in first
phase followed by launch of next pair in second phase and third phase respectively
with a gap of about four years between the two phases.
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The details of the sites for nuclear power parks and their current status are as

follows:

Site State Capacity (MW) Present Status

Kudankulam Tamilnadu 4 X 1000# Land available, Environmental
Clearance from MoEF obtained,
proposal for financial sanction of
KK 3 and 4 under consideration of
Government.

Jaitapur Maharashtra 6 X 1650 Land title transferred to NPCIL,

Environmental and CRZ clearances
from MoEF obtained, discussions
with M/s. Areva on project

proposal for INPP 1&2 in progress.

Kovvada Andhra Pradesh 6 X 1000* Land acquisition proceedings in
progress, ToRs for EIA studies

Chhaya Guijarat 6 X 1000*  approved by MoEFEIA studies in
Mithi Virdi progress.
Haripur West Bengal 6 X 1000 Pre-project activities are initiated.

# The first pair KK 1&2 (2X1000 MW) at advanced stage of commissioning
* Nominal Capacity

(e) The nuclear power generation gat for the Xl FiveYear Plan was
163,395 million units which was revised to 124,608 million units at Médm
Appraisal stage. The actual generation during the XI Plan was 109,642 million units.

() To expedite the completion of work of GCNEBovernment has
sanctioned Rs. 147 Crore in September 2010. Land acquisition for the project has
been completed and approval for award of contracfAfohitectural Consultancy to
prepare the Master Plan has been accorded.

As regards energy parks, the Central Government has accorded in principle
approval for setting up of nuclear eggrparks based on @ capacity LightWater
Reactors (WRs) at Kudankulam, Haripudaitapur Kovvada and Chhaya Mithirdi.
Pre-project activities are in progress at these sites. The work at these sites is
planned to be taken up in phases at each site starting with twin reactors in first
phase followed by launch of next pair in second phase and third phase respectively
with a gap of about four years between the two phases. In the XllYeaePlan,
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work is planned to be started on construction of one set of twin units at
Kudankulam (KK 3&4), Jaitapur (JNPP 1&2), Kovvada (Kovvada 1&2) and Chhaya
MithiVirdi (MithiVirdi 1&2). Pre-project activities are planned at Haripur

Environmental clearance for Nuclear Plants

3725. SHRI NAND KUMAR SAL:Will the PRIME MINISTER be pleased to
State:

(@ whether Nuclear Power Corporation of India Ltd. (NPCIL) had submitted
any proposal for obtaining environmental clearancé&tofnic Power Projects in the
country;

(b) if so, the details in this regard;
(c) the details of the status of such projects, project-wise; and

(d) the time by which environmental clearance of each of such projects
would be finalised?

THE MINISTER OF SATE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANASAMY): (a) to (c) Nuclear Power Corporation of India Limited (NPCIL)
has taken up the process of obtaining environmental clearance for its proposed
projects at GorakhpurHaryana; Chutka, Madhya Pradesh; Kovvadadhra
Pradesh and Chhaya Mithivirdi in Gujardthe Terms of Reference ¢R) for
Environmental ImpactAssessment (EIA) studies have been approved by the
Ministry of Environment and Forests (MoEF). The EIA studies in accordance with
the approvedloR by specialized agencies are in progress.

(d) The Environmental clearance process involves approvalos¥, EIA
studies and submission of EIA report, public hearing, submission of final EIA report
and final review by the Expefppraisal Committee (EAC) of the MoEF before grant
of environment clearance. The process ordinarily takes about two years.

Revamp in the Management irAIR India

3726. SHRIT.M. SELVAGANAPATHI: Will the Minister of CIVIL AVIATION
be pleased to state:

(@) whether it is a fact that th&ir India needs total revamp of management
more than disbursement of money;

(b) whether it is also a fact that for the present statugdiofindia, the
present management and its set up were responsible; and
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(c) if so, whether Government has any plan to shake upAthdndia
management?

THE MINISTER OF CIVILAVIATION ( SHRIAJIT SINGH ): (a) to (c)The
Turn Around Plan and Financial Restructuring Plan approved by the Government
include appropriate changes in the structure and functioningirofndia. It also
lays down various milestones for implementationTafn Around Plan and Financial
Restructuring Plan.

'DIAL ' most expensive airport

3727. SHRI SANJX RAUT:
SHRIANIL DESAI:

Will the Minister of CIVIL AVIATION be pleased to state:

(@) whether it is a fact that the global body of airlinesTAfhas said that
the tarif sought by the Delhi Internationalirport Limited (DIAL) would make Delhi
one of the most expensive airports globally; and

(b) if so, the reaction of the Ministry to the DIAL proposal?
THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a)Yes, Sir

(b) Airports Economic RegulatonAuthority (AERA) is the independent
regulator established und&ERA Act, 2008 to determine the aeronautical faaif
major airports. In accordance with the provisions tfteS Supporgreement (SSA)
and Operation, Management and Developmagteement (OMDA) signed by
Government of India andirports Authority of India respectively with M/s. Delhi
InternationalAirport Pvt. Ltd. (DIAL), M/s. DIAL submitted a proposal for tarif
revision to AERA. Pursuant to their submission of the propossERA has
determined revision ieronautical Chages for Indira Gandhi InternationAlrport
(IGIA), Delhi vide their order No 03/2012-12 datégril 20, 2012 (issued on
24.04.2012) for first five year control periode( 2009-10 to 2013-14), with effect from
May 15, 2012 after following a series of discussions, meetings, presentations and
consultations process including stakeholders consultati@nsAirline Operators,
Federation IndianAirlines (FIA), InternationalAir TransportAssociation (IAA),
Passengerassociation, Confederation of Indian Industry (Cll), Federation of Indian
Chambers of Commerce and Industry (FICCI), etc. and arrived at revised tariff to
cover the cost of investment made by the DIAL and ensure fair rate of return for the
airport.
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NOC for construction of Navi Mumbai Projects

3728. SHRITARIQ ANWAR: Will the Minister of CIVIL AVIATION be pleased
to state:

(@ whether it is a fact that the City and Industrial Development Corporation
(CIDCO) has requested for grant of No Objection Certificate (NOC) to various
construction projects in Navi Mumbai to the Ministry;

(b) if so, the details thereof; and
(c) the steps Government would take for early grant of NOC?
THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a)Yes, Sir

(b) 92 NOC applications were receivedAirports Authority of India (AAl)
out of which 79 have been processed. The remaining 13 applications have been
returned due to non-conformity with the requirements.

() Online NOC Application system (NOCAS) has been introduced for
obtaining NOC for height clearance. It is a simple and transparent method and is
available onAAl Website for public use. On submission of online application, an ID
number is generated and on receipt of physical documents, applications are
processed and NOC is issued expeditiausly

Delay of AIR India Flight due to Co-pilot

3729. SHRIAVINASH RAI KHANNA: Will the Minister of CIVIL AVIATION
be pleased to states:

(@ whether it is a fact that thair India Flight A-909 could not take 6f
from Kochi InternationalAirport in time due to non availability of a co-pilot;

(b) if so, who was at fault; and

() what action their India has taken against the person who was at fault
and the details thereof?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a)Yes, Sir
(b) Crew Scheduling Gite of Air India at Chennai.

() The concerned Crew Scheduling Officer has been cautioned to be more
careful in future.
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Operation stopped at HalAirpor t in Bengaluru

3730. DR. PRABHAKAR KOREWill the Minister of CIVIL AVIATION be
pleased to state:

(@ whether it is a fact that the HARirport in Bengaluru, has stopped
operating for the last few years;

(b) whether it is also a fact that a Parliamentary Committee has
recommended for the retention of HAAirport in Bengaluru, even after the
Devanahalli Internationahirport started functioning;

(c) if so, the response of Government in this regard; and

(d) whether Government is taking steps to start operation of the said
Airport?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) No, SirGeneral
aviation services (other than those relating to commercial aircraft, charter flights,
aircraft hired or operated under commercial arrangements) continue to be provided at
the existing HAL airport.

(b) Yes, Sir The Department Related Parliamentatgrding Committee on
Transport,Tourism and Culture in its 131st repartter-alia, recommended that the
old airport at Bengaluru should be made operational.

(¢) The recommendations of the Committee was considered by the
Government and it was informed that the decision to close civii commercial
operations at HAL, Bengaluru from the date of commissioning of the Greenfield
airport at Devenahalli was taken in the year 2@0zordingly, Government of India
(Gol) has entered into a Concessidgreement (CA) with M/s. Bangalore
InternationalAirport Limited (BIAL) for construction and development of a new
international airport at Devanahalli near Bangalore. In the CA, the Gol has agreed to
close commercial civil aviation operations at the existing Bangalore airport once the
new airport becomes operational. Howeutre existing airport would continue to
remain operational for general aviation (barring certain categories) defence purposes,
national emergencies, etc. The Greenfield airport has commissioned its operation
w.e.f.24.05.2008.

(d) There is no proposal under consideration to operationalize the old
airport at HAL, Bengaluru.
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Restructuring of Two Carrier Divisions

3731. SHRI N.K. SINGH:
DR. JANARDHAN WAGHMARE:

Will the Minister of CIVIL AVIATION be pleased to state:

(@ whetherAir India proposes to restructure its operations by hivinfy of
engineering and ground handling divisions;

(b) if so, the details thereof;

() whether the move of thair India to make the two carrier divisions
independent will be beneficial feékir India;

(d) if so, to what extent and whether Government has since accorded
approval of restructuring the two carrier divisions; and

(e) if so, the details thereof?
THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a)Yes, Sir

(b) The Maintenance, Repai®verhaul (MRO) and Ground Handling (GH)
business is proposed to be hived td Air India Engineering Services Limited
(AIESL) andAir India Air Transport Services Limited (ATFSL) respectively

(c) to (e)Yes, Sir The subsidiary companies, when operationalised would be
able to undertake activities/business from other airlines, including foreign airlines.
Although the GOM has recommended hiving RO and GH businesses AAESL
andAIATSL as part ofAir India’s Financial Restructuring Plan (FRR)ff Around
Plan (TAP) their operationalisation requires the approval of the Cabinet.

Recruitment in AIR India

3732. DR. RAM PRAKASHWill the Minister of CIVIL AVIATION be pleased
to state :

(@) the number of persons recruitedAir India either on permanent basis
or contract basis or temporary basis either by Alire India or by any of its
subsidiary companies in the last two years all over India, category-wise and station-
wise;

(b) total employees strength dkir India, category-wise and respective
employees strength of all its subsidiaries, subsidiary-wise and category-wise;

(c) the projected number of vacancies for next two years; and
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(d) the number of persons recruited from outsourcing manpower agencies in
last two years, month-wise and category-wise?

THE MINISTER OF CIVIL AVIATION (SHRIAJIT SINGH): (a) Details of
number of persons recruited during the last two years category-wise and
station-wise is given in Statemer@egebelow).

(b) Category wise employee strengthAif India, Alliance Air and Air India
Charters Ltd. as on 31.03.2012 are as under :

Air India

Pilots (including executive Pilots) 1543
Engineers (including executive Engineers) 1425
Executive and General Category Officers 5109
Cabin Crew (including executive Cabin Crew) 3102
Technicians/Service Engineers 3395
General Category employees 12277

TotaL 26851

Air India Charters Limited

Permanent Employees SenME 49 AME-I| 7
Aircraft Mechanic 106 Handyman 1
Manager Security (Offg) 1 Security Assistant 21
Sr. Accounts Assistant 1 Security Supervisor (offg) 1
Captain 50 Captain €) 4

Temporary Employee

Admit. Assistant 1 CustomerAgent 2
Flight Safety Officer 6 Asst. Crew Scheduling 2
Asst. Manager Crew Scheduling 5 Manager Crew Scheduling 1
Officer-operations 4

1 Chief Vigilance oficer is on deputation.
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Alliance Air
Following employees are on Contractual basis:

Pilots P1 - 26, P2 - 55, Cabin Crew-366, Operations Deptt. (Fit. Desp. Ops. TT&M,
PCS, FS) Ground Instructors and VHP Operations - 52, Licensed Engineers/AME/
Dy. AME/Dy. Engineer - 102Technicians - 76, Supervisoryte® (Including 2
Technical $aff) - 163, Commercial taff at Hyderabad - 13, Securifjpttendants - 33.

Besides above, 28 employees are on deputation.

() Consequent to amalgamation of erstwhile Inddrines andAir India
Limited, all the promotions have been kept on hold till a reassessment of manpower
is carried out in the mged Company

(d) No persons have been recruited from outsourcing manpower agencies in
Air India and its subsidiaries.

Statement
Details of Statewise category-wise recruitment details last three years

Air India Limited

Category No. of Persons Recruited

Delhi Kolkata Mumbai Chennai Total

2010 Asst. GM-QMS - - 02 - 02
Trainee Pilot - - 9% - 9%
Office Asstt. 01 - - - 01
2011 Asst. GM-QMS - - 01 - 01
Asstt. Mgr - - 01 - 01
Canteen Supervisor - - o4 - o4
Dy. Mgr. -Tech. (T.) - - 05 - 05
Trainee Pilot - - 05 - 05
Traffic Asstt. 04 - - - 04
Bilingual Typist 01 - - - 01
Driver 01 - - 01

Helper (Comml.) o4 - - o4
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Details of persons engaged on contract during the y®&drOand 2011:

Category No. of Persons Engaged on contract

Delhi Kolkata Mumbai Chennai Total

1 2 3 4 5 6 7

2010 Recruited employees 12 - 09 02 53
Locum Doctor 06 04 15 - 25
Pre-flight Medical Officer 4 o4 - - 08
Medical Officer 08 - - ) 3
Pharmacist 05 02 04 05 16
Clerks of works 02 02 - 01 05
Flight Dispatcher - 02 - - 02
Operators for Freighter flight 09 0 0 2]
Cabin Crew - o2 - - 02
Data Entry /ally Operator - - - 74 74
RT Operators - - - o4 073
OperationsAsstt. - - 01 - 01

2011 Retired Employees 3 - - 01 39
Locum Doctor 04 04 05 - 13
Pre-flight Part Time 05 073 - - 0
Medical Officer
Medical Officer 07 - - 25 32
Pharmacist 06 02 03 05 16
Clerks of works o2 04 - 02 08
Flight Dispatcher - 02 02 - 04
Operators for Freighter flight 03 - - 03
Cabin Crew - o4 13 - 17
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1 2 4 5 7
Data Entry/&lly Operator - - 78 78
RT Operators - - 073 o4
Pilots - 03 03
Gen. Cadre Officers - 12 12
Aircraft Engineer - 01 01
Unskilled - 02 02
Technician - 01 01
Air India Charters Limited
For the year 2010 For the year 2011
Retired on Contract Total Retired on Contract Total
Consultants-Ops 1 Stores Officer 1
Manager-Cabin Crew Schdulg 4 Executive Officer-IR 1
Techn. Service Mgr 1 Manager-Schedule 1
Officer-IR 1 Estate Manager 1
Training Manager 1 Manager-Admin. 1
Admin. Officer 3 Scheduling Manager-Ops 1
Techn. Ofker-Maint 1 Consultant Manager 1
Dy .Quality Control Mgr 1 Co-Pilot 1
Captain 1
On FixedTerm Contract On FixedTerm Contract
Airline Attendant 66 Airline Attendant (WB) 387
COO-AICL 1 Airline Attendant (NB) 146
Tr.Co-Pilot 6
Co-Pilot 5
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On FixedTerm Contract On FixedTerm Contract
Temporary
First Officer Trainee 1 Temp.Asst. ManageCrew 3
Scheduling
Temp.Admin. Asst. 2
HR Trainee 1
Temporary
Temporary .Asst. MgCrew 2 Temp. Tech. Oficer 1
Scheduling Temp.Asst. Crew Schdulg 2

Temp. ManageCrew Scheduling 1

Permanent
Aircraft Mechanic 17 Temp. Fit. Safety Gitcer 6
Captain 3 Temp. Consultant/AdminTrg. Mgr. 1
Aircraft Maint. Engineer-| 1
Permanent
Aircraft Mechanic 6
Captain 5
Tr. Captain 1
Security Asst. 3
ToTAL 1151 ToTAL 574
Recruitment/Induction of manpower in AASL from 1st ARANO0to
31st March, 2012
Pilots 22 Delhi - 11, Kolkata - 09, Chennai -02
Cabin Crew 300 Delhi - 88, Mumbai - 70, Kolkata- 17
Chennai- 39, Bangalore -26
Hyderabad 27, CCJ - 3
Flight Dispatchers 04 Delhi - 03, Kolkata - 01

VHP Operations 20 Delhi - 20
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Crew Controllers 09 Delhi - 09
Operations Research02 Delhi - 02
Analyst

Ground Performance 03 Delhi - 03
Instructor

Impr ovement in Passengers Flying biIR India

3733. SHRI RRIMAL NATHWANI: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether there has been an improvement in the passengers flyihig by
India on its international as well as domestic network;

(b) if so, the details thereof;

() what has been the increase in tieéld per Revenue Passenger
Kilometre (Yield/RPK) onAir India network during the above period; and

(d) how this compares with those of the other private domestic as well as
International airlines?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) and (byes, Sir
During the period 2009-10, 2010-&and 201-12, Air India had carried 6.19 million,
7.19 million and 7.67 million passengers respectively on domestic network and 5.63
million, 6.67 million and 5.94 million passengers on the international network
respectively

(¢) The Yield/RPK (in Rupees) achieved during the aforesaid period was
3.16, 3.37 and 3.70 respectively

(d) No such details are maintained in respect of other private domestic and
international airlines.

Kiwi Aviation Companies Eye on Indian Skies

3734. SHRI MOHDALI KHAN:
SHRIMATI T. RATNA BAI

Will the Minister of CIVIL AVIATION be pleased to state:
(@ whether the Kiwi aviation companies eye Indian skies;
(b) if so, the details thereof; and

(c) the present position thereof?
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THE MINISTER OF CIVIL AVIATION (SHRIAJIT SINGH): (a) to (c)As per
the BilateralAir ServicesAgreement signed between Government of India and the
Government of New Zealand on 2nd Ma®006, designated carriers of both
countries are entitled to operate 7 services/week in each direction. Though actual
operations between the two countries are based on commercial considerations, at
present, no airlines from the two countries are operating between India and
New Zealand nor have indicated an intention to.

Different pay structures due to mergernf Al and IA

3735. SHRI MOHDALI KHAN: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether it is a fact that mger of Air India and IndianAirlines had led
to different pay structures in the organization;

(b) if so, the details thereof;
(c) the reasons therefor; and
(d) the steps being taken to resolve such issue so far?

THE MINISTER OF CIVIL AVIATION (SHRIAJIT SINGH): (a) to (c)The
employees are governed by their respective scales ofsgayice regulations and
certified/standing orders as per their erstwhile companies.

(d) Government of India has appointed an independent Committee headed
by Justice (Retd.) D.M. Dharmadhikari to resolve the disparities to HR issues,
including pay parityworking conditions, seniority etdhe Committee has submitted
its Report to the Ministry on 31.1.2012. Subsequenily Ministry has constituted a
3-member Committee consisting of officers from Department of Public Enterprises,
Ministry of Civil Aviation and an Independent Expert to examine the
recommendations of Justice Dharmadhikari Committee and formulate a time-line for
its implementation.

Right to First Refusal Privilege byAIR India

3736. SHRIMAI. SMRITI ZUBIN IRANI: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ whether it is a fact that Government is considering to doing away with
the special ‘Right to First Refusgitrivilege enjoyed byir India (Al);

(b) if so, the details thereof and what is this privilege and whizad been
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given this privilege;

() whether it § a fact thatAl will loose its monopoly over bilateral or
international flying rights with Governmeastdecision; and

(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRIAJIT SINGH): (a) and (b) No, Sir
Air India’s requests continues to be duly considered first before allocation of the
traffic rights to other eligible applicants.

(c) and (d) Do not arise.
Cooch BeharAirpor t

3737. SHRITARINI KANTA ROY: Will the Minister of CIVIL AVIATION be
pleased to refer to reply to Unstarred Question 1982 given in the Rajya Sabha on 16
March, 2010 and state:

(@ whether it is a fact that trial flights were undertaken from Cooch Behar
airport; and

(b) the steps that have so far been taken by Government to make the Cooch
Behar airport fully operational?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a)Trial flight was
undertaken by M/sAir Deccan at Cooch Behakerodrome on 27.10.2007. Non
scheduled Passenger flight operations by M/s. North East Shuttles commenced to/
from Cooch Behar airpost.e.f. 05.09.201 and continued upto 03.10.201

(b) Airports Authority of India (AAl) has taken following steps to make
Cooch Behar airport fully operational however actual flight operation are subject to
commercial judgement of the airlines:

() ObtainedAerodrome License from DGC#hor Cooch BehaAerodrome
for Public Use.

(i) Carrying out all mandatory requirements of DGCA to maintain the
Aerodrome License issued by DGCA.

(iiy Upgradation of Aerodrome Reference Code from 2B to 2C to
accommodatATR Aircrafts with load penalty if operator is willing to
operate, for which station has already forwarded the requeétAto
Headquarters for approval of DGCA.

(iv) Constantly maintainingir traffic Services watch hours (with all required
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navigational facilities) every day to accommodate any non-scheduled
aircrafts.

(v) Keeping in readiness with all passenger amenities.

(vi) Coordinating with various airliners and trying to convince them to
operate with aircrafts permissible as per existing facilities.

Monitoring of Airfar es by Special Cell of DGCA

1t3738. SHRI PRABHA JHA: Will the Minister of CIVIL AVIATION be
pleased to state:-

(@) whether it is a fact that a special cell of the Directorate General of Civil
Aviation monitors air fares regularly;

(b) if so, the details thereof;

(c) whether it is also a fact that all the civil aviation companies have hiked
their airfares by 10-25 per cent on the busiest routes in the last few days;

(d) if so, the reasons therefor;

(e) whether the special cell of the Directorate has justified the airfare hike;
and

(H if so, the reasons therefor?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) and (bXes sir
A Tariff Analysis Unit has been set up in Directorate General of @Giviation
(DGCA) effective December 2009 to monitor tariff on regular basis.

(c) to (f) Airfares are not fixed by the Government as they are determined by
market forces.The Tariff Analysis Unit in DGCAmonitors the airfarevis-a-vis
airfares uploaded by scheduled airlines on their respective websites. The analysis of
such monitoring has indicated that airfares are remaining within the fare band made
available by the scheduled airlines on their respective websites.

Sale of $ake to other Airlines

3739. SHRI JAI PRAKASH NARXAN SINGH: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ whether it is a fact that after selling Decdainlines to Kingfisher the

TOriginal notice of the question was received in Hindi.
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promoter of Deccarirlines has applied again for scheduled carrier to commence
commercial airlines;

(b) if so, complete details and reasons for accepting such applications;

() whether Government would take cabinet nod in such cases where
promoters have failed to run their airlines and forced to sell their stake fully to
others; and

(d) if not, the reasons therefor?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) and (b)es Sir
The promoter of DeccaAirlines has applied for scheduled carriers under name
“Deccan Charters Limited”. The proposal of the company is under examination of
the Ministry

(c) and (d) No, SirHon'ble Minister of CivilAviation is competent to take
final decision on proposals pertaining to commencement of scheduled operator
services.

Purpose to form Civil Aviation Authority (CAA)

3740DR. K.V.P . RAMACHANDRA RAO: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ whether it is a fact that Government proposes to form a Gudtion
Authority (CAA);

(b) if so, the details of the proposal,

(¢) by when it is likely to be formed; and

(d) what are the major objectives?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a)Yes, Sir

(b) to (d) The proposal to form a CivAviation Authority (CAA) in place of
DGCA is at formative stage. It is proposed to have a CAA, which will have adequate
financial and administrative flexibility to meet functional requirements for an effective
safety oversight system. In addition, it is also proposed to assign additional
functions relating to certain economic regulations, consumer protection and
environment regulation.

The CAA is proposed to be set up through a sepafate However the
present legal framework such Ascraft Act 1934 etc. will continue to govern the
aviation sectorThe objective of the proposed CAA to overcome the constraints
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presently faced by DGCA in terms of recruitment and retention of technical
manpower and inability to quickly address ongoing operational issues due to lack of
adequate administrative and financial authority

EU Airpor ts coveed by EU-ETS

3741. DR. KNP  RAMACHANDRA RAO: Will the Minister of CIVIL
AVIATION be pleased to state:

(@) whether it is fact that emissions from all domestic and international
flights that arrive or depart from an European Union (Rtports are covered by
the EU-Emission Trading System (EU-ETS);

(b) if so, the likely impact on the airfares operated from India; and
(c) what action has been taken by Government in this regard?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) and (byes, Sir
From January 2012, emissions from all domestic and international flights that arrive
or depart from an EWirport will be covered by the EU-ETShe likely impact on
the airfare though expected to be significant is not being estimated as no Indian
carrier is submitting the trial data required this year on emissions in view of the
stand of the Government to oppose the scheme. Hence the question of impact does
not arise.

() As a follow up to the Joint Declaration adopted at Delhi on 29-30th
September2011 opposing the EU-ETS, that was also adopted by the Council of
ICAO, a meeting was held in Moscow on 21-22nd Februa®i2 in which 32
countries participated. The countries present, adopted the Moscow Declaration on
the EU-ETS, in which a basket of retaliatory measures are available to all
Governments as counter measures. Depending upos fEsponse to the Moscow
Declaration, appropriate measures would be undertaken by all signatories to the
Declaration, including India, and also by other nations that wish to join the Moscow
Declaration.

Satus of International Airpor t at Jawar, Uttar Pradesh

3742. SHRI BAWINDER SINGH BHUNDER:Will the Minister of CIVIL
AVIATION be pleased to state:

(a) the status of international airport proposed to be established at, Jewar
Uttar Pradesh;

(b) the reasons for delay in setting up the airport; and
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(¢) by when the airport at Jewddttar Pradesh is going to be established?

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): (a) to (c)
Government of India had received a proposal from Government of Uttar Pradesh for
setting up of a Greenfield airport at Jewar (Greater Noida) in the year 2002. The
proposal was considered by the Union Cabinet and the Union Cabinet referred the
matter to a Group of Ministers (GoM) for looking into the legal and other related
aspects of the matter

Outstanding dues againsAIR India and private airlines

3743. SHRI SALIM ANSARI: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether it is a fact thadir India and private airlines owes crores of
rupees to Government as per details available with DGCA;

(b) if so, the outstanding of various airlines to Government run oil
companies, tax authorities (both Income-tax and Service-tax) leasing aircraft
companies, airport operations, banks landing and navigation charges and to their
employees, as on 31 March, 2012; and

() what action Government has taken or proposes to take against these
airlines to recover the dues?

THE MINISTER OF CIVIL AVIATION (SHRIAJIT SINGH): (a) Directorate
General of CivilAviation (DGCA) has no such information.

(b) and (c) Do not arise in view of (a) above.
Commencement of low cosAirlines

3744. SHRIT.M. SELVAGANAPATHI: Will the Minister of CIVIL AVIATION
be pleased to state:

(@) whether it is a fact that the DGCA has received many applications from
the companies for commencement of low cost airlines;

(b) if so, the details thereof;

() whether it is also a fact that Government had insisted the airlines to
keep low air fares for the domestic sector; and

(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRIAJIT SINGH): (a) and (b)rhe
Governmeh does not categorise any airlines as low cost.
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(c) and (d)Air fares apgicable for domestic passengers are determined by
market forces and therefore are not fixed by Government.

With a view to maintain transparency in thgplublication, Directorate General
of Civil Aviation (DGCA) has taken following steps:

- Scheduled domestic airlines have been directed to display established
tariff route-wise and fare category-wise in their websites, on monthly
basis and also to notify any significant and noticeable changes to
DGCA within 24 hrs of effecting such a change.

- A Tariff Analysis Unit has been set up in DGG@& monitor tarif on
regular basis at periodic intervals.

Road map for development of civil aviation sector

3745. DR.T. SUBBARAMI REDDY: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ whether a comprehensive road map for the development of civil aviation
sector is being prepared;

(b) if so, the outline thereof along with its present status;

(c) the details of the areas identified for focused attention and thrust to
make air travel affordable and hassle-free and also to improve the operational
efficiency of the aviation industry so as to face competition from the private airlines;
and

(d) the steps taken to ascertain the views of the various concerned interests
in formulating the new road map?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) to (d)To have
a sustainable orderly growth of the aviation sedtoe Ministry has felt the need to
spell out a long term Civilviation Policy addressing various issues related to the
sector Accordingly on 22.12.201, a Committee has been constituted under the
Chairmanship of Secretargivil Aviation to formulate a CivilAviation Policy to
address the long term issues of the sector and provide a road map for development.
Government has identified focus areaslaa consultation paper has been placed
on the website of the Ministry (wwwaivilaviation.nic. in) inviting comments
from all stakeholders. Comments received from various organizatienander
examination.
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Investigation in Pawan Hans helicopters accident

3746. SHRI RAJEEVCHANDRASEKHAR: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ whether Government has appointed Committees of Inquiry to investigate
the accidents involving Pawan Hans helicopters; and

(b) if so, what is the outcome of the investigation?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) and (b)es Sir
Government has appointed Committees of inquiry under Rule 74 oAitheaft
Rules, 1937 to investigate into two accidents involving Pawan Hans Helicopters.

Both the reports submitted by the Committees of Inquiry have been accepted
by Government of India and are available on DGCA website.

EmployeeAir craft Ratio in Air India

3747. DR. K\VP. RAMACHANDRA RAO: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ whether the employee to aircraft ratioAir India is 258;

(b) how does it compare with that of the other Indian and foreign airlines;
and

(c) the steps being taken to improve the situatioriofindia?

THE MINISTER OF CIVIL AVIATION (SHRIAJIT SINGH): (a)The aircraft to
employee ratio irAir India as on 31.1.2012 is 1:236.

(b) The employee-aircraft ratio in an airline depends upon the number of
in-house functions performed by the airline. The approximate aircraft to employees
ratio as on 31.12.2Q1in jet Airways is 136, 417 in Lufthansa and 177 in British
Airways.

(c) With the rollback or retirement age from 60 to 58 years in the year 2000,
the Government had imposed a general ban on filling up of vacancies from outside.
Subsequent to amalgamation of erstwhile Inditines and the erstwhildir India
into Air India, all the recruitment and promotions have been kept on hold till re-
assessment of manpower is carried out in the gmeér Company After
operationalization of two subsidiariesz. AIESL andAIATSL, aircraft to employee
ratio of Air India would come down.
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Air India Strategy to cut losses on International Flights

3748. SHRIV.P. SINGH BADNORE:Will the Minister of CIVIL AVIATION be
pleased to state:

(a) the strategy envisaged W\ir India to cut losses on their International
flights;

(b) whether they have any tie-ups with any Europeans International
Airlines; and

(¢) how it is benefitting them to have these tie-ups?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a)Air India has
taken several measures to improve and restructure its schediutesndia
periodically monitors the carriage/load factors/ financial performance of services on
its network and makes efforts to improve their performance. Whenever any services
recurrently give rise to cash lossésr India analyses the reasons for the losses
and based on the strategic importance of such services to its network arrives at a
decision whether to continue or withdraw such servié@sindia makes changes to
its network to rationalize capacity offered on various routes to maximize the benefits
to the airline. Consequentlyperiodic adjustments are done to the schedule to add or
reduce capacity from specific routes, introduce new routes and restructure existing
routes based on the market dynamics and anticipated financial outcome.

(b) and (c)Yes, SirAt presentAir India has code share arrangements with 5
European international carrierdhrough these arrangementajr India has
developed a secondary network in Europe in addition to its own existing network
operated by own capacitfhis secondary network arrangement has incredsed
India’s presence in the European market and has enAbldddia to both increase
its occupancy and to provide connectivity between interior points in India to the
various interior points in Europe.

Routes and schedules forgone bl

3749. SHRI K.N. BALAGORL: Will the Minister of CIVIL AVIATION be
pleased to state:

(@) whether theAir India has taken a decision to §mr the First Refusal
Right on new routes and schedules;

(b) if so, the details thereof;

() how many routes and schedules were forgone after the decision; and
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(d) which are the airlines allotted the new routes, services?
THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) No, Sir
(b) to (d) Do not arise.
Plan to modernise non-metro airports

3750. SHRI KANWAR DEEP SINGH:

SHRI N.K. SINGH:
Will the Minister of CIVIL AVIATION be pleased to state:

(@ whether Government has any plans to modernise non-metro airports in
the next few years;

(b) if so, the details thereof and expected timeline of these projects;

(c) whether the Public Private Partnership (PPP) model is being explored for
the aforesaid projects; and

(d) if so, the details thereof?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) and (byes, Sir
35 non-metro airports and 27 other airports in the country are being upgraded/
modernized. Detailed status of these non-metro airports are given in Statement-I, I,
and lll (Seebelow). Detailed status of upgradation of other 27 airports are (given at
in Satement-1YV andVI (Seebelow).

() No such proposal at present is under consideration in the Ministry of
Civil Aviation.

(d) Does not arise.
Statement-|

Modernization of 35 Non-Metro Airports (completed project)

Sl. Name of Name of work Cost Status
No. Airport (Rs. in crores)
1 2 3 4 5

Northern Region

1. Agra Refurnishing ofTerminal Building 338 Dec-09
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1 2 3 4 5
2. Amritsar Modular Expansion of terminal 1491  Jun-09
building for integrated operations
Construction of 2 no. contact packing bays
Construction of 4 no. remote parking bays 956 Nov-07
Construction of 3 no. additional parking bay$3.19  Jul-09
Extension of runway 17.04  Jun-08
3. Chandigarh  Construction of New Integrateterminal 7800 Mar-11
Building
4. Dehradun Construction of NewTerminal Building, 3500 Sep-09
Substation cunAC Plant room, car park etc.
Construction of RunwayApron, link taxiway 4450 Nov-07
5. Jaipur Construction of Newlerminal Building 11577  Jul-09
Construction of NewApron and taxiway 3200 Sep-09
6. Khajuraho Construction of NewApron and taxiway 1347 Mar-08
7. Lucknow Construction of NewApron for four 4130 Dec-09
wide-bodied aircraft and taxiway
Construction of New Integrated Internationd29.38  Oct-11
Terminal Building
8. Srinagar Expansion and Modification oferminal 101.33  Apr-09
Building for integrated operations
Expansion of apron Ph-I| 2800 Mar-11
9. Udaipur Construction of Newlerminal Building 7744  Apr-08
Extension and Strengthening of Runway and4.31 May-09
allied works
Construction ofApron including link 456 Feb-08

Taxiway-Ph-|
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1 2 3 4 5
Construction ofApron including link 776  Jun-11
Taxiway-Ph-I

10. Varanasi Construction of New Integrateterminal 13950 Aug-10
Building
Extension and téengthening ofApron 40.00 Apr-10

and Extension of Runway
Eastern Region

11. Bhubneswar Expansion ofApron, Srengthening of Existing15.00 Jan-07
Apron and taxiwayConstruction of additional

taxiway!
12. Portblair Expansion ofApron and additional taxivay 34.38 Dec-09
13. Raipur Strengthening and extension of apron 6.85 Jan-08
14. Ranchi Expansion ofApron and Construction of 1252 May-10
Isolation bay
Resurfacing of Runway 1507 Jan-11
North-East-Region
15. Agartala Strengthening of Existing Runway 3700  Jul-09
Expansion and t&ngthening ofApron 1866 Apr-09
Construction ofTechnical Building 499 Mar-09
16. Dibrugarh Construction of Newlerminal Building. 7171 Aug-09
Strengthening of Existing Runway and taxiwdy.71 Dec-10
Expansion of apron 282 Jun-07
17. Guwabhati Extension of Runway and Construction of 60.82 Jun-09

New Apron with link taxiway

Construction of Isolated aircraft parking 1415 Mar-10
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1 2 3 4 5
Filling low lying are and development of 29.78 Jan-11
internal drainage system of newly acquired
land at Guwahathirport

18. Imphal Resurfacing of RunwayConstruction of 21.00
Isolation Bay Extension ofApron and
Link Taxiway

Western Region

19. Ahmedabad Construction of New Domestic arrival block 56.94  Apr-08
Construction of new domestic departure block 46.09 Aug-05
Ext. of existing domestic apron at 101.32 Nov-08
AhmedabadAirport
Contraction New Internationdlerminal 328.00 Aug-10
Building

20. Aurangabad Construction of New integrateterminal 99.70 Dec-08
Building, Technical Block, ControTower, Fire
Station, MT Pool etc.

Extension of Runway including electrical works 25.68  Jan-10
Construction of NewApron 755  Oct-07

21. Bhopal Extension of Runway 3500  Jul-09
Construction of New integrateterminal 135.00 Dec-10
Building
Construction of NewApron and associated 63.78 Sep-10
works

22. Goa Construction of NewApron for new ITB 1486 Feb-09
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1 2 3 4 5

23. Indore Extension and strengthening of Runway and@9.00  Jul-09

Construction of isolation bay and taxiway

Construction of New integrateterminal 13560 May-11
building
24. Nagpur Expansion and modification dferminal 4300 Aug-08

Building for integrated operations

25. Pune Extension and strengthening of ExistiAgron 1542  Jul-08
and taxi-track Phase Il at PuAé&port

Extension and Modification oferminal 7800 Sep-30

Building for integrated operations

26. Surat Development of Surairport for ATR-72 type 53.33  Jun-08
Aircraft -Terminal Bldg work.

Extension of Runway 2130 Apr-09
Construction offerminal Building Ph-II 23.68 Dec-09
first floor

27. Vadodara Construction of Maintenance and Night 1712 Dec-08

parking stand with associated works

Southern Region

28. Calicut Strengthening of Runway and allied works 27.00 Mar-09
Expansion and Modification of International 89.50 Feb-08

Terminal Building including electrical packages

for integrated operations
29. Coimbatore  Extension of runway 4200 Oct-07

Construction of part parallel taxiway and 4151 Feb-10

Expansion of apron




Written Answers to

[10 MAY, 2012] Unstarred Questions 85

1 2 3 4 5
Expansion and modification dferminal 7800 Sep-11
Building for integrated operations

30. Madurai Strengthening and Extension of Runway 3525  Oct-08

27.83

Construction of New Integrateterminal 128.76  Jul-10
Building and allied works

31. Mangalore Construction of New integrateterminal 147.00 Oct-09
Building Construction ofApron Sep-08

32. Mysore Construction of New Runway 85.00 Mar-08
Construction of NewApron and taxiway Mar-08
Construction of Newlerminal Building and Sep-10
other ancillary Buildings i/c Residential Quarters

33. Trichy Construction of New integrateterminal 7470  Oct-08
Building
Strengthening and Extension of Runway 2594 Mar-08
Strengthening ofApron, Construction of 1776  Jan-08
new taxiway

34. Trivandrum Construction of internationalerminal 258.08 Apr- 10
Building, Apron and car park etc.
Provision of aerobridges at Infllerminal 256  Sep-07
a) Apron work
Construction of additional parking bays 856 Mar-08
Construction of 8 nos bays, taxiwagSE 3092 May-09
area and shoulders

35. Vizag Construction of New- integrated 9495  Jun-09
Terminal Building
Construction of new runwaypron, taxi track147.74  Feb-07

isolation bay i/c shoulder and other

associated works
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Statement-1 |

Modernization of 35 Non-metro Airports (work in progress)

Sl Name of Name ofWork Cost Expected
No. Airport (Rs. In Date of
croses) Completion/
Operationa-
lisation
1 2 3 4 5

Northern Region
1. Chandigarh Extension ofApron and allied works 10.75 Oct-12
2. Jaipur Extension and strengthening of Runway for6.47 Oct-13
operation of wide bodied jet aircraft of E
category i/c provision of cat-Il lighting svstem
at Jaipur airport
3. Khajuraho  Construction of New integrateterminal 75.32 Dec-12

Building (Risk and Cost) 57.81

Eastern Region

1. Bhubneswar Construction of Newlerminal Building and 145.54 Oct-12
associate work

2. Portablair Construction of HangaAnnexe Building, 534 Jul-12

Apron and LinkTaxiway etc.

3. Raipur Construction of Integratedlerminal Building129.65 Jul-12
4. Ranchi Construction of New Integrateterminal ~ 137.79 Jul-12
Building

Northern Region
1. Agartala Construction of ControlTower 9.67 Apr-12

Construction of Doppler Radar Building 324 Apr-12
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1 2 3 4 5

2. Dibrugarh Construction of Dopple¥Weather Radar for 2.18 Apr-12
Metrological Department at Dibruga#irport
Construction of Fire Station 324 Apr-12

3. Guwabhati Construction of Hangars at LGBlirport, 23.16 Dec-13
Guwahati

4. Imphal Expansion ofApron with link taxiway 13.28 Oct-12
Construction of BoundaryVall around of  15.10 Aug-13
Newly Acquired land at ImphaAirport

Construction of Fire Station and allied work4.45 Apr-12
Extension of Security Holdrea 4.30 Apr-12
Western Region
1. Goa Construction of New Integrateterminal ~ 330.00 Dec-12
Building

2. Vadodara Construction of New Integrateterminal 115.97 Jul-13
Building

Statement-111

Modernization of 35 Non-Metro Airports (Planing stage)

SI.No. Name of Schemes Remarks

Northern Region

1. Jaipur Expansion of New Internationderninal Planning stage
Building at Jaipur airport

2. Srinagar Construction of cargo complex Planning stage

Eastern Region

1. Portblair Construction of New Integrateterminal Planning stage
Building and Expansion oApron

2. Raipur Development of airport for wide bodied aircraft Planning stage




88 Written Answers to [RAJYA SABHA]

North East Region
1. Dibrugarh Extenson of Runway
2. Guwabhati Construction of New International
Terminal Building

Construction of parallefaxitrack

Unstarred Questions

Planning stage

Planning stage

Planning stage

Western Region
1. Ahmedalad New control tower cum technical block

Construction of part parallel taxi track

2. Goa Construction of Parallel taxi track, two link
taxi tracks and two rapid exit taxiway

3. Nagpur Provision of newTechnical block cum
Control tower

4. Vadodara Construction of ParalleéTaxiway

Planning stage
Planning stage
Planning stage

Planning stage

Planning stage

Southern Region
1. Calicut Extenson and modification of Internation
Terminal Building

Expansion ofApron

2. Coimbatore Construction of New Integrateterminal Building

3. Madurai Control tower cum technical block

4. Mysore Extension of Runway

Tender stage

Tender stage
Planning stage
Planning stage

Planning stage

Satement-1V

Modernization of othe27 Non-metro Airports (completed projects)

SI. Name of Name of work Cost  Status
No. Airport (Rs. In crores)

1 2 3 4 5
Northern Region

1. Jaiselmer Construction ofApron andTaxi track 994 Apr-10
2. Kullu Construction of Newlerminal Building and 10.00  Jun-07

Pavement works

3. Pant Nagar

Extension of runway and associated works. 6.00

Feb-08
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1 2 3 4 5

Eastern Region

1. Cooch Behar Construction of Newlerminal Building 1246  Jun-09

2. Patna Re-carpeting of Runwayaxiway and apron 23.08 Aug-11
and dlied works at JPNRirport

North-East Region

1. Barapani Construction of Newlerminal Building and 29.70 May-10

(Shillong) Expansion ofApron

2. Dimapur Expansion ofApron and Construction of 1335  Jui11
Link Taxiway

Western Regon

1. Akola Modification of existingTerminal Building and
Other allied buildings
Expansion ofApron

2. Gondia Construction of ParalleTaxi way 1861 Mar-10
Construction of NIAAM 5233 Jan-11
Construction of Il module Passenger loungel2.97 Feb-12
and allied works

3. Jalgaon Development of JalgaoAirport 2000 Dec-11

Southern Region

1. Agatti Strengthening of Runway aigatti 1126 Nov-10

2. Cuddapah Construction of Runwaytaxiway andApron 2612  Jan-10

3. Puducherry  Development of Puduchedirport 2434 Mar-09
SH: Construction of Runway

4. Rajamundary Construction of Newlerminal Building 4329 Oct-11
including Car Park

5. Tirupati Resurfacing and strengthening of runway 17.30
taxitrack, apron, isolation bay etc.

6. Vijayawada Expansion ofTerminal Building
Extension of Runway 4787 Dec-09
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Satement-V

Modernization of othe27 Non-metro Airports (wrok in Progress)

Sl Name of Name ofWork Cost Expected
No. Airport (Rs. In Date of
croes) Completion/
Operationa-
lisation
1 2 3 4 5
1. Bikaner Construction ofTerminal Building,Apron 473 Aug-12

and Car park

2. Bhatinda Construction of apron i/c link taxiway 6.37 May-12
Construction ofTerminal Building 250 Jul-12
3. Jaiselmer Construction of New Civil Enclave including1.00 Jul-12

Terminal Building

4. Jammu Extension ofApron 15.00 Jun-12

North-East Region

1. Barapani Providing wall fencing for newly acquired 6.75 Sep-12
land at Barapanhirport

2. Tezu Construction ofTerminal Building, Runway 79.00 Dec- 13
Apron, Fire station etc.

Western Region
1. Gondia Extension and Strengthening of Runway aB4l49 Dec-12
parallel Taxi way

Southern Region
1. Cuddapah Construction of Newlerminal Building 40.40 Aug-12

2. Puducherry Construction of Newlerminal Building 29.87 Jul-12
including car park

3. Tirupati Construction of New Integrateterminal ~ 174.00 Mar-13
Building

Construction of NewApron Apr-12
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Unstarred Questions 91

Modernization of othe27 Non-metro Airports (Planning stage)

SI.No. Airport

Name of Schemes

Remarks

Northern Region

1. Jammu

Modification of Terminal Building
Extension of Run way

Tender stage
Planning stage

Eastern Region

1. Patha

Construction of Newlerminal Building

Planning stage

North East Region

1. Jorhat

Expansion of apron

Tender stage

Western Region

1. Akola

2. Belgaum

3. Rajkot

Construction of control tower &echnical block
Extension of Runway

Construction of Newlerminal Building
Extension of Runway

Construction of Newlerminal Building
Extension of Runway

Planning stage
Planning stage

Planning stage
Planning stage

Planning stage
Planning stage

Southern Region

1. Agatti

2. Hubli

Extension of Runwayconstruction of new
Apron, Relocation offerminal Building,
Control tower/Technical block on the lagoon
Construction of Newlerminal Building

Extension of Runway and Nedpron

3. RajahmundaryExtension of Runway

4. Vijayawada

Construction of Newlerminal Building

Planning stage

Planning stage
Planning stage
Planning stage

Planning stage
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New civil aviation policy for North-East Region

3751. SHRIMA'l T. RATNA BAI:
SHRI MOHD. ALI KHAN:

Will the Minister of CIVIL AVIATION be pleased to state:

(a8 whether Government is preparing any new civil aviation policy to end
isolation of North-East region and some other areas which are neglected so far;

(b) if so, the details thereof; and

(c) the steps taken in this direction and the pending requests from each
State in this regard?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) to (c)There is
no separate civil aviation policy for North-East Region. Howeuer have a
sustainable orderly growth of the aviation sectbe Ministry has felt the need to
spell out a long term Civihviation Policy which shalljnter-alia, also address the
issues related to the NER\ccordingly on 22.12.2Q, a Committee has been
constituted under the Chairmanship of Secret@iyil Aviation to formulate a Civil
Aviation Policy to address the long term issues of the sector and provide a road
map for development. Government has identified focus areas and a consultation
paper has been placed on the website of the Ministry (aiwilaviation.nic.in)
inviting comments from all stakeholders. Comments received from various
organizations are under examination.

Action plan of Air India for improvement

t3752. SHRITHAAWAR CHAND GEHLOT. Will the Minister of CIVIL
AVIATION be pleased to state:

(@) the purposes for which Government has extended assistaAde ltmlia
during last five years, date-wise and quantum-wise;

(b) the type of the aeroplanes for which approval of purchasing has been
granted toAir India during the above said period; the details thereof; and

(c) the action-plan chalked out Wjir India which is facing a cash-crunch,
to improve its economic condition; whether the proposals of investment or share-
purchase has been approved; if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRIAJIT SINGH): (a) During the
financial year 2009-10, 2010-11, 2011-12, Government has infused Rs. 800 crores,
TOriginal notice of the question was received in Hindi.
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Rs. 1200 crores and Rs. IR@rores respectively iAir India as equity investment
for easing the liquidity crunch faced by the company and to address adverse Debt-
equity ratio.

(b) During the last five years, no purchase agreement was signed either by
erstwhile Air India or by erstwhile Indiarhirlines for purchasing the new aircraft.
However erstwhile Air India had signed a Purchaggreement with Boeing in
December 2005 for purchase of 68 Boeing aircraft. Simil&igtwhile IndiarAirlines
had signed a Purchasgreement withAirbus in February 2006 to purchase 4320
family aircraft.

(c) Air India has prepared &urn Around Plan, which encapsulates tangible
goals with respect to passenger ficaf load factor on-time performance and
customer service in order to realize its vision. The proposed business strategy of the
Company is to focus on introducing an appropriate network model, add fleet and
optimize its deployment, hive off allied businesses such as MRO and Ground
Handling, transfer/depute employees to MRO and GH subsidiaries, integrate IT
platforms and introduce new systems, improve customer service and operational
efficiency, leverageAir India brand and monetize its assets. Government has also
approved thelTurnaround Plan and Financial Restructuring Pla\iofindia which
provides induction of upfront equijtyequity for cash deficit support, equity for
already guaranteed aircraft loan, GOl Guarantee for repayment of Principal amount
and payment of interest on the Non Convertible Debentures (NCDs) of Rs. 7400
crore .proposed to be issued Ay India Limited to the Financial Institution, Banks,

LIC EPFO etc.

Declaring Mana Airpor t at Raipur as International Airpor t

t3753. SHRI MOTILALVORA: Will the Minister of CIVIL AVIATION be
pleased to state:

(@ the main conditions for declaring an international airport;

(b) whether Government has received any proposals for declaring Mana
Airport, Raipur as international airport;

(c) if so, the details thereof; and
(d) by when Mana&Airport will be declared an international airport?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) For declaration
an airport as an International airport, strhandatory to have Customs, Immigration,

TOriginal notice of the question was received in Hindi.
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Health aml Animal and Plant Quarantine regulatory agencies at the airport. In
addition, adequate infrastructure likerminal Building for segregated handling of
International and Domestic passengers/Cargo counter/office space for regulatory
agencies etc. should be available for facilitating International Operation.

(b) and (c)At present there is no proposal for declaring Mairgort, Raipur
as International airport.

(d) Does not arise.
Restructuring Plan for Air India Employees

3754. SHRI PRAJEEVE:Will the Minister of CIVIL AVIATION be pleased to
State:

(@) the details of the Financial Restructuring PlanAar India;

(b) the total number of employees that will bé tife payrolls ofAir India
as a result of this Plan;

() whether the above employees and unionsAaf India have been
consulted; and

(d) if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRIAJIT SINGH): (a) The Details
Financial Restructuring Plan &fir India is as under:

() Induction of upfront equity of Rs. 6,750 crore, including Rs. 1,200 crore
provided in the budget of 2011-12 and already released, in FY 2011-12.

(i) Equity for Cash deficit support of Rs. 4,552 crore till FY 2021.

(iiy Equity for already guaranteed aircraft loan of Rs. 18,929 crore till FY
2021.

(iv) GOl Guarantee for repayment of Principal amount and payment of
Interest on the Non Convertible Debentures of Rs. 7400 crore proposed
to be issued to financial institutions, Banks, LIC, EPFO etc. which will
be used to repay part ®¥forking capital loans,

(v) Government has also approved induction of 27 numbers Boeing 787 and
3 Boeing 777 aircraft on Sale and Lease Back basis, orders for which are
already been placed with Boeing in the year 2005-06.

(b) As a result of he FRP& TAP of Air India, two subsidiaries, vizAir
India Engineering Services Limited (MRO Subsidiary) akldATSL (Grounding
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Handling Subsidiary) will be hived off, resulting in approximately 15,000 employees
getting of the payrolls ofAir India and migrating tAAIESL andAIATSL.

(c) and (d) Meetings have been held with the Unions/Associations/Guilds of
both the erstwhile IndiaAirlines and erstwhilcir India on theTAP and FRPand
a presentation was also made to them on the same.

Restructuring Plan for Air India

3755. SHRI D. RAJA:
SHRI M.P ACHUTHAN:

Will the Minister of CIVIL AVIATION be pleased to state:

(@) whether it is a fact that the Government has cleared Rs. 30,000 crore
restructuring plan foAir India;

(b) if so, the details of the proposed Financial Restructuring Plan (FRP);

(c) whether theAir India has consulted its employees and unions on the
FRP and other plans to make it successful; and

(d) if so, the details thereof?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) and (bYes, Sir
The Government has approved the following financial packaggifdndia in order
to improve its financial condition:

() Induction of upfront equity of Rs. 6,750 Crore, including Rs. 1,200 Crore
provided in the budget of 2011-12 and already released, in FY 2011-12.

(i) Equity for Cash deficit support of Rs. 4,552 crore till FY 2021.

(ify Equity for already guaranteed aircraft loan of Rs. 18,929 Crore till FY
2021.

(iv) GOl Guarantee for repayment of Principal amount and payment of
Interest on the Non Convertible Debentures of Rs. 7400 crore proposed
to be issued to financial institutions, Banks, LIC, EPFO etc. which will
be used to repay part ®forking capital loans.

(v) Government has also approved induction of additional aircraft on Sale
and Lease Back basis, orders for which have already been placed with
Boeing in the year 2005-06.

(c) and (d) Meetings have been held with the Unions/Associations/Guilds of
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both the erstwhildir India and erstwhile Indiaiirlines on theTAP and FRPand
a presentation was also made to them.

Health Care Insurance Scheme foWorkers in Aviation Industry

3756. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of CIVIL
AVIATION be pleased to state:

(@ whether it is a fact that the total number of workers in different airports
and airlines are not covered under any health care and insurance scheme; and

(b) the total number of workers working in aviation industgmpany-wise
and airport-wise, and how much of them are covered under health care and
insurance scheme?

THE MINISTER OF CIVIL AVIATION (SHRIAJIT SINGH): (a) No sir

(b) As per the information available with this Ministthe details of nhumber
of workers are as under:-

i.  Airports Authority of India - 18743
i. AirIndia - 26851
i. ~Alliance Air - 858
iv. Air India Exp. - 1056

v. Air India Air Transport Services - 3000

The employees of the above organizations are covered under the healthcare
and insurance scheme of their respective organizations. No Data is maintained by
this Ministry for private airlines/airports.

Surveillance system inAssam

3757. SHRI BIRENDRAPRASAD BAISHYA: Will the Minister of
DEVELOPMENT OF NOR'H EASTERN REGION be pleased to state:

(@) the details of funds allocated, amount released, utilized and achievement
made on installation of equipments for surveillance and monitoring for safety and
security of InterState BusTerminus (ISBT) constructed in the NER, particularly
Assam,;

(b) whether non-Government parties are entrusted the task of surveillance
system of ISBT Guwahati;
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(c) if so, the details thereof including list of parties entrusted and payment
made since their involvement, till date, State-wise; and

(d) the details of funds allocated, amount released, utilized and achievement
made on the installation of equipments for entertainment in thesl$Bthe NER
and present status?

THE MINISTER OF SRTE OF THE MINISTRY OF DEVELOPMENTOF
NORTH EASTERN REGION (SHRI ABAN SINGH GHATOWAR): (a) to (d) Ministry
of Development of North Eastern Region have not released any funds for
installation of equipment for surveillance and monitoring for safety and security of
Inter-State Bus Terminus (ISBT) constructed in NER, includingssam or for
installation of equipment for entertainment in ISBih NER.

Joint Parliamentary Delegation to Sri Lanka

3758. SHRIT. M. SELVAGANAPATHI: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@) whether it is a fact that the Joint Parliamentary delegation that visited Sri
Lanka recently has urged the Sri Lankan Government for devolution of powers to Sri
LankanTamils;

(b) if so, the details thereof;

() whether the delegation has also urged the Sri Lankan Government to
involve Tamils in all political issues; and

(d) if so, the reaction thereto?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) to (d)A 12-member Joint Parliamentary delegation, led by
the Hon’ble Leader of the Opposition in the Lok Sabha, visited Sri Lanka from 16-21
April 2012. During the visit the delegation called on the President of Sri Lanka and
met a number of Ministers, the Leader of Opposition, Members of Parliament, key
leaders of major political parties, including thamil NationalAlliance, Sri Lankan
Muslim Congress, CeyloWorkers Congress and upcountry political parties and
representatives of civil society and community leaders.

The delegation, during its discussions with the President of Sri Lanka and
other senior Ministers of the Government, emphasised the need for Sri Lanka to
reach a genuine political reconciliation, based on a meaningful devolution of powers,
which takes into account the legitimate needs of Thenil people for equality
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dignity, justice and self-respecthe delegation ged the Government of Sri Lanka

and other stakeholders, including thamil National Alliance, to resume dialogue

and move towards an early political settlement and suggested in this regard urgent
consultations to create conditions for the launching of the Parliamentary Select
Committee process.

Outsourcing of passport activities

3759. DR.T. SUBBARAMI REDDY: Will the Minister of EXTERNALAFFAIRS
be pleased to state:

(@) the present status of outsourcing passport processing activities;

(b) whether a number of vacancies in different passport offices remain
unfilled;

(c) if so, the details thereof, office-wise and category-wise;
(d) whether Government would consider filling up of these vacancies; and
(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) As part of the Passport Seva Project launched on public-
private-partnership basis with approval of the Union Cabinet, 72 Passport Seva
Kendras (PSKs) have been set up to date out of the 77 PSKs planned for the
country Nearly 23.8 lakh passport services related applications have been processed
in the new system. The remaining PSKs will be set up by end May 2012.

(b) to (e) As on date, the sanctioned cadre strength of Central Passport
Organization (Passport Offices) in all groups is 2697. The details of category-wise
vacancies are as under :

No. of vacancies in the various grades in the Central Passport Organization

SI. No. Designation No. of vacancies
1 Deputy Passport Officer 4
2 Assistant Passport Officer 27
3. Passport Granting Officer &4
4 Superintendent 12

5 Assistant 82
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SlI. No. Designation No. of vacancies
6 uDC 239
7 LDC 21
8 UDC (Hindi) o
9 Stenographer 03
10 Hindi Translator 0
ToTaL 530

The Ministry is taking steps to fill up the existing vacancies at the Passport
Offices by deputation, promotion and fresh recruitments through the Staff Selection
CommissionApplications have already been invited from eligible candidates to fill
up vacant posts of DPOs aAdPOs through deputatiodn indent to fill up vacant
post of Lower Division Clerks has already been placed with the Staff Selection
Commission. Pending filling up of vacancies on a regular basis, the Ministry has eng
ged 311 Data Entry Operators in the Passport Offices in place of vacant non-g
zetted postsHindi as official lang

age of UN

3760. SHRIANIL MADHAV DAVE: Will the Minister of EXTERNALAFFAIRS
be pleased to state:

(@) whether Government is making any efforts to get the status for Hindi as
one of the Official Languages of the United Nations;

(b) whether Government has tried to analyse the number of the UN Member
States that support adoption of resolution in this connection by UN General
Assembly;

() whether there has been any reluctance by Member States for the
proposal; and

(d) the reasons for reluctance?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E. AHAMED): (a) The Government has been actively taking necessary
measures for the introduction of Hindi as one of the Official Languages of the UN.
A high level Committee under the Chairmanship of the Extekffairs Minister was
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constituted on 26 Februagry2003 followed by a sub-Committee under the
chairmanship of the Minister oft&e for ExternalAffairs in August, 2003 to look

into this matter and take necessary measures. Keeping in view this objective, the 8th
World Hindi Conference was ganized in NewYork on 13 July 2007 and its
inaugural session was held at the UN Headquarters, which was attended by the UN
Secretary General MBan Ki-moon. In addition, &/orld Hindi Secretariat has been

set up in Mauritius since 11 February 2008 to promote Hindi as an international
language. On several occasions, Indian leaders have delivered statements at the UN
in Hindi. Necessary arrangements were made for simultaneous interpretation of these
statements in English by the Permanent Mission of India in Newk. The
Government of India sustained &rts have also ensured that the United Nations
offers its programmes on the UN RadMebsite in Hindi also.

(b) to (d) The introduction of Hindi as one of the official languages of the
United Nations has several financial and procedural implications which require to be
met before a formal proposal can be tabled at the UN. India, as the proposing
country would need to provide didient financial resources to the UN to cover the
additional expenditure on interpretation, translation, printing and duplication of
documents and related infrastructural costs. ProceduthyUN GeneraAssembly
(the legislative body of the UN) would also need to adopt a resolution supported by
a majority of the 193 UN Memberteédes.Apart from the additional cost to India, the
addition of another official language at the UN entails a significant increase in the
budget of the UN (personnel, equipment, and other recurring costs). Member States
have been generally reluctant to support proposals entailing any additional financial
burden.

Teaching of Hindi to foreigners

3761. SHRIANIL MADHAV DAVE: Will the Minister of EXTERNALAFFAIRS
be pleased to state:

(@ whether Government has set up chairs/institutions/centres for teaching
Hindi to citizens of foreign countries abroad;

(b) the number of such chairs/institutions/centres that are working at
present;

(c) the details thereof, country-wise;

(d) the amount of budget allotted every year for such centres to promote
Hindi abroad;
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(e) whether Government has made any documentation of tangible result for
such centres;

(f if so, the details thereof;
() whether Government proposes to set up more centres abroad; and
(h) the details of centres established in last two years?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) and (b)Yes. ICCR has established Chairs of Hindi language
in various prominent universities in the world to teach Hindi to citizens of foreign
countries. ICCR had established fourteen such Chairg\zierbaijan, Belgium,
Bulgaria, China, Croatia, Hungaryoland, Russia, Slovenia, Spain, Switzerland,
Trinidad andTobago,Turkey andTurkmenistan. In addition to these Chairs, ICCR
had also deputed five Hindieachers to Indian Cultural Centers/Universities in
Armenia, Bangladesh, Romania, Sri Lanka and Suriname. Local Headhers have
also been hired for teaching in our Indian Cultural Centers/Missions in Egypt,
Indonesia, Kazakhstafajikistan and Uzbekistan.

(c) and (d) Country wise details of budget allocated for the Hindi Chairs and
Hindi Teachers in the financial year 201D-4nd 201-12 is given in tatement $ee
below). Expenditure on the locally hired Hin@ieachers is met from the overall
budget of the Indian Cultural Centers/Missions abroad.

(e) and (f) Performance and popularity of the Chairs are evaluated by
continuous monitoring by the host universitpncerned Indian Mission and ICCR.
The popularity of a Chair is judged by way of its demand among local students as
reported the host Universitypn the basis of such evaluations and feedbacks, ICCR
decides on the justification for continuance or otherwise of a Chair

(g) Proposals to establish Hindi Chairs are considered from time to time.

(h) In the last two years, ICCR has established two new Hindi Chairs in
Czech Republic and Switzerland and deputed three Hierdchers inArmenia,
Bangladesh and Sri Lanka.



Statement

Country-wise details of funds allocated for Hindi Chairs:

Sl Chair University/Institution Funds allocated in Funds allocated in Remarks
No. and City FinancialYear 2010-1 FinancialYear 201-12
(Rs. in Lakhs) (Rs. in Lakhs)
1 2 3 4 5 6
1. Azerbaijan  Azerbaijan University of Languages, Baku 20.00 32.00 Nil
2. Belgium State University of Ghent, Ghent 24.00 32.00 Nil
3. Bulgaria Sofia University Sofia 21.00 32.00 Nil
4.  China Peking University Beijing 23.00 32.00 Nil
5. Croatia University of Zagreb, Zagreb 24.00 32.00 Nil
6. Hungary ELTE University Budapest 32.00 37.00 Nil
7. Poland Warsaw UniversityWarsaw 24.00 32.00 Nil
8. Russia Jawaharlal Nehru Cultural Centévloscow 40.00 45.00 Nil
9. Slovenia University of Ljubljana, Ljubljana 16.00 26.00 Nil
10. Spain Valladolid University Valladolid 2400 32.00 Nil
11. Switzerland University of Lausanne, Lausanne Nil 10.00 Started in financial

year
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2011-12

12. Trinidad and University of West Indies, Port of Spain 35.00 40.00 Funded by Kendriya

Tobago Hindi Sansthan,

Agra

13. Turkey Ankara University Ankara 24.00 32.00 Nil

14. TurkmenistaiNational Institute ofWorld LanguagesAshgabat 21.00 32.00 Nil

Funds allocated for Hindi Teachers:

1. Armenia Yerevan &te Linguistic UniversityYerevan 24.00 26.00 Nil

2. Bangladesh Indian Cultural CenterDhaka Nil 25.00 Started in financial
year
2011-12

3. Romania Bucharest UniversityBucharest 25.00 25.00 Nil

4. Sri Lanka Indian Cultural CenterColombo Nil Nil Will start in financial
year 2012-13.

5. Suriname Indian Cultural CenterParamaribo 25.00 25.00 Funded by
Kendriya
Hindi Sansthan,
Agra

GRAND TOTAL 402.00 547.00
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Approval of Design of Vidhwa Hindi Sachivalaya in Mauritius

13762. DR. RAM PRAKASHWIiIll the Minister of EXTERNALAFFAIRS be
pleased to state:

(@ whether Government has approved maps etc. of the buildiMisbiva
Hindi Sachivalaya in Mauritius;

(b) if so, when was it got approved; and
(c) if not, by when the Government is going to approve it?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) and (b)The Government have approved the concept design
of the Vishwa Hindi Sachivalaya in Mauritius iApril 2012. The concerned
consultant architect have been advised to submit estimates for the project.

(c) Does not arise
Haj Pilgrimage under VIP Quota

3763. SHRITARUN VIJAY: Will the Minister of EXTERNALAFFAIRS be
pleased to state:

(@) the number of people that have undertaken Haj under VIP quota of Haj
Committee of India (HCOI) in past three years;

(b) the number out of them who undertook Haj under VIP quota were
Government officials on or before undertaking Haj, with nhames and designations
thereof;

(¢) the number out of them who undertook Haj under aforementioned quota
were Ministers in States or Central Government and Members of Legislatures on,
before or after undertaking Haj; and

(d) the expense that was done under the head of VIP quota by HCOI with
year-wise details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E. AHAMED): (a) The number of people that have undertaken Haj under
Government quota in past three years are as follows:

Sl. No. Year Number of pilgrims
1 2009 5761
2. 2010 9800
3. 2011 5561

TOriginal notice of the question was received in Hindi.
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(b) and (c) The VIP quota is utilized for pilgrims nominated by dignitaries and
is available only to those applicants who participated in the draw of lots by State
Haj Committees but were not successful. The nominations normally provides details
of only names and cover numbers of the applicants.

(d) Nil, barring expenditure generally incurred on every Haj pilgrim.
Passport applications received at RPO, Jaipur

1t3764. SHRIASHK ALI TAK: Will the Minister of EXTERNALAFFAIRS be
pleased to state:

(@ the number of applications for making passports received by the
passport office at Jaipur (Rajasthan) during the year 2012-13, the number of
passports issued, the number of applications rejected by the office and the number
of applications still pending; and

(b) the action being taken by Government to make the process of issuing
passports easiethe details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) The details of applications received and passports issued
by Regional Passport Office, Jaipur is as under:

In the old In the new
System PSK system
(01.01.2012 (20.03.2012 to

to 19.03.2012) 30.04.2012)

The number of applications for making passports 50556 10151
received by the passport office at Jaipur (Rajasthan)

in 2012-13

The number of passports issued 41738 3826
The number of applications pending due to delayed 8818 6325

Police Verification Report or incomplete documentation

(b) The Ministry has launched a Mission Mode Project named Passport
Seva Project, in order “to deliver all Passport-related services to the citizens in a
timely, transparent, more accessible, reliable manner & in a comfortable environment
through streamlined processes and committed, trained & motivated workforce”. The
Passport Seva Project (PSP) incorporates the global best practices in the passport

TOriginal notice of the question was received in Hindi.
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issuancesystem. The key features of the PSP are enumerated below:—

» Establishing 77 Passport Seva Kendras (PSKs) for delivering all front-
end citizen services.

* Creation of on-line Passport Portal [wvpassportindia.goin] for
offering Passport services.

* Providing links to designated points in Police department.

» Establishing a Central Passport Printing Facility (CPPF) for handling
extra load of printing of Passports.

e Introduction of a multi-modal Information and Grievance handling
system.

» Creating a centralized IBystem linking all PSK, Passport Gites,
Police and Postal Departments.

* Introducing productivity linked incentive scheme for Government
employees.

Under the Project, three Passport Seva Kendras under the jurisdiction of
Regional Passport @¢e, Jaipur have been set up namely at Jaipadhpur and
Sikar to provide better passport services to the citizens in Rajasthan.

Arrangements for stay of Haj Pilgrims

t3765. SHRIASHK ALI TAK: Will the Minister of EXTERNALAFFAIRS be
pleased to state whether Government would arrange for the stay of Khadimul Hujjaj
(Volunteers) along with the Haj Pilgrims instead ofAfifia for the convenience of
the Haj pilgrims of the State?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E. AHAMED): The accommodation category &hadimul Hujjaj is being
marked in the Haj application Form by the respectivatedUnion Territory Haj
Committees. The allotment of accommodation is made by the Consulate General of
India, Jeddah, accordingly

Indians Killed Abroad

t3766. SHRI OM PRAKASH MAHUR: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@ the number of Indians murdered while working abroad during the past
three years or the number of Indians killed at the site of work; and

TOriginal notice of the question was received in Hindi.
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(b) whether any compensation has been provided by the companies in
which they were working to the families of deceased or Government has extended
some assistance to them?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E. AHAMED): (a) and (b) Information in respect of the question is being
collected and would be laid on tfi@ble of the House as soon as possible.

Result of India’s ‘Look East Policy’

3767. SHRI SANJX RAUT:
SHRIANIL DESAI:

Will the Minister of EXTERNALAFFAIRS be pleased to state:

(@) whether Indiss Look East Policy has accrued any dividends for the
country at multilateral politico-strategic fronts;

(b) if so, the details thereof; and

(c) the effective steps the Ministry is taking to devise a long term strategy
to maintain sustained focus?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) to (c) The ‘Look East Policyof the Government has been
evolving since the early 1990s and has significantly deepened dreliglagement
with the countries of East and SoutheAsta. Indias trade and investment with
that part of the world has been enhanced significamtigia has Comprehensive
Economic PartnershipAgreements with Republic of Korea and Japan, as also
Comprehensive Economic Cooperatidgreements with Singapore and Malaysia.
India andASEAN have operationallzed ardde in GoodsAgreementAs a member
of the EastAsia Summit process, India actively participates in the further definition
of the evolving architecture iAsia.

Declassification of Henderson Brooks-Bhagat Report

3768. SHRIANIL MADHAV DAVE: Will the Minister of EXTERNALAFFAIRS
be pleased to state:

(@) when Government would declassify Henderson Brooks-Bhagat Report
on the analysis of the Operations Review of the Sino-lWéia 1962; and

(b) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI E.AHAMED): (a) and (b) Government has not declassified the Henderson
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Brooks Report since it is a TOP SECRET document, based on an internal study by
the IndianArmy, contents of which are not only extremely sensitive but are of
current operational value.

Indians set free by Pakistan Government

t3769. SHRIAVINASH RAI KHANNA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@ whether it is a fact that on February 16, 2012, six Indians were set free
by Government of Pakistan and were sent to India thraMghha Border in Punjab,
if so, the details thereof; and

(b) the reasons why five out of six so released persons have not been sent
to their home?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E. AHAMED): (a) Six Indian prisoners were released by Government of
Pakistan and were repatriated on February 16, 2012 thrdlagah/Attari Border
The details of the prisoners are as follows:

1. Ram Raj S/o Bheru Ram

2. Hari Chand S/o Bhawara

3. Meeru @Venu Pradhan S/o Narayan

4. Sanaiser Chaudhary S/o Gangoo Chaudhary
5. Syed Ghulam Nabi S/o Syed Khaki Shah

6. MuhammadAhmed S/0Aziz Ahmed

(b) As per available information, five out of the six prisoners released on
February 16, 2012 have been sent to their homes. Information regarding the
remaining person, Shri Muhammadimed, is being ascertained from the concerned
authorities.

Issues discussed duringBRICS’ summit

3770. SHRI RRIMAL NATHWANI: Will the Minister of EXTERNALAFFAIR
be pleased to state:

(@) the details of the main issues discussed in the Brazil, Russia, India,
China and Soutfrica (BRICS) Summit held in the capital recently;

TOriginal notice of the question was received in Hindi.
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(b) the major decision taken in the Summit;

(c) whether Indo-China border disputes were also figured in the summit;
(d) if so, the details thereof; and

(e) if not, the reasons for not taking up the border issues?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) The Fourth BRICS Summit held in New Delhi on 29 March
2012 discussed regional and global issues of relevance including global economic
situation, the contemporary political situation, reform of international institutions of
global governance and sustainable development issues.

(b) A BRICS Delhi Declaration issued at the Summit captures the decisions
reached by the Leaders whidfter-alia include examination of the feasibility and
viability, by BRICS Finance Ministers, of establishing a new Development Bank to
mobilize resources for infrastructure and sustainable development projects in
developing countries to supplement the existing efforts of multilateral and regional
financial institutions and report the findings at the next Summit.

(c) to (e) The Prime Minister held bilateral talks with the President of the
Peoples Republic of China Hu Jintao on 29 March 2012 on the sidelines of the
Fourth BRICS Summit held in New Delhi. The two leaders discussed bilateral,
regional and global issueshey inaugurated th¥ear of India-China Friendship and
Cooperation and agreed to further strengthen bilateral dialogue mechanisms. The
two sides also reiterated their commitment to maintain peace and tranquillity along
the Line ofActual Control in the India-China border areas, pending a final settlement
of the Boundary Question.

Assistance/AlID to Maldives

3771. SHRIANIL DESAI:
SHRI SANJA RAUT:

Will the Minister of EXTERNALAFFAIRS be pleased to state:

(@) whether it is a fact that the Minister of Exterddfairs and Minister of
Defence during their visit to Maldives have promised assistance and aid; and

(b) if so, the reasons for not fulfilling these promises?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS
(SHRI E.AHAMED): (a) and (b) India and Maldives enjoy close ties of friendship
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and cooperation. The momentum in the bilateral relationship has been kept up
through regular high level exchanges. In this context, the Exté&ffiairs Minister

had visited Maldives on a bilateral visit in July 2011 and the Raksha Mantri visited
Maldives in August 2009 to hold discussions on bilateral cooperation with the

Government of Maldives and to review the ongoing cooperation. India has
traditionally extended assistance to Maldives in its developmental priorities, which
we continue to undertake in close cooperation and consultation with the
Government of Maldives.

Talks with US and Canada ovewWisa Issue

3772. SHRI RRSHOTTAM KHODABHAI RUPALA:
SHRI BHARATSINH PRABHATSINH FARMAR:

Will the Minister of EXTERNALAFFAIRS be pleased to state:

(@) the reasons for Government not taking very strongly with US and
Canadian Government for difficulties faced by our bonafide citizens to obtain tourist
visa of these countries despite the fact that both foreign Governments have declared
that they want to strengthen bilateral relationship with India;

(b) the reasons for Government not taking up this matter with these
countries and requests them to amend their visa policy for our honest citizens; and

() whether Ministry is aware that visa of MLAs and State Minister have
been denied by these countries?

THE MINISTER OF SATE IN THE MINISTRY OF EXTERNALAFFAIRS

(SHRI E. AHAMED): (a) to (c) The Government is aware that not all Indian
applicants for United States and Canada visas are successful in getting visas. While
Government recognizes that visa policy and procedures are the prerogative of the
host country the Government, in its dialogue with the Unitet&s and Canada
emphasizes that policies to facilitate movement of people, professionals and
business travellers strengthens bilateral relations, including through people to
people contacts and mutually beneficial economic ties.

Maltreatment of Indian labourers abroad

3773. SHRI RAJIVPRATAP RUDY: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(@ whether there have been cases of maltreatment of Indian labourers who
are working abroad;
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(b) if so, the details and reasons thergfdong with the number of Indian
labourers who are employed abroad, country-wise;

() whether Government has taken steps to ensure the safety of Indian
labourers working abroad; and

(d) if so, the details thereof?

THE MINISTER OF OVERSEAS INDIANAFFAIRS (SHRIVAYALAR RAVI):

(@) and (b) Some instances of complaints of diverse nature are received in the
missions which relate to ill-treatment and harassment, non payment of agreed
salaries/dues, contractual violations, refusal of leave or exit/re-entry permits,
withholding of passports etc. Indian workers emigrate for seeking employment in all
categories of work ranging from low skilled to high skilled professional jobs. Data is
available only for ECR (Emigration Clearance Required) category of workers going
abroad. This category includes those workers who have not passed class 10 level
school examinations and are emigrating to one of 17 ECR notified countries for
employment. The details of ECR Category workers who emigrated to these 17
notified countries during 2008, 2009, 2010 and 2011 and the estimated number of
Indians/ workers in these countries are given in StatenB=ebglow).

(c) and (d)Apart from taking up the matter through Indian Missions from time
to time the Government has taken several steps to address the issue of Indian
emigrants, which include the following:

() Nation-wide awareness campaigns through the media to educate
intending emigrants about legal emigration procedures, the risk of illegal
migration and precautions to be taken during emigration.

(i) The Government has established an Over¥éarkers Resource Centre
(OWRC) which is a 24 hour telephone helpline in eight languages to
provide authentic information to emigrants as well as intending
emigrants on all aspects of emigration.

(iiy The Ministry revised the Emigration (Amendment) Rules 2002fwoth
July, 2009 revising the eligibility criteria for Recruitiggents (RAS).

(iv) In case, the involvement of a recruiting agent is reported then action
under EmigrationAct, 1983 is taken. Blacklisting of recalcitrant
employers is also resorted to.

(v) Pravasi Bhartiya Bim&ojana (PBBY) is a compulsory Insurance Scheme
for protection of emigrant workers.
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(vi)

The Pension and Life Insurance Fund has been launched on a pilot
basis and is being introduced on an all-India basis in 2012-13.

(vi) The Government has established Indian Commuhnityifare Fund
(ICWF) in all Indian Missions to provide on site support to the
emigrants, in distressed.

(vi) Government has established an Indi#forkers’ Resource Centre
(IWRC) at Dubai (UAE).

(¥ The Government has signed MOUs with seven major labour receiving
countries to lay down the framework for bilateral cooperation for the
protection and welfare of workers. Besides, Government has also signed
and operationalised Social Securifyjgreements (SSAs) with eight
countries.

Statement
The Country-wise distribution of annual labour outflows from India
during 2008-11and the total expected Indians in those Countries
Sl. Country 2008 2009 2010 2011 Number of Indians/
No. workers as per the
Mission’s estination
1 2 3 4 5 6 7
1. Afghanistan 405 395 256 487 4,193
2. Bahrain 31924 17541 15101 14323 4,00,000
3. Indonesia 33 9 3 2 NA*
4. lIraq - - 390 1177 14,000
5. Jordan 1377 847 2562 1413 8,000
6. Kuwait 35562 42091 37667 45149 6,41,062
7. Lebanon Is) 250 765 534 10,000
8. Libya 5040 3991 5221 477 600
9. Malaysia 21123 11345 20577 17947 5,500
10. Oman 89659 74963 105807 73819 5,81,832
11. Qatar 82937 46292 45752 41710 4,50,000
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1 2 3 4 5 6 7

12. SaudiArabia 228406 281110 275172 289297 18,00,000

13. Sudan 1045 708 957 1175 3,956
14. Syria 74 0 2 118 175
15. Thailand 15 5 05 27 NA*
16. U.A. E. 349827 130302 130910 138861 18,00,000
17. Yemen 492 421 208 29 NA*

TotaL 848601 610272 641356 626565 2726794

NA* - Not available
Setting up of Indian Community Welfare Fund

3774. SHRI N. BALAGANGA: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(@ whether Indian CommunityWelfare Fund has been set up by
Government and also operationalised in Indian Missions abroad,;

(b) if so, the details thereof including the corpus of such a Fund;

(c) whether any assistance has been rendered so far out of this Fund to
those Indians who were in distress; and

(d) if so, the details thereof and the total amount collected and the
expenditure incurred so far?

THE MINISTER OF OVERSEAS INDIANAFFAIRS (SHRIVAYALAR RAVI):
() and (b)Yes, Sir The Indian CommunityVelfare Fund (ICWF) has been extended
to all Indian Missions ve.f. 24.03.201.

So far as the corpus of such fund is concerned, the Government of India
provides budgetary support for the setting up of the fund in Indian Missions with
allocations ranging from Rs. 5-15 lakhhe Ministry’s contribution is initially for a
period of 3 years or till the period the fund becomes self sustaining whichever is
earlier The amount is released annually and is limited to meet the deficit in the
financial resources of the Missions, with due regard to the utilization of the amount
released during previous years. In addition to these, ICWF has the following source
of funding:
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() Funds raised byhe Indian Missions by levying a service charge on
Consular Services; and

(i) Voluntary contributions by the Indian community
(c) Yes, Sir
(d) The information is being collected.

Benefit schemes for overseas Indians

3775. SHRI SHANARAM NAIK: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(@ whether Government has any scheme for the benefit of Overseas
Indians;

(b) the names of the schemes;
(c) the essential features of each of the schemes; and

(d) the date from which they are made applicable and achievements made
under the schemes till date?

THE MINISTER OF OVERSEAS INDIANAFFAIRS (SHRIVAYALAR RAVI):
(@) Yes, Sir

(b) to (d) Details are given in Statement.
Statement
Details of Benefit Scheme for Overseas Indians and Achievements made herein
Indian Community Welfare Fund (ICWF):

For safeguarding the welfare and protection especially of Indian workers
going abroad the Ministry of Overseas Indiafifairs has set up the ‘Indian
Community Welfare Fund (ICWF)’in all the Indian MissionsThe fund aims at
providing the following services on a means tested basis in the most deserving
cases:

i) Boarding and lodging for distressed Overseas Indian workers in
Household/domestic sectors and unskilled labourers;

i) Extending emergency medical care to the Overseas Indians in need;
iy Providing air passage to stranded Overseas Indians in need,;

iv) Providing initial legal assistance to the Overseas Indians in deserving
cases;
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v) Expenditure on incidentals and for airlifting the mortal remains to India
or local cremation/burial of the deceased Overseas Indians in such cases
where the sponsor is unable or unwilling to do so as per the contract
and the family is unable to meet the cost.

Pension and Life Insurance Fund (PLIF):

Based on needs analysis and consultations with stakeholders, Ministry of
Overseas Indiaffairs has introduced the Pension and Life Insurance Fund for
Overseas IndiaWorkers. This scheme would provide Overseas Indian workers to
voluntarily (a) save for their return and resettlement, (b) save for their old age
(c) obtain a low cost Life Insurance cover against natural death.

2. This scheme is implemented using the Pension Fund Regulatory and
Developmentuthority (PFRDA), Security and Exchange Board of India
(SEBI), and Insurance Regulatory and Developnmfauthority (IRDA)
regulated products and institutional architecture. There will be an
integrated enrolment process for the subscribers. Subscribers will be
issued a unique PLIRccount number upon enrolmem. bank account
will be opened for each individual PLIF subscriber upon enrolment in
this scheme and the savings of such overseas Indian workers shall be
channelled to designated fund managers through their bank accounts.
On their return to India, PLIF subscriber would be able to continue
savings for their old age using their bank accost.regards Return
and Resettlement savings, this would be withdrawn as a lump sum upon
return to India. Howeversavings for the pension shall remain invested
with a PFRDAregulated pension funé part of the retirement savings
will be returned as a lump sum and the remaining savings will be
converted into a monthly pensioAll withdrawals shall be paid into
bank account of the individual PLIF subscribers.

3. The benefits available under the PLIF scheme:

(@ A Government co-contribution of Rs. 1000 per annum in line with
Swavalamban platform for all PLIF subscribers who save between
Rs. 1000 and Rs. 12000 per year in NFS-Lite;

(b) A special additional co-contribution of Rs. 1000 per annum by
MOIA for overseas Indian women workers who save between
Rs. 1000 and Rs. 12000 per annum in NFS-Lite; and

(c) A special Return and Resettlement co-contribution of Rs. 1000 by
MOIA to overseas
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Legal and Financial Assistance endered by empanelled Non-Governmental
Organisations etc. under MOIA’'s scheme to Indian women desésd
by their overseas Indian spouses:

Scheme launched in Februar007 to provide financial assistance for
obtaining legal aid/counselling to needy Indian women in distress/deserted by their
overseas Indian spouses or are facing divorce proceedings in a foreign .cboatry
scheme has been revised witlieef from 30th November2011 and its scope has
been widened as under;

The marriage of the woman has been solemnized in India or overseas, with an
Indian or a foreign national.

The woman is deserted in India or Overseas, within fifteen years of the
marriage.

Divorce proceedings are initiated within fifteen years of the marriage by her
overseas Indian/foreigner husband.

An ex-parte divorce has been obtained by the overseas Indian/foreigner
husband within 20 years of marriage and a case for maintenance and alimony is to
be filed.

Benefit under the scheme would not be available to a women who has had a
criminal case decided against hegrovided that a chge of Parental Child
Abduction shall not be a bar if the custody of the child has not yet been
adjudicated upon.

Limit of assistance under the scheme has been increased to US$3,000 per
case in developed countries and US$2,000 per case in developing countries, to be
released to the empanelled Legal Counsel of the applicant or Indian community
association/womes’ olganization/NGO concerned, as initial legal aid for
documentation and preparatory work for filing the case.

So far 84 Indian women deserted by their overseas Indian spouses have been
disbursed with Rs. 46,96,373/- under this scheme.

OverseasWorkers Resource Cente (OWRC):

Ministry of Overseas IndiaAffairs operates the Overseforkers Resource
Centre (OWRC), a 24x7 toll free helpline (1800 11 3090) to provide need based
information and assistance to intending emigrants and the family members of
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overseas workers relating to all aspects of overseas employment. The workers can
also access the helpline from anywhere in the world at 91-11-40503090. The

complaints or grievances received on the toll free helpline are promptly attended to

and feed back provided to the complainant. The helpline humbers are disseminated
as a part of the multimedia awareness campaiganized by the Ministry

* Registering, responding and monitoring complaints.

e Collection and dissemination of information on matters relating to
emigration.

* Grievance redressal forum.
* Knowledge Centre.
Overseas Citizenship of India (OCI):
e The Scheme was introduced in 2006 by amending the CitizeAship

e A registered OCI is granted multiple entrgulti-purpose, life long visa
for visiting India and is exempted from registration with FRRO for any
length of stay in India.

e OCI Fee - is $275 or equivalent in local currenky case of PIO card
holders, it is $25 or equivalent in local currency

e This Ministry has issued notifications which give the OCls the right to
practice their professions like Doctor#\rchitects, Chartered
Accountants etc. in India, subject to the provisions contained in the
relevantActs. The concerned Ministries have initiated action to amend
the relevant acts separately

e Cabinet has now approved a proposal to merge the PIO Card and OCI
Card Scheme and a Bill in this regard has been tabled in the Parliament.

e As on 30thApril, 2012, 1077298 OCI Cards have been issued.
Know India Programmes (KIP):

e This is a 3 week orientation programme for diaspora youth between the
age of 18-26 years and the participants are selected on the basis of
nominations received from Indian Missions/Posts abroad.

e Every year 2/3 batches consisting of about 35 participants each attend
the programme.
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* The programme is conducted to promote awareness on different facets
of India and the progress made by India in indystegonomy
infrastructure, higher education, art and culture etc.

» Besides attachments with key Institutions in Delhi, they also undertake
field visits to places of historical/cultural importance. The participants
also visit a state in India for one week besides meeting various
constitutional authorities,e. CEC, C &AG etc.

* GOl provides local hospitality and 90% of the airfares to participants.

* MOIA has organized 19 Know India Programmes (KIP) and now 20th
Know India Programme (KIP) is going on from 25.04.2012 to 15.05.2012 .
So far 623 overseas Indian youth have participated in KIP

Tracing the Roots:

* Under the scheme, PIOs desirous of tracing their roots in India may fill
up the prescribed application form enclosing relevant information/
documents available with them and deposit it with the concerned Indian
Mission located in that country along with a fee of Rs. 30,000/-.

» Based on the details furnished by the applicant, MOIA will entrust the
job of tracing the roots to an agency empanelled with it who in turn may
take the help of the concernedat® Govt./DistrictAdmn. etc. to
successfully complete the job.

e The traced details of roots in Indide. name of close surviving
relative(s); place of origin of their forefathers (paternal and maternal
side); and a possible family tree, are made available to the applicant.

* In case the attempt is not successful, the Indian Mission is authorized
to refund Rs. 20,000/- to the applicant

Scholarship Programme for Diaspora Children (SPDC):

Scholarship Programme for Diaspora Children (SPDC) was introduced in the
academic year 2006-2007 with the objective to make higher education in India
accessible to the children of overseas Indians and promote India as a centre for
higher studies.

Under the scheme, 100 PIO/NRI students are awarded scholarship of up to
US$ 4,000 per annum for undeaduate courses in Engineerin§echnology
Humanities, LiberalArts, Commerce, Management, Journalism, Hotel Management,
Agriculture, Animal Husbandry and some other courses
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This is open to NRIs/PIOs from over 40 countries having substantial Indian
Diaspora population and candidates are selected based on the nominations received
by Indian Missions in these countries.

So far 468 Indian Diaspora children have been awarded with Scholarship
under this programme.

Pravasi Bharatiya Bima Yojna:

Insurance of the intending emigrant under the Pravasi Bharatiya Bijna
(PBBY) is compulsory for emigration clearance. The PBBY has been further modified
in 2008 reducing the premium rates from Rs. 450 to Rs. 275 and Rs. 375 for two and
three years policy period respectivelyhe emigrant workers get a minimum
insurance cover of Rs. 10 lakhs (instead of Rs. 5 lakhs) and the policy is for the
entire period of employment contract of 2/3 years respectively

Social SecurityAgreement (SSA):

The Ministry of Overseas IndiaAffairs has signed bilateral SSAs with
Belgium, France, Germany (Social Insurance), Switzerland, Luxembourg, The
Netherlands, HunganyDenmark,The Czech Republic, Republic of Korea, Germany
(comprehensive SSA) and NorwaYhese agreements provide for the following
benefits to professionals, skilled workers and corporates on a reciprocal basis:

* Those posted for up to 60 months will be exempted from social security
contributions under the host country law provided they continue to
make social security payments in the home country

e Those who contribute under the host country law will be entitled to the
export of the social security benefits should they relocate to the home
country or a third country on completion of their contract or on
retirement.

* These benefits will also be available to workers posted by an employer
of the home country to the host country from a third country

« Periods of employment in both the countries will be totalized in order to
determine the eligibility for pension.

e Corporates in both countries will become more competitive, as
avoidance of double payment of social security substantially reduces
costs.

Similar agreements have been finalized witstria, Canada, Finland, Portugal
and Sweden and these are expected to be signed shéetytiations are in
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progress withAustralia and Italy while three rounds of negotiations have taken
place with Japan. It is likely that SSA with Japan would be concluded during next
calendar yearTwo rounds of exploratory talks have been held with the @8é the
matter is being pursued with the USA as well as UK.

E-Governance in Emigration (E-Migrate) Project:

Ministry of Overseas Indiamffairs is implementing a comprehensive
e-Governance project on migration. The e-Migrate Project aims to transform
emigration into a simple, transparent, orderly and humane economic process.

The e-Migrate Project will provide a comprehensive electronic platform,
linking all stakeholders with minimum human intervention and automated
implementation of the emigration process.

The project involves full automation of the offices of the Protector of
Emigrants and Protector General of Emigrants, phased interlinking with recruiting
agents, employers, immigration counters, Indian Missions abroad, Insurance
companies and state governments etc. and integration of labour market information
with policy decisions through an appropriate MIS.

A master ServiceAgreement (MSA) has been signed between the
Government of India and the ImplementiAgency of the projectThe project is
scheduled for completion in 2013.

Bilateral Memoranda of Understanding on Labour:

To enlist the commitment of the host Governments to ensure better protection
and welfare of Indian emigrants the Ministry has entered into bilateral MoUs with all
major destination countriesThe MoUs have been signed with the Unitgchb
Emirates, QatarOman, Malaysia and Bahrain.f&ts are under way to sign MoUs
with Yemen, Libya and the Kingdom of Sauliabia. The following broad principles
have been built into the MOUs;

» Declaration of mutual intent to enhance employment opportunities and
for bilateral cooperation in protection and welfare of workers.

e The host country to take measures for protection and welfare of the
workers in unoganized sector

» Statement of the broad procedure that the foreign employer shall follow
to recruit Indian workers.

e The recruitment and terms of employment to be in conformity of the
laws of both the countries.
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e A Joint Working Group to be constituted to ensure implementation of
the MOU and to meet regularly to find solutions to bilateral labour
problems.

The Ministry proposes to sign MOUs with important receiving countries of
the Central and Eastern Europe ahsia also to foge bilateral partnerships to
expand the overseas employment market for Indian workers particularly for the
skilled categoryThe Ministry is already in talks with Poland and have also sent a
draft MOU to South Korea. Similar MOUs will be pursued with some other labour
receiving countries in Europe and South Basib.

Nyaya Panchayats

3776. SHRI MANI SHANKARAIYAR: Will the Minister of ANCHAYATI
RAJ be pleased to state:

(@) whether consultations have been completed between the Ministry of
Panchayati Raj and the Ministry of Law with respect to the proposal to establish
Nyaya Panchayats to complement the Gram Nyayalayas; and

(b) whether in view of the slow progress in establishment of Gram
Nyayalayas, as revealed in the answer to Unstarred Question No.525 on 19 March,
2012 legislation with respect to Nyaya Panchayats will be expedited?

THE MINISTER OF RNCHAYATI RAJ (SHRIV. KISHORE CHANDRADEDO):
(a) and (b) Ministry of Panchayati Raj had prepared a Draft Nyaya Panchayat (NP)
Bill to provide for the establishment of Nyaya Panchayats at the level ofvdkde
Panchayat or a cluster dllage Panchayats in consultation with Ministry of Law
and Justice, The objective of the proposed Nyaya Panchayat Bill is to provide a
sound institutionalized, alternative forum at the grassroots level with community
involvement for dispute resolution through mediation, conciliation and compromise.
After taking into consideration the comments received from the concerned Central
Ministries/Departments, the Draft Nyaya Panchayat Bill was sent to Ministry of Law
and Justice. The Bill could not be finalized due to various objections raised by
Ministry of Law and Justice which includednter alia, the issues of its
Constitutional validity and overlapping provisions of Gram Nyalaga2008 already
enacted by that MinistryThe Ministry of Law and Justice provided a copy of the
revised Draft NPBill 2010 in November 2010 for views/comments of the Ministry
Our detailed comments have been forwarded to Ministry of Law and Justice on 22nd
June, 2011.
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Road Map for Panchayati Raj

3777. SHRI MANI SHANKARAIYAR: Will the Minister of ANCHAYATI
RAJ be pleased to state:

(@ whether the ‘Road Map for Panchayati Raj 2011-2017’ was released by
the Prime Minister at the National Panchayat Raj Day function on/Ag#ih 2011;
and

(b) the progress made, State-wise, in implementing the Road Map?

THE MINISTER OF RNCHAYATI RAJ (SHRIV. KISHORE CHANDRADEDO):
(@) Yes, Sir

(b) The Road Map for Panchayati Raj 2011-2017 contains a series of
recommendations for a wide number of issues in Panchayati Raj. Final decisions
regarding these have to be taken mainly by the State Governments as ‘Panchayats’
is a Sate subject.To improve the accountability and fiefency of Panchayats,
incentivization of Panchayats has been undertaken through the Panchayat
Empowerment andccountability Incentive Scheme (PEAIS) and of Gram Sabhas
through the Gaurav Gram Sabha Puraskars 2011-2012. Status of participation of
States with respect to incentivization of Panchayats is given in Statemse- (
below). States have been incentivized to devolve funds, functions and functionaries
(3Fs) to Panchayats. The Status of devolution of 3Fs is given in Statem8egll (
below). Performance of States on cumulative and incremental Devolution Index (Dl)
which measures the extent to which States have devolved funds, functions and
functionaries to Panchayats, for 2011-2012, is given in Statemer&dHbelow).

MoPR has also supported Capacity Building and Training (CB&T) of Elected
Representatives and Panchayat functionaries through its schemes Rashtriya Gram
SwarajYojana (RGSY), Backward Regions Grant Fund (BRGF) and Panchayat Manila
Evam Yuva ShaktiAbhiyan (PMEYSA). Capacity Building antiraining measures
undertaken by States are given in Statement$éepelow). Under e-Panchayat
Mission Mode Project, four applications have gone live, Six more applications have
been launched on 24#pril, 2012 on the occasion of National Panchayat.Day

Satement-|

Award Winning Panchayats under Panchayat Empowerment Aocdountability
Incentive Scheme2011-2012

SI.No. Name of State Name of Panchayats

1.  Assam 1. Dibmgarh Zilla Parisad

2. Dimoria Anchalik Panchayat (Kamrup District)
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SI.No. Name of State Name of Panchayats

3. Titabor Anchalik Panchayat (Jorhat District)
4. Kurubahi Gram Panchayat (Golaghat District)
5. Uttar Dhemaji Gram Panchayat (Dhemaji District)
6. Dighalihati Gram Panchayat (Nagaon District)
7. Missamari Gram Panchayat (Sonitpur District)
8. Chandrapur Gram Panchayat (Kamrup District)

2. Arunachal 1. Lower Subansiri Zilla Parishad

Pradesh 2. BordumsaAnchal Samiti (Changlag District)

3. MengioAnchal Samiti (Papum Pare District)
4. East Saji Tulu Gram Panchayat (Lower Subansiri District)
5. Michi Ayo South Gram Panchayat (Lower Subansiri District)
6. Lidum-ll C Gram Panchayat (East Siang District)

3. Chhattisgarh 1. Sarguja District Panchayat
2. Lakhanpur Janpad Panchayat (Surguja District)
3. Kartala Janpad Panchayat (Korba District)
4. Sasauli Gram Panchayat (Surguja District)
5. Dharamgarh Gram Panchayat (Kabirdham District)
6. Govindpur Gram Panchayat (Kanker District)
7. Tarasgaon Gram Panchayat (Kanker District)
8 Umreli Gram Panchayat (Korba District)

4.  Gujarat 1. Navsari District Panchayat
2. Shinor Taluka Panchayat @dodara District)
3. Punsari Gram Panchayat (Sabarkantha District)
4. Kishorgadh Gram Panchayat (Sabarkantha District)

5. Anandpura Gram Panchayat (Mehsana District)
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SI.No. Name of State Name of Panchayats

6. Baben Gram Panchayat (Surat District)
7. Kwas Gram Panchayat (Surat District)

5. Goa 1. Loliem-Polem Gram Panchayat (South Goa District)

6. Haryana 1. Kurukshetra Zilla Parishad
2. Hissar-lI Panchayat Samiti (Hissar District)
3. Pillukhera Panchayat Samiti (Jind District)
4. Sabalpur Gram Panchayataf¥iuna Nagar District)
5. Bhaklana Gram Panchayat (Hissar District)
6. Kannauli Gram Panchayat (Palwal District)

7. Himachal 1. Kullu Zilla Parishad

Pradesh 2. Nirmand Panchayat Samiti (Kullu District)

3. Salooni Panchayat Samiti (Chamba District)
4. Shakla Barog Gram Panchayat (Shimla District)
5. Chamyana Gram Panchayat (Shimla District)

8. Karnataka 1. Dakshina Kannada, Zilla Panchayat
2. KoppaTaluk Panchayat (Chikkamagalur District)
3. Basava Kalyandaluk Panchayat (Bidar District)
4. Ittamadu Gram Panchayat (Ramanagar District)
5. Ghatboral Gram Panchayat (Bidar District)
6. Gummagol Gram Panchayat (Dharwad District)
7. Madamakki Gram Panchayat (Udupi District)

9. Kerala 1. Kasaragod District Panchayat
2. Cherpu Block Panchayat (Thrissur District)
3. Chittumala Block Panchayat (Kollam District)

4. Nedumpana Grama Panchayat (Kollam District)
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SI.No. Name of State Name of Panchayats

5. Chembilode Grama Panchayat (Kannur District)
6. Mutholi Grama Panchayat (Kottayam District)
10. Maharashtra 1. Thane Zilla Parishad
2. Bhivandi Panchayat Samiti (Thane District)
3. Korchi Panchayat Samiti (Gadchiroli District)
4. Pinguli Gram Panchayat (Sindhudurg Distric)
5. Varadjambhulpada Gram Panchayat (Raigad District)
6. Chahardi Gram Panchayat (Jalgaon District)
7. Mirajgaon Gram Panchayat (Ahmednagar District)
8. Bidshitepar Grain Panchayat (Bhandara District)
9. Anandvan Gram Panchayat (Chandrapur District)
10. Kandli Gram Panchayat (Pune District)
11. Nursinhwadi Gram Panchayat (Kolhapur District)
12. Shrirampur Gram PanchayataW¥atmal District)
13. Devgaon Gram Panchayat (Amravati District)
14. Nasadgaon Gram Panchayat (Jalna District)
15. Zari Gram Panchayat (Nanded District)
16. Kurgaon Gram Panchayat (Thane District)
17. Pimpalgaon-h Gram Panchayat (Gadchiroli District)
11. Madhya 1. Dhar Zilla Panchayat
Pradesh 2. Sehore Zilla Panchayat
3. Harda Janpad Panchayat (Harda District)
4.  Shahpur Janpad Panchayat (Betul District)
5. Raibore Gram Panchayat (Harda District)

6. Myana Gram Panchayat (Guna District)
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SI.No. Name of State

Name of Panchayats

12. Odisha

13. Punjab

7.

8.

9.

10.

11

12.

13.

14.

15.

16.

Pagdal Gram Panchayat (Hoshangabad District)
Hinotiya Gram Panchayat (Guna District)

Bhat Pareria Gram Panchayat (Harda District)
Ramnagar/Lodhapur Gram Panchayat (Guna District)
Bankhedi Gram Panchayat (Hoshangabad district)
Jamra Gram Panchayat (Guna District)

Chirari Gram Panchayat (Sagar District)

Nadiya Gram Panchayat (Khargone District)
Sighana Gram Panchayat (Dhar District)

Vaghuar Grain Panchayat (Narsinghpur District)
Ganjam Zilla Parishad (Ganjam District)

Phulbani Panchayat Samiti (Kandhamal District)
Dharmasala Panchayat Samiti (Jajpur District)
Budheinapalli Gram Panchayat (Ganjam District)
Chudungapur Gram Panchayat (Ganjam District)
Boden Gram Panchayat (Nuapada District)

Munikhol Gram Panchayat (Rayagada District)
Bathinda Zilla Parishad (Bhatinda District)

Sangrur Intermediate Panchayat (Sangrur District)
Talvandi Bharth Gram Panchayat (Gurdaspur District)
Kutba Gram Panchayat (Barnala District)
Jandmangoli Gram Panchayat (Patiala District)
Aklian Kalan Gram Panchayat (Bathinda District)
Rampur Munran Gram Panchayat (Kapurthala District)

Bhaini Jassa Gram Panchayat (Barnala District)
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SI.No. Name of State Name of Panchayats

14. Rajasthan 1. Churu Zilla Parishad
2. Sujangarh Panchayat Samiti (Churu District)
3. Chauhatan Panchayat Samiti (Baadmer District)
4. Solana Gram Panchayat (Jhunjhunu District)
5. Dhanari Gram Panchayat (Sirohi District)
6. Chainpura Gram Panchayat (Sikar District)
7. Ganeshwar Gram Panchayat (Sikar District)
8. Lodsar Gram Panchayat (Churu District)
15. Assam 1. South District Zilla Panchayat (Namchi)
2. 6 Gerethang Gram Panchayate@t/ District)
3. 8 Aritar Gram Panchayat (East District)
16. Tamil Nadu 1. Edapadi Panchayat Samiti (Salem District)
2. Kurunthencode Panchayat Samiti (Kanniyakumar District)
3. Bherhatty Gram Panchayat (The Nilgiris District)
4. Karungal Gram Panchayat (Dindigul District)
5. Nalukottai Gram Panchayat (Sivagangai District)
6. Michelpattham Gram Panchayat (Ramanathapuram District)
7. Kellavellakal Gram Panchayat (Thrunelveli District)
8. LeepuramVillage Panchayat (Kanniyakumari District)
17. Tripura 1. Killa Block Advisory Committee (BAC) Intermediate
Panchayat (South Tripura District)
2. Jirania Gram Panchayat @afTripura District)
3. AtharavolaVillage Committee (Soutfiripura District)
18. Uttarakhand 1. Hardwar Zilla Panchayat

2. Champawat Kshetra Panchayat (Champawat District)
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SI.No. Name of State Name of Panchayats

3. Bajpur Kshetra Rachayat (Udhamsingh Nagar District)
4. Chharba Gram Panchayat (Dehradun District)
5. Nauda Gram Panchayat (Nainital District)
19. Uttar Pradeshl1. Lakimpur Khiri Zilla Panchayat (Lakhimpur Khiri District)
2. Bulandshahr Zilla Panchayat (Bulandshahr District)
3. Said Nagar Kshetra Panchayat (Rampur District)
4. Maudaha Kshetra Panchayat (Hamirpur District)
5. Barkhera Kshetra Panchayat (Pilibheet District)
6. Bharawan Kshetra Panchayat (Hardoi District)
7. Bikrau Gram Panchayat (Kanpur District)
8. Dilra Raipur Gram Panchayat (Moradabad District)
9. Jahidpur Sikampur Gram Panchayat (Moradabad District)
10. Najar Pur Gram Panchayat (Moradabad District)
11. Reauna Gram Panchayat (Kanpur Nagar District)
12. Chausar Gram Panchayat (Hardoi District)
13. Kheraafghan Gram Panchayat (Saharanpur District)
14. Shanatanpurva Gram Panchayat (Chhatrapati Shauiji
Maharajnagar District)
15. Kothwaripur Gram Panchayat (Auraiya District)
16. Babatmau Gram Panchayat (Hardoi District)
17. Ishwaripur Gram Panchayat (Etawah District)
18. Mahreta Gram Panchayat (Hardoi District)
19. Madhupuri Gram Panchayat (Raibareilly District)
20. Khirkiya Bhatkawaa Gram Panchayat (Saharanpur District)
21. Bahapur Gram Panchayat (Chhatrapati Shauji Maharajnagar

District)
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SI.No. Name of State Name of Panchayats

20. West Bengal

22 Sodhan Mohd. Pur Gram Panchayat (Bheemnagar District)

23. Sadullapur Gram Panchayat (Hardoi District)

24. Chhitramau Gram Panchayat (Hardoi District)

25. Gondarao Gram Panchayat (Hardoi District)

26. Muthiya Gram Panchayat (Hardoi District)

27. Kathara Gram Panchayat (Etawah District)

28. Shahbajpur Sura Nangla Gram Panchayat (Bheemnagar
District)

29. Shekhpura Kadim Gram Panchayat (Saharanpur District)

30. Ashmoli Gram Panchayat (Bheemnagar District)

31. Shahbajnagar Gram Panchayat (Shahjahanpur District)

32. Kareemnagar Jalalpur Gram Panchayat (Hardoi District)

1. Howrah Zilla Parishad

2. Hingalgunj Panchayat Samiti (North 24 Pargana District)

3. Pandabeswar Panchayat Samiti (Burdwan District)

4. Trilokchandapur Gram Panchayat (Burdwan District)

5. Durgapur Gram Panchayat (Burdwan District)

6. Paduama Gram Panchayat (Birbhum District)

7. Tatla Il Gram Panchayat (Nadia District)

8. Mukshimpara Gram Panchayat (Burdwan District)

9. Mollarpur-l Gram Panchayat (Birbhum District)




Status of devolution of departments/subjects with funds, functions and functionaries to the Panchayati Raj Institutions in Major

Statement-1 |

0} SIBMSUY USHIJA OET

Sl.  State No. and names of the Departments/subjects Transferred to Panchayats with respect to

No. Funds Functions Functionaries

1 2 3 4 5

1. Andhra Only Gram Panchayats (GPs) are 22 GOs issued during 1997-2002. Functionaries are under the adminis-
Pradesh empowered to collect taxes. Gover-  Further 10 line departments have trative control of their respective line

2. Arunachal
Pradesh

3. Assam

4. Bihar

]

nments Orders (GOs) issued for devolved certain powers to PRIs.departments but they are partially
devolving funds of 10 departments. accountable to PRIs.
PRIs do not collect taxes. Transfer of 29 subjects have been devolved.Functionaries have not been transferred

VS VACYH

funds by departments has not taken GOs covering 20 departments have %
place. been issued, but not yet imple- 2
mented.

PRIs are empowered to collect taxes Activity-mapping done for 23 sub-There has been very minimal devolution
but cannot enforce. Main source of jects. But GOs have been issuedf functionaries. Officials continue to
revenue is lease rent from markets, only for 7 subjects by 6 depart- report to departments.

river banks and ponds. ments.

No taxes are collected by PRIs but a Activity mapping has been con- Departmental staff are answerable t
proposal regarding the same is underducted. 20 line departments havedepartments. Angandwadi workers,
consideration of State Government. issued GOs. teachers and health workers are

suonsand Paureisun

tates



appointed
by PRIs.
5. Chhattisgarh GP is authorized to collect various  Activity Mapping of 27 matters Panchayat make recruitments for 9
types of taxes. Funds for 12 depart- has been undertaken. GOs not departments.

0] SIaMSUy Usnipn

ments have been devolved. issued.
6. Goa Panchayats levy 11 types of taxes. 18 matters are devolved to GPs, PRIs have their own core staff for the
Untied funds are given to Panchayatswhile 6 are devolved to ZPs. execution of works.
7. Guijarat 8 major taxes are collected by PRIs. Ii4 functions have been completel@Os have been issued for devolution of
2008-09, 13 departments allocated fundsvolved and 5 are partially functionaries for 14 functions. .
to PRIs. devolved. S
=<
8. Haryana GPs generate revenue from lease of Panchayati Raj\ct devolves 29  There is no significant devolution of _-)2
Panchayat land, liquor cess and rentdiunctions. GOs have been issuedunctionaries. §
of Panchayat premises. for 10 departments. ~
9. Himachal Only GP is empowered to levy taxes. 27 out of 29 subjects have been Functionaries have not been transferred
Pradesh Funds have not been transferred. devolved to PRIs. to PRIs. S
10.Jammu and  State Govt. has issued GO notifying activity mapping. Funds have been devolved in a limited sense. Functionarié”;; have
Kashmir been identified in théctivity Mapping document to assist Panchayats in carrying out assigned functions but hav@_not

been transferred.

11. Jharkhand Elections to PRIs were held in Novem- December 2010 for the first time since 73rdc&A4A into forceActivity
Mapping has not been done so. far

TEmUNSAND



1 2 3 4 5 Q
5
12. Karnataka PRIs collect 7 types of taxes. PanchaKarnataka has delegated all 29 All Panchayat employees function §
yati RajAct provides the mandatory subjects to PRI by notifying under dual control of the department g
transfer for untied funds to PRIs. Activity Mapping. concerned and the PRIs. %
13. Kerala GPs have tax domain of 9 types of Activity mapping for all 29 func- PRIs have full managerial and part z
taxes. Untied funds and funds for tions done and activities devolvedisciplinary control over transferred °
specific purposes by departments areto Panchayats. functionaries.

given to PRIs. —_
)
14. Madhya GPs are empowered to collect taxes. GOs containing théctivity Functionaries for 13 departments have_a;
Pradesh Funds for 13 departments covering 19Mapping in respect of 25 mattersbeen transferred to the PRIs. There is &
matters are released to PRIs. pertaining to 22 departments hav&tate Panchayat Service. %
been issued. %

15. Maharashtra ZP and GP collect taxes, Grants for 1111 subjects have been fully Class lll and Class IV employees at all

departments are transferred to PRIs. devolved. For 18 subjects, sch- levels are Zilla Parishad employees.
emes are implemented by PRIs.

16. Manipur Five Departments have issued GOs GOs have been issued devol- 5 Departments have issued GOS%
transferring funds to PRIs. ving functions related to 22 transferring functionaries to PRIs. )

departments. o

17. Odisha PRIs collect 6 types of taxes. There isl1 departments have devolved Officials of 11 departments are%
no clear devolution of untied funds. 21 subjects. accountable to PRIs. %.

>

(7]



18. Punjab

19. Rajasthan

20. Sikkim

21. Tamil Nadu

22. Tripura

)

Main source of income of GP is from The devolution of 7 key depart- No functionaries have been transferre

auction of Panchayat land. There is nments relating to 13 subjects to PRI by line departments.
clear devolution of funds. approved.

SIaMSUY uall

5 departments have issued GOs trand=ive Departments have transferred departments have transferred al

ferring funds to PRIs up to district  all functions up to district level tofunctionaries up to district level to PRIs. _,

level. 10% untied fund to PRIs. PRIs. FrestActivity Mapping of °
above 5 Departments has beemelo

PRIs do not collect taxes. Funds are All 29 subjects are devolved as Employees are under the control of PRIs,
being transferred by 17 departments. per legislationActivity Mapping  but Panchayats exercise limited contro
10% of total fund of each department has been conducted for 20 sub- over them.

is given to Panchayats. Untied funds jects covering 16 departments.

are given to PRIs.

[2T0Z ‘AVIN OT]™

Only village Panchayats have the Government offamil Nadu has  There is no significant devolution of
power to levy taxes. 9% of the Statesdelegated supervision and moni- functionaries.
own tax revenue devolved to Local toring powers of 29 subject to PRIs

c

Bodies, of which rural local bodies a
will receive 58% share. %
o

Part funds related to PWD Departmen&o far GOs have been issued Functionaries of 5 subjects for which,o
c

primary schools and Soci&lelfare and devolving irrigation schemes, functions have devolved, have been(

social education department and primary schools and activities  transferred to Panchayats.
pension funds have been transferred riglated to adult and non-formal

€EHUO!




3 4 5

23. Uttar Pradesh

24. Uttarakhand

25. West Bengal

the Panchayats. Untied funds are als@ducation, women and child
transferred to PRIs. development and social welfare.

All 3 tiers have the power to collect 16 subjects relating to 12 depart-PRIs do not have control over
taxes. ments have been devolved to  functionaries.
PRIs.

0] SIaMSUY USNIM VET

Only ZPs collect taxes. Funds are Master GO on transferring finan- Supervisory role over functionaries

made available to PRIs for activities cial and administrative powers  related to 14 subjects. 3

for only 3 functions. on 14 subjects has been issued ;

in 2003. >

2

GPs can impose and realize taxes.  State Govt agrees with transfer The Panchayat employees have be@

Untied funds are allocated under of these 28 subjects. 14 depart- made into different district cadres. Othe

the TFC grant as well as SFC grant. ments have so far issued mat- than the posts created in the Panchayat

5 departments have opened Pancha- ching GOs transferring 27 bodies, 7 departments of the State Govt.
yat Window in their budgets. subjects. have devolved functionaries.

suonsand paieisun
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Statement-111

Performance of States on Cumulative and Incremental Devolution Index (DI)
during 2011-12

SI. No. State/UT Rank on Cumulative DI Rank on Incremental DI
1 Madhya Pradesh 4 7
2. West Bengal 7 -
3. Tamil Nadu 5 9
4, Kerala 1 -
5. Karnataka 2 4
6. Sikkim 8* 6
7. Himachal Pradesh » 8
8. Haryana n 2
9. Chhattisgarh 9 5

10. Assam - -

11. Andhra Pradesh - -

12.  Utter Pradesh 15 9
13.  Maharashtra 3 1
14.  Arunachal Pradesh 20 -
15. Rajasthan 6 3
16. Goa 16 -
17.  Tripura - -
18.  Odisha 13 -
19.  Bihar 17 -
20.  Punjab - -
21.  Manipur - -

22.  Gujarat 10 -
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SI. No. State/UT Rank on Cumulative DI Rank on Incremental DI
23. Lakshadweep - -
24.  Uttarakhand 14 -
25.  Chandigarh 2 -
26.  Puducherry - -
27.  Jharkhand 21 -
28.  Andman and Nicobar Island 18 -
29. Daman and Diu 19
* Sikkim is Ist in Cumulative DI among NER States
Statement-|V
Satus of Capacity Building andrdining (CB&T) activities unddaken by
States during011-12
SIl. No.  State Activities undertaken

1. Andhra Pradesh The State had conducted training programme for capacity

building of ERs and Functionaries of PRIs. Helpline for ERs
is functional. Newsletter being published and circulated.

. Assam The State had conducted training programme for capacity

building of ERs and Functionaries of PRIs. Helpline for ERs
is functional. Newsletter being published and circulated.

Arunachal Pradesh The State had conducted training programme for capacity
building of ERs and Functionaries of PRIs.

Bihar Helpline for ERs is functional.

Chhattisgarh The State had conducted training programme for capacity
building of ERs and Functionaries of PRIs. Helpline for ERs
is functional. Newsletter being published and circulated.

Guijarat The State had conducted training programme for capacity
building of ERs and Functionaries of PRIs. Block Resource
Centers are being set-up. Newsletter being published and
circulated.
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Sl

No. State

Activities undertaken

10.

11.

12.

13.

14.

15.

16.

Haryana

Himachal Pradesh

The State had conducted training programme for capacity
building of ERs and Functionaries of PRIs, Newsletter
being published and circulated.

The State had conducted training programme for capacity
building of ERs and Functionaries of PRIAlso,
established distance learning facility through broadband
connectivity as well as augmented the infrastructure of
Panchayati Raj Training Institute, Mashobra. Newsletter
being published and circulated.

Jammu and Kashmifhe State had conducted training programme for capacity

Jharkhand

Karnataka

Kerala

Madhya Pradesh

Maharashtra

Meghalaya

Mizoram

building of ERs and Functionaries of PRIs.

The State had conducted training programme for capacity
building of ERs and Functionaries of PRIs.

The State had conducted training programme for capacity
building of ERs and Functionaries of PRIs. Helpline for ERs
is functional. Newsletter being published and circulated.

The State had conducted training programme for capacity
building of ERs and Functionaries of PRIs. Helpline for ERs
is functional. Newsletter being published and circulated.

The State had conducted training programme for capacity
building of ERs and Functionaries of PRIs. Newsletter
being published and circulated.

The State had conducted training programme for capacity
building of ERs and Functionaries of PRIs. Helpline for ERs
is functional. Newsletter being published and circulated.

The State had conducted training programme for capacity
building of ERs and Functionaries of PRIs. Helpline for ERs
is functional. Block Newsletter being published and

circulated.

The State had conducted training programme for capacity
building of ERs and Functionaries of PRIs. Newsletter
being published and circulated.
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Sl.

No. State

Activities undertaken

17

18

19

20

21

22

23

24

25

26

27

. Manipur

. Nagaland

. Odisha

. Punjab

. Rajasthan

. Sikkim

. Tamil Nadu

. Tripura

. Uttarakhand

. Uttar Pradesh

. West Bengal.

The State ad conducted training programme for capacity
building of ERs and Functionaries of PRIs. Newsletter
being published and circulated.

The State had conducted training programme for capacity
building of ERs and Functionaries of PRIs. Newsletter
being published and circulated.

The State had conducted training programme for capacity
building of ERs and Functionaries of PRIs. Helpline for ERs
is functional.

The State had conducted training programme for capacity
building of ERs and Functionaries of PRIs. Block Resource
Centers are being set-up. Newsletter being published and
circulated.

The State had conducted training programme for capacity
building of ERs and Functionaries of PRIs. Newsletter
being published and circulated.

The State had conducted training programme for capacity
building of ERs and Functionaries of PRIs. Newsletter
being published and circulated.

The State had conducted training programme for capacity
building of ERs and Functionaries of PRIs. Newsletter
being published and circulated.

The State had conducted training programme for capacity
building of ERs and Functionaries of PRAdso, the $ate

is constructing two training institutes at North Tripura and
South Tripura. Newsletter being published and circulated.

The State had conducted training programme for capacity
building of ERs and Functionaries of PRIs.

The State had conducted training programme for capacity
building of ERs and Functionaries of PRIs.

The State had conducted training programme for capacity
building of ERs and Functionaries of PRIs. Helpline for ERs
is functional. Newsletter being plikhed and circulated.
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Projects for which Utilisation Certificates not received

1t3778. SHRIMAT MAYA SINGH: Will the Minister of RNCHAYATI RAJ be
pleased to state:

(@ the number of such projects for which the Ministry has not received
utilisation certificate in time in the last three years, creating hurdle for the Ministry
to release money for the different schemes, and which is adversely effecting
developmental works;

(b) whether any action has been taken against any officer for not
submitting utilisation certificate in time or they are simply being reminded of the
same through reminders;

(c) the facts in this regard; and

(d) whether non submission of utilisation certificate of funds by local officer
to the Ministry in time is tantamount to creating a hurdle in the implementation of
schemes in achieving the targeted objectives?

THE MINISTER OF RNCHAYATI RAJ (SHRIV. KISHORE CHANDRADEDO):
(a) to (d) Utilisation Certificates (UCs) in respect of 32 projects under the scheme
Rural Business Hubs and one project relating to e-Panchayat MMP are pending. No
disciplinary action has been initiated by this Ministry against any officer for non-
submission of Utilisation Certificates. For the other major scheme of BR@&#s are
released to tate Governments against tAetion Plan duly approved by the District
Planning Committee (DPC) and forwarded by the State Government for various
activities. Utilisation certificates for an amount of Rs. 1236.56 crores released under
BRGF are pending as on date. The implementing agencies are advised to submit the
Utilisation Certificates as and when the same become due. The Ministry actively
pursues with the concerned agencies to obtain the Utilisation Certificates.

Funds spent in Bihar and Uttar Pradesh

3779. SHRI SABIRALL:
SHRI MOHAMMED ADEEB:

Will the Minister of ANCHAYATI RAJ be pleased to state:

(@) the details of funds/amounts given/spent in Bihar and Uttar Pradesh by
the Ministry and its various organisations during the last three years and the
current year so far;

TOriginal notice of the question was received in Hindi.
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(b) the purposes for which these amounts were given/spent; and
(c) the steps being taken to increase those funds?

THE MINISTER OF RNCHAYATI RAJ (SHRIV. KISHORE CHANDRADEDO):
(@) and (b) The details regarding funds released for various schemes under the
Ministry of Panchayati Raj to the States of Bihar and Uttar Pradesh during the last
three years and the current year are given in the state®eabdlow).

() The Ministry of Panchayati Raj has sought increased allocation of funds
for the various schemes in the 12th Fitear Plan from the Planning Commission.

Statement

Details of funds released for various schemes

2009-10 2010-11 2011-12 2012-13

Backward Regions Grant Fund (BRGF) (Amount in crore)

Uttar Pradesh

Development Grant 559.61 640.02 528.60 Nil
Capacity Building ~ 20.26 28.07 1221 Nil
GrandTotal 579.87 668.09 540.81 Nil
Bihar

Development Grant 493.21 708.91 408.58 Nil
Capacity Building 25.78 3134 0.00 Nil
GrandTotal 518.99 740.25 408.58 Nil

Rashtriya Gram Swaraj Yojana (RGSY) (Amount in crore)

Uttar Pradesh 0.94 (Training)  1.00 (Training)  1.28 (Training)  Nil
6.08 (Infrastruc-
ture Development)

Bihar 3.28 (Training) - - Nil

Panchayat Mahila EvamYuva Shakti Abhiyan (PMEYSA) (Amount in crore)

Uttar Pradesh - 0.10 (Core Comm- Nil
ittee mtg., State
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2009-10 2010-11 2011-12 2012-13

level mtg, State
Support Centre

and Training)
Bihar 0.21 (State/ - Nil
Divisional Level
Sammelan and
Establishment of
State Support
Centre)

Panchayat Empowerment andAccountability Incentive Scheme

(PEAIS) (Amount in crore)

Uttar Pradesh 2.92 (for Nil
incentivzation of
32 specified Pan-
chayats on account
of their having been
adjudged as best
Panchayats)+0.18
(Administrative
cost)

Bihar - 0.05 Nil
(Administrative
cost)

e-Panchayat (Amount in crore)

Uttar Pradesh - - 3.17 (for setting  Nil
up of Programme
Management Units
at State and Dis-
trict levels for the
roll out of
e-Panchayat MMP).
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2009-10 2010-11 2011-12 2012-13

Bihar - - 2.02 (for setting Nil
up of Programme
Management Units
at State and Dis-
trict levels for the
roll out of
e-Panchayat MMP).

Rural Business Hubs (RBH) (Amount in crore)
Uttar Pradesh - 0.21 011 Nil

Bihar 0.38 - - Nil

Schemes under PPP

3780. DR. BHALCHANDRAMUNGEKAR: Will the Minister of RANCHAYATI
RAJ be pleased to state:

(@) the various premises for the establishment of Public Private Partnership
(PPP) in the ambit of the Panchayati Raj Institutions (PRI);

(b) the number of such schemes that are operating and what is their
procedure; and

(c) State-wise break up of such schemes that are currently operational at
the level of PRI?

THE MINISTER OF RNCHAYATI RAJ (SHRIV. KISHORE CHANDRADEDO):
(@) to (c) In order to meet the requirement of Capacity Building and Training (CB&T)
of over three million Elected Representatives and Functionaries associated with the
three tiers of Panchayati Raj Institutions (PRIS) in the coumthjle continuing its
efforts to strengthen the traditional training institutions, this Ministry has been
exploring the option of outsourcing the training programmes to suitable agencies as
well. As a first step in the direction of outsourcing, the Ministrgamized a PRI
CB&T Business Meet on 7th January 2010. More than 230 participants, representing
over 100 Service Providing @eanisations attended the evefitso, over 40 dicials
represented 23t&es/UTspecific Panchayati Raj Departmentsfgé@nisations. Since
then, the Ministry has been encouraging States to consider adopting the option of
outsourcing for PRI CB&T to deliver under its programmes. Ministry has published
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a Reference Guide for Outsourcing PRI Capacity Building and Training Related
Activities which is also available on the Ministry websites of now Kerala,
Andhra Pradesh, Rajasthan, Maharashtra, Odisha, Punjab, Jharkhand, Haryana and
Uttar Pradesh have engaged the services of Service Providercies (SRs) for
undertaking various CB&T activities.

Besides, there is a Central Sector Scheme called Rural Business Hubs (RBHS)
being implemented by this Ministrywhich is based on the principle of Public-
Private-Panchayat-Partnership. This Scheme is applicable in all the BRGF districts
and all the districts in the North Eastern Region. Till date, 76 number of schemes
have been sanctioned. The State-wise details are given in StatSeebelow).

Statement

Details of MoUs signed in the States and RBH projects where funds sanctioned
and released under Central Sector Scheme

(Status from 2007-08 onwards)
Sl State MoUs Sanctioned Released Location of 55 RBHs and

No. No. Amount Products
(Rs. laks)
1 2 3 4 5 6 7
1 Andhra 13 3 8.60 6.45 Mehboobnagar Dist(Speck):
Pradesh GraminVikas Rath

10.00 750 Medak Distt. (RN IIT Reach for
India): Rural BPO
8.50 6.37 Anantapur District (Forum for

Rural Development): Vermi

compost
2. Arunachal 2 1 8.80 6.60 Lower Subansiri District (Nyia-
Pradesh Ko-Society) RBH on Banana
Chips
3. Assam 6 4 10.00 750 Hylakandi District (DI WML);

RBH on Jatropha Plantation
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9.32 6.99 Barpeta District (M/s. Mriiti);
Arecanut Leaf Plate

9.06 9.06 Golaghat District (IIE, Guwahati);
Handlooms

9.84 9.84 North Cachar Dist.(Uni Disaster
New Delhi); RBH on Home based
product (Fermented Bamboo,
Shiitaka Mushroom, Banana
Flower)

4. Bihar 7 1 4.65 465 Paliganj, Patna (GVP); Essential
Oil
5. Chhattisgarh 8 8 8.44 844 Kondagaon, (SAAHI); Bell
Metal Craft
862 862 Sonabal, (Hastshiilp Udyog); Bell
metal Craft

8.39 839 Kondagaon, (Bastar crafts);
Wooden craft (Amount Returned)

8.44 844 Bhond, (Bastar crafts)\Wooden
handicraft

8.14 8.14 Kumharpara (SAAHI); Wrought
iron

814 814 Kondagaon, (Adarsh Shilp); Bell
metal

136 1015 Sarguja District (CEO ZP and
Jaipur Rugs Foundation);
Handknotted carpets

1200 9.00 Raigarh Dist. (CEO, ZP and DI
Qils); Jatropha

6. Haryana 4 1 1458 1458 Sirsa District (Gram Swarajya
Sansthan) RBH on Embroidery
7. Himachal 10 4 16.00 1549 Mehla and Chamba Blocks of
Pradesh - (Final) Chamba Dist. (Alacrity); Kantha
Hand stitch product
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1 2 3 4 5 6 7
16.00 1559 Shillai and Rounatha Blocks of
(Final) ~ Sirmour Dist. (Alacrity); Kantha
Hand stitch product
8. Jharkhand 10 7 10.00 750 Deoghar District (DWilliamson);
JatrophaPlantation
9.10 9.10 Deoghar District (Jaipur Rugs);
Handknotted carpets
9.96 747 Latehar District (Alternative for
India Development); RBH on
Tamarind
774 580 Palamau (Alternative for India
Development); Lac Cultivation
1454 1454 Ranchi District (GraminVikas
Trust); Decentralized Power
Generation and Distribution
9.50 3.80 Ranchi District (Udyogini); Lac
9.70 9.70 Ranchi (Gramin Vikas Trust);
Bamboo craft
9. Karnataka 28 3 16.65 1248 Markhal and Janwad¥illage of
Bidar Block of Bidar District
(CEO, ZR Bidar); Bidri Craft
255 Gulbarga Dist (Multi Commodity
341 Exchange of India): Gramin
Suvidha Kendra
10. Kerala 3 3 1000 1000 Wayanad Dist. (Uravu
Indigenous Science and
Technology Services); Bamboo
Products Agarbatti Sicks.
6.75 5.06 Alathur Block of Palakkad Dist.
(Entrepreneurshipevelopment
Institute of India): Banana Chips
6.75 506 Mannarkadu Block of Palakkad

District
Development Institute oflndia):

(Entrepreneurship

Banana Chips.
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1 2 3 4 5

6

7

11. Madhya 3 1 8.82
Pradesh

12. Manipur 26 3 9.79

8.89

13.88

13. Maharashtra 5 5 341

341

8.60

20.00

9.03

[N

14. Meghalaya 1 12.39

15. Mizoram 1 - -

16. Nagaland 5 - -
17. Orissa 1 1 9.40

6.61

9.79

6.66

13.88

2.56

255

6.45

15.00

6.77

9.29

9.40

Sheopur District (Shri Sarvpitra
Kuldevi Shiksha Evam Samaj
Kalyan Samiti): RBH on Herbal
Products

Churachandpur Dist. (Passion
Fruit Growers Association);
Passion Fruit

Thoubal District (NIRMA):
Handloom Products

Thoubal District (Social

Environmental Economic
Development Society): Handloom,
Handicraft and Kaona Craft

Yavatmal Dist. (MCX); Gramin
Suvidha Kendra

Gondia Dist. (MCX); Gramin
Suvidha Kendra

Yavatmal Dist. (Speck): Gramin
Vikas Rath

Yavatmal Dist. (CEO, ZFRavatmal
and AN IIT Alumni India);
Alumni India): Cotton Unit

Ahmednagar Dist. (Govind
GraminVikas Pratisthan): Jatropha
Based Bio-Diesel extraction unit
Ri Bhoi District (IIE Guwahati);
RBH on Strawberry

Balangir District (Organisation
for Development of Rural
Economy and Social Service):
HandloomWeaving.
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1 2 3 4 5 6 7
18. Rajasthan 18 8 8.81 6.60 Jaisalmer (Samaraddhi
Foundation); Jaisalmeri Pattu
7.00 7.00 Udaipur (Sewa Mandir); Dal
Processing
9.55 714 Sawai Madhopur andTonk
Districts (Access Development
Services); RBH on Chillies
2000 1500 Udaipur and Sawai Madhopur
Districts (Brij Health Care); RBH
on Honey
9.50 712 Udaipur (Udyogini); RBH on
Tomato
1700 17.00 Sawai Madhopur (Alacrity); RBH
on Kantha hand stitch linen
19. Tamil Nadu 58 3 3.00 294 Villupuram District (Auroville
Foundation); Compressdsaricks
9.94 9.94 Nagapattinam (Periyar Maniammai
University); Sericulture
8.45 845 Nagapattinam (Periyar Maniammai
University); RBH on Dairy and
Vermi Compost
20. Tripura 1 1 10.00 750 Dhalai District (D-I Williamson
Magor Ltd.); Jatropha Plantation
21. Uttarakhand 12 1 9.50 950 Chamoli Dist. (Udyogini); RBH
on Honey
22. Uttar Pradeshl8 8 0.86 0.64 Hardoi (Kalatmak Handicrafts
SHG Foundation); Handwoven
Embroidery
8.95 895 Etah District (Mayana Gram

Udyog Sewa Sansthan)ermi
compost.
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9.10

8.50

6.92

9.70

16.28

14.73

23.West Bengal 33 5 5.67

9.10

13.45

9.72

9.10

8.50

6.92

9.70

12.21

11.05

5.67

9.10

13.45

7.29

Sonbhadhra  (Jaipur Rugs
Foundation);Handknotted carpets

Etah (Alacrity); RBH on Kantha
Hand Stitch Linen

Maharajganj (Acharyaji Maha
Samit); Vermi compost

Partawal Block of Maharajganj
District (Acharyaji Mahasamiti):
RBH on Vermi-compost

Rai Bareilly District (Gopal
Shikshan Evam Gramin/ikas
Sansthan) : RBH or/egetables
and Vermi-compost

Gorakhpur District (Acharyaji
Mahasamiti) : RBH on vermi-
compost

Purulia (i-Land Informatics)Chau/
Jhumur art forms

South 24 Parganas (Jaipur Rugs);
Hand knotted carpets

Gosaba and Basanti Blocks of
South 24 Parganas (Su-
Samannaya): Hand Embroidery
Products

South 24 Payanas (Gramitvikas
Kendra): Tomato and its
products.

TotaL 273 72  648.57 562.73
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Mid-Career training programmes for bureaucrats

3781. SHRI SANJX RAUT:
SHRIANIL DESAI:

Will the PRIME MINISTER be pleased to state:

(@) whether it is a fact that mid-career training programmes for bureaucrats
are not running to full capacity;

(b) whether it is a fact that the programme was aimed at improving the
competencies of the Indiakdministrative Service (IAS) diters;

(c) if so, in what manner the State Governments would grant career benefits
to IAS officers even though they have not completed the above training programme;
and

(d) the remedial measures the Ministry is taking?

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRN. NARAYANASAMY): (a) The percentage of
participation of officers in the Mid-Career Training Programmes (MCTP) varies
between 70% to 95% of the full capacity of the Lal Bahadur Shastri National
Academy ofAdministration (LBSNAA), Mussoorie.

(b) Yes, Sir

(¢) In accordance with the Indiakdministrative Service (Pay) Rules, 2007
the State/UT Governments cannot grant career benefits to those IAS officers who
have not completed the respective phases of the mandatory Mid Career Training
Programme.

(d) The provisions of the IAS (Pay) Rules, 2007 and the implications thereof
on grant of career benefits to IAS officers are brought to the notice of all the State
Governments/U3 each yearbefore the commencement of each phase of the
mandatory Mid Career Training Programme.

RTI fr om Indians Living Aboard

3782. DR. K.PRAMALINGAM: Will the PRIME MINISTER be pleased to
state:

(@) whether Government received representations from Indians living abroad
that they had been finding it @dult to use Rl Act effectively as Government had
not made specific rules to pay the mandatory fee of Rs. 10;
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(b) if so, the details thereof and the total number ®f Rpplications from
Indians living abroad pending with Government; and

(c) the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRN. NARAYANASAMY): (a) Yes, Sir

(b) The Right to Information (Regulation of Fee and Cost) Rules, 2005
provides that a request for obtaining information should be accompanied by an
application fee of rupees ten by way of cash against proper receipt or by demand
draft or bankers cheque or Indian Postal Order payable tddbeunts Oficer of
the public authorityln the light of dificulty in making payment of R fee in foreign
currency Indians living abroad are finding it @dult to file RTI applications.Total
number of R applications from Indians living abroad pending with Government is
not centrally maintained.

(¢) In order to facilitate filing of RI applications in Central Government
public authorities by Indians living abroad, the Central Government has ‘in-principle’
agreed to start sale of Indian Postal Orders through internet on payment in foreign
currency

Vacancies in CBI

3783. SHRI RAJIVPRATAP RUDY: Will the PRIME MINISTER be pleased to
State:

(@ whether it is a fact that there has been an increase in the number of
vacancies in Central Bureau of Investigation (CBI) over the last three years;

(b) if so, the details of sanctioned strength, actual strength and vacancies
over the last three years;

(¢) whether such vacancies have resulted in delays in investigation of
cases;

(d) whether Government is taking steps to fill such pending vacancies; and
(e) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCESAND PENSIONS (SHRN. NARAYANASAMY): (a) and (b)The actual
strength of CBI has increased over the last three years from 5242 to 5666. However
the vacancies have also increased due to increase in sanctioned strength.
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The details of sanctioned strength, actual strength and vacancies over the
last three years is as follows:

1.1.2010 1.1.2011 1.1.2012
Sanctioned strength 5961 6526 6590
Available strength 5242 5147 5666
Vacancies 719 1379 924

() The occurrence and filling up of vacancies are continuous processes.
Despite some vacancies in CBI, speedy investigation of various cases is ensured
through effective use and deployment of existing personnel.

(d) and (e) Governmerinter-alia has taken following steps to fill up the
vacancies:

e« 43 Special Prosecutors/Assistant Special Prosecutors have been
appointed.

e Proposal for appointment of 75 posts Tachnical Ranks on contract
basis have been approved; out of whichTéBhnical Experts have been
appointed.

« Proposal for appointment of Law/Pairvi Officers etc. for 71 newly created
SpecialAdditional Courts for CBI on contract basis has been approved.

o Staff Selection Commission (SSC) has nominated 96 Sub-Inspector
candidates. Out of them, 54 candidates have joined CBI.

* Fresh requisition for 110 dossiers of Sub-Inspector in CBI has been sent
to SSC.

e 78 Constables of various Central Police Organisation (CPOs)/States
Police have already been selected to join CBI on deputation basis.

e 228 dossiers of Senior Clerk Steno (SCS) and 244 of Lower Division
Clerk (LDC) have been received from SSC. Out of them, 124 SCS and 189
LDCs have joined.

e All CPOs as well as State Police have been requested to send
nomination of officers/officials for deputation in CBI.
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Displaying of citizens charter

3784. SHRI RAJEEMCHANDRASEKHAR: Will the PRIME MINISTER be
pleased to state:

(@ whether it is a fact that Government has directed all the Ministries,
Departments, Public Sector Enterprises and other Government organisations to
display their citizens charter to ensure time bound delivery of services by them;

(b) if so, the details thereof; and

(c) the present status of implementation of this directive by the Ministries,
Departments etc.?

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIV. NARAYANASAMY): (a) and (b) The
Central Government of India has issued guidelines and circulars, from time to time
since 1997, to Ministries/Departments/Organizations and to State Governments and
Union Territory Administrations, to prepare Citizens Charters and give them a wide
publicity and display them to the public. In 2005, Sevottam Quality Management
System Framework for quality service delivery was prepared by the Central
Government in which Citizens Charter is one of the three modules, the other two
being Grievance Redress System and Capability Building. Guidelines on Sevottam
have been issued from time to time to sensitize Ministries/Departments/
Organizations to adopt this framework.

() The above guidelines are implemented by Ministries/Departments/
Organizations in a decentralized manriére Department oAdministrative Reforms
and Public Grievances does not maintain a centralized data base on implementation
of the aforesaid guidelines by the Central Ministries/Departments/Organizations.

Sudy on goods sold by Kendriya Bhandar

13785. SHRI UPENDRACUSHWAHA: Will the PRIME MINISTER be pleased
to state:

(@ whether it is a fact that Government has never conducted any study to
the effect that all items being sold by Kendriya Bhandar are cheaper than those
which are available in open market; and

(b) the reasons that prompted the Government to come to this conclusion
that items of daily use are available in Kendriya Bhandar at cheaper rates, than the
market rates and Kendriya Bhandar plays a vital role in keeping the prices of
commodities under control?

TOriginal notice of the question was received in Hindi.
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THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIV. NARAYANASAMY): (a) and (b)
Government has not conducted any such study to ascertain that all items being sold
by Kendriya Bhandar are cheaper than those which are available in open market.
However Kendriya Bhandar periodically conducts market surveys which reflect that
the items of daily use are available in Kendriya Bhandar at cheaper rates than market
rates.As such Kendriya Bhandar plays a vital role in keeping prices of commodities
under control.

Cases for prosecution sanction

3786. SHRIVIJAY JAWAHARLAL DARDA: Will the PRIME MINISTER be
pleased to state:

(@ whether the existing provisions of Prevention of Corrupthat has
.proved adequate for framing charges, prosecution and adjudication in time-bound
manner in spite of the fact that cases for prosecution sanction take unduly long
time;

(b) if so, the number of prosecution sanction cases pending for more than
four months as on 31st Decemb2011;

(c) whether the delay attributable to the procedural constraints only; and

(d) the action that has been taken on Supreme Goobiservation made in
2G Spectrum Case that sanctions should be given within four months?

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIV. NARAYANASAMY): (a) to (c) The
Provisions of the Prevention of Corruptiéwt, 1988 have stood the test of time
during the last two decades, as regards framing of charges, prosecution and
adjudication. The delay which occurs in the sanctioning of prosecution is mostly on
account of detailed scrutiny and analysis of voluminous cases records and
evidence, consultation with Centidigilance Commission (CVC),t&e Governments
and other agencies, and sometimes non-availability of relevant documentary
evidence.

As per information provided by the Central Bureau of Investigation (CBI), 31
cases under Prevention of Corruptidet, 1988 were pending for sanction for
prosecution in various Ministries/Departments and State Governments for more than
four months as on 31.12.2011.
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(d) The Supreme @Qurt of India, vide its judgment dated 18th December
1997 in the case dfineet NarainVs. Union of India, directed that “time limit of three
months for grant of sanction for prosecution must be strictly adhered to. However
additional time of one month may be allowed where consultation is required with the
Attorney General (AG) or any Law ffer in theAG’s ofice”.

The Supreme Court has, in its recent judgment dated 31st JaR0&2yin the
case of DrSubramanian Swanvs. Dr. Manmohan Singh anéinother (Civil Appeal
N0.1193 of 2012), reiterated the said limit. In the same judgment, one of the Judges
(Shri JusticeA.K. Ganguly) has made an observation that the Parliament may
consider introducing a time limit in section 19 of the Prevention of Corruptaon
1988 for its working in a reasonable manner and also introducing a provision that if
sanction is not accorded within the time limit, sanction will be deemed to have been
granted to the proposal for prosecution. The above observations made by the
Hon’ble judge in his concurring judgment, are in the nature of obiter dicta.

However in order to check delays in grant of sanction for prosecution, the
Department of Personnel and Training has already issued guidelines vide its OM
No. 399/33/2006-%D-IIl dated 6th November2006 followed by another OM dated
20th December2006, providing for a definite time frame at each stage for handling of
requests from CBI for prosecution of public servants.

Recently the Group of Ministers on tackling corruption, in its first report,
inter-alia, recommended that:

(@ In all cases where the InvestigatidAgiency has requested sanction for
prosecution and also submitted a draft charge sheet and related
documents along with the request, it will be mandatory for the
competent authority to take a decision within a period of 3 months from
receipt of request, and pass a Speaking Qmleing reasons for this
decision.

(b) In the event that the competent authority refuses permission for
sanction to prosecute, it will have to submit its order including reasons
for refusal, to the next higher authority for information within 7 days.

Wherever the Minister-in-charge of the Department is the competent
authority and he decides to deny the permission, it would be incumbent
on the Minister to submit, within 7 days of passing such order denying
the permission, to the Prime Minister for information.

(c) It will be the responsibility of the Secretary of each Department/Ministry
to monita all cases where a request has been made for permission to
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prosecute. Secretariesay also submit a certificate every month to the
Cabinet Secretary to the effect that no case is pending for more than 3
months, the reasons for such pendency and the level where it is
pending may also be explained.

The said recommendation of the GoM has been accepted by Government and
instructions have been issued by the Government on 03.05.2012.

Overhauling of Government System

1t3787. SHRI RAM JETHMALANI:
SHRI RA/I SHANKAR PRASAD:

Will the PRIME MINISTER be pleased to state:

(@) whether it is a fact that Government system needs to be made prompt
and efficient besides making it public friendly today;

(b) if so, the reaction of Government thereon;

() whether Government has taken any remedial effective steps so far to
make the administration accountable in the country; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRN. NARAYANASAMY): (a) to (d) The Second
Administrative Reforms Commission (2niRC) was constituted by the Central
Government in the year 2005 for preparing a detailed blueprint for revamping the
public administrative system. The Commission was mandated to suggest measures
to achieve a proactive, responsive, accountable, sustainable and efficient
administration for the country at all levels of the Government among others. The
Commission submitted 15 Reports to the Central Government on various aspects of
Governance. The Central Government has so far considered 12 Reports of the
Commission. The decisions of the Government on these reports are available at
www.darpg.aonn. Out of 1005 accepted recommendations, action has been taken on
533 recommendations and action on 472 recommendations is under implementation.
For promoting ‘competition’, ‘simplifying transactions’, ‘ensuring accessibility and
responsiveness’ and ‘reduction of discretion’, as laid out in the 4th Report of 2nd
Administrative Reforms Commission titled ‘Ethics in Governance’ all Ministries/
Departments of the Governmemtf India and the State Governments/Union

TOriginal notice of the question was received in Hindi.



156 Written Answers to [RAJYA SABHA] Unstarred Questions

Territories have been requed to formulate appropriate policies in a time bound
manner All Central Ministries/Departrnentst&es/UB have been advised to revise
and effectively implement the Citizens’ Charters and provide quality services.

In order to make administration more accountable, the Central Government is
encouraging greater transpareniytroducing simplified procedures, reducing scope
for discretion, streamlining public service dealing, enhancing and improving
governance. The Central Government has taken several steps, in the recent past, to
this effect. These include:

() Issue of Whistle Blowers Resolution, 2004 and introduction of the
Public Interest Disclosure and Protection to Persons Making the
Disclosure Bill, 2010 in the Lok Sabha on 2@éthgust, 2010 (passed by
the Lok Sabha on 27th Decemb2011);

(i) Enactment of Right to Informatioct, 2005. This comprehensive
legislation, marks a benchmark in transparency and accountability in
government;

(iiy The pro-active involvement of Ministry/Department throughnual
Action Plan onVigilance as a preventive measure;

(iv) Issue of comprehensive instructions on transparency in tendering and
contracting process by the Centxagilance Commission (CVC);

(v) Issue of instructions by the CVC asking the organizations to adopt
Integrity Pact in major Government procurement activities; State
Governments have also been advised to adopt Integrity Pact in major
procurements;

(vi) Introduction of e-Governance and simplification of procedures and
systems;

(vii) Issue of Citizen Charters;
(vii)  Introduction of the Lokpal and Lokayuktas Bill, 2011 in the Parliament;

(x) Ratification of United Nations Conventigkgainst Corruption (UNCAC)
in 2011;

(® Introduction of the Prevention of Bribery of Foreign Public Officials and
Officials of Public International Organisations Bill, 2011 in the Lok
Sabha;

(%) Introduction of the Judicial t8hdards and\ccountability Bill, 2010 in
the Parliament (passes by Lok Sabha on3912;
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(xi) Placing of details of immovable property returns of all Members of the
All India Services and other Group *Aofficers of the Central
Government in the public domain;

(xiiy  Introduction of the Right of Citizens for Time Bound Delivery of Goods
and Services and Redressal of their Grievances Bill, 2011 in the Lok
Sabha on 20.12.2011;

(xiv) The proposed Civil Services Bill;

(xv) Constitution of a Group of Ministers (GoM) on 6th Janu&91l to
undertake measures by the Government to tackle corruption;

(xvi) In order to fast track all cases of public servants accused of corruption
fresh guidelines for checking delay in grant of sanction for prosecution
was issued vide O.M. 372/19/20124B-11 dated 3rd May 2012;

The Central Government is thus determined to provide a Government that is
corruption-free, transparent, accountable and responsive at all times.

Technical audit of depatments involved in procurement
3788. SHRIA. ELAVARASAN: Will the PRIME MINISTER be pleased to state:

(a) whether the CentraVigilance Commission (CVC) is contemplating
technical audit of Departments involved in major procurements;

(b) if so, the details thereof;

() whether a panel of auditors has been formed to carry out frequent
audits; and

(d) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRN. NARAYANASAMY): (a) and (b)The Chief
Technical Examiner (CTE) ganization of the Centraligilance Commission (CVC) as
part of their regular duties conduct technical vigilance audit of ProjectkAN
Contracts undertaken by various Central Government organizations.

The details of contracts above a specified threshold limit are submitted by
various Central Governmentgamnizations to the Centr&ligilance Commission. Some
of such works/projects/contracts are taken up for technical examination by CTE
organization of the CVC.

(c) and (d)TechnicalVigilance audits are conducted by the regularf si&f
CTE oganization in the Centrdligilance Commission.
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Disclosure of marks obtained in Civil Services

3789. SHRIANIL DESAI:
SHRI SANJA RAUT:

Will the PRIME MINISTER be pleased to state:

(@ whether the Central Information Commission (CIC) has directed the
Union Public Service Commission (UPSC) to disclose the marks obtained by a
candidate in Civil Services (Preliminary) Examinations; and

(b) if so, the steps being taken by the Ministry to disclose the marks?

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRN. NARAYANASAMY): (a) Yes, Sir

(b) The Union Public Service Commission has informed that the marks
obtained by the candidates in Civil Services (Preliminary) Examination 2006 to 2010
have been intimated to them, on demand.

Widening wealth disparities

3790. SHRI MANI SHANKARAIYAR: Will the PRIME MINISTER be pleased
to refer to the answer to Unstarred Question 392 given in the Rajya Sabha on 15
March, 2012 and state;

(a8 whether Government does not consider the Panchayati Raj to be the
path to inclusive growth through inclusive governance;

(b) if not, why not; and

(c) if so, what steps have been taken to ensure that guidelines for Centrally
Sponsored Schemes are amended as per the directions of the Cabinet Secretary
circular of October2004 and to ensure that allaf Plans are based on District
Plans consolidated by District Planning Committee undflgicle 243ZD of the
Constitution, as advised through the Planning Commission circulaugiist, 2005?

THE MINISTER OF SATE IN THE MINISTRY OF PLANNING
(SHRIASHWANI KUMAR): (a) As per the Chapter 6 on “Rur@itansformation” of
the Approach Paper to th&welfth Five Year Plan, rural local self-governance is
critical to rural transformationThe Approach Paper further states that 73rd
Amendment to the Constitution seeks to endow the Panchayats with such power
and authority as may be required to enable them to function as genuine institutions
of self-governance. It further states that inherent in this devolution is the
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expectation that it would leatb social justice with economic development and
effective local governance with emphasis on (i) Social and political empowerment of
village communities, particularly of the hitherto marginalized segments; (ii)
accountability of local government functionaries to elected local representatives; and
(i) greater control of village communities over natural resources. The Government,
therefore, very much considers the Panchayati Raj to be the path to inclusive
growth through inclusive governance.

(b) Does not arise.

() The Central Ministries were requested by the Ministry of Panchayati Raj
in January 2009 and the Planning Commission in March, 2009 to carry out the
Activity Mapping for each Centrally Sponsored Scheme/ACA scheme in conformity
with the advisory issued by the Ministry of Panchayati Raj and amend the
guidelines for their scheme accordingl®uring the discussion in the Planning
Commission for finalizing the t&8tes’ Annual Plans every yearthe Sate
Governments are persuaded to ensure that State Plans are based on District Plans
consolidated by District Planning Committees, as advised by the Planning
Commission through its circular dated 23thgust, 2006.

The role of Panchayats varies across different Centrally Sponsored Schemes
(CSSs), which are administered by fdient Union Ministries. Furthersince
Panchayat is a State subject, States vary in the extent to which they provide role
and responsibilities to Panchayats in planning, implementation and monitoring of
different CSSsAmong the major CSSs, Mahatma Gandhi National Rural Employment
Guarantee Programme (MGNREGP), Saakshar Bharat Mission, WdaaYojana
(IAY) and National Rural DrinkingVater Programme (NRDWP), provide significant
role and responsibilities to Panchayats. Under Backward Regions Grant Fund
(BRGF), which is arAdditional CentralAssistance (ACA) programme, Ministry of
Panchayati Raj (MoPR) provides untied grant through States to Panchayats to
bridge the gaps in infrastructure development on the basis of plans prepared by the
Panchayats. MoPR has taken up with Ministries at various levels/meetings to
provide appropriate role and responsibilities to Panchayati Raj Institutions in the
planning and implementation of CSSs.

Rate of economic gowth in various Sates

3791. DR.T. SUBBARAMI REDDY: Will the PRIME MINISTER be pleased to
state:

(@) the details of the rate of economic growth in various States of the
country during the last three years and the current year;
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(b) whether the Union Government has any proposal for providing
incentives to the States which have achieved higher economic growth rate;

(c) if so, the details thereof; and

(d) the details of the current per capita income at national letale/STF
wise?

THE MINISTER OF SRATE IN THE MINISTRY OF PLANNING (SHRI
ASHWANI KUMARY): (a) The Central gtistics Ofice (CSO) has released the latest
data on State-wise growth rates of Gross State Domestic Product for 201l-12. The
details of state-wise annual growth rates of Gross State Domestic Product (GSDP) at
constant (2004-05) prices for the last three years are given in Statement-I
(Seebelow).

(b) No, Sit
(c) Does not arise.

(d) The national level per capita income as well as the per capita income of
the Sates/UB at current prices for the years 2010-4nd 201-12 is given in
Statement-Il

Satement-|

State-wise Growth Rate of Gross State Domestic Product at
constant2004-05prices

SI. No. States 2009-10 2010-11 2011-12
1 Andhra Padesh 6.0 9.7 6.8
2. Arunachal Pradesh 14.8 79 37
3. Assam 8.0 73 84
4. Bihar 104 148 131
5. Jharkhand 50 6.0 6.6
6. Goa 10.6 83 10.7
7. Guijarat 10.1 105 NA
8. Haryana 110 9.6 8.1
9. Himachal Pradesh 81 8.8 7.6
10. Jammuand Kashmir 48 6.6 6.8
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SI. No. States 2009-10 2010-11 2011-12
11. Karnataka 52 89 6.4
12. Kerala 9.0 9.1 7.8
13. Madhya Pradesh 105 8.2 NA
14. Chhattisgarh 33 112 10.8
15. Maharashtra 133 105 NA
16. Manipur 7.6 6.2 6.2
17. Meghalaya 9.0 94 95
18. Mizoram 104 9.2 NA
19. Nagaland 44 40 39
20. Odisha 6.7 8.6 72
21. Punjab 6.6 70 58
22. Rajasthan 55 110 NA
23. Sikkim 319 89 NA
24. Tamil Nadu 94 117 94
25. Tripura 8.6 8.7 89
26. Uttar Pradesh 6.1 7.9 6.2
27. Uttarakhand 111 74 838
28. West Bengal 9.8 7.1 7.1
All India 84 84 6.9

Source: Central Statistics Office (CSO) as on 01.03.2012
Statement-11

Details of Per Capita Net State Domestic Product at Current Prices

SI. No. States/UT 2010-11 2011-12

1. Andhra Pradesh 62912 71540
2. Arunachal Pradesh 55789 62213
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Sl. No. States/UT 2010-11 2011-12
3. Assam 30569 33633
4. Bihar 20708 24681
5. Jharkhand 29786 31982
6. Goa 168572 192652
7. Guijarat 75115 N.A
8. Haryana 94680 109227
9. Himachal Pradesh 65535 73608
10. Jammu and Kashmir 37496 41833
11 Karnataka 60946 69493
12. Kerala 71434 83725
13. Madhya Pradesh 32222 N.A
14. Chhattisgarh 41167 46573
15. Maharashtra 83471 N.A
16. Manipur 29684 32284
17. Meghalaya 50427 56643
18. Mizoram 48591 N.A
19. Nagaland 52643 56116
20. Odisha 40412 46150
21 Punjab 69737 78171
22. Rajasthan 42434 N.A
23. Sikkim 81159 N.A
24. Tamil Nadu 72993 84058
25. Tripura 44965 50750
26. Uttar Pradesh 26355 29417
27. Uttarakhand 66368 75604
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SlI. No. States/UT 2010-11 2011-12
28. West Bengal 48536 55864
29. Andaman and Nicobar Islands 76883 82272
30. Chandigarh 128634 N.A
3L Delhi 150653 175812
32. Puducherry 98719 95759
All India Per Capita NNI 53331 60972

Source: Central Statistics Office (CSO) as on 01.03.2012
Special Categoy Satus to Bihar
3792. SHRI N.K. SINGHWIll the PRIME MINISTER be pleased to state:

(@ whether the demand of the Bihar State Government to provide ‘Special
Category $&tus’ has been rejected by thdvisor to Prime Minister on Public
Information Infrastructure and Innovations;

(b) if so, on what groundadvisor to Prime Minister on Public Information,
Infrastructure and Innovations has rejected the demand of the Bihar Government;

(c) whether the Union Government has suggested the Bihar Government to
prepare roadmap for the development of Bihar; and

(d) if so, the details of Specid#issistance Union Government proposes to
provide to Bihar for proper development?

THE MINISTER OF SKETE IN THE MINISTRY OF PLANNING (SHRI
ASHWANI KUMAR): (a) No, Sir

(b) Does not arise.
(¢) No, Sir

(d) Besides the Centrahssistance under several Centrally Sponsored
Schemes, the Union Government also provides assistance for Special Plan for Bihar
under the fate component of the Backward Regions Grant Fétrd.amount of
Rs. 8495.08 crore has been released for Special Plan for Bihar upto 31.03.2012.
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Incr easein TonnageTax

3793. SHRIMAIT GUNDU SUDHARANI: Will the Minister of SHIPPING be
pleased to state:

(@ in what manner shipping industry is planning to cope with 52 per cent
increase in tonnage tax rate;

(b) whether it is a fact that the Indian Ship OwnAsssociation and also
the PSUs have represented the Ministry to take a holistic view on the proposed
increase in the tonnage tax; and

(c) if so, the details thereon and what action the Ministry has taken in this
regard so far?

THE MINISTER OF SHIPPING (SHRI &. VASAN): (a) to (c)The shipping
industry is passing through a difficult phase from the year 2010-2011 and most of
the shipping companies are incurring losses. Since the tonnage tax is payable inspite
of losses, such income tax liability remains a kind of fixed expenditure irrespective of
profitability. Although, the shipping industry has not made any representation, the
Ministry of Shipping has submitted a detailed memorandum to the Ministry of
Finance underlying the need for grant of various direct/indirect tax incentives for the
growth of the Maritime Sectoidt has also been suggested to review the proposed
change in the rate for computation of daily tonnage income.

Declining Rate of Poverty

3794. SHRI PRABHA JHA:
SHRIMATI KUSUM RAI:

Will the PRIME MINISTER be pleased to state:

(@) whether as per the estimates of Planning Commission, reduction rate of
poverty in the country has been 1.5 per cent during 2004-05 to 2009-10;

(b) if so, the details thereof, State-wise;
(c) the parameters on which reduction in rate has been calculated;

(d) whether objections have been raised regarding rationale of reduction in
poverty in the country;

(e) if so, the details thereof; and
(f the response of Government thereto?

THE MINISTER OF SATE IN THE MINISTRY OF PLANNING (SHRI
ASHWANI KUMA R): (a) and (b)The Planning Commission has recently computed
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estimates of pverty for the year 2009-10 based on the data of large scale survey on
household consumer expenditure collected by National Sample Survey Office (NSSO)
in its 66th round conducted during 2009-10. The State-wise poverty lines and
poverty ratio for 2009-10 have been computed following the extendulkar
methodology the Planning Commission has released the estimates through a Press
Note issued on 19th March 201&s indicated in the Press Note, the poverty ratio in

the country has come down from 37.2% in 2004-05 to 29.8% in 2009-10. During this
period, poverty ratio has reduced by 1.5 percentage points per annum. The State
wise reduction in poverty is given in StatemeBeébelow).

(c) to (f) The methodology for estimation of poverty followed by the Planning
Commission has been based on the recommendations made by the experts in the
field from time to time An Expert Group was constituted under the chairmanship of
Prof. Suresh DTendulkar in 2005 to review the methodology for estimation of
poverty The Tendulkar Committee recommended MPCE of Rs. 447 for rural areas
and Rs. 579 for urban areas as the poverty line at 2004-05 prices, which was
accepted by the Planning Commissidine Tendulkar Committee, which submitted
its Report in 2009, has incorporated adequacy of expenditure from the normative and
nutritional viewpoint. It stated:

“while moving away from the calorie norms, the proposed poverty lines
have been validated by checking the adequacy of actual private
expenditure per capita near the poverty lines on food, education and
health by comparing them with normative expenditures consistent with
nutritional, educational and health outcomes.”

The large sample surveys on Household Consumer Expenditure are carried
out by the NSSO every 5 yeawsfter 2004-05, this survey has been conducted in
2009-10. The Planning Commission has updated the poverty lines for the year
2009-10 as per the recommendations of Thadulkar Committee using NSS 66th
round (2009-10) data of Household Consumer Expenditure Survey and released
poverty estimates for 2009-10 on 19th March 204@cording to this Press Note
poverty line at all India level is estimated as MPCE of Rs. 673 for rural areas and
Rs. 860 for urban areas in 2009-10.

Government has since decided to set upeahnical Group to revisit the
methodology for estimation of poverty and identification of poor taking into account
multiple dimensions and indicators of poverty so that the poor and deprived
households can obtain the benefit of different government programmes and
schemesThe composition of th&echnical Group and its terms of reference are
being finalized.
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Statement

State-wise reduction in poverty ratio frod04-05to 2009-10

SI. No.  States/UB Rural Urban Total
1 Andhra Pradesh 95 57 85
2. Arunachal Pradesh 74 -14 55
3. Assam -35 4.3 -35
4. Bihar 04 43 09
5. Chhattisgarh 11 46 0.7
6. Delhi 7.9 -15 -12
7. Goa 16.6 153 16.1
8. Gujarat 124 22 8.6
9. Haryana 6.3 -0.6 40
10. Himachal Pradesh 158 -8.0 135
11 Jammu and Kashmir 6.0 24 38
12. Jharkhand 101 -7.3 6.2
13. Karnataka 114 6.3 9.7
14. Kerala 82 6.3 75
15. Madhya Pradesh 116 121 119
16. Maharashtra 184 74 137
17. Manipur 8.1 -11.9 9.2
18. Meghalaya -14 06 -1.0
19. Mizoram 8.1 -3.6 -5.6
20. Nagaland 93 -20.7 -12.1
21 Orissa 216 11.7 20.1
22. Puducherry 227 83 130

23. Punjab 75 0.6 5.0
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SI. No.  States/UB Rural Urban Total
24. Rajasthan 94 9.8 95
25. Sikkim 16.3 210 17.8
26. Tamil Nadu 164 7.0 122
27. Tripura 24.6 125 22.6
28. Uttar Pradesh 34 24 32
29. Uttarakhand 20.3 10 14.7
30. West Bengal 94 24 75
31 Andaman and Nicobar Island 37 05 26
32. Chandigarh 243 0.9 24
33. Dadra and Nagar 1.7 0.1 101
34. Daman and Diu -31.6 -18.6 -24.5
35. Lakshadweep -21.8 8.8 -04

All India 82 46 74

BPL population in NE Sates

3795. SHRI KHEKIHO ZHIMOMI: Wiil the PRIME MINISTER be pleased to
state:

(@) the Below Poverty Line (BPL) population and families in the North
Eastern &tes of the countryparticularly in the fate of Nagaland, as on date;

(b) whether Government has conducted any survey recently regarding the
people/families living below poverty line in the country;

(c) if so, the average month/annual income of those people/families; and

(d) the steps taken by Government to ensure overall improvement in the
living standard of BPL population?

THE MINISTER OF SRATE IN THE MINISTRY OF PLANNING (SHRI
ASHWANI KUMAR): (a) and (b) Planning Commission has recently computed
estimates of poverty for the year 2009-10 based on the household consumer
expenditure data collected by NS$n its 66th round conducted during 2009-10. The
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State-wise poverty lineand poverty ratio for 2009-10 have been computed following
the methodology recommended Byendulkar Committee which is the latest
methodology being followed for the purpose. The poverty lines are defined in terms
of monthly per capita consumption expenditure (MPCE). The Planning Commission
has released estimates dfateé Wise poverty lines and poverty ratio for 2009-10
through a Press Note issued on 19th March 28t&ording to this Press Note
poverty line at all India level is estimated as MPCE of Rs. 673 for rural areas and
Rs. 860 for urban areas in 2009-10. The percentage and number of people living
below poverty line in North Eastern States including Nagaland is as follows:

Number and Percentage of Population below poverty line for North Eastern
States 2009-10

(Tendulkar Methodology)

Sl. North Eastern Rural Urban Total
No. States %age of No.of % age No.of % age of No. of
Persons Persons Persons Persons Persons Persons
(lakhs) (lakhs) (lakhs)
1. Arunachal Pradesh?26.2 2.7 24.9 0.8 25.9 35
2. Assam 39.9 105.3 26.1 11.2 379 116.4
3. Manipur 474 88 46.4 37 471 125
4. Meghalaya 15.3 35 24.1 14 17.1 49
5. Mizoram 311 16 115 0.6 211 23
6. Nagaland 19.3 2.8 25.0 14 209 41
7. Sikkim 155 0.7 50 0.1 13.1 0.8
8. Tripura 19.8 54 10.0 0.9 174 6.3

() The aveage monthly income is not available separately for poor and
non-poor However from the NSSO household consumer expenditure survey Report
No. NSS Kl (66/1.0) on Key Indicators of Household Consumer Expenditure in India,
2009-10, the average monthly per capita expenditure for poor in rural and urban areas
has been computed and is given below

Average Monthly Per Capita Consumption Expenditure of Poor 2009-10

Sl. No. States Rural Urban

1. Arunachal Padesh 605.94 710.08
2. Assam 565.62 678.58
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SI. No. States Rural Urban

3. Manipur 744.16 772.23
4, Meghalaya 619.44 795.77
5. Mizoram 721.45 800.81
6. Nagaland 894.54 1015.56
7. Sikkim 634.30 996.80
8. Tripura 584.79 658.19

(d) The Government has taken various measures to improve the quality of
life of the people and to reduce poverty in the country through direct intervention
by implementing specific poverty reduction and mitigation programmes such as:
Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS),
Swarnjayanti Gram Swarozg#bjana (SGSY), Swarna Jayanti Shahari Rozgjanéa
(SJSK), National Rural Health Mission (NRHM), Sarva Shikgkizhiyan (SSA), Mid
Day Meal Scheme (MDMS), Jawaharlal Nehru National Urban Renewal Mission
(JNNURM), Integrated Child Development Services (ICDS) Scheme, Rajiv Gandhi
Drinking Water Mission, IndiraAwaasYjana (lIAY), National Social Assistance
Programme (NSAP) antlotal Sanitation Campaign etall these programmes and
other Government policies relating to inclusive economic growth aim at reducing the
incidence of poverty and improving living condition of poor in the country and have
made a substantial contribution in blunting the sharp edges of poverty and
deprivation.

Poverty reduction data
3796. SHRI N. BALAGANGA:Will the PRIME MINISTER be pleased to state:

(@ whether the Planning Commission released the data with respect to the
progress made so far in poverty reduction during the Eleventh Plan; and

(b) if so, the details thereof including the number of such BPL families that
were brought to above poverty line?

THE MINISTER OF SRTE IN THE MINISTRY OF PLANNING (SHRI
ASHWANI KUMAR): (a) and (b)The Eleventh Plan had set agetr of reduction in
the head-count ratio of consumption poverty by 10 percentage points for the
country The Planning Commission estimates poverty lines and poverty ratios for the
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years for which Large Sample Surveys on Household Consumer Expenditure have
been conducted by the National Sample Survey Office (NSSO), These surveys are
conducted quinquenniallyThe latest two periods for which poverty estimates are
available are 2004-05 and 2009-10. The poverty estimates in the country has come
down from 37.2% in 2004-05 to 29.8% in 2009-A8. a result, the number of poor
persons in the country has reduced from 40.7 crore in 2004-05 to 35.5 crore in
2009-10. The next Large Sample Survey on Household Consumer Expenditure is
being conducted during 2011-12 which coincides with the terminal year of Eleventh
Five Year Plan, data from which will become available only in 2013.

Assistance poposal from Assam

3797. SHRI BIRENDRAPRASAD BAISHYA: Will the PRIME MINISTER be
pleased to state:

(@ whether any proposal has been submittedAkgam for 100 per cent
Central Assistance besides normal plan, special plan Additional Central
Assistance (ACA);

(b) if so, present status of the proposal and the time by when these are
likely to be sanctioned,;

() whether the Central Government proposes to generate employment and
stimulate the economy d&fssam; and

(d) if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF PLANNING (SHRI
ASHWANI KUMAR): (a) and (b) The Planning Commission provides Special Plan
Assistance (S® and Special Centrassistance (SCA) as grant under th@at&s’
Plan. During theAnnual Plan 201-12 the Government gkssam has been provided
an amount of Rs. 300 crore asAS&yainst the priority projects and Rs. 500 crore as
SCA to supplement the resources for taking up developmental activitieshe
project proposals submitted against theA SPnount have been sanctioned.

(c) and (d) Due to various developmental initiatives taken by the Centre and
the Sate there has been encouraging GSp&wth in the &ate of Assam during the
10th and 1th Plan periodAs against the GSDBrowth of 5.33% during the 10th
plan period, the estimated GSRfowth of Assam during the 1th Plan period is
8.42%. The major contributors in the growth have been “Agriculture and allied" and
“Services” sectorThe growth of Industry sector has picked up momentum in the
fourth and fifth year The good performance in the areas likeansport and
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Communication, Baking and Insurance, Trade and Commerce, Hotel and Restaurant,
Real estate and Business Services has been able to generate employment both in the
public and private sector

The Government will continue to emphasize on economic growth and
employment generation in the 12th Plan through various developmental programmes
and skill development.

Incidents of theft of passenger Luggage

3798. SHRI ISHWR SINGH: Will the Minister of CIVIL AVIATION be
pleased to state:

(@) whether the incidents of theft of passenger luggage are increasing at
various airports in the country;

(b) if so, the details of such instances came to the notice of Government in
the last three years; and

(c) the action contemplated by Government to arrest the persons involved
and steps taken to check such incidents?

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): (a) and (b)rhe
information is being collected and will be laid on freble of the House.

() The Bureau of CiviAviation Security (BCAS) has issudVSEC Circular
No. 33/2003 for installation of CCTV and monitoring of these CCTVs by the Central
Industrial Security Force (CISF) and the airlines etc. The CISF is also deploying their
surveillance staff in plain clothes to watch the activities of the suspicious persons.
AVSEC Order 05/2009 has been issued by the BCAS and the airlines have been
asked to deploy security staff for the security of baggage, cargo and aircraft.

Position of Indian economy in IMF report

1t3799. SHRI SHIXNAND TIWARI:
SHRI RAMCHANDRA PRASAD SINGH:

Will the Minister of PLANNING be pleased to state:

(@ whether it is a fact that as per the report issued by International
Monetary Fund (IMF) Indi@ economy has reached at 3rd position aftererica
and China;

(b) if so, the details thereof;

TOriginal notice of the question was received in Hindi.
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() whether it is also a fact that Indsa’per capita share in the Gross
Domestic Products (GDP) is way behind United States, China and Japan; and

(d) if so, the details of this amount in United States, China, Japan and
India?

THE MINISTER OF SATE IN THE MINISTRY OF PLANNING (SHRI
ASHWANI KUMAR): (a) and (b)As per theWorld Economic Outlook Database
released by the International Monetary Fund (IMFApril 2012, Indias economy
figures at 3rd position aftekmerica and China in terms of Gross Domestic Product
(GDP) on Purchasing Power Parity (PPP) basis. The United States continues to be
the largest economy with GDP on PPP basis at US $ 15094.03 billion followed by
China at US $ 11299.97 billion and India at US $ 4557.784 billion for the year 2011.

(c) and (d) The World Economic Outlook Database also contains the per
capita Gross Domestic Product (GDP) based on Purchasing Power Parity (PPP) for all
the countries. It indicates that the per capita GDP on PPP basis was US $ 48,386.69
for United States, US $ 34,739.66 for Japan, US $ 8,382.01 for China and for India it
is estimated as US $ 3,693.53 in the year 2011.

Special status to Rajasthan

3800. DR. GAN PRAKASH PILANIA: Will the PRIME MINISTER be pleased
to state:

(@ whether Government has received repeated proposals from Rajasthan for
according ‘Special Status’;

(b) if so, grounds/parameters advanced by Government of Rajasthan;

(¢) in what manner Rajasthan compare with other 11 Special Category States
as per parameters/development indices pertaining to Gross State Domestic Product
(GSDP); and

(d) whether it is not unfair to deny ‘Special Status’ to water-thirsty Desert
State of Rajasthan?

THE MINISTER OF SATE IN THE MINISTERY OF PLANNING (SHRI
ASHWANI KUMAR): (a) The Chief Minister of Rajasthan in a letter to the Hon’ble
Prime Minister in Septembef009 had requested for Special Categotigtus to
Rajasthan. Recently presentation was made to Hon’ble Prime Minister during his
visit to the State on 8.01.2012. This presentation also included the request for
Special Category Status.
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(b) The Government of Rajasthan has advanced mainly following grounds
to support the demand for Special Category Status;

() More than 60% of the t8tes area is desert that sustains 40% of the
States population leading to high cost of delivery of services;

(i) Low population density as compared to national average;
(iiy High proportion of Scheduled Tribes;

(v) Long International Border;

(v) Critical condition of water availability;

(viy Rain-fed nature of agriculture leading to recurrent droughts.

(c) The Gross State Domestic Product (GSDP) at 2004-05 prices for
Rajasthan and 11 Special Category States for 2009-10, 2010-11 and 2011-12 are given
in Statement $eebelow).

(d) The issue of grant of Special Category Status was earlier referred to the
Planning Commission. In the letter dated 15th March, 2010, Planning Commission
had communicated to the State Government of Rajasthan as follows:

“The issue was examined in the Planning Commission. ‘Special Category
State’ status has been accorded to some States by the National Development
Council (NDC) on the basis of a set of criteria thater-alia, includes strategic
location on the borderhilly and dificult terrain, inadequate economic and social
infrastructure, predominantly large tribal population and limited and weak resource
based compared to development needs. Most of the States that have been granted
Special Category Status during the last two decades have been created out of small
Union Territories or from districts of t&tes necessitating creation of administrative
infrastructure involving overhead costs out of proportion to their resource base.
Further the decision in this regard is taken by the NDC, which is the sole body
competent to do so based on an integrated consideration of all the factors listed
above.

It is the considered view of the Planning Commission that for any State
seeking special category status on account of State specific problems, it would be
more appropriate to provide FinanciAksistance/Additional Centralssistance
(ACA) etc. as has been the practice sq far a case to case basis, rather than
change the definition of Special Category State”.
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Statement

Gross State domestic product at constd204-05 prices

SI. No. State\UT (Rs. crore)
2009-10 2010-11 2011-12

1 Rajasthan 184189 204398 N.A

Special Categoy Sates

1 Arunachal Pradesh 5276 5691 5899
2 Assam 69143 74215 80465
3 Himachal Pradesh 35907 39066 42032
4 Jammu and Kashmir 36329 38739 41367
5 Manipur 6767 7184 7632
6 Meghalaya 9814 10736 11760
7 Mizoram 4174 4557 N.A.

8 Nagaland 8262 8591 8929
9 Sikkim 3343 3642 N.A

10 Tripura 13061 14203 15463
1 Uttarakhand 47599 51107 55606

Source : CSO (01.03.2012)
Satus of Implementation of Tribal Sib-Plan

3801. DR. BHALCHANDRAMUNGEKAR: Will the PRIME MINISTER be
pleased to state:

(@ whether Union and State Governments are earmarking enough funds
under theTribal Sub-Plan (TSP) at least in proportion to the population ef ST

(b) the status of implementation TSP in the Union and State budgets for the
last four years of URs Governmeni.e. coinciding with the Eleventh Plan; and

(c) the information on the amount allocated for TSP and the amount that
remained unspent during 2006-07 to 2011-12, State-wise?

THE MINISTER OF SRATE IN THE MINISTRY OF PLANNING (SHRI
ASHWANI KUMAR): (a) to (c) Expenditure BudgeYol. |, Satement 21, give
allocation made by union Ministries/Departments for SCt&Jether There is no
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segregated data available aarmarking of funds under Tribal Sub-Plan in
proportion to the population of STduring the 2008 to 2Q1(three years). However
Expenditure Budgetol. I, Satement 21 ‘Agive Ministry-wise allocation for 2at12

in respect of S3. In case of tates, a statement showingat®-wise STpopulation,

total outlays, TSP outlays and expenditure/anticipated expenditure incurred in the
2006-07 to 201-12 undefTribal Sub-Plan (TSP) is given Annexure. [Sedppendlix

225 Annesure No. 29]

Upgradation of 21 Sate Highways

3802. DR.VIJAY MALLYA: Will the Minister of ROADTRANSPOR AND
HIGHWAYS be pleased to state:

(@ whether it is a fact that the proposal of upgradation of 21 State
Highways of Karnataka is pending with Government of India;

(b) if so, when did this proposal will get cleared from Government of India;
and

(¢) whether there is any lack of information to keep this project on hold?

THE MINISTER OF SRATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) to (cYhe Sate Government of Karnataka
during the last five years, has submitted from time to time 35 proposals having a
total length of 8020 km to the Ministry of road Transport and Highways till date, for
declaration of State roads into National Highways. Expansion of National Highway
network is a continuous process and declaration of new National Highway is taken
up from time to time depending upon requirement of connectivitgr-se priority
and availability of funds.

Engine certification of Emission Norms

3803. SHRI M.PACHUTHAN: Will the Minister of ROADTRANSPOR AND
HIGHWAYS be pleased to state:

(@) whether it has come to the notice of Government that engines used in
combined harvesters which are tracked and not wheeled are allowed to be used in
the country without following the stipulated emission norms in India; and

(b) if so, the steps proposed to be taken to ensure that engine certification
from the point of observance of emission norms are done by the testing agencies
before combine harvesters are permitted to be used in the field?

THE MINISTER OF SATE IN THE MINISTRY OF ROADTRANSPOR AND
HIGHWAYS (SHRITUSHAR BHAI CHAUDHARY): (a) and (b)Action to amend
Central MotorVehicles Rules, 1989 so as to bring combine harvesters within the
purview of the said Rules, is in process.
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Schemes of road transport in Bihar and Utar Pradesh

3804. SHRI MOHAMMEDADEEB:
SHRI SABIRALI :

Will the Minister of ROAD TRANSPOR AND HIGHWAYS be pleased to
state:

(@) the details of schemes of Central Government regarding road transport
and highways being implemented in Bihar and Uttar Pradesh;

(b) the details of allocations made for the purpose for the current year;
(c) the allocations during the last three years for the same purpose; and

(d) the steps being taken to increase the allocation in view of the poor
condition of road transport and highways in both the States?

THE MINISTER OF SRATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) In Roadransport sector is concerned,
the following two schemes are being implemented in Bihar and Uttar Pradesh.

(i) Setting up of an Institute of Driving and Research (IDTR) in Bihar under
plan scheme “Refresher training to drivers in unorganized sector and
Human Resource Development.

(i) Assistance to State Road Transport Corporation for improving and
strengthening of public transport system through use of information
technology in Uttar Pradesh.

In the Highway Sectorfollowing schemes are being implemented in Uttar
Pradesh and Bihar:

() Development and maintenance of National Highways

(i) Improvement of roads within the purview of the state under Central
Road Fund (CRF).

(iiy Improvement of roads in LeflVing Extremist dected districts.

(b) and (c)An amount of Rs. 14.00 crore was sanctioned to Government of
Bihar for setting up of an institute of driving training and research during 2011-12
under ‘Refresher Training to Drivers in Unorganized sector and Human Resource
Development’. For the State of Uttar Pradesh, an amount of Rs. 19.125 crore was
sanctioned during the year 2011-12 for the Scheme of improving and strengthening
of public transport system througheusf InformationTechnology
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Under highway sector the allocation in the current year and the last three
years in Uttar Pradesh and Bihar is as follows:

Amount in crores

Head Year Bihar Uttar Pradesh
National Highway (original) 2009-10 24545 388.74
2010-11 199.15 452.62
2011-12 24754 359.21
2012-13* 40.67 58.16
Central Road Fund 2009-10 54.04 140.65
2010-11 48.30 148.44
2011-12 60.89 177.06
2012-13* 10.77 30.79
Economic Importance and 2009-10 0.00 6.15
Inter-State connectivity 2010-11 6.71 8.27
2011-12 0.00 1357
2012-13* 0.00 0.00
Left Wing Extremism 2009-10 0.00 0.00
2010-11 160.00 15.00
2011-12 200.00 24.00
2012-13* 198.00 12.00

* Vote anAccount
(d) The matter for increasing allocation is continuously taken up with
Planning Commission and Ministry of Finance.
Amount invested in Jammu and Kashmir under CRF

3805.SHRI GN. RATANPURI: Will the Minister of ROADTRANSPOR AND
HIGHWAYS be pleased to state:

(@) the details of proposals received and approved for each State and Union
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Territory under CRF during ye2011-12 and the value of each proposal/project;
(b) the reasons for not approving proposals, if any; and

(c) the amount received by or invested in different districts of J&K under
CRF during last three years, district-wise and year-wise?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a)The Sate-wise/UnionTerritory-wise
details of proposals received and approved under Central Road Fund (CRF) during
2011-12 along with total cost of the project are given in StatenSegbglow).

(b) The proposals furnished by the respective State Governments under
CRF are approved in accordance with Central Road Fund (State Road) Rules, 2007,
subject to overall availability of funds aridter-se priority of works and shall be
limited to the bank of sanctions which shall not normally exceed, at any point of
time, two times of the annual accrual for the year

(c) Allocation of funds to the States from CRF is made State-wise and not
District-wise. The details of the amount accrued and released for the State of Jammu
and Kashmir during last three years are as under:

Year Accrual (Rs. In crore) Released (Rs. in crore)

2009-10 86.81 86.81

2010-11 96.97 97.79

2011-12 110.59 108.61
Statement

Sate-wise/UTwise details of pyposals eceived and appred under Central
Road Fund (CRF) during the year 2012

Sl. No State Proposals eceived Proposals approved
No Amount No Amount
(Rs in crore) (Rs n crore)
1 2 3 4 5 6
1 Andhra Pradesh 0 0 0 0

2. Arunachal Pradesh 10 70 10 70
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1 2 3 4 5 6
3. Assam 0 0 0 0
4. Bihar 7 202.708 7 202.708
5. Chhattisgarh 27 667.08 0 0
6. Goa 0 0 0 0
7. Gujarat 0 0 0 0
8. Haryana 0 0 0 0
9. Himachal Pradesh 0 0 0 0
10. Jammu and Kashmir 0 0 0 0
11.  Jharkhand 0 0 0 0
12.  Karnataka 0 0 0 0
13.  Kerala 108 1425 0 0
14. Madhya Pradesh 0 0 0 0
15. Maharashtra 388 2200 0 0
16.  Manipur 0 0 0 0
17. Meghalaya 0 0 0 0
18.  Mizoram 1 9.29 1 9.29
19. Nagaland 0 0 0 0
20. Odisha 1 220 0 0
21.  Punjab 0 0 0 0
22.  Rajasthan 0 0 0 0
23.  Sikkim 0 0 0 0
24.  Tamil Nadu 75 499.42 0 0
25.  Tripura 1 4.74 1 474
26.  Uttar Pradesh 16 145.94 16 145.94

27. Uttarakhand 0 0 0 0
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28. West Bengal 3 248.63 0 0

Union Territories

29.  Andaman and Nicobar Islands 0 0 0 0
30. Chandigarh 0 0 0 0
31. Dadra and Nagar Haveli 0 0 0 0
32.  Daman and Diu 0 0 0 0
33.  Delhi 1 4524 1 4524
34. Lakshadweep 0 0 0 0
35.  Puducherry 0 0 0 0

Upgradation of roads passing through Gujarat

3806. SHRI NAUJI HALAJI THAKOR: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@ whether it is a fact that Gujarat has one of the longest coast lines, very
large port traffic and is industrialised and hence its roads carry very heavy traffic
but despite this none of the approximately 4340 Km. of roads are upgraded to
National Highways between 2007-08 to 2009-10, passing through the State of
Guijarat; and

(b) if so, whether Government of India intend to upgrade highways in
Gujarat to National Highways in near future?

THE MINISTER OF SRATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) and (b) Expansion of National Highways
network is a continuous process and declaration of new National Highways is taken
up from time to time depending upon the requirement of connectivitgr-se
priority and availability of funds. The Government has already declared 751 km.
length of State roads in the State of Gujarat as National Highway during 2011-12

Non-upgradation of road in Gujarat

3807. SHRI NAUJI HALAJI THAKOR: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@ whether it is a fact that recently Government of India upgraded some
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roads as National Highway in Rajasthan but no road is upgraded in Gujarat, if so,
the reasons therefor; and

(b) by when Government intend to upgrade State Highways in Gujarat to
National Highways?

THE MINISTER OF SRTE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) and (b) No, SiThe Government has
declared 751 km length of State roads in the State of Gujarat as National Highway
during 2011-12. Expansion of National Highways network is a continuous process
and declaration of new National Highways is taken up from time to time depending
upon the requirement of connectiviipter-se priority and availability of funds.

Award of projects under PPPmodel

3808. SHRIMAl SMRITI ZUBIN IRANI: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@) whether this is a fact that on the intervention of PMO the Ministry has
assured to award 15 major projects of 1547 kilometres and another 11 projects for
1731 kms. under PPP model;

(b) if so, the details thereof, project-wise;
(c) the reasons for the intervention of PMO;

(d) whether the Ministry has set any deadline for completion of all these
projects; and

(e) in what manner the Ministry will ensure timely completion of all these
projects?

THE MINISTER OF SRATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) to (e) Prime Minister f@e (PMO) has
never intervened in the award of any road project. Howeter Ministry of Road
Transport and Highways fixed a target of award of 7300 kms of National Highways
(NH) during the year 2011-12 under different phases of National Highways
Development Project (NHDP) through National Highwayshority of India (NHAI)
and its monitoring has been done by PMO on regular basis to facilitate and ensure
expeditious implementation of NHDReeping in line with the commitment of the
Government to achieve the set target of 7300 kms of NHs during the year 2011-12.
NHAI has awarded 6491 km (49 projects) of roads on Built-Operate-Transfer (BOT)
basis under Public-private Partnership (PPP) model in the year 2011-12. The details
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of these projects are given in Stateme®ggbelow), which are actively monitored

and supervised by NHAI as per the provisions of Concessigreements in

respective cases.

Statement

The List of PPP Projects awarded under National Highways Development Project
(NHDP) during the yea2011-12

Sl Name of the project State Length Total NHDP
No. (in Km.) Project Phase
Cost (TPC)
(Rs. in Crore)
1 2 3 4 5 6
1. Kota-Jhalawar Rajasthan 88.09 530.01 1l
2. Ahmedabad-¥dodara Guijarat 10230  2125.40 V
3. Beawar-Pali-Pindwara Rajasthan 24412  2388.00 1l
4. NagpurWainganga Bridge Maharashtra 4543 434.19 1l
5. BarwaAdda-Panagarh Jharkhand/ 12288  1665.00 V
West Bengal
6. Tindivanam-Krishnagiri Tamil Nadu 182.18 62420 1Nl
7. Jabalpur-Lakhanadon Madhya Pradesh  80.82 776.76 v
8. Panikholi-Rimoli Orissa 166.17 1410.00 1l
9. Jabalpur-Katni-Rewa Madhya Pradesh 22569  1895.45 v
10. Chhatisgarh/Orissa Orissa 15040  1232.00 vV
Border-Aurang
11. Gwalior-Shivpuri Madhya Pradesh 12530  1055.00 v
12. Shivpuri-Dewas Madhya Pradesh 321.00 2815.00 v
13. Meerut- Bulandshahar Uttar Pradesh 62.52 508.87 v
14. Kishangarh-Udaipur- Rajasthan/Gujarat 55550  5387.30 V
Ahmedabad
15. Muzaffarpur-Barauni Bihar 107.56 35409 NV
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16. Hospet-Bellay-Karnataka/ Karnataka 95.44 910.08 v
Andhra Pradesh Border

17. Lucknow-Sultanpur Uttar Pradesh 12590 104351 v
18. Patna-Buxar Bihar 12544  1129.11 1l

19. Vijayawada-Machhlipatanam Andhra Pradesh 64.60 606.00 1}

20. Angul-Sambalpur Orissa 15300  1220.32 v
21. Hospet-Chitradurga Karnataka 120.03  1033.65 1}
22. Cuttack-Angul Orissa 11200  1123.69 1}
23. Rampur-Kathgodam Uttar Pradesh 93.29 790.00 11}
24. Etawah-Chakeri Uttar Pradesh 160.21 1573.00 Vv
25. Agra-Etawah Bypass Uttar Pradesh 12452 1207.00 V
26. Maharashtra/Karnataka Karnataka 14500  1266.60 Il

Border-Sangareddy

27. Raipur-Bilaspur Chhatisgarh 125,53 1216.03 V)

28. Muhulia-Baharagora Jharkhand/ 127.13 94000 NV
West Bengal

29. Rohtak-Jind Haryana 48.60 283.25 I}

30. Solapur-Maharashtra/ Maharashtra 100.06 923.04 N

Karnataka Border
31. Lucknow-Raebareli Uttar Pradesh 70.00 635.90 v
32. Kiratpur-Ner Chowk Himachal Pradesh 84.32 1818.47 V)
33. Vijaywada-Elluru-GundugolanuAndhra Pradesh 10359  1684.00 V
34. Obdedullganj -Betul Madhya Pradesh 121.00 912.00 1l

35. Mulbagal-Karnataka/Andhra Karnataka 22.19 14111 11}
Pradesh Border
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1 2 3 4 5 6

36. Gomti-Udaipur Rajasthan 79.31 942.45 vV

37. Baleshwar-Khargpur West Bengal/Orissall1.40 471.05 I

38. Jowai-Meghalaya/Assam Meghalaya 102.26 390.74 Il
Border

39. Birmitrapur-Barkote Orissa 125.62 778.15 v

40. Haryana/Uttar Pradesh Border- Haryana 104.77 93493 Il

YamunanagaBarwala-Panchkula
41. Khagria-Bakhtiarpur Bihar 11298  1635.33 M

42. Solapur-Maharashtra/Karnataka Maharashtra 110.00 990.60 1Nl
Border-Bijapur

43. Aurangabad-Barw#dda Bihar and Jharkhan@20.00  2419.00 V

44. Amravati-Jalgaon Maharashtra 27522  2537.81 v

45. Jalgaon-Maharashtra/Gujarat Maharashtra 208.84  1968.57 v
Border

46. Hoskote - Dobespet Karnataka 89.00 77241 v

47. Rajahmundary-Gundugulanu Andhra Pradesh 12100  1617.00 V
48. Anandpuram-¥shakhapatnam Andhra Pradesh 59.00 863.00 V

49. Jind-Haryana/Punjab Border Haryana 69.55 446.00 1l

ToTAL 6490.76  60475.07

Expansion programme of NH in NE Sates

3809. SHRI KHEKIHO ZHIMOMI: Will the Minister of ROADTRANSPOR
AND HIGHWAYS be pleased to state:

(@ whether Government has taken up expansion programme of the National
Highways in the North Eastern States;
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(b) if so, the details thereof during the last three years, State-wise and
National Highway-wise in North Eastern States, particularly in the State of Nagaland,

and

(c) the present status of the expansion plan and the expenditure likely to be

incurred thereon?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR™ AND
HIGHWAYS (SHRI JITIN PRASADA): (a)Yes Sir

(b) and (c) The expansion of National Highways is an ongoing process
depending upon the traffic needster-se priority and availability of funds. The
details of the expansion of National Highways during the last three years is given in

Statement.



Satement

The details of expanion of NH during last three years

3. State 2009-10 2010-11 2011-12
No. NH No. Length (km) Likely Cost NH No. Length (km) Likely Cost NH No. Length (km) Likely Cost
on Completion on Completion on Completion
(Rs. Crore) (Rs. Crore) (Rs. Crore)
1 2 3 4 5 6 7 8 9 10 11
1 Arunachal 52 73 343.84 52A 20 264.00 52 39 110.09
Pradesh 153 32 91.00 52 85 1007.00 52B 43 157.00
37 20 38.00 52B 68 305.00 229 718 3471.00
0 229 47 200.00 0
Sub Total 125 472.84 220 1776.00 800 3738.09
2 Assam 37 26 128.71 37 36 899.00 154 9 102.00
154 16 72.00 52B 63 268.00 0
0 53 20 104.00 0
0 4 30 118.00 0
Sub Total 42 200.71 149 1389.00 9 102.00

[VHEVS VACYY] 0} SI9MSUY USNIM 98T
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Manipur 53 19 81.00
Sub Total 19 81.00 0 0 0.00 0 0 0.00
Meghalaya 40 23 42.34 vi| 86 1494.00 0 0 0.00
0 0.00 1278 178 0 0 0.00
0 0.00 40 62 536.00 0 0 0.00
Sub Total 23 42.34 84 326 2030.00 0 0 0.00
Mizoram 54 15 62.00 Vi 104 624.00 0 0 0.00
Sub Total 15 62.00 44 104 624.00 0 0 0.00
Nagaland 0 61 32.00 A 0
Sub Total 0 0.00 61 32.00 94 0 0.00
Sikkim 31A 3 13.00 3IA 37 184.00 31A 17 87.00
Sub Total 3 13.00 37 184.00 17 87.00
Tripura 0 0 44 10 43.78
Sub Total 0 0.00 0 0.00 44 10 43.78
ToTtAL 227 871.89 897 6035.00 836 3970.87
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Expansion/upgradation of NH-17

3810. SHRI SHANARAM NAIK: Will the Minister of ROADTRANSPOR
AND HIGHWAYS be pleased to state:

(@ whether project of expansion/upgradation of NH-17 in the State of Goa
is tendered;

(b) the names of the company to whom the tender has been allotted and
amount thereof;

() by what date the work is going to commence;

(d) whether the State of Goa has proposed to construct any part of the
project or any of the bridges which form part of the project; and

(e) if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR" AND
HIGHWAYS (SHRI JITIN PRASADA): (a) to (e) Four laning of Maharashtra/Goa
BorderGoa/Karnataka Border section of NH-17 in that& of Goa on BOTToll)
under NHDP Phase Ill was awarded to the concessionaire, M/s. IVRCL on 20.05.2010
for an amount of Rs.1872.00. @ue to unresolved issues like land acquisition, forest
and environment clearance etc, despite signingtafeSSupportAgreement by the
State Government of Goa, the project was cancelled on 18.08.2011

Target fixed for implementation of highway projects in Maharashtra

13811. SHRI ISHWAR LAL SHANKAR LAL JAIN: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@) the details of the target fixed for the implementation of highway project
vis-a-vistheir actual implementation in Maharashtra during the period from the year
2007-08 to DecembeR011, year wise.

(b) whether the condition of existing highway network in Maharashtra
especially in its hilly areas is deplorable and the conditions of many zig-zag ways of
hilly areas has aggravated due to plying of heavy vehicles on them;

(c) if so, the details thereof; and

(d) the details of the special steps, if amgken by Government to solve
this problem?

TOriginal notice of the question was received in Hindi.
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THE MINISTER OF SRATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) Details are given ittagment $eebelow).

(b) No, Sir
(c) and (d) Does not arise
Statement

Details of targets achieved of Highway Projects Implementation in Maharashtra

Length in km.
2007-08 2008-09 2009-10 2010-11 2011-12
4/6 laning 131.00 110.75 169.83 172,53 161.70
IRQP 152.11 296.88 137.70 243.66 150.40
Strengthening 218 16.90 46.00 31.90 31.00
Widening 22.09 42.00 91.44 67.39 42.00
PR/SR 112.96 123.97 133.10 110.50 246.19

Four laning of Guwahati Bypass

3812.SHRI FANKAJ BORA: Will the Minister of ROADTRANSPOR AND
HIGHWAYS be pleased to state :

(@ when the four laning Guwahati Bypass was completed;

(b) whether it is not a fact that there has been manifold increase in traffic in
Guwabhati Bypass;

() whether Government has been able to calculate the traffic intensity on
Guwabhati Bypass;

(d) whether it is not a fact that present traffic intensity need six lane
Bypass;

(e) if so, whether Government is planning for six lane Guwahati Bypass;
(f if so, by when; and
(9) if not, the reasons therefor?

THE MINISTER OF SRATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) 4-laning of Guwahati bypass was
completed in 2003.



190 Written Answers to [RAJYA SABHA] Unstarred Questions

(b) to (g) Yes, Sir Traffic survey done recently has revealed that the 4-lane
road has reached its traffic capacity and decision on widening depends on outcome
of feasibility study

Accidents on Mumbai-Pune Expressway

13813. DRYOGENDRAPR TRIVEDI: Will the Minister of ROADTRANSPOR
AND HIGHWAYS be pleased to state:

(@ whether the Mumbai-Pune Expressway has now turned into a Kkiller
expressway;

(b) if not, the number of accidents that took place on this expressway and
the people died therein during the last three years;

(c) whether this expressway has now converted into a highway and the toll
is being charged in the name of expressway;

(d) if not, whether there are U-turns in several places on this expressway
which have added in the number of accidents on it and whether animals are now
seen loitering about on the expressway; and

(e) if so, the reasons therefaalong with the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) No, Sir

(b) Details are given in Statemergdebelow).
() No, Sir
(d) No, Sir
(e) Does not arise.
Statement

The number of accidents on Mumbai-Pune Expressway

SI. No. Year  Total Accidents Injuries / Casualities
Very Serious Major Minor
1 2009 1452 67 295 708
2. 2010 1672 62 310 668
3. 2011 1754 58 298 712

TOriginal notice of the question was received in Hindi.
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Proposalsfor new NHs in Rajasthan

t3814. SHRI OM PRAKASH MAHUR: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@) whether it is a fact that the State Government of Rajasthan has sent
proposals to declare new National Highways;

(b if so, the details of such proposals; and
() by when, these proposals are expected to get approval?

THE MINISTER OF SATE IN THE MINISTRY OF ROADTRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) to (cyhe Sate Government of Rajasthan
has submitted 36 proposals having total length of around 6500 kms. to the Ministry
of road Transport and Highways for declaration of State roads into National
Highways. Out of these, the Ministry has declared 9 stretches having total length of
1545 kms. as National Highways. Expansion of National Highway network is a
continuous process and declaration of new National Highway is taken up from time
to time depending upon requirement of connectivityerse priority and availability
of funds.

Plan India Code for Ambulances

3815. SHRIMA| SMRITI ZUBIN IRANI: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@) whether the Ministry is going to launch a Plan India Code for
Ambulances as reported in media on 13 Febru20y2;

(b) if so, the details thereof indicating therein the salient features of this
scheme;

(¢) by when this scheme will be implemented and be made a reality; and
(d) the present fate of ambulances that is running on road right now?

THE MINISTER OF SATE IN THE MINISTRY OF ROADTRANSPOR AND
HIGHWAYS (SHRITUSHAR BHAI CHAUDHARY): (a) to (d)Yes Sir The Ministry
has constituted an Expert Committee in February 2012 to formulate ‘National
Ambulance Code’ along with detailed specifications for various types of ambulances
for the country and to prepare a draft amendment notification to CMVR 1989. The
Committee has been asked to submit their report within a period of three months.
Details of the scheme, its implementation andogtler related issues will be known
after the receipt of the expert commitgeeeport.

TOriginal notice of the question was received in Hindi.
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Hilly terrain falling on four lane in NH in Maharashtra

13816. SHRI ISHWR LAL SHANKAR LAL JAIN: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@) the district-wise details of the hilly terrain on the way of four lane
National Highways in the State of Maharashtra;

(b) whether there is any obstacle in the construction of above said
highways;

(c) if so, the steps taken to overcome this problem;

(d) whether Government has taken appropriate steps in view of the
accidents with wild animals in hilly/forest regions on the way of these National
Highways; and

(e) if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a)There is no hilly terrain falling on the way
of four lane National Highways in the State of Maharashtra.

(b) No Sir
(c) to (e) Does not arise.
Implementation Phase for NHDP Programme

3817. SHRI RAM KRIRL YADAV: Will the Minister of ROAD TRANSPOR
AND HIGHWAYS be pleased to state:

(@ which phases are being implemented presently by NHAI for their NHDP
programme in all over the country;

(b) the status of these phases and how much is the budget under this
present phase of National Highways Development Project (NHDP);

(¢) which phases are being presently implemented by NHAI in Bihar State
under their NHDP; and

(d) the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) and (bJhe status of National Highways

TOriginal notice of the question was received in Hindi.
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Development Project (NHDP) phases being implemented by NHAI is given in
Statement-1 $eebelow). The details of NHDP phase-wise Budget Estimates for the
financial year 2012-13 is given in StatementSeébelow).

(c) and (d) Presentlyl5.77 km under Phase-Il, 720.45 km under Phase-Ill,
107.56 km under Phase-IV and 195 km under Phase-V of NHDP are being
implemented by NHAI in the t&te of Bihar

Satement-|

Details of status of NHDP phases as 3h03.2012

Phases Total Date of Approved Length Length To be
Length Approval Cost  Completed under awarded
in km (Expenditure in km  Imp.in in km

till 31.03.2012) km
Rs. in Crore
1 2 3 4 5 6 7
I 7,522* 12,12.2000 30,300 7484 38 Nil
GQ,EWNS corridors. (38964.15)

Port connectivity

and others
I 6,647 18.12.2003 34,339 5499 704 444

4/6-laning North (53892.43)
South EastWest
Corridor, Others

A 4,815~ 05.03,2005, 33,069 2935 1889 Nil
Upgradation, 27.10.2006&
4/6-laning 12.4.2007

1B 7,294 12.4.2007 47,557
Upgradation, 4/6- 708 4737 1849
laning
Total phase Il 12,109 - 80,626
(phase IlIA + 11IB) 3643 6626 1849

(46284.96)
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1 2 3 4 5 6 7
Y 20,000 July-2008 27,800
for 5000 km
2-laning with paved (781.58) Nil 3318 16682
shoulders
\Y 6,500 05.10.2006 41,210 913 3068 2519
6-laning of GQ and (15869.86)

High density corridor

Vi 1000 02.11.2006 16,680 NIL NIL 1000
Expressways (7.82)

Vil 700 km of  06.12.2007 16,680 11 30 659
Ring Roads, By- rng
passes and fly- roads/
overs and other  bypass + (393.71)
structures flyovers

* Total approved length is increased by 24 km due to re-award of two projects under
Chennai-Ennore Port Connectivity
A Actual under implementation length is 4824 km

Statement-| |

Details of NHDP phase-wise Budget Estimates (BE)2fat2-13

NHDP Phase Amount (Rs. in crore)
Phase-I 633.11
Phase-ll 5258.25
Phase-lIl 19691.73
Phase-IV 7325.75
Phase-V 11684.43
Phase- VI 238.00
Phase-VII 254.20

ToTAL 45112.50
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Traffic statistics of NHS in Kerala

3818. SHRI K.N. BALAGORL: Will the Minister of ROAD TRANSPOR
AND HIGHWAYS be pleased to state:

(@ whether Government has traffic statistics of National Highways in
Kerala;

(b) if so, the details regarding Traffic comparing other National Highways,
the percentage of utilisation in Kerala compared to the estimated capacity of the
National Highways; and

() whether Government has any data regarding accidents and deaths
happened on National Highways annually for the last five years?

THE MINISTER OF SRATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRITUSHAR BHAI CHAUDHARY): (a) Details of average daily
traffic in various sections of National Highways (NHAI) entrusted to National
Highways Authority of India in the gte of Kerala are given int@ement-l See
below).

(b) No comparison of percentage utilization of National Highways in Kerala
with other National Highways could be made as the traffic on different National
Highways vary from place to place and State to State.

(c) Yearwise details of total number of road accidents and persons killed on
national highways during the period 2006 to 2010 are given in Statement-Il

Satement-|

Details of average daily traffic on NH in Kerala

Sl. NH Location Place ADT Remarks
No. No.  (Km) (PCU)
1 2 3 4 5 6

1. 17 34200 Bandiyode 9678
2. 17 56,500 ladira Nagar 12380
3. 17 98250 Cheruvathur 10111 Traffic survey was taken by DPR Con-

Chekpost sultants in June-July 2006 as part of
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1 2 3 4 5 6

4. 17 141.600 Mangad 1348 preparation of Feasibility Report and

5. 17 151.000 Puthiyatheruvu 28147 DPR for four laning of Karnataka/
Kerala

6. 17 188.000 Aizhur 17192 order-Kuttipuram section of NH-17

Chungam

7. 17 237.000 Vengali 19817

8. 17 252,000 Meechanda 30798

9. 17 290.000 Eddarikoade 16526

10. 17 318.000 Kuttipuram 16139

11. 17 345.000 Veliancode 5767 Traffic survey was taken by DPR Con-

12. 17 381.200 Thalikulam 7161 sultants in November-December 2005 as

13. 17 413.000 Kottapura 8948 part of preparation of Feasibility Report

14. 17 426.400 Valluvally and DPR for four laning of Kuttipuram-
Edappally Section of NH-17

15. 47 191.000 Near proposed 24111 As per the traffic survey conducted

Toll Plaza during 2011.

16. 47 263.100 Pattikad 38230 As per the traffic data for the year
2011. Work of fourlaning in progress.

17. 47 280.000 Pudukkad 93002 This section has already been 4-laned.

18. 47 356.500 Kumbalam 35299 As per the traffic survey conducted in
November 2011

19. 47 380.000 Thuravur 29371 Traffic survey was taken by DPR Con-

20. 47 419.000 Punnapra 23222 sultants in Nov 2005 as part of pre-

21. 47 459.000 Kayamkulam 25634 paration of DPR for four laning of
Cherthala-Ochira section of NH-47

22. 47 485.000 Neendakara 23890 Traffic survey was taken by DPR Con-

23. 47 511.000 Chethanoor 27068 sultants in Nov 2005 as part of pre-

24. 47 526.000 Kallambalam 21501 paration of DPR for four laning of

25. 47 540.000 Chempak- 20135 Cherthala - Ochira section of NH-47

mangalam
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Statement-| |

Year-wise details of total number obad accidents and persons killed on
national highways during the peric2006 to 2010

2006 2007 2008 2009 2010

Total number of road accidents 140158 138922 137995 142511 149929

Total number of persons killed in 39820 40612 42670 45222 48466
road accidents

20 Km. of road per day

3819. SHRIMAl T. RATNABAI:
SHRI MOHD. ALI KHAN:

Will the Minister of ROAD TRANSPOR AND HIGHWAYS be pleased to
state:

(@ whether the Ministry aims to build 7000 Km. of roads annually and has
assigned the task of constructing 20 Km. of road per day to NHAI;

(b) if so, the details thereof; and

(c) the progress made so far in this direction, State-wise especially in
Andhra Pradesh along with the funds spent so far?

THE MINISTER OF SRTE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) to (cYhis Ministry aims to construct 20
km of National Highways per day in all over the Counfriye taget for construction
of National Highways is not fixed by State-wise. The target achieved on an all India
average during 212012 is 10.39 km per dajpuring 201-2012 as against a ¢gat
of 2500 km the National HighwayAuthority of India (NHAI) has completed
construction of 2248 knie. 6.16 km/day In addition during 201-2012 this Ministry
has also completed construction of 1547 km.4.23 km/day of National Highways
through State PWDs and Border Road Organization. The state wise details of funds
spent on National Highway Development Project during the year 2011-2012 including
the Sate of Andhra Pradesh is given inteement.

Statement

State-wise details of funds spent on NHDP during the 284&d-12

Sl. No. States Amount (Rs. In Crore)

1. Andhra Pradesh 2,720.30
2. Assam 875.80
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Sl. No. States Amount (Rs. In Crore)
3. Bihar 2,005.01
4, Chattisgarh 143.79
5. Delhi 68.58
6. Goa 10.18
7. Gujarat 3,075.79
8. Haryana 2,224.40
9. Himachal Pradesh 34.03
10. Jammu and Kashmir 147.04
11 Jharkhand 230.17
12. Karnataka 4,259.04
13. Kerala 400.83
14. Madhya Pradesh 1,205.93
15. Maharastra 6,215.89
16. Meghalaya 279.96
16. Orissa 1,114.31
17. Punjab 1,258.29
18. Rajasthan 2,724.98
19. Tamil Nadu 3,059.40
20. Uttar Pradesh 3,339.81
21. Uttrakhand 86.72
22. West Bengal 1,523.22

Companies blacklisted for irregularities

3820.SHRIMATI KUSUM RAI:
SHRI PRABHA JHA;

Will the Minister of ROADTRANSPOR AND HIGHWAYS be pleased to state:

(@) the details of companies which have been blacklisted by the Ministry
for irregularities in national highway projects during last five years, State-wise;
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(b) whether some of the blacklisted companies have been awarded contracts
in completed/ongoing national highway projects;

(c) if so, the details thereof and the reasons and rationale for the same;

(d)y whether some of the blacklisted companies have been removed from the
blacklisted list and has been awarded national highway projects;

(e) if so, the details thereof; and

() the details of reasons for removal and award of road contracts to those
blacklisted companies?

THE MINISTER OF SATE IN THE MINISTRY OF ROADTRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) to (f) tte-wise detailed list of companies
blacklisted for irregularities in National Highway (NH) projects during the last five
years is given in tatement $eebelow). M/s. Prakasktlanta (JV) was debarred in
February 2009 for a period of two years and the Hon'ble High Court of Delhi by its
Order dated 05-02-2010 has set aside the debarment.

Statement

State-wise detailed list of companies blacklisted for irregularities in National
Highway (NH) projects during the last five years, i.e. sig087-08onwards and
up t02011-12

Sl. No. Name of the State Name of the company

1 Chhatisgarh M/s. Laxmi Engicon Pvt. Ltd., Surguja

2. Kerala M/s. Chandragirl Constructions

3. M/s. Kaikkara Construction Company

4, M/s. Bhagheeratha Engineering Ltd.

5. M/s. RomanTarmat

6. Maharashtra M/s. Niraj Cement Structurals Ltd., Mumbai
7. M/s. M.B. Patil Construction Ltd., Pune

8. Manipur M/s. Ch. Biren Singh

9. Uttar Pradesh M/s. Gangotri Enterprises Ltd.

10. West Bengal M/s. Patel Engineering Ltd.
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Awarding of various projects inAndhra Pradesh

3821. SHRIMAI GUNDU SUDHARANI: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@ whether it is not a fact thatijayawada-Machillipatnam, Rajahmundry-
GundugulanuAnandpuram-¥sakhapatnam-Anakapalli projects have to be awarded
by 2010-11;

(b) if so, whether the projects has been awarded;
(c) if so, the details thereof; and
(d) by when the above projects are going to be completed?

THE MINISTER OF SATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) and (byes sir

(c) and (d) Details are as under:

Name of Project Date of Award Corstruction period
after gpointed date

4-laning of Vijayawada-Machillipatnam 11.11.2011 24 months
6-laning of Rajahmundry-Gundugulanu 31.03.2012 30 months
6-laning ofAnandpuram-éakhapatnam- 31.03.2012 30 months
Anakapalli

Compensation to damaged properties of NHAI

3822. SHRI RRSHOTTAM KHODABHAI RUPALA: Will the Minister of
ROAD TRANSPOR AND HIGHWAYS be pleased to state:

(@) the reasons for the Ministry not reviewing matter regarding
compensation to properties of NHAI damaged due to vehicle accidents as affected
persons are getting compensation for their losses but NHAI is not getting any
compensation for damages as it has been observed that it is taking longer time to
repair damaged properties of NHAI due to financial implication and it may lead to
further chances of accidents;

(b) whether the Ministry is aware about the fact that the State Government
of Gujarat has already taken compensation in this regard; and

(c) if not, whether the Ministry will approach State Government of Gujarat
in this regard?
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THE MINISTER OF SATE IN THE MINISTRY OF ROADTRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) to (crhe Government has enacted the
Control of National Highways (Land aritaffic) Act, 2002.The provisions under
section 36 of the sailct provides that where any damage has been caused to any
Highway the HighwayAdministration shall have such damage repaired at its own
expenses and such expenses together with fifteen per cent, thereof as additional
charges or any fine imposed shall, without prejudice to any other action which may
be taken against the person who has so contravened subsection (1) of section 36,
be recovered from him in accordance with the provisions contained in section 27 as
if such expenses and additional charges were the expenses and additional charges
recoverable under that section.

Construction of expressways by 2022

3823. SHRI B.S. GNANADESIKANWiIll the Minister of ROADTRANSPOR
AND HIGHWAYS be pleased to state:

(@ whether Government has planned to construct 15,600 km of expressways
by 2022 and has identified over 40 stretches for the same and to create an Indian
National Expressway Network by tfdirteenth FiveYear Plan;

(b) whether it is also planned to cover special economic zones, industrial
corridors, industrial towns and densely populated cities; and

(c) if so, the details thereof?

THE MINISTER OF SRATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a) to (c)The Eleventh FiveYear Plan
(2007-12)inter-alia stipulated to formulate and implement a Master Plan for 15,600
km of access controlled expressways for high density corridors.

The Ministry had awarded a Consultancy Services for formulation of a
Master Plan for the National Expressway Network in the courfthe report
recommended total Expressway Network of about 18,637 km for completion in
phased manner upto the year 2022. The Rejotdr-alia considered the
connectivity requirements for ports, industrial/agricultural/business centres, major
cities, other high revenue earning centres such as tourist destinations, Special
Economic Zones (SEZs), etc., and identified 60 stretches. Detailed programme for
implementation has not yet been finalized.
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Angul Sukinda and Pankoili Rajamunda NH

3824. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@) the total budget allocation for th&ngul Sukinda and Panikoili
Rajamunda National Highway for the years 2009, 2010 and 2011; and

(b) whether it is being done by the N&lthority directly or on PRModel,
and whether there is proposal to make bypass for Jajpur Kendujhar Road to avoid
the city traffic?

THE MINISTER OF SRATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITEN PRASADA): (a)The allocation of budget are not made
National Highway specific.

(b) Projects of Cuttack-Angul section on National Highway (NH)-42,
Panikoili-Rimuli section on NH-215, Rimuli-Rajamunda section on NH-215 and
Chandikhole-Dubari-dlcher section on NH-200 are proposed on Build-Operate-
Transfer (BOT)Toll on Public Private Partnership (PPP) mode. Bypass is proposed
for Jajpur-Kendujhar road.

Mumbai-Goa Highway

3825. DR. BHALCHANDRA MUNGEKAR: Will the Minister of ROAD
TRANSPOR AND HIGHWAYS be pleased to state:

(@ whether Government is aware of the fact that the Mumbai-Goa Highway
has become the death trap for the passengers due to frequent accidents, the details
of number of accidents-death for the last three years;

(b) whether there is any plan to make this highway four-lane;
(c) if so, the details thereof; and
(d) if not, the justification?

THE MINISTER OF SRATE IN THE MINISTRY OF ROAD TRANSPOR AND
HIGHWAYS (SHRI JITIN PRASADA): (a)The details of accidents-death for the last
three years are as follows:

Year Nos. of accident deaths
2009 437
2010 465

2011 319
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(b) Yes, Sir

() The work of four laning of Panvel-Indapur Section from km.0/0 to 84/00
has already started by NHAI. From Indapur to Zarap section, feasibility studies are
under examination in the Ministryn the section from Zarap to Goa/Maharashtra
Border, the work of four laning is in progress.

(d) Does not arise.
Subsidy to ship manufacturing industry

13826. SHRI RAMCHANDRA PRASAD SINGH:
SHRI RA/I SHANKAR PRASAD:

Will the Minister of SHIPPING be pleased to state:

(@ whether it is a fact that ship manufacturing industry in the country had
been given a fillip to march on the path of progress from 2002 to 2007 with the help
of subsidy;

(b) if so, the facts thereof;

() whether it is also a fact that business volume of this industry is
continuously falling after 2007;

(d) if so, the estimate of this fall from 2007 to 2012; and

(e) whether this industry is seeking subsidy again, if so, the reasons
therefor?

THE MINISTER OF SHIPPING (SHRI &. VASAN): (a) and (b)Yes, Sir
Government of India had extended Ship building subsidy scheme to all Indian
Shipyards with déct from 25th October 2002 upto the period 1Athgust 2007,
whereafter it expired. However, subsidy is being provided to all eligible shipbu
Iding contracts concluded upto 14th August 2007.1(c) and (d) The share of |

dian Shipyards in the world shipbuilding order book increased from
approximately 0.1% in 2002 to approximately 1.3% in 2007 before expiry of the ship
building subsidy scheme on 14thugust, 2007. Howeverthe share of Indian
shipyards has witnessed a drop reaching a level of less than 0.1% of world orders in
2011.

(e) The shipbuilding industry is seeking subsidy again to enable them to
become internationally competitive.

TOriginal notice of the question was received in Hindi.
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Vessel trafic monitoring system

3827. DR. JANARDHANWAGHMARE: Will the Minister of SHIPPING be
pleased to state:

(@ whether Government proposes to introdissel Traffic Monitoring
System (VTMS) in all the ports of the country;

(b) if so, the details thereof along with the present status of the projects;
and

(c) the steps being taken by Government to ensure timely completion of the
projects?

THE MINISTER OF SHIPPING (SHRI .&. VASAN): (a) and (b)Yes, sir The
status of installation o¥esselTraffic Monitoring System (VTMS) in the major ports
is given in StatementSge below). It was decided in the 13th Maritime State
Development Council (MSDC) meeting held on 13th and 14th June, 2011 at
Hyderabad that all the non-major ports dealing with EXIM cargo should install
VTMS and the functioning of VTMS should be manned by appropriately qualified
personnel.

(¢) Ministry is monitoring the projects closely at Paradifsakhapatnamyo
Chidambaranar Port Trust and Ennore Port Ltd.

Statement

Details of the status of Installation of VTMS (Status) in Major Ports

SI. No. Name of the Port Status

1 Mumbai/JNPT Common VTMS installed.

2. Kolkata Installed.

3. Cochin Installed

4, New Mangalore Installed

5. Mormugao Installed

6. Kandla VTMS is installed for the Katchch region.

7. Chennai Installation completed. Trail operation in progress.

8. Visakhapatnam  Action taken to upgrade the existing equipment with a

powerful tool like mini-VTMS, which will be capable of

providing information like VTMS.
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SI. No. Name of the Port Status

9. Vo ChidambaranarThe port has signed an agreement with M/s. VIS SIM

AS, Norway on 7.1.2012. Completion date for the project
is December 2012.

10. Paradip Work order issued to M/sfransas Marine Ltd. Date of
commissioning of VTMS is 28.09.2012.

11. Ennore The port has appointed an advisor to prepare feasibility
report, Tender DocumentTecho-commercial evaluation
of bids, placement of work order on the successful
bidder and supervision of the entire installation and
commissioning works. The adviser has submitted the
Feasibility Report and the draft tender document for
approval. Tender will be floated to execute the work
within an year

Heavy taxes on ship building industry

3828. $IRI BALWINDER SINGH BHUNDER:Will the Minister of SHIPPING
be pleased to state:

(@) whether the ship building industry is marred by heavy taxation and
duties;

(b) if so, the details of taxes and duties imposed on ship building industry;

(c) whether there is a need for revising these taxes and duties in order to
make the industry competitive; and

(d) the efforts that have been made in this regard to reduce the burden of
taxes and duties on ship building?

THE MINISTER OF SHIPPING (SHRI .&. VASAN): (a) and (b)The Indian
shipbuilding industry is adversely affected by multiple taxes and duties levied on it.
The details of taxes and duties imposed on shipbuilding industry are given below:

() Excise duty @ 5% plus 3% cess totaling 5.15% on domestic sale of
ships

(i) ValueAdded Tax (SateVAT) on indigenous sale of ships as applicable
in the States
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(iiy Customs duty @ 10% (Basic Duty) plasgditional Duty Counterveiling
Duty and Cess totaling 26.85% Is applicable on the capital items
imported for shipbuilding works.

(c) and (d)Yes, Sir Government of India had extended Ship building subsidy
scheme to all Indian Shipyards with effect from 25th October 2002 upto the period
14th August 2007, whereafter it expired. Howevsubsidy is being provided to all
eligible shipbuilding contracts concluded upto 1Atigust 2007.The Ministry of
Shipping has taken up with the Department concerned the need for grant of various
direct/indirect tax incentives for the growth of shipbuilding sector

Martime cooperation with Pakistan

3829. SHRI RAJEEVCHANDRASEKHAR: Will the Minister of SHIPPING be
pleased to state:

(@ whether it is a fact that India and Pakistan have agreed to greater
maritime cooperation between the two countries on terror at sea;

(b) if so, the details thereof?
THE MINISTER OF SHIPPING (SHRI .&. VASAN): (a) Yes, Sir

(b) A hotline communication link between Indian Coast Guard (ICG) and
Pakistan Maritime Securitfhgency (PMSA) was set up in Novemb@006. Further
in the last Home Secretary level talks in March 2011 both sides agreed to task the
ICG and PMSA to work on setting up a mechanism for release of inadvertent
crossers (fishermen) and their boats on the same lines as the inadvertent crossers
on land.

A Protocol on Shipping services was also signed in Decergbé6 between
India and Pakistan, in which it has beeérter-alia, agreed that if a vessel of either
country be involved in maritime peril or encounters any other danger off the coast
or in the ports of the other countryhe vessel, the oo, the crew and the
passengershall receive the same assistance which is accorded to a national vessel,
its cargo, crew and passengers. This will be subject to the respective laws and
international obligations of the two countries.

Attacked Indian ships during last three years

3830. SHRIAVINASH PANDE: Will the Minister of SHIPPING be pleased to
state:

(@ the number of cases of pirates attacking Indian ships that have been
reported in the last three years; and
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(b)

the steps that wa been taken by Government to combat piracy in the

Indian Ocean?

THE MINISTER OF SHIPPING (SHRI ®. VASAN): (a) A total of 15 attacks
by pirates on Indian ships have taken place during the last three years. However

none of these ships were hijacked.

(b)
0

(i

(i)

(iv)
V)

(Vi)

(vii)

The Government has taken the following measures to combat piracy:

An Inter-Ministerial Group of Officers has been set up to deal with
hostage situation arising out of the hijacking of merchant vessels with
Indian crew on board.

A Notice has been issued by the Directorate General of Shipping
detailing elaborate anti-piracy measures (Best Management Practices)
including safe house/citadel.

Sailing vessels banned to ply in waters south or west of line joining
Salalah and Male.

Naval escort provided by Indian Naval Ships in GulfAolen.

Enhanced vigil by Indian Navy in Indian Exclusive Economic Zone (EEZ)
and westward up to 65 degree east longitude.

Guidelines for deployment of armed guards on Indian merchant ships
issued.

The Directorate General of Shipping under Ministry of Shipping has
issued a notice on 7.3.2012 for the safe navigation of merchant ships on
Indian coast and advising all merchant vessels to take note of dense
fishing traffic on the Indian coast. Merchant Ships have been advised to
navigate with extreme caution when approaching upto 50 nautical miles
from the Indian coast. Indian Coast Guard has also issued a warning on
23.2.2012 in which all vessels have been warned that fishing is carried
out upto 50 nautical miles from the coast and vessels should not
mistake fishing boats as sldfand PiracyArmed Groups (RGS).

Fast development of Ports

3831. SHRI BAISHNAB RRIDA: Will the Minister of SHIPPING be pleased

to state:

(@ whether it is proposed to fast-develop Indian ports with a view to

improve the functioning thereof;
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(b) if so, the detds thereof;

() whether Government has appointed a committee for the purpose to make
recommendations in this direction;

(d) if so, the details thereof;

(e) the details of major obstacles coming in the way of such ports to exploit
business potential; and

(f the status of completion of minor ports on the East Coast in the Odisha
region?

THE MINISTER OF SHIPPING (SHRI &. VASAN): (a) and (b)As per the
provisions made in the Maritimiégenda, 2010-2020 a number of ambitious projects
have been formulated for the major as well as non-major ports with a view to create
capacity of more than 3 billion MT to meet the projected traffic requirement of
around 2.5 billion MTThe proposals include creation of new berths, mechanisation
of port handling plants, procurement of new equipment and increasing the draft
levels at ports.

(¢) No such committee has been appointed.
(d) and (e) Does not arise.

(H As per Indian PortAct, 1908, the development of non-major ports
(minor ports) in Odisha come within the purview of Government of Odisha.

Increase in the InlandWater Transport

3832. SHRIMA'| VASANTHI STANLEY: Will the Minister of SHIPPING be
pleased to state:

(@ whether the Ministry has taken steps to increase Inlsvater
Transport (IWT);

(b) how much IWT does India account for in comparison to other countries;

() whether the Ministry has identified areas for further development of
IWT; and

(d) if so, the details thereof?

THE MINISTER OF SHIPPING (SHRI .&. VASAN): (a) Yes, Sir The Central
Government has taken various steps to increase Inldater Transport (IWT)
including development of NationalVaterways and providing the required inland
water transport infrastructure.
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Further for devebpment of waterways of North Eastern Region, there is
a central sector plan scheme under which 100% grant is provided by the
Ministry of Shipping to the respective State Governments of the North
East.

(b) Inland Water Transport (IWT) accounts for less than 1% modal share
(in terms of tonne - km.) in India which is very little in comparison to some other
countries.

(c) and (d) Government, as an ongoing exercise, identifies and considers
proposals to declare various stretches of rivers as Nativatdrways, depending,
inter-alia, on least available water depth, width of fairwagntinuous stretch of the
waterway and feasibility of developing the waterways on commercial basis.

Empowerment of Gujarat Maritime Board

3833. SHRI BHARASINH PRABHATSINH FARMAR:
SHRI ARSHOTTAM KHODABHAI RUPALA:

Will the Minister of SHIPPING be pleased to state:

(a) the action that has been taken by Ministry on representation from State
Government of Gujarat for their grievances regarding proposed port authority; and

(b) the action that has been taken by Ministry on empowerment to Gujarat
Maritime Board for classification of vessels?

THE MINISTER OF SHIPPING (SHRI .&. VASAN): (a) Representations have
been received from some of the Maritime States including Gujarat expressing their
reservation and concern over the Port Regulatarthority Bill, 2011 contemplated
by the Government. The draft of the bill is still under consideration and would be
finalized taking into account the concerns and reservations expressed by the state
Governments.

(b) Gujarat Maritime Board has been set up and funded by the State
Government of Gujarat for development of Non-Major Ports and sectors related
thereto in the State of Gujarat. Government of India has no role in this regard.
Classification of vessels is done by independent and autonomous bodies called
classification societies. There are several classification societies in the world
including Indian Register of Shipping (IRS) which has its headquarters in Mumbai.

Grant-in-aid for senior citizens in Karnataka

3834. DR.VIJAY MALLYA: Will the Minister of SOCIALJUSTICEAND
EMPOWERMENT be pleased to state:

(@ whether the State Government of Karnatakad approached the
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Ministry in Octobey 2010 for sanction of grant-in-aid for the years 2008-09, 2009-10
and 2010-11 amounting to Rs. 167.75 lakhs in respect of the schemes for running
daycare centres for senior citizens;

(b) the reason for delay in approving this socially relevant scheme; and

() by when the sanction will be accorded and funds provided for the
purpose?

THE MINISTER OF SRATE IN THE MINISTRY OF SOCIALJUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a) No proposal for running and
maintenance of Day Care Centre has been received from the Government of
Karnataka in October 2010. Howeyealetails of grant-in-aid proposals for running
and maintenance of Day Care Centres received from the Government of Karnataka
for the years 2008-09, 2009-10 and 2010-11 are given below:

Year No. of proposals received
Ongoing New
2008-09 1 1
2009-10 1 4
2010-11 1 7

(b) and (c) Only one going proposal for running and maintenance of Day
Care Centre at Bangalore by Nightingale Medical Trust has been received every year
and grants have been released to the said NGO regularly during each of these years.

New proposals could not be taken up during 2008-09 and 2009-10 due to
inadequate availability of funds under the Scheme. While examining the new
proposals for 2010-11 as per norms and guidelines of the Scheme, certain
deficiencies were found. The State Government has been requested to advise the
NGOs to send their proposals complete in all respects. On receipt of the proposals
in the Ministry they will be examined as per norms and guidelines of the Scheme.

Reservation benefits to the poor among Upper Castes

3835. DR. PRABHAKAR KOREWIll the Minister of SOCIALJUSTICEAND
EMPOWERMENT be pleased to state:

(@ whether the Centre is contemplating to extend reservation benefits to
the poor among upper castes to ensure social justice and equal rights to all the
citizens of the country;
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(b) whether a few of the State Governments have also demanded the same
steps from the Centre;

(c) if so, the response of the Centre in this regard,
(d) the details thereof;

(e) whether Government has any time bound plan to implement this
programme; and

(f if so, the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIALJUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a) The Commission for Economically
Backward Classes has submitted its report to the Government. Recommendations of
the Commission are under consideration.

(b) to () No such proposal/demand has been received from the State
Governments during the last year

Manual Scavenging

3836. DR.T.N. SEEMA:
SHRI N.K. SINGH:

Will the Minister of SOCIAL. JUSTICEAND EMPOWERMENT be pleased to
state:

(@ whether it is a fact that manual scavenging is still continuing in the
country despite it is banned under the law;

(b) the estimate of the number of people engaged in manual scavenging,
State-wise;

(c) how many cases have been charged against the officials who do not
enforce the implementation of the laws against manual scavenging;

(d) how many convictions have taken place in the cases of related offences
during the past five years; and

(e) whether Government is aware that caste discrimination is still forcing the
dalits in many parts of the country to resort to manual scavenging for a living?

THE MINISTER OF SATE IN HE MINISTRY OF SOCIALJUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a) and (bAs per ‘Houselisting and
Housing Census, 2011, data released by the Registrar General of India, there were
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7.94 lakh latrines in the country from which higsoil was removed by humans.
However the number of persons still engaged in manual scavenging is not available.

(c) and (d) Ministry of Housing and Urban Pove&lleviation is the nodal
Ministry for ‘The Employment of Manual Scavengers and Construction of Dry
Latrines (Prohibition)Act, 1993', and as per information provided by it, no data is
available in this regard.

() A report of 2002 of the National Human Rights Commission entitled
“Report on Prevention ofitrocities Against Scheduled Castesihter alia, had
stated that “...those involved in manual scavenging do not have the real freedom to
withdraw from the arrangement of servicing dry latrines on their own will as they are
forcibly dragged to this work by those who have dry latrines in their houses...”

Process of obtaining the disability certificate

3837. SHRI RNKAJ BORA: Will the Minister of SOCIALJUSTICEAND
EMPOWERMENT be pleased to state:

(@ whether it is a fact that Government has decided to simplify the process
of obtaining disability certificate;

(b) if so, whether it is also a fact that accordingly Government is
considering to amend the Persons with Disabilities Rules, 1996;

(¢) whether Government will include the clause whereby a lady can easily
change her surname after marriage; and

(d) if so, by when and if not, the reasons, therefor?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIALJUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a) and (b) The Persons with Disabilities
(Equal Opportunities, Protection of Rights and Full Participation) Rules, 1996 have
been amended and simplified vide this Minigryotification no. 16-02/2007-DD-IlI
dated 30-12-2009. The amended rules enable a simplified and decentralized procedure
for issue of disability certificate. Disability certificate can now be issued by a single
Doctor in respect of obvious disabilities at the level of Primary Health Centre
(PHCs)/Government Medical Practition€&@ommunity Health Centres and Hospitals
at the Sub-Divisional level. In case of non obvious disabilities, certificate can be
issued by a specialist. Only in case of multiple disabitynulti member Board is
required. FurtherDisability Certificate is to be issued as far as possible within
7 days from the date of alpgation but in any case not later than one month.
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State Governments have also been requested to make similar amendments in
their Persons with Disabilities Rules and notify their medical authorities
accordindy.

(c) and (d) No, Sirlt is not required, as the guidelines/criteria applicable in
respect of all women regarding change of their surname after marriage would also
apply in the case of women with disabilities.

National Commission report on weaker sections

1t3838. SHRIASHK ALl TAK: Will the Minister of SOCIALJUSTICEAND
EMPOWERMENT be pleased to state whether it is a fact that the National
Commission has submitted a report to the Government for the development of the
economically weaker sections, if so, the action taken by Government in this regard,
the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF SOCIALJUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): The Commission for Economically
Backward Classes has submitted its report to the Government. The recommendations
of the Commission are under consideration.

Schemes for SCs in the Country

3839. SHRI DILIPBHAI ANDYA:
SHRI NATUJI HALAJI THAKOR:

Will the Minister of SOCIALJUSTICEAND EMPOWERMENT be pleased to
state:

(@) the details of the schemes being implemented for the development of
scheduled castes in the count8ate-wise including Gujarat;

(b) whether these schemes are working as per the targets;
(c) if not, the reasons thereof; and

(d) the steps being taken by Government to ensure that these schemes are
implemented as per Government directions?

THE MINISTER OFTHE STATE IN THE MINISTRY OF SOCIALJUSTICE
AND EMPOWERMENT (SHRI D. NAPOLEON): (a) The Ministry is extending
financial assistance to theta®es/UB and other implementing agencies for

TOriginal notice of the question was received in Hindi.
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implementing the following major schemes for development of the Scheduled Castes
in the country including Guijarat:

‘0

% Schemes of Educational development

. Pre-matric scholarship for children of those engaged in ‘unclean’
occupations (for SCs and non SCs)

. Post matric scholarship for Scheduled Castes
. Scholarship for “©p Class Education”

. National Overseas Scholarship

. Rajiv Gandhi National Fellowship

. Upgradation of Merit

. Babu Jagjivan Ram Chhatrawésjana

. Free Coaching for SC and OBC students

7
*

Schemes of Economic Development

. Special CentraAssistance to Scheduled Castes Sub-Plan (8CA
SCSP)

. Self-employment scheme for Rehabilitation of Manual Scavengers
. Concessional Loan from:

() National Scheduled Caste Finance and Development Corporation
(NSFDC)

(i) National Safai Karamcharis Finance and Development Corporation
(NSKFDC)

(ify State Scheduled Castes Development Corporations (SCDCs)

7
*

Other Schemes

. Scheme for Imigmentation of Protection of Civil Rights 19%&t ,
and Scheduled Castes and Scheduled Tribes (Prevention of
Atrocities) Act, 1989

. Pradhan MantrAdarsh GramYojana (PMAGY)
*  Assistance to/oluntary oganizations working fokVelfare of SCs

. Dr. Ambedkar Foundation
(b) and (c) Tle actual expenditure under the above schemes during 2011-12
was Rs. 3969.61 Crore, as against the B.E of Rs. 4051.00 Crore. The B.E for 2012-13 is
Rs. 4300.00 Cr



Written Answers to [10 MAY, 2012] Unstarred Question215

(d) The Ministry is monitoring the implementation of these schemes
through, (i) field visits to fates, (ii) Quarterly/HalfYearly/Annual Reports,
(iii) utilization certificates, and (ivAnnual Review meeting with thet&Bes.

Inclusion of children with learning disabilities

3840. SHRI RAJKUMAR DHOOTWIll the Minister of SOCIALJUSTICEAND
EMPOWERMENT be pleased to state:

(@ whether it is a fact that Indiafissociation of Paediatricians (IAP) has
recently demanded for the inclusion of children with learning disabilities in the
Persons with Disabilitiegct, 1995;

(b) if so, the details thereof;
() whether Government proposes to accept the demand of IAP; and
(d) if not, the reasons therefor?

THE MINISTER OF SRATE IN THE MINISTRY OF SOCIALJUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON) : (a) and (bJhe IndianAcademy of
Pediatrics has recently made a proposal to the Government requéstimenlia,
that specific learning disability be recognized as a disability with all the benefits due
to the children as provided for all other disabilities in the country

(c) and (d)A proposal to replace the existidkct namely Persons with
Disabilities (Equal Opportunities, Protection of Rights and Full Participafat)
1995 by a new legislation is under consideration.

Independent agency for benefit of social sector schemes

3841. SHRI NANDIYELLAIAH: Will the Minister of SOCIALJUSTICEAND
EMPOWERMENT be pleased to state:

(@) whether the Centre is finalising a proposal to set up an independent
agency for evaluating Government programmes to ensure that the benefit of social
sector schemes reach the masses;

(b) whether the new agency under independent evaluation organisation,
which will be out of Government control, is going to be created throughout the
nation for vigorous implementation of Government programmes to make significant
impact on“aam aadmf; and

(c) if so, the details and modalities of such programmes, likely to be
implemented throughout the nation?
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THE MINISTER OF SATE IN THE MINISTRY OF SOCIALJUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): (a) and (b) The Government has approved
setting up of an Independent Evaluation Office (IEO) as an attached office under the
aegis of Planning Commission to carry out independent evaluation of various
flagship programmes/schemekhe IEO will be an independent bodylly funded
by the Government of India and will have full functional autonomy to discharge its
functions.

() The IEO will be an evaluation agency and not an implementing agency
The IEO is permitted to engage services of leading social science research/other
knowledge institutions to evaluate the impact of flagship programmes.

Reservation in promotion
3842. SHRIAMBETH RAJAN: Will the PRIME MINISTER be pleased to state:

(@ whether reservation in promotion is strictly followed and implemented in
the Ministry as per the provisions made in the Constitution through 77th
amendment;

(b) if so, the details of promotion made for last five years in all categories;
(c) if not, the reasons therefor; and
(d) the tentative time by when the same will be completed?

THE MINISTER OF SATE IN THE PRIME MINISTER'S OFFICE (SHRV.
NARAYANASAMY): (a) Yes, Sir Department of Space (Dos) is complying with all
orders issued by the Government on reservation in promotions for Scheduled Castes
and Scheduledribes except in respect of certain Scientific dieghnical categories
which are exempted from reservation orders.

(b) During the last five yearse., from 2007 to 2011, 1083 Scheduled Castes
and 362 Scheduled Tribes in all categories have been promoted in the Department of
Space.

(c) and (d) Do not arise.
Astronaut Training Centre

3843. SHRI RAJ KUMAR DHOOTWill the PRIME MINISTER be pleased to
State:

(@ whether it is a fact that ISRO has decided to set upAstnonaut
Training Centre to launch its first manned mission to Space;
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(b) if so, the details thereof;

() whether Government has provided requisite funds to ISRO for the
purpose; and

(d) if not, the reasons therefor?

THE MINISTER OF SATE IN THE PRIME MINISTER’'S OFFICE (SHRV.
NARAYANASAMY): (a) No, Sir ISRO has no plans to set up AstronautTraining
Centre in the immediate future.

(b) to (d) Do not arise.
Reservation in promotion
3844. SHRIAMBETH RAJAN: Will the Minister of STEELbe pleased to state:

(@ whether reservation in promotion is strictly followed and implemented in
the Ministry as per the provisions made in the Constitution through 77th
amendment;

(b) if so, the details of promotion made for last five years in all categories;
(c) if not, the reasons therefor; and
(d) the tentative time by when the same would be completed?

THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA): (a) The
reservation policy as prescribed by the Department of Personnel and Training is
being followed and implemented by the Ministry of Steel.

(b) The details of promotions made in respect of the posts for which the
Ministry of Steel is the cadre controlling authority during the last five years are as

under:

Sl. Name and present Category Post from Date of

No. designation which promoted promotion

1 2 3 4 5

1. Sh.A.C.R. Das, Industriahdviser SC Additional 2.4.2007

Industrial Adviser

2. Sh. B.D.GhoshAdditional Gen. Joint Industrial 18.3.2010
Industrial Adviser Adviser

3. Sh. D. KashivaAdditional Gen. Joint Industrial 10.12.2008

Industrial Adviser Adviser
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1 2 3 4 5

4. Dr. S.S.Tak, Joint Industrial Gen Deputy Industrial 17.2.2012
Adviser (Ad-hoc) Adviser

5. Sh. Santosh KumaSenior Peon SC Peon 30.4.2008

6. Sh. Raj Pal, Daftry SC Peon 30.4.2008

7. Sh. Rajendra Prasad, Daftry SC Peon 30.4.2008

8. Sh. M.PDhanak, Daftry ST Peon 30.4.2008

9. Sh. Daya Chand, Senior Peon SC Peon 31.07.2009

10. Sh. Selak Ram, Senior Peon Gen. Peon 31.07.2009

11. Sh. Satyavir Singh, Senior OBC Daftry 5.8.2011
Library Attendant

12. Sh. Bhagirath Mahto, Senior ST Junior Gestetner 15.9.2010
Gestetner Operator Operator

(c) and (d) Do not arise.
Iron ore mines to steel manufacturing units

13845. SHRI RXI SHANKAR PRASAD:
SHRI SHNANAND TIWARI:

Will the Minister of STEELbe pleased to state;

(@ whether it is a fact that steel manufacturing industrial units in the
country have been allotted iron ore mines for their use;

(b) if so, the details thereof;

(¢) whether it is also a fact that steel manufacturing companies are
extracting more iron ore than the required use limit; and

(d) if so, the quantum of additional iron ore extracted by them in 2010-11
and 2011-12?

THE MINISTER OF STEEL(SHRI BENI PRASADVERMA): (a) and (b)As
per available information, thet&el Authority of India Limited (SAIL) in the public

TOriginal notice of the question was received in Hindi.
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sector andrata $eel, Jndal Steel and Power Limited, Lloyd Metals and Engineers
Limited, Usha Martin Limited, Jindal Saw Limited, Jayaswal Neco Industries Limited,
Ispat Industries Limited, in the private sector are the major iron and steel companies,
which have been allocated captive iron ore mines by the concerned State
Governments.

(c) and (d) The use of iron ore by the mining lease holders including captive
miners, is governed by the terms and conditions of allotment of mines by the
concerned State Governments to the lease holders. Since Iron and Steel is a
de-regulated sectono such information regarding quantum of additional iron ore
extracted by steel companies, if aigy maintained by the Ministry oft&el. However
SAIL has reported that its production from captive mines is regulated as per
requirement of the steel plants.

Review of steel projects by inter-ministerial group

3846. SHRIMAIT GUNDU SUDHARANI: Will the Minister of STEELbe
pleased to state;

(@ whether the Inter-Ministerial Group (IMG) has reviewed the steel
projects in the country;

(b) if so, the details of discussion on each of the steel projects discussed in
the IMG;

() whether any decisions have been arrived at on projects discussed;

(d) if so, the details of decisions taken on each of the project discussed by
IMG; and

(e) the action Ministry is going to take on the above decisions of the IMG?

THE MINISTER OF STEEL(SHRI BENI PRASADVERMA): (a) to (e)An
Inter-Ministerial Group (IMG) has been constituted in the Ministry of Steel to
monitor and coordinate issues concerning major steel investments in the country
The last meeting of IMG was held on 14/3/2012 and the issues discussed related to
delay in grant of prospecting licences/mining leases, statutory clearances, railway
connectivity road connectivity upgradation of roads etdhe decisions taken by
the IMG have since been circulated to all the concerned Ministries/Departments and
the Sate Governments for taking necessary action in the matter

Tourism projects pending forapproval

13847. SHRI BHAGA SINGH KOSHMWARI: Will the Minister of TOURISM be
pleased to state:
(@) whether several projects foourism development presented by State

TOriginal notice of the question was received in Hindi.
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Governments in the last three years, are pending for apfsamnation before the
Central Government;

(b) if so, the duration of their pendency; along with the reasons therefor
and the details thereof, State-wise and region-wise;

() by when these pending proposals would be approved;

(d) whether Government has constituted a coordination committee for the
development of projects relating to tourism; and

(e) if so, the terms of reference and the composition of the committee?

THE MIINISTER OF SATE IN THE MINISTRY OF TOURISM (SHRI
SULTAN AHMED): (a) to (c) Ministry ofTourism (MOT), grants central financial
assistance to the projects in consultation with the State Governments/Union
Territory (U.T) Administrations subject to availability of fundsyer-se priority, and
adherence to Scheme Guidelines. Prioritisation meetings wiihes®U.E are
generally held before the commencement of fresh financial A#grending projects
and fresh proposals to be undertaken tateS/U.F are finalized in these meetings.

(d) and (e) MOT has not constituted any Coordination Committee for the
development of projects relating to tourism.

Special scheme for investment in tourism

3848. SHRI PBHATTACHARYA:
SHRI N.K. SINGH:
SHRI ISHWAR SINGH:

Will the Minister of TOURISM be pleased to state:

(@) the details of tourism infrastructure projects approved and financial
assistance provided to theéafs/UB during the last three yearstat-wise and
year-wise;

(b) whether Government has formulated any special scheme for investment
in tourism infrastructure development in varioust8s, particularly fokVest Bengal;

(c) if so, the details thereof and the details of tourist spots identified for
development in States; and

(d) the reasons for delay in implementation of the scheme?

THE MINISTER OF SATE IN THE MINISTRY OF TOURISM (SHRI SUTAN
AHMED): (a) to (d) The number of tourism infrastructure projects and amounts
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sanctioned during 2009-10, 2010/4nd 201-12 (till 31st December2011l) Sate/
UT-wise and yeawise is given in gtement $eebelow).

Development, promotion, implementation and monitoring of tourism projects
are primarily the responsibility of thet&8e Governments/Uniomerritory
Administrations (US). Ministry of Tourism provides financial assistance for tourism
projects based on the proposals received from them, inclMlesy Bengal, which
are complete in all respects as per the Scheme Guidelittes;se priority and
subject to availability of fundsTourism projects to be funded by Ministry of
Tourism (MOT) are decided in consultation with th&at&s/UFB in prioritization
meetings held every year

As per the guidelines of the Government of India, MOT earmarks at least
10% of its total ‘Plan Outlays’ for North Eastern Region. MOT also sanctions
projects under the Prime MinisterReconstruction Plan for Jammu and Kashmir
There is no earmarking of funds or special scheme for investment in tourism
infrastructure development for any othaat®/UTs includingWest Bengal.

State Governmcnt/UTAdministration submits the reports of théat® Level
Monitoring Committee to the Ministry offourism periodically The delay in
implementation of tourism projects is generally caused due to disputes relating to
land, clearances from statutory authorities, at times in tendering process, etc.
Ministry of Tourism monitors the implementation of projects through Regional
Conferences, field inspections by the officers of the Ministry and periodical review
meetings with the State/UT officers.

Statement

Statewise and year-wise details of tourism projects sanctioned during
2009-1Q 2010-11 and 2011-12 (upto 31st December2011).

(Rs. in Crore)

SI. No. State 2009-10 2010-11 2011-12 GrandTotal

No. Amt. No. Amt. No. Amt. No. Amt.

1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 13 373 10 204 10 409 3B 986
2. Arunachal Pradesh 14 365 13 323 9 257 36 945

3. Andaman and Nicobar 0 0.0 0 0.0 0 0.0 0 0.0
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1 2 3 4 5 6 7 8 9 10

4. Assam 7 228 4 236 3 42 14 505
5. Bihar 3 7.0 1 3.6 0 0.0 4 106
6. Chandigarh 5 115 5 110 0 00 10 226
7. Chhattisgarh 0 0.0 4 210 0 0.0 4 210

8. Dadra and Nagar Haveli 0 0.0 0 0.0 0 0.0 0 0.0

9. Daman and Diu 0 00 0 00 0 00 0 00
10. Delhi 9 449 5 9.8 3 27 17 574
11. Goa 2 170 3 128 1 50 6 348
12. Gujarat 1 7.3 1 0.1 2 518 4 592
13. Haryana 6 124 6 274 5 08 17 406
14. Himachal Pradesh 6 240 2 350 5 05 23 594
15. Jammu and Kashmir 31 498 20 562 23 1435 74 2494
16. Jharkhand 3 0.3 5 7.6 1 237 9 315
17. Kerala 7 130 3 429 7 238 17 796
18. Karnataka 13 424 2 8.6 1 50 16 560
19. Lakshadweep 0 0.0 0 0.0 0 0.0 0 0.0
20. Maharashtra 2 50 3 113 4 573 9 736
21. Manipur 9 271 8 394 5 307 22 973
22. Meghalaya 7 147 9 225 2 04 18 377
23. Mizoram 7 241 9 115 6 138 22 494
24. Madhya Pradesh 17 610 13 309 6 315 30 1233
25. Nagaland 13 246 10 291 15 288 38 825
26. Odisha 9 237 6 203 4 52 19 492
27. Puducherry 3 56 3 503 4 03 10 561

28. Punjab 3 95 4 119 2 44 9 258
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1 2 3 4 5 6 7 8 9 10

29. Rajasthan 7 197 7 313 3 145 17 656

30. Sikkim 19 424 14 235 5 208 3B 867

31. Tamil Nadu 10 163 6 600 1 37 17 799

32. Tripura 13 207 12 407 6 154 31 768

33. Uttar Pradesh 6 219 14 279 10 446 30 943

34. Uttarakhand 1 0.6 8 208 13 1025 22 1328

35. West Bengal 7 284 8 220 4 87 19 591
GRAND TOTAL 247 6712 228 7744 160 7100 635 2155.6

* Includes Projec relating to Product/Infrastructure Development for Destinations and

Circuits (PIDDC), Human Resource Development (HRD) @utventure and Rural
Tourism (A& RI).

Promoting RelegiousTourism in Punjab

3849. SHRIAVINASH RAI KHANNA: Will the Minister of TOURISM be
pleased to state:

(@ whether it is a fact that Government is promoting religious tourism, if so,
the details thereof;

(b) whether Government is aware of a fact that a temple known as Surya
temple, Sitasaris situated in Sunam Punjab;

(c) if so, the steps Government has taken to promote these places as
religious tourist places, the details thereof;

(d) whether it is a fact that temple known \&a@ndevi has been built by Poa
Pandavays in Bachholi village, district HoshiarpRunjab, is a religious place; and

(e) the steps Government will take to promote, this place as religious tourist
place?

THE MINISTER OF SATE IN THE MINISTRY OF TOURISM (SHRI SUTAN
AHMED): (a) to (e) Development and promotion of tourism is primarily the
responsibility of the tte Governments/UniomTerritory Administrations. The
Ministry of Tourism, howeverprovides Central Financidlssistance to tates/Union
Territories for tourism infrastructure development and other projects based on
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proposals receed from them, subject to availability of fundeter-se priority and
adherence to scheme guidelines.

The Ministry of Tourism, Government of India, as part of its on-going
activities, promotes various Indian destinations and products including places of
religious interest through its fourteen overseas offices and also releases print,
electronic and online media campaigns, under the ‘Incredible India’ brand-line, to
promote them.

Special package fofTourism in Odisha

3850. SHRI RAMACHANDRA KHUNTIA: Will the Minister of TOURISM be
pleased to state whether Odisha Government has asked for special package for
tourism in Odisha as there is natural resources, like forest, wild life, hills, fountains
and 480 km. coast area, if so, the action taken in this regard?

THE MINISTER OF SATE IN THE MINISTRY OF TOURISM (SHRI SUTAN
AHMED): Promotion and development of tourism projects including those pertaining
to Forest,Wild life, Hills, coastal area are primarily the responsibility of that&
Governments/UnioTerritory Administrations. Ministry ofTourism, Government of
India provides Central, Financidlssistance (C&) for tourism projects based on
proposals received that are complete in all respects as per the scheme guidelines,
inter-se priority and subject to availability of funds.

The Ministry of Tourism, Government of India has sanctioned Rs. 121.17
crore (upto 31.12.2011) during the last five years to the Government of Odisha, for
various tourism related projects.

Difficulties faced by tourists at Gateway of India

t3851. DR.YOGENDRA P. TRIVEDI: Will the Minister of TOURISM be
pleased to state:

(@ whether many foreign and local tourists travel from Gateway of India of
Mumbai to Elephanta anfllibag (Mandwa) through waterways;

(b) if so, whether tourists face many difficulties in boarding and
de-boarding the ships;

(c) if so, whether Government proposes/would propose to construct a new
floating jetty for that;

(d) whether Government has also sought permission in this regard; and

TOriginal notice of the question was received in Hindi.
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(e) if so, thedate along with the details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF TOURISM (SHRI SUTAN
AHMED): (a) and (b)Yes, Sir

(c) to (e) The State Government of Maharashtra is proposing to set up two
floating jetties near the Gateway of India to improve embarkation and
disembarkation facilities for tourist visiting Elephanédibag and other placeshe
proposal is awaiting clearance of the Indian Navy

Medical tourism in India

3852. SHRI BAISHNAB RRIDA: Will the Minister of TOURISM be pleased
to state:

(a) the status of medical tourism in India;

(b) whether the super-bug report has cast certain adverse effect on this
sector;

() whether immigration rules in India are discouraging foreign patients for
medical treatment in India; and

(d) if so, the details thereoiter-alia, indicating the action plan to address
this issue?

THE MINISTER OF SATE IN THE MINISTRY OF TOURISM (SHRI SUTAN
AHMED): (a) and (b) Medicallourism is one of the growing segments of travel into
India. The percentage of Foreigmourist Arrivals visiting India for Medical
Treatment increased from 2.2% in 2009 to 2.7% in 2010. No study has been
commissioned to assess the impact of sbper report on this sector

(c) and (d) There are no specific inputs which suggest that immigration rules
are discouraging foreign patients from coming to India for medical treatment.

FDI in tourism projects

3853. DR. JANARDHANWAGHMARE: Will the Minister of TOURISM be
pleased to state:

(@) whether the Foreign Direct Investment are allowed for the development
of tourism projects in the country;

(b) if so, the details thereof and the projects on which FDI is involved; and

(c) the likely affects of FDI in tourism projects and employment generation
expected to be achieved?
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THE MINISTER OF SATE IN THE MINISTRY OF TOURISM (SHRI SUTAN
AHMED): (a) and (b)Yes, Sir Hotel andTourism sector is declared as high priority
sector and Foreign Direct Investment (FDI) upto 100%, under the automatic route is
permitted in ‘Hotels andlourism Sectdr subject to applicable laws/regulations,
security and other conditionalties.

As per a report received from the Department of Industrial Policy and
Promotion, the details of the FDI equity flows fréxpril 2008 to January 2012 in the
Hotel andTourism sector are as follows:

Sl. No. Year (April-March) Hotel andTourism Projects  FDI (Rs. in crore)

1 2008-09 489 2,098.23

2. 2009-10 582 3,566.32

3. 2010-11 403 1,405.15

4. 2011-12 (Apr-Jan) 427 4,041.28
GRraAND ToTAL 1901 11,110.98

() The FDI has beenllawed with an objective to encourage investments
in the hotel sector in India and to create job opportunities in hospitality .sector

Fund for development of tourist cities

3854. SHRI SALIMANSARI: Will the Minister of TOURISM be pleased to
state:

(@ whether Government has earmarked sufficient funds for the development
of tourist cities likeAgra, Allahabad,Varanasi and\ligarh;

(b) if so, the details in this regard; and

(c) the complete details of international tourists who visited these cities
during the last one year?

THE MINISTER OF SATE IN THE MINISTRY OF TOURISM (SHRI SUTAN
AHMED): (a) and (b) The development and promotion of places of tourist interest is
primarily undertaken by the t&e Governments/Unioerritory Administrations
themselves. Howevethe Ministry of Tourism provides Central Financi@ksistance
(CFA) for tourism projects, identified in consultation with them, subject to
availability of funds and intese priority under various schemes of the Ministry
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The Ministry of Tourism, Government of India has sanctioned tourism
projects in the cities oAgra, Allahabad,Varanasi and\ligarh during the 10th and
11th Plan period are given in StatemeBedbelow)

() As per the information provided by the State Government of Uttar
Pradesh, the number of foreign tourists that vishgda, Varanasi,Allahabad and
Aligarh during 2011 is as given below:

Name of City No. of ForeignTourists

Agra 10,73,473

Allahabad 1,02,447

Varanasi 2,45,660

Aligarh 861
Statement

Details of projects sanctioned in Uttar Pradesh during 1i¢h & 11th
Five ‘ear Plan

(Rs. in lakh)

City Name of the Project Amount Sanctioned

Varanasi 2002-03

Development of Rajendra Ghat and Dashaswamedh Ghat 29.00
at Varanasi

Development of land around Chaukhandiigh atVaranasi  90.00
2004-05
Extension and Development 8ksi Ghat atvaranasi 464.78
2006-07

Budget for Revitalization o¥aranasi as a Specid@burist 786.00
Destination

2008-09

Development olvVaranasi-Sarnath-Ramnagar Ph-II 1416.31
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City Name of the Project Amount Sanctioned

Agra 2005-06

Integrated Development @fgra Revitalization and/isitor 848.49
Management foifaj Mahal Vicinity as -A Special
Destination-East Gate Entry f@j Mahal

Integrated Development dfgra-Revitalization and/isitor 933.40
Management foifaj Mahal

2009-10
Upgradation Sound and Light show Agra Fort, U.P 170.50
Development of “Agra Mega Project(Phase-Il)” in UP 1976.44
2010-1

Purchase of Battery operated buses and Golf carts to bel06.53
used atAgra during Commonwealth Games, 2010

Construction of Installation of Signages at different places313.00
in Agra

Aligarh  2006-07
Development oVarious Places iAligarh District 497.04

Allahabad Nil

Hostel for ST girls at NIT, Hamirpur

3855. SHRIMA'| BIMLA KASHYAP: Will the Minister of TRIBAL AFFAIRS
be pleased to state:

(@ whether it is a fact that an amount of Rs. 4.23 crore for construction of
Hostels for STgirls at National Institute offechnology Hamirpur in Himachal
Pradesh is still pending with Government of India;

(b) if so, by when this amount will be released to the State Government;
and

(c) if not, the reasons thereof with full details?

THE MINISTER OF SATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MAHADEO S. KHANDELA): (a) During the year 2at12, Ministry of Tribal Affairs
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had received a proposal from State Govt. of Himachal Pradesh for construction of a
125 seated ST girls’ hostel in NIT Hamirpur under the Centrally Sponsored Scheme
of ‘Hostels for ST girls and boys.” The Ministry has sanctioned an amount of
Rs. 423.00 lakh and has released an amount of Rs. 223.00 lakh as 1st instalment vide
sanction order No. 11020/03/2010-Education dated 28.2.2012.

(b) and (c) Do not arise.
Survey RegardingTribal and Non-Tribal Benefit Areas

13856. DR.YOGENDRA P. TRIVEDI: Will the Minister of TRIBAL AFFAIRS
be pleased to state:

(@) whether any survey regarding the tribal and non-tribal benefit areas has
been conducted in Maharashtra after the year 1996-97;

(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether State Government has put forward certain demands for
conducting such a survey;

(e) if so, the details thereof along with the funds sought for this purpose;

(f whether Government doesn’t consider the necessity of such a survey
now; and

(9) if so, details thereof?

THE MINISTER OF SATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
S. KHANDELA): (a) to (c) Ministry ofTribal Affairs has not conducted any such
survey

(d) Yes, sir

(e) to (g) The Government of Maharashtra had proposed an amount of
Rs. 2735.57 lakhs under Special Cenftsdistance tdlribal Sub-Plan during 20112
for carrying out Bench Mark Surveldowever the proposal was not considered as it
did not conform to the scheme guidelines laid down.

A proposal was also received from the Government of Maharashtra for 100
per cent assistance of Rs. 3674.43 lakhs to carry out Bench Mark Survey
Clarifications have been sought from the Government of Maharashtra as the

TOriginal notice of the question was received in Hindi.
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Ministry does not tye 100 per cent funding under its Grants-in-Aid to Tribal
Research Institutes.

Collective Upliftment of Tribals

3857. SHRIMA'IT JHARNA DAS BAIDYA: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(@ whether Government has any proposal for collective upliftment of tribals
living in forest;

(b) if so, the details thereof;

() whether Government has taken any initiative to bring the tribals in the
mainstream; and

(d) if so, the details thereof?

THE MINISTER OF SKTE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MAHADEO S. KHANDELA): (a) and (b) The Ministry of Tribal Affairs is
implementing various Central Sector/Centrally Sponsored Schemes/Programmes for
the socio-economic development of tribal people in the coufitigse schemes/
programmes are meant for the welfare of all the tribal people, including those living
in the forest areas of the countty addition, the Ministry is also implementing the
Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest
Rights) Act, 2006 to recognize and vest the forest rights and occupation in forest
land in forest dwelling Scheduled Tribes and other traditional forest dwellers who
have been residing in such forests for generation but whose rights could not be
recorded to ensure (a) tenurial secyrjpyoviding them relief against the physical
and psychological alienation from land belong to them; (b) livelihood, in terms of
agriculture and ownership of minor forest produce, including right of access to
collect, use and dispose of the same; and (c) traditional and customary rights. The
Ministry has also askedt&@e Governments/UAdministrations to plan convgence
of existing welfare and development initiatives for the title holders in the forest lands
under the Forest Rightsct, 2006 for their overall socio-economic development.

(c) and (d) Upliftment of tribal people living in the forests, with the aim of
bringing such tribal people in the mainstream of the coutitirpugh implementation
of various schemes/programmes of the Ministig an on-going process.
Government is continuously making efforts to bring the tribals in the mainstream
through implementation of various schemes/programmes of this Ministry
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Basc amenities to Jenu KurubaTribe

3858. DR. JANARDHAN WAGHMARE: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(@) whether Government is aware of the pathetic living conditions of tribals
across the country;

(b) if so, whether several people of Jenu Kuruba tribe in Karnataka State
have been living on trees since the past 65 years as reported in the media on 22
April, 2012;

(c) if so, whether Government has asked a detailed report from the State
Government of Karnataka about Jenu Kuruba tribe; and

(d) if so, the concrete steps Government proposes to take to provide basic
amenities to tribals across the country?

THE MINISTER OF SATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MAHADEO S. KHANDELA): (a) to (c) The report from the Government of
Karnataka was sought regarding the report in the media concerning Jenu Kuruba
tribes in Karnataka State. The State Government has informed that no such incident
was reported Nowhere in the State, Jenu Kuruba tribe has been living on trees as.
As per the information received from the State Government, 16 families living in the
Banavar Hadi (village) had constructed watch towers on the trees to watch the
animals’ movement, especially elephants’ movement. State Government has also
informed that these towers on trees are not used for dwelling purposes as reported
in the media; they are used only to get protection from the animals.

(d) The state government has informed that action has been taken to
provide basic amenities like drinking watesolar lights, BPL/Anthodaya Cards,
supply of nutritional food in addition to the ration being provided under PDS
system, construction of houses under conservative-cum-development programme,
setting up ofAshram Schools hostels, residential schools, and special scholarship of
Rs. 2500A and Rs. 5000/- to the children of Jenu Kuruba families who pass 7th and
10th Std. respectively besides economic development programmes.

Tribal empowerment and livelihood project

3859. SHRIMAT MOHSINA KIDWAI: Will be Minister of Tribal Affairs be
pleased to state:

(@) the status of implementation of Tribal Empowerment and Livelihood
project with external assistance under implementation in the tribal dominated blocks
in the country;
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(b) the details of other similar Centrally funded projects that are proposed
to be launched to fast track the development of tribal belts in the country; and

(c) the funds sanctioned and utilized by the State Governments during each
of the last three year under the said project?

THE MINISTER OF SKTE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MAHADEO S. KHANDELA): (a) The status of externally aided projects in Odisha
and Jharkhand for implementation of Tribal Empowerment and Livelihood Project is
given in Statement-1 and lISeebelow). The status of externally aided projects of
North Eastern Region Community Resource Management Project (NERCORMP) and
North East Rural Livelihoods Project (NERLP) as administered by Ministry of
Development of North Eastern Region is given in StatemengBeljelow).

(b) At present, no similar centrally funded project is proposed to be
launched by the Ministry of Tribal affairs.

() The details of funds released and utilized by the States of Odisha and
Jharkhand and the Ministry of Development of North Eastern Region from 2009-10
to 2011-12 are given in thet&ement(Seebelow)given in the statement.IV



Satement-|

The status of externally aided protects in Odisha

Odisha
Sl. Name of Funding Fund Received Area of Execution Physical Progress Expenditure
No. Project Agencies

1. Odisha Tribal Em- IFAD, DFID 2008-09=Rs. 40.00 crore7 Tribal dtstrics in the 135 Micro water- Rs. 39.00 crore

powerment and liveli- and WFP  2009-10=Rs. 40.00 crore state since 2005 shed s (MWS) Rs. 42.14 crore
hoods programme 2010-11=Rs. 44.00 crore and 223 MWS Rs. 41 .22 crore
(OTELP) 2011-12=Rs. 60.00 crore are in progress Rs. 39.20 crore

(upto 29th Februarn2012)

Source of informationOrissa Tribal Empowerment and Livelihoods Programme, Bhubaneswar, Odisha
Statement-1 |

The status of externally aided projects in Jharkhand

Jharkhand*

SI. Name of Project Funding Fund sanctioned Area of execution Physical Progress Fund utilized

No. agencies

1 2 3 4 5 6 7

1. Jharkhand Tribal IFAD 2008-09=Nil 330 villages under Programme will and by Rs. 7.97 (carry forward
Development 2009-10=Rs. 9.42 crore 5 TSP districts of June, 2012. funds) Rs. 229 crore

0] SIaMSUy Usnipn
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1 2 3 4 5 6 7
Programme (JTDP) 2010-11=Rs, 11.84 crore Jharkhand State  Total No. of house-holdsRs. 8.08 crore Rs.
2011-12=Rs. 0.94 crore covered-36000. 10.31 crore
No. of beneficiaries- (unaudited)
1,81,647.

No. of Self Help Group
(SHG) formed-1462.

* Source of information Government of Jharkhand

Statement-111
The status of externally aided projects of M/o of Development of NE Region
Ministry of Development of North Eastern Region*
Sl. Name ofProject Funding Project Cost Area of execution Physical Financial
No. agencies Progress Progress
1 2 3 4 5 6 7
1. NERCORMP- IFAD Rs. 11 7.59 crore Assam 100% completed in 2008 100%
(Karbi Anglong and
Rs. 17.09 crore North Cachar Hills
Gal districts) (from February 1999 to
The project is work- Rs. 15. 12 crore September 2008
ing in around 860  Beneficiaries Manipur

[VHEVS VACYY] 0} SIBMSUY USNIMW V€2

suonsand paieisun



villages, covering Rs. 1 6.45 crore
39,161 households
in the six project Total-Rs. 166.25 crore
districts Financial

Institutions
NERCORMP-II AFAD Rs. 95 crore
The extension of the
existing Gal Rs. 90 crore
NERCORMP-I Rs. 90 crore

Project to the new
areas in the existing

six districts of Beneficiaries/ Rs. 15 crore
Megrtaiaya, Manipur Financial

and Assam Institutions

Tamet to cover 21,212 Total-Rs, 200 crore

households in 66

villages

(Senapati and Ukhrul
districts)

Meghalaya
(West Khasi Hills and

West Garo Hills

districts)

Assam Project Period -2010-11 Rs. 5.503 creore

(Karbi Anglong and to 2015-16 spent in 2010-11

North Cachar Hills against target of

districts) Rs. 27.35 crore
Physical target expected

Manipur to be achieved in 2011-12

(Senapati and Ukhrul

districts)

Meghalaya Rs. 34.80 crore budget

(West Khasi Hills and approved for 2011-12

West Garo Hills district)

0] SIaMSUy Usnipn
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1 2 3 4 5 6 7
2. NERLP World Bank Rs. 614.8 crore Mizoram CCEA Project Preparatory
To improve rural live- (Aizawl and Lunglel) Approval on 16.112011 activities with expen-
lihoods especially that Rs. 68.4 crore diture around 4 crore
of women unemp- Gal Nagaland Loan and Project agree-
loyed youth and the (Peren and Tuensanginent document signed
most disadvantaged on 20.01.2012
in the four North Total-Rs. 683.2 crore Sikkim Recruitment of RPMU &
Eastern States (South,West and 15 DPMU executives almost
(covering nearly Panchayat wards of complete
3,00,000 households East District) Tripura
in 1624 villages of (West and North
58 blocks) District)

* Source of information:Ministry of DONER
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Satement-1V

Details of funds sanctioned and utilised by the State Government of Odisha and
Jharkhand and the Ministry of DONER

Year Fund Received (In Lakhs) Fund Utilized (In Lakhs)

Odisha

2009-10 4000.00 4214.41

2010-11 4400.00 4121.77

2011-12 6000.00 3920.03 (up to 29th Februa3012)
Jharkhand

2009-10 941.66 228.91 (carry Forward fund)
2010-11 1183.95 807.75 -do-

2011-12 94.35 1031.28 (unaudited)

Ministry of DONER (NERCORMP-II)

2010-11 2735.00 550.30
2011-12 3480.00
(approved)

Tribals affected by industrial projects

13860. SHRI PRAJEEVE:WIll the Minister of TRIBAL AFFAIRS be pleased
to state:

(@ the number of hectares in Schedule-V areas that have been allocated to
industrial projects between 2008 till the present;

(b) the number of tribal persons displaced/that shall be displaced as a
result;

(c) the number of affected persons that are yet to receive compensation,
project-wise;

(d) the time-frame by which all those who qualify for compensation shall
receive it, project-wise; and

TOriginal notice of the question was received in Hindi.
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(e) the steps being taken by the Ministry to secure compensation at the
earliest?

THE MINISTER OF SRATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MAHADEO S. KHANDELA): (a) to (e) The information is being collected and
will be laid on theTable of the House.

Problem of Malnutrition

3861. SHRI. RRIMAL NATHWANI: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state;

(@ the magnitude of problem of malnutrition among children under two
years of age and problem of anemia amongst women in the reproductive age group;

(b) in what manner the problem have been given the required attention
during the Eleventh Fiv&¥ear Plan;

(c) the details of the financial allocations made and funds utilized for
schemes meant for tackling the above two problems; and

(d) the status of problem in Jharkhand and Gujarat and action taken in these
States?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (d)As per National Family
Health Survey-3 (2005-06), 40.4% of children under 3 years of age are underweight
and 55.3% women in the age group of 15-49 years are anemic in the country
Prevalence of underweight in children below 3 years in Jharkhand and Gujarat is
54.6% and 41.1% respectively while anemia in women (15-45 years of age) is 69.5%
and 55.3% respectively

The eleventh five year plan drew special attention to the health of
marginalized groups, like children below the age of three, adolescent girls, women of
all ages, elderly persons, the disabled, tribals, and Schedules Castes (SCs). These
groups continue to warrant special attention. During thin Five Year Plan, the
ICDS Scheme has been universalised with special focus on SC/ST and minority
habitations.Two new schemes nameliRajiv Gandhi Scheme for Empowerment of
Adolescent Girls (RGSEAG)--‘SABLAand the other Indira Gandhi Matritva Sahyog
Yojna (IGMSY) implemented in select 200 and 52 respective districts as a pilot are
being implemented using ICDS infrastructure and systems. The National Rural
Health Mission (NRHM) was introduced duringetiilth FiveYear Plan.
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The Government has accorded priority to the issue of malnutrition and is
implementing several, schemes/programmes of different Ministries/Departments
through $ate Governments/UTAdministrations, These programmes include the
Integrated Child Development Services (ICDS) Scheme, National Rural Health
Mission (NRHM), Mid-Day Meal Scheme, Rajiv Gandhi Schemes for Empowerment
of Adolescent Girls (RGSEAG) namely SABLA, Indira Gandhi Matritva Sahyojga
(IGMSY) as Direct targeted interventions. Besides, indirect Multi-sectoral
interventions includeTargeted Public Distribution System (TPDS), National
Horticulture Mission, National Food Security Mission, Mahatma Gandhi National
Rural Employment Guarantee Scheme (MGNREGRYal Sanitation Campaign,
National Rural DrinkingWater Programme etc. Several existing schemes/programmes
have been expanded/universalized just before or during the Eleventh Five year Plan.
The results of these interventions would be visible after some time.

The responsibility of implementation of most of the above schemes lies with
State Governments/ UAdministrations who have been advised from time to time to
set up State Nutrition Council and other mechanisms to address the issue.

Some of the recent decisions by the Prime Minister Council on #dia’
Nutrition Challenges to improve the nutrition situation have been to (i) strengthen
and restructure ICDS with special focus on pregnant and lactating mothers and
children under three (ii) prepare a multi-sectoral programme to address the maternal
and child malnutrition in selected 200 high-burden districts (iii) launch a nationwide
information, education and communication campaign against malnutrition and
(iv) bring strong nutrition focus in programmes in sectors like health, drinking water
supply and sanitation, school education, agriculture, food and public distribution.
Work on all these issues is in progress. In addition, the proposed National Food
Security Bill contemplates provision of supplementary nutrition under the ICDS
scheme and maternity benefits for pregnant and lactating mothers and will contribute
to Food security

During the 11th Plan, against the budget allocation of Rs. 43,186.70 crore the
expenditure incurred under the ICDS scheme has been Rs. 43829.53 crore. The two
new schemes of SABLANd the IGMSYwere introduced during 2010-1The funds
released and the expenditure for Rajiv Gandhi Schemes for Empowerment of
Adolescent Girls (RGSEAG) (SABLA), during this time is Rs. 857.85 crore and
Rs. 388.83 crore respectivelynder the IGMSYRs. 41.78 crore was released and
Rs 46.57 crore (up to 3rd quarter 31.12.2011) were utilized. In NRHM, against an
allocation of Rs. 68062.45 crore( 2007-08 to 2011-12), an expenditure of Rs. 61527.96
crore was incurred( upto 30th December 2011).
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Satus of children of NE region

3862. SHRI BAISHNAB RRIDA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether children of NE region are among the worst perforinerthere
is a poor show of such children and they rank below other using indi¢atockild
labour health, education, etc;

(b) if so, the details thereof;

() whether the childrer’ status in these regions needqyamt attention;
and

(d) if so, the details thereof?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) and (b) Based on available
data, it is difficult to generalise about the status of children from the North Eastern
Region as being the worst on indicators of health, education and child.|d&wwur
instance, several States from this region fare better than the National average on
Infant Mortality Rate (IMR), under five Mortality Rate and percentage of
underweight children. In terms of prevalence of child labour also, this region
s not amongst the worst in the countdpwever most $ates of the region do not score
well on the Educational Development Index (EDI).i(c) andTa@)acilitate the gt
s in the North Eastern Region in addressing the needs of children, special dispe
sation has been provided in Government schemes for tteges, &nd the ratio for fundi
g by the Centre and St

tes has been kept at 90:10 as opposed to 50:50 or 75:25 for other States as in
the Sarva Shikshabhiyan (SSA) and the Integrated Child Development Services
(ICDS) Scheme.

Supplementary nutrition programme

3863. SHRI PAXRIMOHAN MOHAPATRA: Will the Minister of WOMEN
AND CHILD DEVELOPMENT be pleased to state:

(@ whether Government is aware that the ration cost under Supplementary
Nutrition Programme (SNP) is inadequate in the context of inflation in food prices;
and

(b) if so, whether it will consider increasing the cost under all the three
categories of SNP?
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THE MINISTER OF SARTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) and (b) In view of the
inflation in prices including food, Ministrg’ proposal for 8engthening and
Restructuring of ICDSjnter-alia includes proposal for revision of cost norms of
Supplementary Nutrition linked to Consumer Price Index (CPI).

Budgetary allocation for child scheme

3864. SHRIMA'T KANIMOZHI: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:i(a) ,the Planning Commissienobmmended budgetar
allocation towards the Integrated Child Development Scheme and Integrated Child
rotection Scheme for this year;i(b) ,whether it is a fact that the actual bud

etary allocation made was a fraction of what was recommended by the
Planning Commission; and

(c) if so, the details thereof?

THE MINISTER OF SARTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (c) The Planning
Commission fixed the total Gross Budgetary Support (GBS) for the Ministry of
Women and Child Development at Rs. 18,500 crores for the year 2012-13. Out of this,
Rs. 15,850 crores were earmarked for the Integrated Child Development Services
(ICDS) Scheme. Of the remaining Rs. 2650 crores for other schemes, the Ministry
consultation with Planning Commission, has allocated Rs. 400 croes for the
Integrated Child Protection Scheme (ICPS) for this.year

Budgetary allocation for rehabilitation of rape victims

3865. SHRIMA'T KANIMOZHI: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@) the reasons for decrease in this ygdiudgetary allocation towards the
Scheme ‘Relief to and Rehabilitation of Rape victims’ as compared to the previous
years;

(b) whether Government is serious about tackling the increasing rate of
crimes against women; and

(c) if so, how does Government propose to allocate the finances required to
provide rehabilitation services for victims of rape?

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD



242 \Written Answers to [RAJYA SABHA] Unstarred Questions

DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) The scheme was proposed to

be implemented as a Centrally Sponsored Scheme with 100% Céassigtance
during 1th Plan period and thereafter on sharing between Centre tates/8E.
During 2011-12, which was the last year of the 11th Plan, a provision of ‘140.00 crore
was made in Budget Estimates 2011-12 anticipating approval of the Planning
Commission to the scheme. Considering the delay in receiving the approval of the
Planning Commission, the allocation was brought down to ‘45.50 crore at Revised
Estimates stage.

Since the Ministry has not so far received the approval of the Planning
Commission, only 19 crore has been projected in BE 20124 3he expenditure is
likely to be shared between Centre anat&/UTE in the 12th Plan period, the
annual requirement of funds would be less than what would have been during 11th
Plan period.

(b) As per Seventh Schedule, ‘Police’ and ‘Public Order’ are State subjects
under the ConstitutiomAs such, the primary responsibility of prevention, detection,
registration, investigation and prosecution of crimes, including crimes against
women, lies with the t&te Governments/Uniomerritory Administrations. However
the Central Government attaches importance to the matter of prevention and control
of crime against women and has been advising the State Governments from time to
time regarding the steps that need to be taken to afford a greater measure of
protection to the women and, in particulés prevent incidence of crimes against
them. These advisoriesnter-alia, emphasize gender sensitization of the police
personnel, minimizing delays in investigations of crime against women, improving
the quality of investigation and setting up ‘Crime agaifstnen Cells’in districts
where these do not exist.tafes/UT Administrations have also been advised to
develop a community monitoring system to check cases of violence, abuse and
exploitation.

Compensation to victims of crimes including rape can be awarded by courts
under Section 357 of the Criminal Procedure CodeP@)y from the fine recovered as
part of the sentence. In 2009, Section 35¥ds added to the &C, under which
each State Government, in coordination with the Central Government, is required to
formulate a scheme for compensation to victims of crime or their dependants. Under
this, a victim can get compensation for rehabilitation in cases in which the court
finds it necessaryThe compensation can be recommended even in cases where the
trial ends in acquittal or discharge, provided there is a need for rehabilitation of
victims. Compensation can also be granted where no trial takes place because the
offender cannot be identified or traced but the victequires rehabilitation.
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(¢) For the 12th Five Year Plan, requirement of 1300 crore has been
projected for the schem@&he fund transfer to thet&es/UE would begin after the
requisite approval of Planning Commission is received and outlay for the purpose
allocated.

Exploitation of destitute children

1t3866. SHRI BHAGA SINGH KOSHMARI: Will the Minister of WOMEN
AND CHILD DEVELOPMENT be pleased to state;

(@) whether any assessment has been made about destitute children in the
country;

(b) if so, the State-wise details including that of Uttarakhand;

() whether complaints have also been received in connection with the
sexual exploitation/exploitation of these children in several ways;

(d) if so, the details thereof;

() whether Government has formulated any plan for the welfare and
rehabilitation of these children; and

(f if so, the details thereof?

THE MINISTER OF SARTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) and (b)There is no
authenticated data available centrally with the Ministry V@dmen and Child
Development regarding the number of destitute children in the country as this
number is fluctuating in nature. Howeyethe Ministry of Women and Child
Development is implementing the centrally sponsored Integrated Child Protection
Scheme (ICPS) for rehabilitation and reintegration of children in difficult
circumstances including, destitute children. Under ICPS financial assistance is
provided to the &te Governments/URdministrations for inter-alia, undertaking
situational analysis of children in difficult circumstances at district level, and they
are urged from time to time to carry out district need assessment studies and prepare
district plans for implementation of ICPS accordingly

(c) and (d)As per the 8Sdy on Child Abuse in India conducted by the
Ministry of Women and Child Development in 2007,felient categories of children
who reported sexual abuse are as under:

TOriginal notice of the question was received in Hindi.
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Categories of children Percentage of children
Child in family environment not going to school 53.18
Children in schools 49.92
Children at work 61.61
Children on Streets 5451
Children in institutional care 47.08

Of these, children at work and children on the streets are most likely to be
destitute.

(e) and (f) For rehabilitation and reintegration of children in difficult
circumstances, including street and working children, the Government, in the
Ministry of Women and Child Development, is implementing a centrally sponsored
scheme namelyintegrated Child Protection Scheme (ICPS). Under ICPS financial
assistance is provided taafe Governments/URdministration for setting up and
maintenance of Childres’Homes as well as Open Shelters in Urban and Semi-Urban
areas for providing facilities and services such as age-appropriate education, access
to vocational training, recreation, bridge education, linkages to the National Open
School Programme (NOSP), health care, counseling etc.

Under ICPS financial assistance is also provided to State Governments/UT
Administrations for inter-alia, after care services for a period of three years for
such children who leave the homes, to help sustain them during the transition from
institutional to independent life. The services include housing facilities, vocational
training, counseling and assistance to get employment etc.

Findings of Child Rights Organisation

3867. SHRIVIJAY JAWAHARLAL DARDA: Will the Minister of WOMEN
AND CHILD DEVELOPMENT be pleased to state:

(@ whether Government is aware of the findings of a recent Study by Child
Rights Organisation Plan India stating that one-fifth of the children are reported
facing abuse, only 20 per cent women has bank accounts and only 16 per cent
owned an asset like land or vehicle; and

(b) if so, whether Government is launching a special drive, with the active
help of NGOs or similar grass-root level organisations to work towards gradual
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transformation of age-old mindset by discarding discrimination of children and
women so as to groom them as well-treated and better-informed future citizens to
enable them contribute towards courgrgconomic and social upward growth?

THE MINISTER OF SARTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) Yes Sir The referred study by
Plan India, an international NGO is based on data collected from 6011 respondents
(adolescents and youth) across five Indian States. The points raised in the question
have been listed as survey findings by the NGO. Percentages mentioned refer only
to the respondents of the survey and is not a reflection of national averages. The
Government is not a partner to the survElge reports and reviews by multilateral
organizations or NGOs like Plan India are made with respect to their own
methodologies, assumptions and benchmarks.

(b) For addressing the issue of gradual transformation of age-old mindsets
Governments work at various levels including legislation, policy framework,
programmatic interventions which also involve civil society organizations, multi
sectoral awareness generation and advocacy campaigns involving print and
electronic media etc.

6.1 crore victims of malnutrition

1t3868. SHRI MOTILALVORA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@) whether it is a fact that as per the report on child malnutrition released
by the Prime Minister6.1 crore children are victims of malnutrition and 42 per cent
children up to the age of six are suffering from malnutrition in the country;

(b) whether it is also a fact that the problem of child malnutrition in 200
districts of the country is serious; and

(c) if so, Governmeng plan to deal with this situation and whether any
target limit has also been set for it?

THE MINISTER OF SARTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (c) The report of the
HUNGaMA Survey 2011, released by the Prime Minister was coordinated by the
Nandi Foundation, a Non-Governmentganization.As per this surveyconducted
in 112 districts in 9 States out of which 100 focus districts were taken from 6 States
(Bihar, Jharkhand, Madhya Pradesh, Orissa, Rajasthan and Uttar Pradesh), 42 per

TOriginal notice of the question was received in Hindi.



246 Witten Answers to [RAJYA SABHA] Unstarred Questions

centof children under five are underweight in the 100 Focus Districts. The survey
indicates a reduction in the prevalence of child underweight which has decreased
from 53 per cent (DLHS, 2004) to 42 per cent representing a 20.3 per cent decrease
over a 7 year period.

As per the National Family Health Survey-3 (2005-06), status of underweight
and anemia in children under 5 years, State-wise is given in StateSesfte(ow).
Government is giving priority attention tophiproblem.

The problem of malnutrition being serious in the entire cousioyne of the
recent decisions by the Prime Minister Council on Iredidutrition Challenges to
improve the nutrition situation have been (i) strengthen and restructure ICDS with
special focus on pregnant and lactating mothers and children under three (ii) prepare
a multi-sectoral programme to address the maternal and child malnutrition in selected
200 high-burden districts (iii) launch a nationwide information, education and
communication campaign against malnutrition and (iv) bring strong nutrition focus in
programmes in sectors like health, drinking water supply and sanitation, school
education, agriculture, food and public distributiénout 200 districts have been
shortlisted to give attention to the high burden districts across the country

The Government has accorded priority to the issue of malnutrition and is
already implementing several schemes/programmes of different Ministries/
Departments through t&e Governments/UTAdministrations. These programmes
include the Integrated Child Development Services (ICDS) Scheme, National Rural
Health Mission (NRHM), Mid-Day Meal Scheme, Rajiv Gandhi Schemes for
Empowerment oAdolescent Girls (RGSEAG) namely SABLA, Indira Gandhi Matritva
SahyogYojna (IGMSY) as Direct tgeted interventions, Besides, indirect Multi-
sectoral interventions includeamgeted Public Distribution System (TPDS), National
Horticulture Mission, National Food Security Mission, Mahatma Gandhi National
Rural Employment Guarantee Scheme (MGNREGR)Yal Sanitation Campaign,
National Rural DrinkingWater Programme et@ll these schemes have potential to
address one or other aspect of nutritidlong with the introduction of new
schemes/programmes, several existing schemes/programmes have been expanded/
universalized just before or during the Eleventh Five year Plan and the results of
these interventions would be visible after some time.

The responsibility of implementation of most of the above schemes lies with
State Governments/URdministrations who have been advised from time to time to
set up State Nutrition Council and other mechanisms to address the issue.
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Statement

Details regarding Prevalence of underweight and anemia in children (under
5 years) as per NFHS-(2005-0§

Sl. State % Underweight children % anemic children
No. (below 5 yrs of age) (below 5 yrs of age)
1 2 3 4
1.  Andhra Pradesh 325 70.8
2. Assam 36.4 69.6
3. Arunachal Pradesh 325 56.9
4, Bihar 55.9 78.0
5. Chhattisgarh 471 712
6. Delhi 26.1 57.0
7. Goa 250 382
8. Guijarat 446 69.7
9. Haryana 39.6 72.3
10. Himachal Pradesh 36.5 54.7
11.  Jammu and Kashmir 25.6 58.6
12.  Jharkhand 56.5 70.3
13. Karnataka 37.6 704
14. Kerala 229 445
15. Madhya Pradesh 60.0 741
16. Maharashtra 37.0 63.4
17.  Manipur 221 411
18. Meghalaya 48.8 64.4
19. Mizoram 199 442
20. Nagaland 252 NA

21. Orissa 40.7 65.0
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1 2 3 4
22.  Punjab 24.9 66.4
23. Rajasthan 399 69.7
24, Sikkim 19.7 59.2
25.  Tamil Nadu 298 64.2
26. Tripura 39.6 62.9
27. Uttar Pradesh 424 73.9
28. Uttrakhand 38.0 61.4
29. West Bengal 38.7 61.0
INDIA 42.5 69.5

Orphanages/shelter homes

3869. DR. GAN PRAKASH PILANIA: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ the number of orphanages/shelter homes, State-wise run by
(i) Government (ii) private persons/trusts;

(b) sexual abuse cases detected in above orphanages/shelter homes and
their disposal during the last three years, year-wise, State-wise;

(c) the measures Government proposes to take to prevent such abuse; and

(d) the frequency of regulatory checks at Government and private
orphanages?

THE MINISTER OF SARTE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) Orphanages can be set up
under one of the thregcts, namelyWomens and Children Institution (Licensing)

Act, 1956 or Orphanages and Other Charitable Homes (Supervision and Cacettrol)
1960, as may be applicable in the State/UT and Juvenile Justice (Care and Protection
of Children) Act, 2000 (JJAct). License/recognition/registrations under these
legislations is given by thet&e Government/URdministrations.

The Government, in the Ministry oWomen and Child Development is
administering the JAct and is providing financial assistance, under the Integrated
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Child Protection Scheme (ICPS), taat Governments/UTAdministrations for
setting up and maintenance of Homes and Specialsiegption Agencies (SAAS)
under the JAct for children in dificult circumstancesThe Sate-wise details of
number of various types of Homes including childseHome and SAAs financially
assisted so far under ICPS, is given in Statem@eélfelow).

(b) The information is being collected and will be laid on Tfable of the
House.

(c) Section 34 (3) of the JAct provides for mandatory registration of all
Child Care Institutions (CCIs) housing children in need of care and protection with
the intent of enforcing minimum standards of care; undelAttieand Rules there-
under for the services provided for children in these Homiés JJAct and Central
Model Rules thereunder provide for mechanisms for stringent monitoring of quality
of services through Childlvelfare Committees (CWCs) and Inspection Committees
set up by the tate Government att&e, district and city levels. Furtheéhe Rules
provide for setting up of Childre;’Committees in every institution which aneter-
alia, also encouraged to report incidents of abuse and exploitation,.iBasides,
Rule 60 of the Model Rules framed under theéAdtlalso prescribes comprehensive
measures to respond in case any kind of abuse, including sexual abuse, neglect and
maltreatment is noticed in the CCI.

To ensure that children in all the Homes receive the best of care, and are not
subject to abuse and neglect, the MinistryWé@dmen and Child Development has
been strongly wing the $ate Governments/URAdministrations from time to time to
identify and register all CCls under the Adt and set up functional inspection
committees, where not available.

Further with a view to protect children, including children in the Homes, from
sexual abuse, the Government has introduced. The Protection of Children from
Sexual Offences Bill' in the Parliament in 2011 which provides for stringent
punishment for perpetrators of such crimes.

(d) Inspection Committees and CWCs are required to inspect the Homes
once in every three months as per the Central Model Rules under Awg. JJ
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Statement

Sate-wise details of number of various types of Homes including ehBdHome
and SAAs being run by the Government and Non-Governmental
Organizations (NGO) financially assisted so far under ICPS

Sl Name of the No. Of HomesAssisted No. of SAAs Assisted
No. State/UT Government run NGO run  Government run NGO run
1 2 3 4 5 6
1. Andhra Pradesh 102 - 23 -
2, Assam 7 - - 5
3. Bihar 14 - - 2
4. Chattisgarh 8 5 - -
5. Guijarat A 23 8 1
6. Haryana 5 4 - 1
7.  Himachal Pradesh 8 14 - 1
8. Jharkhand 16 - - 3
9. Karnataka 52 n 6 17
10. Kerala 28 - - 14
11. Madhya Pradesh 24 - - 14
12. Mabharashtra 39 52 - 17
13. Manipur - 13 - 1
14. Meghalaya 4 14 - -
15. Mizoram 4 - 1 3
16. Nagaland 2 10 2 2
17. Odisha 1 15 - 18
18. Punjab 15 - - 5
19. Rajasthan 3H5 28 2 3

20. Skkim

N

w
1

=
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1 2 3 4 5 6
21. Tamil Nadu 18 23 - 18
22. Tripura 1 - 6 3
23. Uttar Pradesh 43 18 5 -
24. West Bengal 28 27 - 14
25. Delhi 18 7 - -
26. Puducherry 6 - - -

ToTAL 535 267 53 143

Allocation of fund to PYKKA

13870. SHRI ISHWRLAL SHANKARLAL JAIN: Will the Minister of YOUTH
AFFAIRS AND SPOR'S be pleased to state:

(@) the details of the activities performed by Government so far under
PanchayatYuva Krida and KhelAbhiyan during the last three years and current
year Sate-wise;

(b) the amount of funds allocated and released by Government to States for
this Abhiyan along with the funds spent by them;

() the work performed by State Governments under this scheme of
Government;

(d) whether State Government had spent all the funds in toto; and

(e) if so, the number of players benefitted under the said scheme, State
wise?

THE MINISTER OF SRTE OFTHE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRIAJAY MAKEN): (a) Under the ‘Panchayatuva Krida and Khel
Abhiyan (PYKKA) scheme, which was introduced in 2008-09, playfields are
developed in village and block panchayats across the country in a phased manner
and competitions are conducted annually at block, district, state and national level.
During the last three years (2009-10 to 2011-12) funds amounting to Rs. 499.89 crore
were released to t&es/UB for development of playfields in 29,374 village
panchayats and 937 block panchayats. Funds amounting to Rs. 143.94 crore were
also released to thet&@es/UB/NYKS/SAI for conductingAnnual Sports

TOriginal notice of the question was received in Hindi.
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Competitions. State wise details are given in Statement I(a), I(b), I(c) and li(a), llI(b)
and ll(c) Seebelow).

(b) During the last three years and current ydamdget allocation of
Rs. 885.20 crore has been provided under PYKKA scheme. Funds amounting to
Rs. 643.83 crore were released ttat8s/UB/NYKS/SAI for development of
playfields and conductinghAnnual Sports Competitions, as stated at (a) above.
Funds amounting to Rs.313.62 crore have been utilized bytabes®E. (Reported
as on 29.02.2012)

() The State Governments are in the process of developing the playfields
in village/block panchayats in a phased manner as per provision of the scheme and
depending upon the funds released by the Central Governfential Sports
Competitions are also conducted by that&/UF starting from block to national
levels. Playfields have been developed in 22,285 village/block panchayats (Reported
as on 29.02.2012After the scheme has been introduced during 2008-09, more than
one crore boys, and girls have participated in the annual sports competitions.

(d) No Sir

(e) The PYKKA scheme is being implemented throughout the country in
general. Hence, it is not possible to quantify the actual number of players benefited
under the scheme. Howeyenore than one crore boys and girls have participated in
the annual sports competitions as stated at (c) above.

Satement-I (a)

State-wise number of village/block panchayats approved and grant released
under PYKKA scheme for development of playfieids during 2009-10.

(Rs. in crore)

Sl Name of No. of village No. of block  *Funds released
No. State/ UT panchayat panchayat
approved approved
1 2 3 4 5
1. Andhra Pradesh - 113 12.99
2. Arunachal Pradesh 355 32 444
3. Assam - - 3.85
4. Bihar - - 5.02
5. Chhattisgarh - - 5.06
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1 2 3 4 5
6. Goa - - 0.18
7. Gujarat - - 7.10
8. Haryana - - 325
9. Himachal Pradesh - - 201
10. Jammu and Kashmir - - 2.10
11. Jharkhand 403 21 2.39
12. Karnataka 565 18 312
13. Kerala - - 0.80
14. Maharashtra - - 4.86
15 Meghalaya 83 03 1.06
16. Mizoram 164 05 021
17. Nagaland - - 0.30
18. Odisha 623 31 8.05
19. Punjab - - 6.27
20. Rajasthan - - 472
21. Sikkim 32 20 0.13
22. Tamil Nadu - - 191
23. Uttar Pradesh - - 16.96
24. Uttrakhand - - 590
25. West Bengal - - 232
26. Andman and Nicobar Islands19 01 -

ToTAL 2,225 135 105.00*
* Includes release of grants approved for the first year (2008-09).

# Proposal ofAndman and Nicobar Islands has been approved ‘in principle’.
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Satement-I (b)

State-wise number of village/block panchayats approved and grant released
under PYKKA scheme for development of playfields duoi-11

(Rs. in crone)

Sl Name of No. of village No. of block Funds released*
No. State/ UT panchayat panchayat

approved approved
1 2 3 4 5
1. Andhra Pradesh 4,380 226 25.98
2. Arunachal Pradesh 710 64 1051
3. Gujarat 1,075 2 02.55
4. Haryana 1,238 24 14.43
5. Himachal Pradesh 648 16 08.80
6. Karnataka 1,129 36 14.86
7. Kerala 100 15 11.17
8. Maharashtra 2,752 3H 4194
9. Meghalaya 83 08 01.19
10. Mizoram 163 05 02.27
11. Nagaland 440 20 02.96
12. Odisha 623 3 05.98
13. Punjab 2,466 28 26.66
14. Sikkim 16 10 02.02
15. Tripura 520 20 03.24
16. Uttar Pradesh 4,493 8 62.27
17. Uttrakhand 1,500 19 1943

18. West Bengal - - 02.32
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1 2 3 4 5
19. Andaman and Nicobar Island60 06 01.06
20. Lakshadweep 02 09 00.51
21. Puducherry 50 05 00.69**
ToTAL 22,448 681 260.844#

* It includes release of grants approved for the previous year(s) (i.e. 2008-09 and
2009-10)

Satement-I(c)

State-wise number of village/block panchayats approved and grant released
under PYKKA scheme for development of playfields dudigl-12

(Rs. in crore)

SI. Name of State UT No. of village No. of block Funds
No. panchayat panchayat released*
approved approved

1 2 3 4 5
1 Andhra Pradesh - - 25.98
2. Guijarat - - 1343
3. Haryana 619 » 5.09
4, Himachal Pradesh 324 08 3.66
5. Jammu and Kashmir - - 0.56
6. Jharkhand - - 240
7. Madhya Pradesh 2,304 31 39.99
8. Manipur - - 0.22
9, Meghalaya 83 038 172
10. Mizoram - - 207

11. Nagaland 110 05 4.70
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1 2 3 4 5
12.  Odisha - - 7.34
13. Rajasthan 917 25 275
14.  Sikkim K74 20 1.66
15.  Tripura 312 12 4.09
16. Uttar Pradesh - - 18.39
ToTAL 4,701 121 134.05

* It includes release of grants approved for the previous year(s) (i.e. 2008-09 to 2010-11)
Satement-11(a)

State-wise sanction and release of funds under PYKKA Scheme for holding
competitions durin2009-2010

(Rs. in crore)

SI. No. Name of State/ UT Amount
1 Bihar 342
2. Chhattisgarh 117
3. Haryana 1.10
4, Himachal Pradesh 0.70
5. Karnataka 142
6. Madhya Pradesh 264
7. Manipur 047
8. Mizoram 0.37
9. Nagaland 0.56
10. Odisha 211
11 Punjab 118

12. Rajasthan 193
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SI. No. Name of State/ UT Amount

13. Sikkim 0.32

14. Tamilnadu 2.63

15. Tripura 0.36

16. Uttar Pradesh 255

17. Uttrakhand 1.03
ToTAL 2491

Satement-11(b)

Sate-wise elease of funds tot&@es/UB for holdingAnnual Competitions under
PYKKA scheme during010-11

(Rs. in crore)

SlI. No. Name of State/ UT Amount
1 Andhra Pradesh 11.26
2 Arunachal Pradesh 2.05
3 Assam 3.34
4 Bihar 6.19
5. Chhattisgarh 201
6 Goa 0.26
7 Gujarat 2.69
8 Haryana 181
9 Himachal Pradesh 133
10. Jammu and Kashmir 2.10
11. Jharkhand 3.16
12. Karnataka 294
13. Kerala 132
14. Madhya Pradesh 4.79

15. Maharashtra 4.36
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Sl. No. Name of State/ UT Amount
16. Meghalaya 0.79
17. Mizoram 0.71
18. Nagaland 0.13
19. Odisha 4.27
20. Punjab 1.85
21. Tamilnadu 5.10
22. Tripura 0.78
23. Uttar Pradesh 9.47
24, Uttrakhand 147
25. West Bengal 331
26. UT of Chandigarh 0.03
27. Through NYKS 322
ToTAL 80.74

28. Fund released to NYKS to hold Inter-School Competitions in 7.31#
626 district and 35 States.

GRraAND ToTAL 88.05

Satement-11(c)

State-wise sanction and release of funds under PYKKA Scheme for holding
competitions durin011-2012

(Rs. in crore)

SI. No. Name of State/ UT Amount
1 Haryana 1.60
2. Himachal Pradesh 124
3. Karnataka 217
4, Kerala 0.23
5. Madhya Pradesh 491
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Sl. No. Name of State/ UT Amount
6. Meghalaya 0.09
7. Mizoram 0.10
8. Rajasthan 172
9. Sikkim 1.20
10. Tripura 0.79
11. Uttar Pradesh 8.20
12. Uttrakhand 140
13. Fund released to SAl for holding national level competitions 5.10
ToTaL 30.98

Funds for training for London Olympic

3871. SHRIAMBETH RAJAN: Will the Minister of YOUTH AFFAIRS AND
SPOR'S be pleased to state:

(@ whether any specific fund has been earmarked for training of
sportspersons for forthcoming Olympic Games to be held in London this year; and

(b) if so, the details of the funds and number of players, trainers selected
for taking/providing training for this purpose?

THE MINISTER OF SATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRIAJAY MAKEN): (a) Yes, Sir Operation Excellence for London
Olympics 2012 (OPEX) was launched specially for preparing the Intéam for
participating in the Olympic 2012. The funds are being provided under the Scheme
“Assistance to NSF” and National Sports Development Fund.

(b) Under “Assistance to National Sports Federations, Rs.100 crore for
2011-2012 and Rs. 110 crore for 2012-2013 have been allocated. In addition, under
“National Sports Development Fund (NSDF), Rs. 5.52 crore has been released for
customized training of the identified core probables.

Under the ‘Operation Excellence for London Olympic (OPEX) 2012, 732
players were initially selected for the purpose and the number of players was later
pruned to 509.Around 218 trainers including 129 Indian coaches, 21 foreign
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coaches/experts and 68 supporting staff have been engaged for training of these
players.

Assistance to athletes in the country

3872. SHRI RAJIVPRATAP RUDY: Will the Minister of YOUTH AFFAIRS
AND SPOR'S be pleased to state:

(@) whether Government regularly provides assistance to sports athletes in
the country;

(b) if so, the details thereof, over the last three years, alongwith details of
the number of sportspersons who are training abroad;

() whether there has been a decrease in the quantum of assistance
provided to Sports Federations in the country; and

(d) if so, the reasons and details thereof?

THE MINISTER OF SATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRIAJAY MAKEN): (a) Yes Sir

(b) The Government, through its various Schemes, provides financial
assistance to the sportspersons, either directly or through the respective National
Sports Federations (NSFs) towards their training, coaching, participation in national
and international tournaments, sports equipments and incentives in the form of cash
awards, pension and sports awardie Ministry of Youth Affairs and Sports
implements the following Schemes for the benefit of athletes:

() Scheme ofAssistance to National Sports Federations (NSFs)
(i) National Sports Development Fund (NSDF)
(iiy Scheme ofTalent Search andiraining

(iv) Scheme of Special Cagtwards forWinners of medals in international
sports events and their coaches

(v) Scheme of Pension to Meritorious Sportspersons

(vi) Scheme of National Sporfsvards,viz, Rajiv Gandhi Khel Ratnarjuna
Awards, DronacharyaAwards, DhyanchandAwards, Rashtriya Khel
Protsahan Puruskar and Maulahaul Kalam Azad (MAKA) Trophy

(vi)  National Welfare Fund for Sportspersons.
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In addition to the above, the SpoAsthority of India (SAI) is implementing
the following Schemes for identification and nurturing of identified talented
sportspersons:

=

) National SportsTalent Contest (NSTC) Scheme,

(i) Army BoysArmy Boys’ Sports Companies (ABSC) Scheme,
(iiy SAI Training Centres (STC) Scheme,

(iv) SpecialArea Games (SAG) Scheme,

(v) Centres of Excellence (CoE) Scheme.

Details of financial assistance provided during the last three years are given
in the table below:

(Rs. in crore)

Sl..No. Name of the scheme Amount of actual expenditure

2009-10 2010-11 2011-12

1. SportsAuthority of India 206.15 347.00 250.90

2. Scheme ofAssistance to National Sports 50.53 8144 100.00
Federations (NSFs)

3. National Sports Development Fund (NSDF) 311 258 5.39
4. Scheme ofTalent Search andiraining 1.00 7.00 2.00
5. Scheme of Special Cagiwards forWinners of 550  34.00 11.74

medals in international sports events and their

coaches
6. Scheme of Pension to Meritorious Sportspersons 6.50  30.50 3.50

7. Scheme of National Sporfsvards,viz., Rajiv Gandhi 1.24 1.37 154
Khel RatnaArjuna Awards, Dronacharyawards,
DhyanchandAwards, Rashtriya Khel Protsahan
Puruskar and Maulandbul KalamAzad (MAKA)
Trophy
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As regards, number of sportspersons who are on training abroad,
115 sportspersons were sent on training during 2011-12 under the Scheme of
Assistance to NSFs, National Sports Development Fund and the ScheFakemf
Search and Training.

() No Sir
(d) Does not arise.
Promotion of sports in rural areas

3873. SHRI DILIPBHAI RNDYA: Will the Minister of YOUTH AFFAIRS AND
SPOR'S be pleased to state:

(@ whether Government has paid adequate attention to the development of
youth and promotion of sports including cricket and other international level games
in the rural areas on the pattern of urban areas;

(b) if so, the details thereof and the efforts made so far by Government in
this regard; and

(c) the future plans envisaged to develop an appropriate sports policy
which will harness rural sports potential in the country?

THE MINISTER OF SATE OFTHE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRIAJAY MAKEN): (a) and (b) For inculcating sporting culture and
broad-basing sports among youth of the country in rural areas, the Ministry of
Youth Affairs and Sports has introduced a Centrally Sponsored Scheme titled
Panchayatuva Kirda KhelAbhiyan (PYKKA), from 2008-09 which aims at creation/
development of basic playfields in all village panchayats and block panchayats of
the country in a phased manner over a period of 10 years and providing access to
organized sports competitions at block, district, State and national levels. Sports
competitions are ganized in various sports disciplines such as athletics, archery
badminton, boxing, hockeygymnastics, judo, football, swimming, wrestling,
volleyball, table tennis, cycling, kho-kho, kabaddi, etc., in terms of provisions of the
Scheme of PYKKA.

Further schemes of the Ministry ofouth Affairs and the Sport&uthority of
India are equally applicable for sportspersons hailing from rural areas.

(c) National Sports Policy-2001, is already in existence, whicter alia,
provides for mass participation in sports and promotion of excellence in sports in
the country including in rural areas.
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For realization of the aforesaid objectives mentioned in National Sports Policy
2001, while the Scheme of PYKKA takes care of the broad-basing of sports at the
grassroots level, the identification and nurturing of the identified talent for
promotion of excellence in sports including those from rural areas is done under the
following Schemes of Sporiuthority of India (SAI):

=

) National SportsTalent Context (NSTC) Scheme

(i) Army Boys Sports Company (ABSC) Scheme

(iiy SportsAuthority of IndiaTraining Centres (STC) Scheme
(iv) SpecialArea Games (SAG) Scheme

(v) Centres of Excellence (COE) Scheme

Irregularities in SAI

3874. SHRIMA'| KUSUM RAI: Will the Minister of YOUTH AFFAIRS AND
SPOR'S be pleased to state:

(@) whether irregularities have been reported in SpArtthority of India
(SAl) centres in the country;

(b) if so, the details thereof;

(¢) whether Nutrition and Food Supplement Committee of the Ministry have
raided the SAI centres of Sonipat and Bengaluru where training camps for
sportspersons have been organised for preparation and practice for London
Olympic;

(d) if so, the details thereof;

(e) whether quality of food served to sportspersons have been found up to
the mark; and

(H if not, the action taken against the erring authorities?

THE MINISTER OF SATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPOR'S (SHRIAJAY MAKEN): (a) and (b) No, Sir

(¢) The APEX Committee for OPEX London 2012, headed by myself, had
constituted a Committee consisting of Nutritionists, Senior Scientific Officers and
eminent sportspersons to see the food and nutrition provided to sportspersons,
attending National Camp and provide suggestions. The members of the Committee
visited National Coaching Camps at Sonepat, Hyderabad and Bangaluru and have
given report.
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(d) The Committee members pointedt certain deficiencies in the facilities
and suggested measures for their improvement. The suggestions given have been
taken up with the concerned agencies and necessary arrangements are being made
to ensure better facilities to the trainee sportspersons.

(e) and (f) The food served at Spor#uthority of India (SAI) Northern
Centre was not found as per menu. The matter has been taken up with the agency
providing food to provide the same as per the menu and to take necessary measures
to check the quality and quantity of the food provided to the sportspersons.

Furthermore, the process of engagement of service provider for mess facilities
has been initiated afresh.

Also two officers have been transferred out of Sonepat for administrative,
reasons.

Development of sports among disabled persons

3875. DR. K.PRAMALINGAM: Will the Minister of YOUTH AFFAIRS AND
SPOR'S be pleased to state:

(@) the details of action taken for the development of sports among disabled
persons and also development of sports infrastructure for them;

(b) the quantum of funds allocated for the same during the last three years;

(c) the details of sports events organized exclusively for the disabled so far;
and

(d) the measures taken to create a dedicated group of coaches for the
disabled?

THE MINISTER OF SATE OF THE MINISTRY FORYOUTH AFFAIRS AND
SPOR'S (SHRI AJAY MAKEN): (a) Primary responsibility for promotion and
development of sports including sports infrastructure including for persons with
disabilities is that of thet&tes, as sports is ine®e list. Howeverthe Ministry of
Youth Affairs and Sports supplements théoef of the $ates.

For promotion and development of sports among persons with disabilities,
the Ministry of Youth Affairs and Sports provides assistance to National Sports
Federations dealing with persons with disabilities such as Paralympics Committee of
India (PCI), Special Olympics Bharat (SOB) afldl India Sports Council for Deaf
(AISCD), under the Scheme oAssistance to NSFs for conducting National
Championships and international tournaments abroad, organizing national coaching
camps, procurement of sports equipments, engagementeifjn coaches etc.
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For promotion and development of sports at grassroot level among Persons
with Disabilities, the Ministry has introduced the Scheme of Sports and Games for
Persons with Disabilities in 2009-10 on pilot basis.

The Scheme of Sports and Games for the Disabled has the following
components:

() Grant for sports coaching and purchase of consumables and non-
consumable sports equipment for Schools;

(i) Grant for Training of Coaches; and

(iiy Grant for holding District, State and National level competitions for the
disabled.

(b) Details of grants released to PCl, SOB &i8CD from the Scheme of
Assistance to NSFs during last three years given below:

(Rs. in lakh)
SI. No. Name of Federation 2009-10  2010-11  2011-12
1 All India Sports Council for the Deaf 24.00 47.65 75.83
2. Paralympics Committee of India 142.83 221.39 7777
3. Special Olympic Bharat 381 12.00 285.89

Expenditure incurred during last three years under the Scheme of Sports and
Games for Persons with Disabilities is given in the table below:

(Rs. in crore)

Sl. No. Year Expenditure incurred
1 2009-10 0.74
2. 2010-11 5.96
3. 2011-12 4.40

() Under the Scheme of Sports and Games for Persons with Disabilities,
sports competitions at district level were conducted in 152 districts and at State level
in 31 Sates during 201-12. Further National Level Games for Persons with
Disabilities for 2010-11 were held at Chennai from 17-22 February 2012.

(d) For creation of dedicated group of coaches for persons with disabilities,
the Scheme of Sports and Games for Persons with Disabilities provides for training



266 Paper Laid [RAJYA SABHA] on the able

of community coaches. Under the scheme, Master Trainers are being imparted
training at Lakshmibai National University of Physical Education, Gwalibese
Master Trainers, then, provide training to about 50 coaches each in their respective
districts.

PAPERS LAID ON THE TABLE

I. Reports andAccounts (2010-1) of the Pawan Hans Helicopter Ltd. New
Delhi.

Il. MoU between Govt. of India andAl.

THE MINISTER OF CIVILAVIATION (SHRIAJIT SINGH): Sir | lay on the
Table—

I. (1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) of Section 619Af the Companiesct, 1956—

(@ Annual Report andAccounts of the Pawan Hans Helicopters
Limited, New Delhi, for the year 2010-11, together with the
Auditor's Report on theAccounts and the comments of the
Comptroller andAuditor General of India thereon.

(b) Statement by Government accepting the above Report.

(20 Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.
[Placed in LibrarySeeNo. L.T. 6747/15/12]

II. A copy (in English and Hindi) of the Memorandum of Understanding
between the Government of India (Ministry of CiVAlviation) and theAirports
Authority of India, for the year 2012-13. [Placed in LibreBgeNo. L.T. 6746/15/12]

Notification of Miniority of Shipping

THE MINISTER OF SHIPPING (SHRI ®&.VASAN): Sir, | lay on theTable,
under sub-section (3) of Section 458 of the Merchant Shipping1958, a copy (in
English and Hindi) of the Ministry of Shipping Notification No.S&R. 31 (E), dated
the 20thApril, 2012, publishing the Merchant Shipping (Regulation of Entry of Ships
into Ports,Anchorages and @hore facilities) Rules, 2012.

[Placed in LibrarySeeNo. L.T. 6824/15/12]

Notification of the Ministry of Rural Development

THE MINISTER OF RURALDEVELOPMENTAND THE MINISTER OF
DRINKING WATER AND SANITATION (SHRI JAIRAM RAMESH): Sir | lay on the
Table, under sub-section (2) of Section 2%l Mahatma Gandhi National Rural
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Employment Guarantegct, 20, a copy (in English and Hindi) of the Ministry of
Rural Development Notification No. S.0.1022 (E), dated the 4th, R@32, amending
Schedule | and Schedule II of the Mahatma Gandhi National Rural Employment
Guaranteéict, 2005. [Placed in LibranySeeNo. L.T. 6730/15/12]

Sir, | would invite the attention of the hon. Members because these Papers
relate to amendments to Schedule | and Schedule Il of the Mahatma Gandhi National
Employment Guarantegct, and | would welcome the response of the hon. Member

Report and Accounts of (2010-1) NIPCC New Delhi and elated papers

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): Sir, | lay on theTable, a copy
each (in English and Hindi) of the following papers—

(@ Annual Report andAccounts of the National Institute of Public
Cooperation and Child Development (NIPCCD), New Delhi, for the year
2010-11, together with théuditor's Report on théccounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above. [Placed in LibrarggeeNo. L.T. 6807/15/12]

MoU between Govt. of India and NERAMAC

THE MINISTER OF SRTE OF THE MINISTRY OF DEVELOPMENTOF
NORTH EASTERN REGIONAND THE MINISTER OF SETE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PBAN SINGH GHATOWAR): Sir, | lay on the
Table, a copy (in English and Hindi) of the Memorandum of Understanding between
the Government of India (Ministry of Development of North Eastern Region) and the
North Eastern Regiond@gricultural Marketing Corporation Limited (NERAMAC), for
the year 2012-13. [Placed in LibrarySeeNo. L.T. 6735/15/12]

Report and Accounts (2010-1) of the Antrix Corporation Ltd., Bangalor e and
Related Papers

THE MINISTER OF SATE IN THE MINISTRY OF PERSONNELPUBLIC
GRIEVANCES AND PENSIONAND THE MINISTER OF SATE IN THE PRIME
MINISTER'S OFFICE (SHRIV. NARAYANASAMY): Sir, | lay on theTable—

I. A copy each (in English and Hindi) of the following papers, under sub-
section (1) of Section 619Af the Companiegéct, 1956:

(@ Annual Report and\ccounts of theAntrix Corporation Limited (ACL),
Bangalore, for the year 2010;1together \ith the Auditor's Report on
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(b)

the Accounts and the comments of the Comptroller Anditor General
of India thereon.

Review by Government on the working of the above Corporation.
[Placed in LibrarySeeNo. L.T. 6748/15/12]

Il. Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.

I. Notification of the Ministers of Road Transport and Highways.

Il. Report andAccounts (2009-10) of the NITHE, NOIDAnNd related papers.

THE MINISTER OF SRATE IN THE MINISTRY OF ROAD TRANSPOR" AND
HIGHWAYS (SHRI JITIN PRASADA): Sirl lay on theTable-

I. (1) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Road Transport and Highways, under Section 10 of the National
HighwaysAct, 1956:--

(1)

)

©)

)

©)

©)

S.0. 487 (E), dated the 7th March, 2011, regarding acquisition of land,
with or without structure, from K.M. 62.960 to K.M. 66.500 (Zirakpur
Parwanoo Section) on National Highway No. 22 in Solan District in the
State of Himachal Pradesh.

S.0. 634 (E), dated the 25th March, 2011, regarding appointment of
competent authority for acquisition of land from K.M. 238.203 to K.M.
307.000 on National Highway No. 71 in Jind District in the State of
Haryana.

S.0. 796 (E), dated the 26#&pril, 2011, amending Notification No. S.O.
1444 (E), dated the 16th June, 2010, to substitute certain entries in the
original Notification.

S.0. 818 (E), dated the 26#&pril, 2011, amending Notification No. S.O.
1713 (E), dated the 13th JuR009, to insert certain entries in the original
Notification.

S.0. 937 (E), dated the 29pril, 2011, amending Notification No. S.O.
1851 (E), dated the 27th Octop@006, to insert certain entries in the
original Notification.

S.0. 938 (E), dated the 29#hpril, 2011, regarding appointment of
competent authority for acquisition of land, from K.M. 05.000 to K.M.
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@)

®

©)

(10)

(11)

12)

13)

(14)

91.200 on National Highway No. 65 Ambala District in the tte of
Haryana.

S.0. 969 (E), dated the 3rd Mag01l, regarding appointment of
competent authority for acquisition of land from K.M. 307.000 to K.M.
347.800 (Jind-Rohtak Road) on National Highway No. 71 in Jind and
Rohtak Districts in the State of Haryana.

S.0. 971 (E), dated the 3rd M&01, regarding acquisition of land, with
or without structure, from K.M. 70.700 to K.M. 179.285agYunanagar
Panchkula Section) on National Highway No. 73 in Panchkula District in
the State of Haryana.

S.0. 972 (E), dated the 3rd M&01, regarding acquisition of land, with
or, without structure, from K.M. 42.700 to K.M. 42.900 (Gaon-
Kotputli-Jaipur Section) on National Highway No. 8 in Gurgaon District
in the State of Haryana.

S.0. 127 (E), dated the 20th Mag011, regarding acquisition of land,
with or without structure, from K.M. 0.000 to K.M. 131.700
(Jhansi-Lalitpur Section) on National Highway No. 26 in Jhansi District
in the State of Uttar Pradesh.

S.0. 189 (E), dated the 26th Mag011, regarding acquisition of land,
with or without structure, from K.M. 41.945 to K.M. 62.960 (Zirakpur-
Parwanoo Section) on National Highway No. 22 in Panchkula District in
the State of Haryana.

S.0. 1557 (E), dated the 8th JuBO1l, regarding acquisition of land,
with or without structure, from K.M. 107.100 to K.M. 140.200 (Ghaziabad-
Aligarh Section) on National Highway No. 91 Adigarh District in the
State of Uttar Pradesh.

S.0. 1709 (E), dated the 25th JuBO1l, regarding appointment of
competent authority for acquisition of land from K.M. 12.700 to K.M.
42.900 on National Highway No. 24 (B) in Lucknow District in the State
of Uttar Pradesh.

S.0. 171 (E), dated the 25th July2011, regarding appointment of
competent authority for acquisition of land from K.M. 11.500 to K.M.
135.000 on National Highway No. 56(B) in Lucknow District in the State
of Uttar Pradesh.
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(15)

(16)

(17)

(18)

(19)

(20)

(21)

(2)

23)

S.0. 1832 (E), dated the 8#&ugust, 201, regarding acquisitioof land,
with or without structure, from K.M. 8.260 to K.M, 28.000 on National
Highway No 24 in Ghaziabad District in the State of Uttar Pradesh.

S.0. 191 (E), dated the 18tAugust, 201, regarding fee to be collected
from the users of the stretch from K.M. 158.000 to K.M. 242.708
(Allahabad Bypass Section) on National Highway No. 2 in the State of
Uttar Pradesh.

S.0.1987 (E), dated the 27/ugust, 201, amending Notification No.
S.0. 939 (E), dated the 9&pril, 2009, to substitute certain entries in the
original Notification.

S.0. 1988 (E), dated the 27#&ugust, 201, regarding appointment of
competent authority for acquisition of land from K.M. 0.000 to K.M.
66.000 on National Highway No. 233 in Siddharth Nagar District in the
State of Uttar Pradesh.

S.0. 2013 (E), dated the 29#&ugust, 201, regarding appointment of
competent authority for acquisition of land from K.M. 131.000 to K.M.
192.000 on National Highway No. 200 (Bhojpur-Chhatabar Section) in
Sambalpur and Deogarh Districts in the State of Odisha.

S.0. 2014 (E), dated the 29&ugust, 201, regarding appointment of
competent authority for acquisition of land from K.M. 90.000 to K.M.
158.000 (Nuapada-Bangomunda Section) on National Highway No. 217 in
Nuapada District in the State of Odisha.

S.0. 2015 (E), dated the 29#&ugust, 201, regarding appointment of
competent authority for acquisition of land from K.M. 19.800 to K.M.
149.200 and K.M. 328.450 to K.M. 509.100 (B.C. Road to Belur and
Madhugiri toAndhra Pradesh Border Section) on National Highway No.
234 in Dakshina Kannada District in the State of Karnataka.

S.0. 2016 (E), dated the 29#&ugust, 201, regarding appointment of
competent authority for acquisition of land from K.M. 0.000 to K.M.
149.000 (Anishabad-Aurangabad-Hariharganj Section) on National
Highway No. 98 in Patna District in theéa® of Bihar

S.0. 2017 (E), dated the 29&ugust, 201, regarding appointment of
competent authority for acquisition of land from K.M. 0.000 to K.M.
136.000 (Birpur-Bihpur Section) on National Highway No. 106 in Supaul
District in the $ate of Bihar
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(24)

(25)

(26)

@7)

(28)

(29)

(30)

(31)

32)

S.0. 2025 (E), dated the 3%ugust, 201, regarding fee to be collected
from the users of the stretch from K.M. 254.000 to K.M. 262.725 (Roha-
Nagoan Section) on National Highway No. 36 and 37 in the State of
Assam.

S.0. 2026 (E), dated the 3%ugust, 201, regarding fee to be collected
from the users of the stretch from K.M. 136.500 to K.M. 199.141
(Bhadrak-Balasore Section) on National Highway No. 5 in the State of
Odisha.

S.0. 2027 (E), dated the 3Q%ugust, 201, regarding fee to be collected
from the users of the stretch from K.M. 216.150 to K.M. 284.000
(Loddapuitti-Puintola Section) on National Highway No. 5 in the State of
Odisha andAndhra Pradesh.

S.0. 2056 (E), dated the 8th Septemh2dll, regarding fee to be
collected from the users of the stretch from K.M. 168.500 to K.M.
265.000 (Madhya Pradesh/Maharashtra Border-Dhule Section) on
National Highway No. 3 in the State of Maharashtra.

S.0. 2096 (E), dated the 19th Septemt®011, regarding fee to be
collected from the users of the stretch from K.M. 380.000 to K.M.
440.000 (Pimpalgoan-Nashik-Gonde Section) on National Highway No. 3
in the State of Maharashtra.

S.0. 2192 (E), dated the 22nd SeptemBé@dl, regarding acquisition of
land, with or without structure, from K.M. 806.000 to K.M. 843.000
(Varanasi-Aurangabad Section) on National Highway No. 2 in Chandauli
District in the State of Uttar Pradesh.

S.0. 2253 (E), dated the 29th SeptemB@&il, regarding appointment of
competent authority for acquisition of land from K.M. 40.000 to K.M.
216.000 (Sheohar-Sitamarhi-Jaynagar Narhiya Section) on National
Highway No. 104 in Shivahar District in theag of Bihar

S.0. 2256 (E), dated the 29th September 2011, regarding appointment of
competent authority for acquisition of land from K.M. 00.000 to K.M.
69.000 (Fathua-Harnaut-Barh Section) on National Highway No. 30A in
Patna District in the t&te of Bihar

S.0. 2381 (E), dated the 15th Octqb2011, regarding acquisition of
land, with or without structure, from K.M. 73.165 to K.M. 74.500
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(33)

(34)

(35)

(36)

(37)

(i

(PatnaBuxar Section) on National Higvay No. 84 in Balia District in
the State of Uttar Pradesh.

S.0. 2393 (E), dated the 17th Octqb2011, regarding acquisition of
land, with or without structure, from K.M. 173.904 to K.M. 178.560
(Sundernagar Section) on National Highway No. 21 (New No. 154) in
Mandi District in the State of Himachal Pradesh.

S.0. 2418 (E), dated the 19th Octold#®11l, regarding fee to be collected
from the users of the stretch from K.M. 102.000 to K.M 202.000 (Bijapur-
Hungud Section) on National Highway No. 13 in the State of Karnataka.

S.0. 2421 (E), dated the 20th Octol#911, regarding fee to be collected
from the users of the stretch from K.M. 413.000 to K.M. 418.000
(Bhubaneswar-Jagatpur Chandikhole Section) on National Highway No.
5 in the $ate of Odisha. [Placed in Librar8eeNo. L.T. 6708/15/12]

S.0. 2494 (E), dated the 3rd Novemb2011, regarding acquisition of
land, with or without structure, from K.M. 47.000 to K.M. 52.000
(Dhaleswari-Bhairabi Section Katlicherra bypass) on National Highway
No. 154 in Hailakandi District in thet&e ofAssam. [Placed in Library
SeeNo. L.T. 6830/15/12]

GS.R. 756 (E), dated the 12th Octgb201l, publishing the National
Highways Fee (Determination of Rates and Collection) Second
Amendment Rules, 201 along with delay statement. [Placed in Library
SeeNo. L.T. 7029/15/12]

A copy (in English and Hindi) of the Ministry of Road Transport and

Highways Notification No. &.R. 5 (E), dated the 10th Janu&§12, publishing the
National HighwaysAuthority of India (theTerm of Ofice and other Conditions of
Service of Memberspmendment Rules, 2012, under Section 37 of the National
HighwaysAuthority of IndiaAct, 1988. [Placed in LibrarnyfSeeNo. L.T. 6709/15/12]

II. A copy each (in English and Hindi) of the following papers:

(@)

(b)

Annual Report andAccounts of the National Institute fdrraining of
Highway Engineers (NITHE), NOIDA, for the year 2009-10, together with
the Auditor's Report on théccounts. [Placed in LibrarySeeNo. L.T.
6829/15/12]

Statement giving reasons for the delay in laying the papers mentioned at
(a) above. [Placed in LibrargeeNo. L.T. 6829/15/12]
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I. Report andAccounts (209, 2010-1) of a Institute and on Severatts and
related papers.

Il. MoU between Government of India aMarious Corporations.

THE MINISTER OF SRATE IN THE MINISTRY OF SOCIALJUSTICEAND
EMPOWERMENT (SHRI D. NAPOLEON): Sirl lay on theTable, a copy each (in
English and Hindi) of the following papers:—

1.()(@)

(b)

(i(2)

(b)

(iii)(a)

(b)
©

1L.G)

(i

(i)

Annual Report on the Protection of Civil Righast, 1955, for the year
2009, under sub-section (4) of Section 15A of the Protection of Civil
RightsAct, 1955.

Statement giving reasons for the delay in laying the paper mentioned at
(i) (a) above. [Placed in LibrarggeeNo. L.T. 6838/15/12]

Annual Report on the Scheduled Castes and the Scheduled Tribes
(Prevention ofAtrocities) Act, 1989, for the year 2009, under sub-section
(4) of Section 21 of the Scheduled Castes and the Scheduled Tribes
(Prevention ofAtrocities) Act, 1989.

Statement giving reasons for the delay in laying the paper mentioned at
(i) (a) above. [Placed in Libra§eeNo. L.T. 6832/15/12]

Annual Report anddhccounts of the National Institute for tRdsually
Handicapped (NIVH), Dehradun, for the year 2010-11, together with the
Auditor's Report on théccounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at
(ii) (a) above. [Placed in LibraryseeNo. L.T. 6834/15/12]

Memorandum of Understanding between the Government of India
(Ministry of Social Justice and Empowerment) and the National Safai
Karamcharis Finance and Development Corporation (NSKFDC), for the
year 2012-13. [Placed in LibrargeeNo. L.T. 6711/15/12]

Memorandum of Understanding between the Government of India
(Ministry of Social Justice and Empowerment) and the National

Scheduled Castes Finance and Development Corporation (NSFDC), for
the year 2012-13. [Placed in Libra§eeNo. L.T. 6712/15/12]

Memorandum of Understanding between the Government of India
(Ministry of Social Justice and Empowerment) and the National
Handicapped Finance and Development Corporation. NHFDC, for the
year 2012-13[Placed in LibrarySeeNo. L.T. 6835/15/12]
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Report of CAG: No. 2 of 2011-12

SHRI JITIN PRASAD: Siron behalf of Shri Praful Patel, | lay on thable,
under clause (1) of article 151 of the Constitution, a copy (in English and Hindi) of
the Report of the Comptroller ardiditor General of India: No.2 of 20412: General
Purpose Financial Reports of Central Public Sector Enterprises (Compladit®
and No.30 of 201-12 performancéudit on Revival of Sick Central Public Sector
Enterprises for the year ended 31st March,12QPlaced in LibrarySeeNo. L.T.
7030/15/12]

MESSAGES FROM LOK SABHA
() The Finance Bill, 2012.

(I The Right of Children to Free and Compulsory Education (Amendment)
Bill, 2012.

SECRERRY-GENERAL: Sir | have to report to the House the following
messages received from the Lok Sabha, signed by the Secretary-General of the Lok
Sabha:-

()

“In accordance with the provisions of rule 96 of the Rules of Procedure
and Conduct of Business in Lok Sabha, | am directed to enclose the
Finance Bill, 2012, as passed by Lok Sabha at its sitting held on the 8th
May, 2012.

The Speaker has certified that this Bill is a Money Bill within the
meaning of article 110 of the Constitution of India.”

(N

“In accordance with the provisions of rule 120 of the Rules of Procedure
and Conduct of Business in Lok Sabha, | am directed to inform you that
Lok Sabha, at its sitting held on the 9th Ma®12, agreed without any
amendment to the Right of Children to Free and Compulsory Education
(Amendment) Bill, 2012, which was passed by Rajya Sabha at its sitting
held on the 24ti\pril, 2012.”

Sir, | lay a copy of the Finance Bill, 2012 on thable.
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STATEMENTS OF DEPARTMENT-RELATED PARLIAMENT ARY STANDING

COMMITTEE ON AGRICUL TURE

SHRI SHASHI BHUSAN BEHERA(Odisha): Sirl lay on theTable, a copy
each (in English and Hindi) of thaafements showing furthéction Taken by the
Government on the following Reports of the Department-related Parliamentary

Standing Committee oAgriculture (201-12):—

0

(i

(i)

(iv)

V)

(Vi)

(vii)

Third Report onAction Taken by the Government on the
recommendations contained in the Forty-first Report (Fourteenth Lok
Sabha) on ‘Pricing Policy ofgricultural Produce’of the Ministry of
Agriculture (Department ofgriculture and Cooperation);

Tenth Report onAction Taken by the Government on the
recommendations contained in the Forty-seventh Report (Fourteenth Lok
Sabha) on ‘Impact of Global Climate ChangeAgriculture andAllied
Sectors in India’of the Ministry of Agriculture (Department of
Agricultural Research and Education);

Thirteenth Report onAction Taken by the Government on the
recommendations contained in the First Report on ‘Demands for Grants
(2009-10)'of the Ministry ofAgriculture (Department of\griculture and
Cooperation);

Fourteenth Report orAction Taken by the Government on the
recommendations contained in the Second Report on ‘Demands for
Grants (2009-10)bf the Ministry ofAgriculture (Department oAnimal
Husbandry Dairying and Fisheries);

Fifteenth Report onAction Taken by the Government on the
recommendations contained in the Fourth Report on ‘Demands for
Grants (2009-10)’of the Ministry of Agriculture (Department of
Agricultural Research and Education);

Sixteenth Report onAction Taken by the Government on the
recommendations contained in the Fifth Report on ‘Demands for Grants
(2009-10)’ of the Ministry of Food Processing Industries;

Seventeenth Report oAction Taken by the Government on the
recommendations contained in the Sixth Report on ‘Demands for Grants
(2010-11)' of the Ministry ofAgriculture (Department ofgriculture and
Cooperation);
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(vi) Eighteenth Report orAction Taken by the Government on the
recommendations contained in the Seventh Report on ‘Demands for
Grants (2010-1)’ of the Ministry ofAgriculture (Department ofAnimal
Husbandry Dairying and Fisheries);

(¥ Nineteenth Report orAction Taken by the Government on the
recommendations contained in the Eighth Report on ‘Demands for
Grants (2010-1)' of the Ministry of Agriculture (Department of
Agricultural Research and Education);

() Twentieth Report onAction Taken by the Government on the
recommendations contained in the Ninth Report on ‘Demands for Grants
(2010-11) of the Ministry of Food Processing Industries;

(x) Twenty-seventh Report oAction Taken by the Government on the
recommendations contained in the Eleventh Report on ‘Deficient
Monsoon and steps taken by the Government to Mitigate its impact on
Agriculture Sector of the Ministry of Agriculture (Department of
Agriculture and Cooperation);

(xi) Twenty-eighth Report orAction Taken by the Government on the
recommendations contained in tleenty-second Report on ‘Demands
for Grants (201-12)’ of the Ministry of Agriculture (Department of
Agriculture and Cooperation); and

(xiiy Twenty-ninth Report onAction Taken by the Government on the
recommendations contained in theenty-third Report on ‘Demands for
Grants (201-12) of the Ministry of Agriculture (Department of
Agricultural Research and Education).

STATEMENT BY THE MINISTER

Satus of implementation of ecommendations contained in the one hundd and
seventy-secondeport of Department-Related Parliamentary Sanding Committee
on Transport Tourism and Culture

THE MINISTER OF SATE IN THE MINISTRY OF TOURISM (SHRI SUTAN
AHMED): Sir, | make a statement regardingatis of implementation of
recommendations contained in the One Hundred and Seventy-second Report of the
Department-related Parliamentaryafding Committee orfransport, Tourism and
Culture on the Development @burism in North-Eastern Region.
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MATTERS RAISED WITH PERMISSION

Objectionable Comments Posted on a NewspapsiWebside about the incident of
Helicopter Crash Carrying the Chief Minister of Jharkhand

SHRI SHANTARAM NAIK (Goa): Sir, yesterday a helicopter carrying the
Chief Minister of Jharkhand, ShArjun Munda, his wife and others, had a crash
landing. In such circumstances, people normally express a sense of relief and
happiness that the CM and other members on board were out of.ddogewver in
recent times, when any news appears on the website of a daily readers are allowed
to post their comments. But, it is unfortunate that such comments are perhaps not
edited or censored and are allowed to appear below the news items for anyone
surfing the net to readThese comments are normallgbusive, defamatory and
filthy. | quote below some of the comments, which appeared below the news which
appeared informing the readers about the crash of Shri Mandealicopter:
Comment 1, | would like to hear this news of everyday ‘a chopper going down with
a politician with no survivors except the creBomment 2, provide a defective copter
to all such politiciansWe have got a way to save us from them. Comment 3, oh no,
copter is dead but CM is alive? Bad luck copter! Comment 4, for personal function,
they were misusing facilities provided to him. God, please punish all these people
...(Interruptiony...

THE VICE-CHAIRMAN (PROF PRJ. KURIEN): What has happened to the
display board? .lfterruptions... Your mike is not working. .lterruptions...

SOME HON. MEMBERS: His mike is working.

SHRI SHANTARAM NAIK: It is strange that responsible newspapers do not
deem it necessary to censor such comments. These comments which appear on
website cannot be exempted from the laws of the land just because they did not
appear in the print edition of the newspaper concerned. It is only because they
remain restricted to those who surf the websites and there is no law and order
situation caused on account of the comments. Had these comments appeared in
print, they would give cause for riots and ugly situations in some areas. It is not
that such comments are occasional happenings, but they have become a routine
nuisance on some websiteAll the high profile national and international
personalities are abused day in and day out. If politicians or personalities abroad do
not object to it, let it be so. But we have to purify the system and take appropriate
steps in our country

Boycotting London Olympics, 2012

SHRI PRASANRA CHATTERJEE (Vést Bengal): Sitwith your permission, | draw the
attention of this house to the fateful morning of 3rd Decemi®84 when 41 tons
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[Shri Prasanta Chatterjee]

of poisonous M.I.C. gas leaked from the storage tank of Union Carbide at Bhopal
and killed 3,787 persons on spot, leaving thousands critically sick till.tddayears

after the disasterDao Chemicals took over the installation of Union Carbide but
refused to take the liabilities of the Bhopal Gas Disasléis ill-famed Dow
Chemicals is one of the sponsors of London Olympics, 2012 and paying 70
lakhrPounds. The victims of Bhopal Gas Disaster appealed to Government of India
to boycott the London Olympics. Nobel laureate like Chomskyeral academicians

and ex-Olympians have also written to the Chairman of the Olympic Organizing
Committee to scrap the Dow Chemicals from the list of sponsors. But the Olympic
Organizing Committee paid no heed to the appeal. | appeal to this august House,
Government of India and Indian Olympkssociation to stand by the victims of
Bhopal Gas Disaster and boycott the London Olympics, 2012. | also appeal before
the athletes of India not to participate in London Olympic, 2012. Thank you.

SHRI SITARAM YECHURY (West Bengal): Sjrl associate myself with the
matter raised by the hon . Member

Arr est of Persons in Biharby Central Intelligence Agency and the Police
Personnel of otherSates

st R At (REw): Stewes weigs, fdd w® @ A3 @)
o6 H R 39 wed # At Y A S A uy® omeEmww fwm an & snddardd
Tfafafr # wife affal @ fRE™ s @ ufesw F ogafees BRI S=R
Unlawful Activity PreventionAct (UAPA) &1 gatell 3d g7 a1 o fF 39 vae
d 2008 H WeMEd HR Y 43 SST MW T W 43 F ogar o afe @t
rwt grfl, S9! frecad! oM § uwga fear Som iR @8 & oMeR & 9™
I Afgad @ Frecad omTead # oo Smar Se | seTed | gifvie Rets fem &
e ISP SH TE o ST AN, el b AW H SHS WA BN BT AR T
Wfe @R g9 B Uik & fae Py gy, widl fPu gr, fER d d AR @8
Ul BedY gg € 6 oMsAl & AN g8l MU SR M aRE W s @ ol g,
3UeRvl fpar S B, S dRE W SR H Al B o, IR WY g @l
o Gy, 9k STl wRAC @1 fpy, S REWR e} & o e €l

il WA W gEElE # S dod gE N, SEd 99 Ig "ed g¥ ¥
f5 ofy Uw SR @uilcd @ gl fEr o ¥ &k Sww ©9 afdd &1 terrorism
F IRmU H RWR Fx foaml it wRad #EN H, gfow ¥ oweR 9 U9
asfea e, ooie R @ ARER oxe o gl g8 W mEdl gfe T am
P Pl wGg el ol Ml AB Bl & SR agl wM W @l Us iR @ Refa dar
B 9hdl g1 'R ¥El F SIS g & O A B faEeR UE RS
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IR MR Rema e g ¥ onft wwl, wEl 'R gEmEl ¥ uew # U«
HIHT IS 3HST SIRGR fRlg fFar ¥l 98l I Fod g SR g WAl St uw
e T 3 Fl oot A @ wue TE g€ ¥, 99 I% ®wOd ¥ oeme AW
AR H PUCH F LS. B UM <@, I Sl IE Pel & I B guEm
HIAT TAMAY SR o1, P R B9 dFl [ER & gfed & @aR & <d, o
I e @B waR i SR iR g8 9N STl Sl 39 dRE @l AAfgwa 2
UGl R AdAd © b gfewt SR e HAed s SN W 4 R, o @ @l d
Ge TN §, I PIA P Sedud HN? A AN FRaT § 6 Y A SN g wedwsi
H S PN SR S AN S €, S [Ivg PREAE! wR, aie g e @
feweid &A1 ael § WU A fewiE | dgd-dgd g=ais |

$ et oMaR SR (RER): Suwwiewel i, § W@ B oA HdE dRal g
AR BH TR SO W AIRY|I AR T T ..(AYM)...

sft Ram< e WorR s9 IR § @S SOW T (FIUE).EF AN R
(T, AR A A o (FIUH).

THE VICE-CHAIRMAN (PROF. RJ. KURIEN): That has been taken note of.
(Interruption) Dr. T. N. Seema. Ifiterruption) dfsg...(@@em™)... You have not been
permitted.afst. That has been taken note &fsv...=aum)..

st YW puer Fed (ER): iy aFi & vam &1 @ fFar o1 <= ©
..(FGET)..

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Kripal Singh ji, please take your
seat. dfsy, T (@aum™)..

3 et oMaR Wt (ER): &9 9§ &9 @S e} $B ey ..(guT)..

sft R At g5 e @1 AR (aam)..

sft YW pute Fee: I8 9gd foear @1 vy R (@@ee). WReR V@R TEl o
E T(AUF). WRGR B O@F TEl ¢ e T.(TaUM)..BS ufafear el 8 <@
T (TIHT)..

THE VICE-CHAIRMAN (PROE RJ. KURIEN): Please take your seat.
(Interruption§ Would the hon. Minister like to react@fsy, dfsv.(@aam)..
(Interruptiong Please sit down.Irfterruptiong Please sit down. Ir{terruption)
Kripalji, sit down (nterruptiong

PR FAoTerm § USw WA, WE gEnIr (SEh) WS W ST 6El 99 6edly
S HAAeE § I @A (of g IEe): Suwdreme Sf, A AR e J Sl
AHAT SO B, g8 YX WEd B HEAIRI B AHR SO T, A SAb W g1 W
TEfed uel §, Ig Al SHb 9 H gl SE 3R WRGR brddrel eyt




280 Matter raised [RAJYA SABHA] with permission

Denial of Admission to Soni Sori, anAdivasi Teacherfrom
Chhatisgarh in A.LLLM.S.

DR. T. N. SEEMA (Kerala): Sir | would like to call the attention of this august
House to the shocking experience of one tribal woman, Soni Sori. She is a tribal
teacher She teaches in a tribal school at Jabeli, Dantewada district, in Chhatisgarh.
She was arrested by the police alleging that she had some connections with the
Maoists. She was brutally tortured in the police custdahy, for the last one year
she has been in the custody of the police. Her family approached the Supreme Court
and got orders from the Supreme Court to admit her iAMS and get her proper
treatment. Following the Supreme Court orders, in the early hours of the 9th May
Soni Sori was taken to th&lIMS from the Raipur Cental Jaillrterruptiong

SHRI BALBIR PUNJ (Odisha): Sirthis is asubjudice matter(Interruptiong
THE VICE-CHAIRMAN (PROFE PJ. KURIEN): She has been permitted.
(Interruptions.

SHRI BALBIR PUNJ: But, Sirthis is a suljudice matter (Interruptiong

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): No; no, this is an issue
pertaining to Aadivasis. [nterruption§ This is the problem ofAadivasis.
(Interruptiong It has been permitted by the Chainterruptiong It has been
permitted. (nterruptiong It has been permittedinferruptiong This matter pertains
to protection ofAadivasis (Interruptiong It has been permittedinferruptiong It is
a tribal issue. Ifiterruptiong It has been permittedinterruptiong No; no, please sit
down. (nterruptiong Please sit down.riterruptiong No; no, it has been permitted.
(Interruptiong It is a tribal issue. (Interruptions) . Please allow her to speak.
(Interruptiong

SHRI SITARAM YECHURY (West Bengal): It is not a t&e subject.
...(Interruptions..

DR. T. N. SEEMA: Sir | am not talking about the case.Intérruptions... |
am talking about the failure on the part of hethorities. ...[nterruptions...

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): It is permitted.
...(Interruptiony... It is a tribal issue. Please allow her to say thamterfuptions...
Please let us listen to that. Interruptiong... No; Baibirji, let us listen to that.
...(Interruptiony... Let her complete and then | will allow you. Intérruptions...
Balbirji, | will allow you after she completes it. inferruptions...

DR. T. N. SEEMA: Sir she was not admitted there, and as of late night of 9th
May, there was no information about her whereaboutd$hteruptions...
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THE VICE-CHAIRMAN (PROFE PJ. KURIEN): Take your seats.
....(nterruptiony... amu @ afsgl | will allow you after she completes it.
...(Interruptiong... She has a right to submit it. Intérruptions... It is permitted by
the Chairman. ..lgterruptions... 3ma @1 df3Tl ...(Interruption)...

DR. T. N. SEEMA: The AIIMS authorities have cited various reasons for not
admitting her that their medical review board has not yet been constituted and that
she was produced &tlIMS after 4.00 p.m. and, therefore, could not be admitted,
etc. ...(nterruptiong... None of these reasons are convincing.Intefruptions...

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Please take your seats.
...(Interruptiony...

SHRI PRAKASH JA/ADEKAR (Maharashtra): How can you allow it?
...(Interruptiony...

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Mayaji, please listen. ..
.(Interruption)... Javadekarji, | am on my legs. Interruptiong... Please take your
seat. ..Ipterruptiony... | am on my legs. See, this has been permitted by the.Chair
So, you cannot question the decision of the Chaiis is number one.
...(Interruptiony... Number two is, this issue is related to tribal protection which is
within the purview of the Central Government.Intérruptiong... Therefore, she has
every right to mention that. Inferruptiong... But if you want to react, ...
...(Interruptiony...

SHRI PRAKASH JAADEKAR: Sir, when | wanted to raise the Maharashtra
issue, it was not allowed. Why is this allowed?nterruptions...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): No, you cannot question the
decision of the Chair...(nterruptiong... Please. .lfterruptiong... You cannot
question the decision of the Chairman.Intdrruptiony... No; please. Let me
complete. ..laterruptions... Yechurji, let me complete. Interruption)...

SHRI SITARAM YECHURY: Sir, the issue of tribal is not aae subject. It is
permitted. ..Ifterruptions...

THE VICE-CHAIRMAN (PROEFE RJ. KURIEN): | have already told it; it is not
a State subject. .Interruption)... IFLT ST, sma ATl ... (Interruptions...

SHRI PRAKASH JA/ADEKAR: Sir, why have you not allowed me?
...(Interruptiony...
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THE VICE-CHAIRMAN (PROFE P.J. KURIEN): No, Javadekariji.
(Interruptiong... This is not a State subject. Inteérruptiong... No, please. This is
related to the protection of a tribal woman. So, it comes very well within the purview
of the Union Government. This is number onelntefruptiony... Number two, it has
been allowed by the Chairmayiou cannot question it. Howevdf Mr. Punj wants
to say something, | will allow him after this is over.(nterruptiong... Mr. Punj,
please note that after Zero Hour is gvewill allow you. ...(nterruptiong... Please
sit down.

DR. T. N. SEEMA: Sir | was not talking about the case.

THE VICE-CHAIRMAN (PROEFE PJ. KURIEN): No, please say what you have
to say Don't enter into any controversy

DR. T.N. SEEMA: Sir | was talking about the failure on the part of the
Authorities of AIIMS to admit hey to implement the order of the Supreme Court. |
am not talking about the case in Chhattisgarh. It is not a matter as to who is ruling
in Chhattisgarh or in Maharashtra. This matter is related to the problem of a tribal
woman who has been facing the atrocity in police custadinterruptions...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Please.

DR. T. N. SEEMA: Sir | would like to put some straight questions to the
Authorities. My first question is: when the Supreme Court has ord&hddiS to
admit, examine and treat a woman who has complained of sexual violence in,custody
on whose authority didIlIMS turn her away on 9th May? My second question is:
what are the reasons for failing to admit Soni SorAilMS on 9th May when she
had been brought to Delhi on the order of the Supreme Cwethave very clear
orders. My third question is: why has the Government not initiated any inquiry into
the serious allegations of custodial sexual violence corroborated by the findings of
the MRS Hospital in Kolkata and instead, conferred the Pressd&atllantryAward
on one police officer named by Soni Sori as responsible for her torture in police
custody?

Sir, if this is the reality of how the Chhattisgarh Police is handling cases like
those of Soni Sori and one of her nephawmedia person, Linga Kodopi, which are
in the public eye, one is concerned about how it would be treating other lesser
known tribal leaders and activists in the State.

Sir, the Union Government cdanivash away their hands saying that this is a
State matterThis is a very important matter relating to providing justice to a tribal
woman.

So, | would urge upon the Government to take immediate necessary action to
get her admitted inAILMS and get her proper treatmenthank you.
...(Interruptiony...
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THE VICE-CHAIRMAN (PROF RJ. KURIEN): | will allow you after Zero Hour
...(Interruptiony... You can associate.

SHRI SITARAM YECHURY: Sir, the Minister should reply

THE MINISTER OF TRIBAL AFFAIRS AND THE MINISTER OF
PANCHAYATI RAJ (SHRIV. KISHORE CHANDRADEO): Sir | have noted what the
hon. Member has stated. | will take the details from here and | will surely enquire
into the matter as to why she was not admitted to the hospital.

Reduction in the period of ShriAmarnath Yatra

sft arfommer Y @ (Uoe): ggarE, SR

W, FTR d TN FAGIRI T& 9Rd TS &, SHB S-Sl SETEN0
FRA AAT ®, foH B A 9w F BH-BH A A AN SMd g1 A a9 A
Yo B T SR MR H I dF dddl 2| dg8f oM arel dri @1 diRle &Y AT
gect TEdl T oMo o9 'A religious tourismat @i wRd €, O SR AT I
# religious tourism®! T& WOl TSI SEERY B SRLHIHR b AN g9 AT b
PRUT RIS IR AR, AT Ry W™l iR 98 W TR giRg oM ard
art & ufy @st @ WeR @1 tegs v dffafed TE B

PO A Ugd SFHBTIR H 3 Pl ddR TP dgd ds1 o SM<red Hl g3
P HAL, A P gE-glagei B de) wERn U9 A A A ROAH W)
qART UgT PRATI SRLHTER W gwe [V 9gd g91 S-oRlied  ganm o, o
A @I OUUST @ JHAE g AT iR o Us Sffex @ wEwr Uer ' S off|

# ded &1 ®@M g9 SR fear wwar g R®ifd s AR b AT dRIs]
drl & dfeded S g B, o 9 I b wHI A fR | derdl @I oo @ ©
T B W B SR wed A 1 ke €, dlle AR Bl WRAT BH 8l S
e arell gt w8l

# omuel FaEr wEdl § 6 d ge A9 IR SERAIS S ¢ g¥E eRA WA
gl T I b PRU BRI Al Bl IR AA@ 8, WdféT R WReR e

WER P HleHed ¥ Wekd Y, 39 A & HW ORe-aRe b UaE= e, qmE
P FII Bl FH B, A SHG ™ b AN P! AEARH Pl Ggd g9l o7 Ugdt| H
AYH HEH W g8l B WHR W HeT FRal § & AW ys AR wWigde  derd
T T T OAA b AT H ddalel $ad SHAY BN, Hifd IR PO AW
TR I €2 H A BT AEal § 6 S R RNIT T A1 Bl RHrgA wA B
Ig A HA T WEY? g8l R ow BRIl fer, @ wEl e, @@ s w@iw
39 CIRTE w1z P17 D F W W A 8, RN I8 I RRE [SAZS B
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(Y erfamrer R @)

W, T AR A qHI BT AUAT UH e Hed ol H W@EW fF w@ @A By
qrEA B S g AT AR A, wniayel 3 W w8 iR R |awa Ig
AT Tl B, SOl WHI g del, PRI ¥ fow feEr ot aEht @ @1s swgfaen
T 8 SR S WY g8 qgud @l diedl €, R Sl €, S9bl W IS sRgfay
9 Bl R® gHd U BART WHR SRLHTHR Bl WHR & A dadid H?

i I USRI ARR FORAM): W, Sl A AIE W b gRI Sl T
g 4 SW WA @ wEE exal gl

sft ST usTer WET (frwmrer uden): WX, WA wl osw fawwy o«
g BRAl gl

CHANDAN MITRA (Madhya Pradesh): Sil associate myself with the
matter raised by the hon. Member

sft UBTeT TESHY (MERTE): WX, 80 WI & 39 09 ¥ I9g oxd B
A e W 37 (T weR): Wed, H W | @ w9 w9 weg wRal gl
THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Now Shri Devender Goud.

SHRI BALBIR PUNJ (Odisha):Would you please come up and speak?
(Interruptiong esmdwafedl & fag @ WeHR W @ 8 T T .(FAUM).. TEI
e & fow @ WWeR ge @Sl g8 ¥ ¥ ..(@age).. immediaely you come and
take them away(Interruption)

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Please. Irfterruptiong ek
gor off, emu AfSy . (egaurm) emu Afey, T (xwawm)

3ft geTer SEeHY: WX, ¥ unilaterally taer wxd €1

sft o faoT (STRMEvS):. WReR  ddifedl & fay Sl § ..(aer)

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): All of you are speaking at
once. What is the problem®iferruptiong That is up to the Government. | cannot
ask them. If the Government wants to respond, he may ddnsetr@ptiong

$t gk o 9@ U gueny S I . (F@uE) @ v et ¥ ofaw
FB TEl 9o, Fad Sdwanedl & fay ael (@)

THE VICE-CHAIRMAN (PROF PJ. KURIEN): Mr Punj, you know the rules. It
is up to the Governmentlnferruptiong

SHRI BALBIR PUNJ: Sir when the matter related to terrorists was raised, the
Government was very prompt to respondigrruptiong So much of inconvenience
is being’ caused to theeerth yatris Government will have to..lrterruptiong
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THE VICE-CHAIRMAN (PROF RPJ. KURIEN): You have made your point.
That is enough(Interruptiong That is up to the Governmentnferruptiony Please
take your seatslrterruptions) That is up to the Governmentnferruptiong Please
take your seatYou have made your poinfThat is enough. Please allow
...(Interruptiony.. 3my @7 fsY 1 . (@ag™)... Please allow...(nterruptions... All of
you sit down and one of you please say what do you wanterriptions... All
of you sit down. ..laterruptiong... Mr. Punj, what do you want? Inferruptions...

SHRI BALBIR PUNJ: Sir the Government has been very prompt in
responding to the matter relating to two terrorists Il one raised by Shri Tiwari and
one raised by another hon. Member here. But in case of inconvenierneertto
yatris why is, the Government shy of taking stepsnte¢ruptions...

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): You have made your point.
...(Interruptiony...

SHRI BALBIR PUNJ: Does their heart bleed only for terrorists?
...(Interruptiony... Doesn't it bleed foteerth yatris?...(Interruptions...

sft YW Puler FE@: U VAT HW dE WaHd B B . (@@agm)..

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): Take your seat.
...(Interruptiony...

arr R @ uew): R, "EE " St 9 sfey e L (eraum)..

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): It is up to the, Government.
...(Interruptiony... | can’'t direct. ..lterruptions...

3t AR I THd (STR URY): WY, .. (FAUM).. MU SABI Hey fE

(STgET). .

oft U SEASBY: WX, . (FIUH)... T AT b URT R MUD Bly AR
& g7 (aum)...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): If they want, they can reply
...(Interruptiony... It is up to the Government. In{erruptions... Would you like to
respond? ..Iterruptions...

P AT § IoTEA, W YRS SO GAE W OSSR G dR
o W et (sft g ey W), A 9esl @ e A9 ga o off € ek
Sad fawg # o1 ft tWifive ®ew SoTH BIW, STOY SSTU YA | TE AT Td
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B IEERES]

WRERFT AT &1 80 99 @l 39 AT &1 G dRd 21 399 99 Pl qa-] g,
BT Th Ul AT S UET B WEARN @ Fdald gl 8, 9 e d sTel Sied @t
BT B TS T (TIUM)...

Reduction in Kerosene Quota oAndhra Pradesh

SHRI DEVENDER GOUDT. (Andhra Pradesh): Sithis is regarding reduction
in kerosene quota @&ndhra Pradesh meant for BRamilies.

Sir, kerosene is called ‘poor manfuel’ and is used by the poor and the
downtrodden for cooking and lightening. The successive Governments have rightly
been providing kerosene to poor at subsidized rate. But, if you look at the supply of
kerosene tAndhra Pradesh, it has been coming down almost every year

Earlier, the Government used to supply 1 lakh kilolitres of kerosedendinra
Pradesh and thetéde Government used to supply 15 litres for every BRidholder
But, in the name of Deepam connections, the Government of India reduced it by
25,000 Kilolitres and again by 22,000 kilolitres. This resulted in reduction in quota
from 15 litres to 4 litres for the poor living in cities and towns, only 2 litres for
people in Mandals and only 1 litre for the poor in villagks.it is not enough, the
Government yesterday further cut the quota of kerosedadbra Pradesh by 4,000
kilolitres and thereby reduced the quota to 38,800 Kkilolitres. On the one hand, the
poor are demanding for increasing the quota and on the other Government is
reducing it without assessing the ground realitidse UFA Government says that
its Government is forham Aadmi.lf it is for Aam Aadmion what basis has it
reduced the quota tAndhra Pradesh?

| strongly feel that it is a part of the Governmentiefarious plan to
ultimately stop supply of subsidized kerosene to pooRidhra Pradesh. It is
because Government is seriously thinking of transferring money directly to
beneficiaries in the next one year with the objective of stopping kerosene diversion.
So, | question: How is the decision to reduce kerosene by 4,000 kilolitres justified to
poor? Secondlyby the time Government introduces money transfer to beneficiary
there would not be any supply of subsidized kerosemendhra Pradesh. So, this is
a lager scheme of Government to deny benefit to the.poor

In view of the above, | demand for de-notifying the order meant to reduce
4,000 kilolitres from this month immediately and also request for restoration of
original quota of 1 lakh kilolitres. Thank you.
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SHRI TAPAN KUMAR SEN (West Bengal): Sjrthis is a very serious issue.
...(Interruptiony... We want a discussion on this. Interruptions... It is a bigger
issue. ..lpterruptiony... | associate myself with the .matter raised by the hon.
Member ...(nterruptions...

s SR I W (UE): WEed, d W[Wd @l 39 v A g eRal g

SHRI K.N. BALAGORAL (Kerala): Sir | associate myself with the matter
raised by the hon . Member

s S TP WRR RISRAM): WEled, § WA P 39 AW ¥ WwEg Al g

SHRI P RAJEEVE (Kerala): Sjrl also associate myself with the matter raised
by the hon. Member

THE VICE-CHAIRMAN (PROF RJ. KURIEN): You are all associated.
Oovercharging by Private Airlines in View of Srike by Air India Pilots

ft R A WHdl (ITR USR): SUNHENE HRIGY, ¥ US  dgd  HEcdyol
&1 2l fusa oAl wom e & umeel @ gsA@ gl S99 ESAi W S
Raftdl &1 ®RIGT IBT HR PO Ugde WRARE dagRN iR fEergy femn ge1 I
g1 fiod d9aR Al & 3y o Udc WRARE T 70 WA ¥ dFX 100 WRIAC
de fexar g 21 399 fagy dR 9 S tRerEw 7, RN 5 amar g9
oRRIfEl # ommdE wwor @1 dM few g1 o9 WEfa @ e 2

SAUNEII AHEIGY, IS oUW W UIR W F umerel @l o gedla €, S9d
IR H W S 7 IRER garn § 5 97 39el e e & fu S aradd @
IR AU R Bl ¥E e e faww 7 Wdfed swd weaypt ww € e
TRRefaal § Ugde TR & HIEgH W W I A UNUT BT S B fhAr S
RET ¥, 98 UM MU H TS Weayl ward ¥l IR fa de o fexmn i e
TOY oI, g€ 11 BOR YUY B AN, Sl 10 BOR U dF fHIAT AT T, g 25
BOR ¥OU Bl T 3R Th WRARH 9 39 dXg I [ARR0 9grr, df S9al @ &Y
9 low-cost airlines¥i S¥ e fovm@n e ¥w X A 2

SUGHIEIE AEIGY, 39U Ud ol 999 @oRde diof ¥, 98 I8 ¥ fv R
a7 Te wEM, @1 WEN @ AW wEN Tsd 9w § fRde g@ @R un, oW
SR UH Alled e omar €, SFel U {ad & ol § & e R gsad 9w
T ¥, ZAMIY ST TIRARH AT QWRUE & HiSeY W ONHY d¢l gl v ugel
SHT HINTY, T IMUB! WM &I gofrord fHerfil I8 ue Mg § Ud ke 9 euv &
IR 39 WE ¥ PV VRIS TR AW AFE HT ANT wY @ T

# omud Aemw W WA S A wEAr @ f6 oo ARl b oW Sog™
ARE BT AW fHAT ST RET B, I e ¥ MR 3@ e b AU 99 uigde vy,
S urgde TIRensd 34 uRRefaal @1 o Ser @) 3mH Rl @1 ewer e JE §,
P gAW AR ITH RgA® BN BRATE PR, dlMe AH AR BT AN IFH AP |
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s sIfeArer @= (UoTE): weRY, d Wd Bl 39 vy W deg wRar gl
#t gEdR g9 @NfSem): #elgw, § wWd @ 39 faww 9@ Hdg a1 gl
it gt TN SR (ORI WERE, d§ Wi B 39 vy 9§ dag wwan

3ft S e AREer R (IRER): wERy, § Wd 3 39 vy 9 dag e
gl

DR. BHARATKUMAR RAUT (Maharashtra): Sirl associate myself with the
matter raised by Shri Mukhtabbas Naqvi.

SHRI RAJEEVCHANDRASEKHAR (Karnataka): Sirl associate myself with
the matter raised by Shri MukhtAbbas Nagvi.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): The names of all Members
associating will be noted.

SHRI PRASANRA CHATTERJEE (Wést Bengal): Sjrl associate myself with
the matter raised by Shri MukhtAbbas Nagvi.

SHRI TAPAN KUMAR SEN (West Bengal): Sjrl associate myself with the
matter raised by Shri Mukhtabbas Naqvi.

SHRI BIRENDRAPRASAD BAISHYA (Assam): Sirl associate myself with
the matter raised by Shri MukhtAbbas Nagvi. .lfterruptions.

THE VICE-CHAIRMAN (PROF PJ. KURIEN): It is a very important issue
...(Interruptiony.

SHRI TAPAN KUMAR SEN: is there any Government in our country?
...(Interruptiony.

SHRI BIRENDRA PRASAD BAISHYA: This is a very serious issue...
(Interruptiong. It is an injustice to common peopldntérruptions.

SHRI PRASANRA CHATTERJEE:We want an assurance that a definite action
will be taken...[nterruptions.

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): This is a very serious issue.
What the hon. Minister has to say?.Intérruptiong. Let the Minister speak
...(Interruptiony.

ST XM YRR (BRAOM): TR .(FIUH)... VA IR-GR R BT 82 ... (TIEH)...

P AT § I, W UEREIT SET WA W SISl R 6T SRt
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e ® owog W (it ' Y)W, AV W § R 9 @l Sorm ®
..(SET). .

IO IM UBRT AR .(TIGM)...
THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Let us hear the Minister
S0 M UBRT IR ..(FIM)...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Allow the Minister to speak.
amy 3fsy ...(=magm).. Let the Minister speak. Ir(terruptions. smo dfsy .. (a@em)...
Yes, Mt Minister, please ..I0terruptiong.

3t YEAR @ TRAl (STR USR): SUGWEHE Weled, I§ Wed Bl WG ©
& ¥g Fgd & "Asayel g g1 ..(@aum)..

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): That is what you have already
said. Take your seat. Naqviji, you have made your point. Nplgase sit down.
..(Interruptiong. Now, only what the Minister says will go on record.

3t JER ™ Tl

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Mr Minister, it is a serious
issue. The whole House is concerned about it. What is your reaction?

sft ter TEa: WEigE, TR N A%dl WEd 7 Ud a9 SR iR Ig
ggd wEl T 5 9R wewl 7 99 ad & wRar 9@ form €1 3 W w9 ann A
St fomm oifeR @ 2, o'W @ o 99 fan & o9y Repa dewa €1 (aum)..

CINECEINRN S By
THE VICE-CHAIRMAN (PROFE RJ. KURIEN): No, please. Nothing will go on

record.

A OEE A W), A dHsar g 6 M e $ 'em € SR uigde
U 59 UeR @ IEAT BRIET SSH Bl BIRET Y el 8, 98 Uh TR
el &1 Ug HHoll feRel A+ fafder ufauee fifrexr & 999 & omar mar o®©
AR T SEE avd € 5 3w fwy d 9gad ool @1% o eRad @ wngl qen
S UEde WRelsd ¥, ST9 dEl Mg fh 4 39 d6e @ ERed T al|

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Now announcement by Chair

(Interruptiong

* Not Recorded
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SHRI RAJIV PRATAP RUDY (Bihar): Sir | have a point of ordefSir, my point
of order is on the Business of the Houdetefruptiong Sir, for the last ten days,
the discussion on the working of the Ministry of Cikwiation is listed.Till today,
it was listed. Everydaythe Parliamentarpffairs is shifting it. For the last ten days,
we are waiting for this disca®n to take place.riterruptiong It is not a question
of the other HouseWe have to see the seriousness of the situation, and, the
business should be listed as early as possible so that we can participate. It has been
there in the Business List for the last ten days.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Mr Rudy you can raise it in
the Busines#\dvisory Committee.

SHRI RAJIV PRATAP RUDY: Our Members are not able to participate in it,
and, then, we are raising Smaller issuéste(ruptiong

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Mr Rudy you can raise it in
the BAC.

SHRI RAJIV PRATAP RUDY: We have to have ifToday also, it is listed in
the Business.lifterruptiong Sir, a motion for discussion under rule 193 has been
moved in the other House, and, this motion of ours has been shifted because the
other House had to be adjusted. Is this faintefruptiong Is this fair on the part
of the Parliamentarjffairs Minister?

THE VICE-CHAIRMAN (PROF PJ. KURIEN): Mr Rudy the Minister has to
be available. I(terruptiong

SHRI RAJIV PRATAP RUDY: For the last ten days, we have been waiting.

THE VICE-CHAIRMAN (PROF PJ. KURIEN): No, no, MrRudy You were
also the Minister(Interruption§ No, no.This is unfair You were also the Minister
There is only one Minister and the Minister has to be availdae.know that. Mr
Rudy it is not fair (Interruptiong No, no.

SHRI RAJIV PRATAP RUDY: Sir, it is the privilege of the House.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): There is only one Minister and
he has to be available. If he has to go to the other House, then, how can he be
present in both the Houses at the same tinhat@r(uptiong

SHRI RAJIV PRATAP RUDY: Our Business is listed for the last ten days.
(Interruptiong

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): No, no. It is unfair

SHRI RAJIV PRATAP RUDY: | want to be heardIrterruptiong
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SHRI K.N. BALAGORAL: Sir, this is an important issuen{erruptiong

THE VICE-CHAIRMAN (PROF RJ. KURIEN): | am not permitting itThere is
no need. lfiterruptiong No need. No, that is alllrnterruptiony Please take your
seat.

SHRI RAJIV PRATAP RUDY: Sir, my submission is that..Interruptiong

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Mr Balagopal, you take your
seat. | have only allowed him. Please take your sa#erfuptiony This cannot be
discussed here like this. No, no. It is not going on record.

SHRI RAJ1VPRATAP RUDY:*

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Mr. Rudy it is not permitted.
The discussion on the working of the Ministry of Cikiliation is already listedWe
will discuss it. "t is already decided. It is the decision of the BAferfuptiong
Mr. Rudy it is not permitted. Please sit dowmntérruptiong

SHRI K.N. BALAGOFAL: *
SHRI BIRENDRAPRASAD BAISHYA: *

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): No, no. Not allowed.
...(Interruptions)...There is an announcement by the Chéterruptiong No, no.
Not allowed. Zero Hour is over..(nterruptions... There is an announcement by the
Chair Take your seats.Ir{terruptiong Mr. Baishya, you have already made your
point. Please take your seat. No, it is unfdimterruptiong This cannot be allowed.
(Interruptions) No, noThis cannot be allowedou have made your point. | allowed
you. You are repeating it. Please take your selaterfuptiong This point was
made.The Minister reacted on it, the matter is owéu will not be allowed like this.
Please take your seat.

SHRI K.N. BALAGOFRAL:*

THE VICE-CHAIRMAN (PROF RJ. KURIEN): No, no. | do not permit you. It
will not go on record. I(terruptiong It is not going on record.

SHRI BIRENDRAPRASAD BAISHYA:*

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): No, no. It is not going on
record. In the Zero Houtthe matter was raised by Mxaqvi. | allowed others to
react on that matterin fact, | myself asked the Government to respohlde
Government respondetVhat more do you want2nferruptiong The matter is over
and, now we come to the other subjéatnouncement by the Chair

* Not Recorded
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DR. BHARATKUMAR RAUT: Sir, | have a point of orde(Interruptiong

THE VICE-CHAIRMAN (PROF RJ. KURIEN): No, no. No point of order
(Interruptiong There is an announcement by the Chair

ANNOUNCEMENT BY THE CHAIR

Regarding Special Sitting of Rajya Sabha on Sunday the 13th Mag012 to
Commemorate the 60thAnniversary of the First Sitting of the
Parliament of India

THE VICE-CHAIRMAN (PROF. RJ. KURIEN): | have to inform the Members
that there will be a Special Sitting of Rajya Sabha on Surtayl3th May2012 to
commemorate the 60th anniversary of the first sitting of Parliament of India. The
House will meet at .00 a.m. and there will be no Question Hour on that day

The Special Sitting of the House will devote itself to the theme—'Sieigrs
Journey of the Indian Parliament’. Npwe are taking up Special Mentiorihose
who want to lay it nowcan do so but those who want to read it, will be given the
opportunity to do so before the House adjourns.

SPECIAL MENTIONS*

Demand to set up a mega food part in Kerala as proposed by
the Sate Government

SHRI P RAJEEVE (Kerala): Sjrthe Government has approved setting up of 15
Mega Food Parks in the third phase as per the Expression of Interest advertised by
the Ministry of Food Processing Industries, Government of India.

The Kerala Industrial Infrastructure Development Corporation (KINFRA), with
the mandate for setting up industrial infrastructure to facilitate industrial growth in
Kerala, has taken the initiative to bring together private promoters for participating
in the Expression of Interest by forming a Special Purpgseicle (SPV) called
‘Malabar Mega Food Park Private Limitedh accordance with, the Ministisy’
guidelines. The SPV has submitted the Expression of Interest to the Ministry for
setting up a Mega Food Park in 100 acres of land in Thirumukkalam and
Puthenvellikara villages imhrissur and Ernakulam districts of Keraksbout 15

* Laid on theTable
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Mega Food Parks have a#dy been approved by the Ministry in the first and
second phases in variousates, among which Kerala does not figure. Moreover
the Ministry has stated that it would consider one Mega Food Park in the States
which have not been allotted Mega Food Park projects so far

Therefore, | urge the Minister to consider the proposal submitted by the
Government of Kerala.

Concern over Misuse of Heritage Site at Sultan garhi in Delhi by
Refugees from Myanmar

SHRIANIL MADHAV DAVE (Madhya Pradeshfs per a news article, a tgr
number of people from Myanmar have gathered/shifted at Sultan Tamhd—an
Archeological Survey of India (ASI) protected monument n¥asant Kunj at
Rangpuri area following the complaints from resident&/agantVihar where these
people were initially camping on the streefbese are being registered Aasylum
seekers’ by United Nations High Commissioner for Refugees (UNHCR). These
families from Rakhine State of Myanmar are in Delhi from almost a month. Heritage
lovers are dismayed with such a situatigve do sympathize with the poor people
seeking refugee status, and the situation with them is genuine. But why are they
being allowed to settle at a heritage site? They do have right of space but they
should be settled accordingly and at some designated or specific location and not at
the places of public interest. Some unauthorized elements are helping and assuring
them that the premises belong to them, and they are providing refugees with food
and shelter

Thus, | request that the Government should look into the matter and should
immediately get this heritage site vacated and shift these people to some appropriate
location,

Demand for early completion of Pranhita-Chevella lift Irrigation Project in
Andhra Pradesh and declae it A National Project

sft 9 e @Y USY): HERY, # Ud ARy W b WRAR Bl IE
A @Eal g & Sl deR. ReaHR UriRdnddedt Wiolde Ue offd #ew@qul o
fgears uivee €1 s AT & |@aw fUuse @ et w1 agricultural
backwardness@wer & WU 3 Woide W SNfddEe & 127 A, PNETR &
159 @, 9RI & 11 T, oeEe % 375 Ta, d9d & 539 T, ATEIET &
171 T 3R WIRE el & 283 A @1 $l 16 G 44 BOIR Uds SN qfH @l
g & 9afl s Y €, 39 s & 9 1565 Tidl @l oW b1 U fire
FH |

39 fawe Rerd oRasn & dgd Meed & te 9g™e A<l uoifdar ¥ 160
dgaedr gt drough pronede e & W@ Rl @ wws B8R, e @8t eRam
O T FHI| sEE  BeNEe-MdexEe twin cities & Wt ¥ &1 ot e ||

39 Unee $ dYER BI¥E Bl TW@d gU W be AR A FRIY § B
g8 A F TE 9gd JHdS TAG @ ST F fFd A 3H UWoilge d eEd
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Uelde BT goll § R T AR WA B SIAING AT W U B GRI BRA b
o oo e O w1 g=are |

Demand to take steps to stop tax evasion by Corporate Entities having overseas
holdings in the Country

SHRI RAJEEVCHANDRASEKHAR (Karnataka): Sirl refer to the recent news
articles suggesting that the Indian Government was negotiating with the telecom
company Vodafone, in the Rs.11000 crore tax dispute case and was contemplating
waivers/reduction of tax claims from the Incoriax Department, benefiting the
Company

Sir, the Company has, allegedlyhreatened international arbitration by
invoking the investment treaty between India and the Netherlands, and has alleged
that the proposed retrospective amendment violated the international legal
protections granted to international investors in India.

Sir, this move of the Government is neither desirable nor acceptable and
would result in the loss of a big chunk of tax man®ych a proposal, if approved,
will also set a bad precedent for all major pending tax cases and trigger demands
from companies that have been involved.in similar deals and on whom tax demands
have already been raised.

The Government must ensure that no special favours or concessions are
granted to any corporate entity that is using overseas holdings, especially keeping
in mind of the millions of honest taxpayers in this country

Demand to set up arAlIMS like Hospital in Punjab

sft fdeTer Y we  (UoME): ARIRY, 9¥ WKW O WAR gRI SMYMe ¢ &
SROATA Wil o g | S-S S 96 J@ §, 9999 Aga-glawnsi $ Sexd
A gz & T U9e Ue WEd IS ¥ SR el B8 W e WeR @1 giurgad
AT &l Tl AT PR <T@l Y Wil o #H Fax ol fAR) e Y TR
W T SR WMl @ s gal & fog @ o dWiRAl & osemw & faw o
Wohens. e a1 fRoefl o7 wedr 21 39 9l 9l ®I &9 IWd gy dong H
Th TR SN SRUATd Wiele @l Soxd 81 PR WRGR  fhelgld TRT ST 3RO
TE @ wadl, d@ S e MisfenE. €, SHal g9l gete}, S9d 9l ued S
gagm, s wft foRal & foRive Sieey, 9 UoR & O iR 7 W TR ¥ T
W I FRN N, Hife dEHE H T HIER, A, do@ iR sRamn &
Fo Wl A AN AR g G €, g8l e B F PROT ggd W A
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SHFM R I AR W B U$ IBd B, sElY WRPR AU S M gg,
qoftemg. d T S glaer @ @ R doe § ww o9 gifued @ |

Demand to take appropriate steps to ensure the use of Gujarat Language for
official purposes in the High Court of Gujarat

3t el FTASH STHIR ([ORI): #EIed, # 3Mud HEgd H ARG HAl HEISY
P WM ORI B[ HIc H ORW 9NT & AN B R BT H=A1 arean gl
Mae e H A AR B YORKH 9N & SRS TIAN b WA BT I[oRTT
Pfeie g1 fedie 23 A/, 2011 B wAEHG W UIRG PR OAMAR I[SAUA  HBIGd
o wwfa g fedfe 9 wE, 2011 @ UG fEEr ST oger ¥ 9 A roguTd
AEIgd 7 SWRIed YWE W IMEUR B ARG Y4 ARG WRER DI AERAS  HIIATE]

g emfia wx faar ¥

#d omud deE A A owE T 6 SRR, we gew, SR OGS el RIS
(AT ERT JUA-04 Il B Sed @@l d ffl & oamfeiRe v gqg
LTS AFACT U PR TRl T T Tl UPR AR YORW AN Bl [ORE S
AT H AMYDIRG YA B SMavdd TG U 8 SRl & o 399 JoRIA S
R P AAF SRR d AfGE F e dmil $ Afey wieR! 98 Ad |
I SHH ORI AN Bl IMH dedld & dR W TAN H AN gl @l oA @
RS WA B TFGRI B FHAS B FHW TAT T8 AT FHRRI F R B
U ISTHRARG 9N H U= AR B UWERIel €71 # <Red H URgd BY
HH |

qeley, WRT MUPh WewH | HAl Heled W oY ¥ fp 9 W sw fawm A
TWET PR BY IMAWIPH $H&H IOl TAT Slea ORI Ied AT H YOREIT AT
P AMPIES TAFT § M B B W9G A JEEd |

Concern overthe Poor Condition of Health Services in the County,
particularly in the State of Jharkhand

st oRer o (IREE): WERy, sREs H fafecwm war &k gfem @
Rafa o 21 g @t 9 9 axie @ el & fow R 750 STaed Sude
g1 af 2010-11 @ Rafq & qafed &waa 167 vgoww 2, RFH 4 @ W vgew
q Sidive T80 @ g1 ugael & fav g g A S WReR A HAdT e delT]
P YIAT B T, ofbd I T A 108 Sl FHROI TR WAl B I9g A Afd
JqETIEHAT T g H fafeear A dweEl e 9 aeiw wsl @ den ff waiw
T2l € b d9 AfSea diafe, Te A aios, dF SARd 9T 9 freage
GUAgH,) o, &d dffecten) = frease ¢ ded  (UAgEdR) &R q
Jome o ded €1 7 ARl H A Pgdl B AfRE AU BIAT TN 2
SHYAGOIR BRIHA TG S Bles-od b U ST P 24 @l & dA Pad 16




296 Government [RAJYA SABHA] Bills
2 oRAT TFerar

MroRex Abfe £ 376 o™ fedd S gafee @ wWRR ued onfy € us
T vy 21 Ue ogEM & qaiew, s # fah 3,985 ged wadcd € wefe
P W P 5000 Afeyl g Rufq uewd) 2oy ded @l g1 dRgMfe o dAcd A
T fefafde € 9 @ ifcufgRem| w9 776 Wuferew @ Sovd & JoEd ik
40 WEIfeed €1 d9 1,700 TA/fEased @ SRd b A RAB 400-450 ARES
q Suee ¥l

I WHR ¥ W FIRY T 6 98 WReF & &7 H Senl H dF ukaed
gRIT &7 ded w IR IREs o9 Iod ¥ wWrey iR Rafesar et @
A IIC RIS RAICE I

GOVERNMENT BILLS
The Appr opriation (Railways) No. 3 Bill, 2012

sft afdre IRTYT fw (ER): Suawene Weew, § 39 g9l H§ INIe B9 W
qd XA HAM S @l fRIY PRUT W gRde oA @Edl gl A€ U SN Bl T
SR SR ogYd "edl 39 <% H "Al ¥ AA S sfueN & gl A del Tl g
9 B genm ¥, & wEfs gue fef ok @i 7 Uy fHu &k gue 9w A &
g WAE od P REERT g WAl RO Tl g9 9 & faw o w S &
Fue a1 g f5 9 sfoe & ou= A 99 w9 # 9w w21 sfE @ ik g
BT TP Swdol Blal g1 99 Ied fourm &1 g forar s fe yrRa & s
d4, Vd ® e A o 30 @l Al e gg | dfed #eley, S9$ A U gEd
g W d9gd HWewyul g3 ol R #E "Eey 9 geie uw A, dgeie UM aRd &
9% PB SEEUNUY ITF ERT B M, S W F fAg g7 waEE R gEAe ©
T Yo fvm & fag ff swr fwies 21 9w W W= wERy 3 wEr oo fR AN
TR XAd UM B 3SR FR PFE | SR e g1 I8 93 9 dad Jed
foumm & foav fo<aroqe 2, afeds o @ sefaavenm @ SR ey eRO @ Y s9
M B g9 HI@d B HAl SN P gRI I8 WeRIfGd B g@Sl g dAR i
J 9} e g, sHer R § fe o9 Bl Wed d$T HEHAl IS Fheudd B

#ft IoiT AT wS! ([WER): I8 O @ ST & w9 ¥ 8 s BIR YR
4 gl

M ai¥re armor Riw I s@d Rl # Srswm, @ Udr Od oo e
SHB! GO BT PRU R 27 39 fAWE B S FEISIT T, o9 g8l deal © B
g foum §fMa R gfic d Fem T ® SR sHSl WHIGW @I SeRd ©§, Al g8
THE I & fIg 9gd WA I@Al g1 S9flY §9 99N W O§9 Wed # wEl el
Teayr ¥, F®ife I F I WESH manpowerdt tfie § d9gd W@yl 2-Td ¥
S 3R @1 & Y@d| Y@d @ manpowersgd s © 3R ¥ VA RHE & SO
R®E A I B Sear € I VA RWT ¥ S SR ¥ IR & Siear ® wE
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O faurT ® SN 2w & Al B IR b AR U BRdT ®, I8 uar foum
g Sl U Upar @I 9 Bl Al b el H O Aoga BRA WSOl qfHeT SraT
HIAT T, TE VAT QU & S 9IE UHAl B 9™ BT B BRIl gl AT gred H
I UM W ¥ed @ THRAT ¥ R A @ SoeRd g

SuqHERE Sf, # W A St W eedl wedl g 6 S Sl gwe ud
foar €, 98 Pddl TP d¥ B §, b goic DI Hdold WHR BT gegy ff grar
Tl Y9 foumT & 9FH ST 99Y 8, SHBl 9@d Bl ANIRAT doic b HIEgH |
T fear S ¥ o9 goie H U @R a8 wE g e @ e dw oA
I B AT P IR & fav B AIRTE ded S &1 owN few w2
4fy R weRE T ol gu WEN usd €@ s fwm w1 oA e @ swfeg #
SR U F W A el qel BEW, Wfed d§ PV Fe@ Sw) gl # @ SHo9A
Ig Yol ARm 6 MU Y@d @ few fewr Ho| S omed g0 aud A e
implications €2 @11 WreT gg™ & implications 7€ € f& S ugde gw & o
private ownershipi #Taf gois &1 &9 &)d &, ST6 SRl M e 6 ged
#F Yed @ @ Refs erfe & W= St @ categorical answemrsar § 5 At e
R W WIS F A YAd A9 W w9 @l wIRmr @l & f SHar
IME B M & fAU iR @ W iR Ter 8 dear 22 w1 39al @i
e @1 g fear e g9 o aa © R o 9@ e fav @18 ware Tel
fpar marl # 39 9| @ fwa oW FEG g B s 9w @l "™ Wk H o9l
Ted ¥l AR & g @Ry f6 Yed B oSSl 39 gawnm # ugdW & faw @i
¥ d@ s g2 @ modernizationd g1 $9d fav I 2, w1 populist budget
U AT 39 faw I ¥, @ Yo Mm@ mismanagementwd fow i 27
P A d@ B, P RO Ydd v 59 seae Refd # uger 22 s aw A
giers d o1 ol 98 # 1€ ¥ o9 cfeuwm # wal G @ € & @ o W
B FRTHEROT B TRE gFAT BT IR @IAT ST IET 87 3MT BI W 3mi¥e
SeRAEl g &, A W e W uEdl g 6 g8 el Per o "ear & e &R
FIote IuHAl H HEeA | 'l dfe fofferer € Faa fAeed g wear ¥ aw A
M 7 aren el g1 e g Reerdl g a8 8 ' g U "em @

o
T HRAT ATy

#gley, WX contention® f&% serious ww W&l fear T ¥ Y@ & fog
Fg foom T8 @ m g ek ARk Rem @ S, @ o x@ R s g
Refa gl § quote &= =@real g1 IBR oMUd AP TP IIERVT b WU A TSI
2| Hogr FEen X I B ofl, fdRe dd Ugd WS| S TW BT UdARIE! 3N,
FH IF H YR W AR T I H TH R I W o§, e 9 $w A
TER ill-treatment fear &, e A st @@ER W@ fEar | e AR Sh
F IgE H s i Sl F 99 W e R T §1 SWR Sor| gEfy
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B aftrs arRmr {6g)

I8 gal YA geic W Bl @ ¥ R enft Intensive Care Unitst ad wEl T,
safey § B8R U P SRRV WA @Rl dedl g [ f[ER @l gea dar dgd
W ff| feer & fog @ @M w' W 9 fF 98 cancerous Statgrar M Il ¥
IR fBR @ dMRY &1 P g™ TEl B, dfed AT dQEEl & odEsE W@ [ER
Iy @l 8 Y& 21 Bihar is moving. Bihar is on way to recovesy & gam? Ig

hardworkings gam, honest and sincerga & gam, monitoring & gam, planning
A g IR A Pl AT W R B A g, A F A g 6 H# S @
YA v & T e deodud, UE fawd SR e @Ry R 9 e @ 3™
IgRA? "ErEE, § onft ff wear g f& Y@ fawm # ot off sga ¥ talents®, wgd
¥ experts?| Y@ § @1 Sam Pitrodassdt ¥ Wew ot 9@ sme wAfear o €
JAfFT Yo T gET SA9 ° Wadr § fF 39 wAfedl @ Ruel @1 @ g gem
MU wg wHfeai g@ §, a@ St financial Rufd & swr fear wE exa € ek
99 wHfeAl ® recommendationssl @ BRA B AMNG FEORIA TEl @ E |
afs Amfve geefed T8 o €, @1 39 wdfedl @ g9M @1 'Y Ggl 'R, S
TH IR @rfed & g ¥

wEIEY, Y9d Bl QAR & AU BT AGIYS PHeH SO USH TH AR dl
st infrastructurese =&l BT ® @R Yold WX SIST d@dal ST Y@ gl Ud AR
infrastructure ¥ ¢ 3R Yod W ..(WHT B HA)...

3t erefl eFaY SR WX, @I maiden speect®, @I e AT

Suwreme (W @S HReEE): e 2, difw. Sifawl L (caem)...

3t aRts arREEr e W, @EER d @ oW garm @ §, Wfed S99
god €, A FW-eW W W fwrg usd €1 UW H ogEfay wE jET g @
().

SuwrremE (U LS RIE): IR AR G S, omu usdl ff 3 Wed &

e YE goh ¥, gafery ag maiden speechEl ' wadl ¥ Wfed omu aiferel a1-
T e iR o Tl . (amaeme).. emu d@iferg, take 2-3 minutes more.

3t aRrs IrREEr e sEE Aaed M fiEe § 99 @A @R ST 87
Iuwreme (W ®S $RIA): omu A9 e § wmw wx A

$ft afrs ArmEwr fe: FE@EE, o g ok wwg fRwn, se faw # enue
gREe ol g, offdd dr # # omud {e W 3fpw @ fen instruction s &
& oMl 7 9, ofdd # Vo & o fAgel @ ue qWH @Al ded g1 o o
Yed B o=El BRit 2 S99 fagell @ wel Y@ fawm @ @i skt € ek sA
figall @ ==l a7 & Wi ¥ @y 'l 2l 99 fIgei @ A9 categorisefdan
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g R # =wgm 5 S@ HA S SEm €, S 39 fgell & ew @ <) osd W
Fo gema Wt § R Y fawm @ ff d FEar § 5 e oW AR W fF ame
e b BT TR W B Whd T 3@ Jod bl Ursfacd UaAUTSER @Y AR I
gel @Ryl # Uisfied TRAUfSER @1 a1 FEal gl VA SWReHE Xod Bl Bl
ey f& SHdT Red MUl des AThieT & X% Yad &I &ad <+ dievl sfear
F Yo B R 9 @ SWied dorg H o 9gd B Wadl ¥, g8l 99 9™ &l
TR HRAT ABY| YAd P WURT BT HABT B Aeql H 39 oA @ Ry w5y
A AT FEA Gear g f @A SN et dme & € 9 uReddt dwme A
TAUES! A SR Wd SR e #) o f& og'l @ oA ) few gu | =i
ArM T Peon A Bl H bad STAURTS! P IGERUT T BT g, i ;W P BI-
B H Yed @ FAERT SR WHET @I SR g9l @I WY, A IMY <@ fF Yo @
T WX YAEIAT ST gER ANl A Feon fear gl

HEIGd, # UPHAl Jed <A1 Al §1 TSI WRWEAl PRI Bl SR ©1 AW
Al W wiaRe @ A weE F| fawm ¥ fFARI W OgERIUN SRR Nad Bl
ORI R SEIF B & PR BT B | sAb AfaRed TW&ed Well | Ydd @l
e @1 & BN | I udied WMl W Y Yad B SIS Bl B FRd 8 ol
IcTd B ISl g6 Adhdl g1 S I AR freaar g, el #hfen W 99 M W
geM H TN S ARyl zEd ot Yed B $B Amedl d¢ dadl ¥l W™ W
iz &R, fhoeedl R e Tl R WA TSR b R Wl Yad @
THRAT | fIaR @A B SRd B

qeley, # Ue fRIY gema 1 ABEA g1 VOd b agd W oA gl S
Jdeaee defec & foag ded w1t 7€ @ o1 €2 o Yed $ oeruara § A
SR TAST BT YAd ZF AT B R FHT T

= Rrafied § te iR gema ¥l Y F R wRET B E Vel & e
BRWY H Wad W ddl T fown @ g, FE agW fown @ ¥, WRa @
feuferl & W W W Y@ F RS BISUG HT AW @ AN, JE A Jed <dl g

AERY, W9 BIg W HOX IO 9 WHIW HRAl g Al AUl 91 AT R
A UBd 98 AU A B A S} peal ¢l A fER @ omar g RER & o
wad €, Fd aR # BemRed i ¥ #El St @1 Sae gAr oS o9 AET
goil off Yad fiffRex off, S99 9wy durued YId oigd $ EWORY & AU Th
weafa a9 i offl W TaHe 9 HEAld 99 9 & 9ig fl, e 9@ Yo fawmm
d ExdieRer T fpar g1 A e g@ YEl W Sol e gl WM W YA S @
ASET 8, 98 2007 H g1 Bl O @iy off, Wfed onft 9@ Sw W owm @l 9
RET €1 98 YA S W ISl AT Tl W Us A ST F Aded © fF W AT
F oo e o o e R 7 3 Wdy # ot e Wt St B e miRed A
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B afdrs aRmr {6y

o @Ry f& I8 gd da dF UXI BN ARRI, B $ a8t d P oAl A gRdl
TEEyE ¢F Siel 8 €, JfeT ROl Uewuw @ e uedn | wEl Ael for
gl

AEGY, 3 H TP SR UeT @wxe # Il 9 \WHIW Bw | o9 3MY IEl
I BAB B AR WA fF S T TN OURW BT dEY WA B E A IRR
AME UH WIE A T, Sl FRIA WIH ¥l A, 98 IR WY iR fER @
ST alell WIF Tl 99 VI Bl Aed WIH & ®©U H STAT A BT YA
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THE VICE-CHAIRMAN (PROFE RJ. KURIEN): The House is adjourned for
lunch to meet at 2 p.m.

The House then adjourned for lunch at one of the clock.

The House re-assembled after lunch at two minutes past two of the clock,
THE VICE-CHAIRMAN (PROF RJ. KURIEN) in the Chair

SHRI DEREK O'BRIEN (West Bengal): Sjrl have three observations to make
this afternoon and also take the liberty of offering three constructive suggestions to
the hon. Railway Ministerl would make my three observations first and then my
three suggestions. The first observation is to do with people, the human capital.
There is a very interesting statistics available that for every one lakh population of
India, there are 257 Central Government employees. It is a low nuBuiethere are
257 Central Government employees for every one lakh population of India. Out of
those 257 who work for the Central Government, 144 persons, that is, over 40 per
cent, are indeed employed by the Indian Railways. This just goes to show how
important the Indian Railways’ human capital is. There are around 1,60,000 vacant
posts, at the moment, and out of these 1,60,000 or 1,70,000 posts, about 60,000 are
safety-related posts in Class Ill and. ISo, my first observation is, and one has
noticed that in the last one month, that there has been a considerable effort to fill up
those vacant posts not only in safety but in other disciplines as well. That leads to
my second observation. If anyone wishes to conclude that by filling up all those
vacant posts in safetyhe safety problem of the Indian Railways will be removed,
or, for that matterby increasing the passenger fares, all the safety preblglinbe
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removed, then, that has never happened. But one appreciates the importance that
the Ministry is giving to this veryvery key area of safetand | think, a long-term
solution is what is required. $imy third observation is regarding the -Railways
putting the commercial land to use. Nowthe figure shows that through BPP

Rs. 1,26,000 crores is expected from revenues and a large sum of Rs. 50,000 crores is
expected from modernizing stations; that is, Rs. 50,000 crores out of Rs. 1,26,000
crores. Here, my fear is that the good intentions of the Railways by using this and
unlocking the assets, | just hope, don’'t meet speed-breakers, when other Ministries
slow things down, because then this is going to be a sedimaiskato the revenue

of the Railways. These are my three observations, and now | move on to make three
suggestions, one of which is related to the consuther passengeand the other

is to do with freight. Sjrsurprisingly a lage number of railway tickets, more than 50

per cent, is booked through the internet. Out of about six lakh Railway reservations,
3,20,000, more than 50 per cent, are actually booked in the morning, especially
between eight and nine. Even passengers are put through a lot of pain and difficulty
because, for the last few years, it has been well nigh impossible, at eight or nine in
the morning, to get on to the IRCTC website. My humble suggestionisShat it

is not some rocket science; all it would need is some investment in the software. |
would humbly suggest that IRCTC could still be the front end of the operation
because that is the brand which has been running this site, but the back end of the
operation, the Railways themselves, are equipped because they have a specialty
CRIS, who could actually do this, and if this is being done and upgraded, then,
rather than make six lakh the capacityvould suggest that the capacity should go

up to ten lakhs, at least one million. So, this problem, lets say by the end of the
year should be solved, and passengers, instead of being grouchy in the morning
when they are booking tickets, we would like to see them smiling. My second
suggestion, Sjris to do with freight. It is a well known fact that Railway freight is
losing a lot of business to road transport and the primary reason for this happening
is that to book, you cannot, for example, book a Railway wagon; you have to book
an entire train. That means the tonnage you have to have is huge. So, there are two
ways of looking at it. One is, of course, the freight rates went up. But the other
creative solution here, one would suggest, is to try and reduce the tonnage booking,
and this can be done. The Railways are already doing a very interesting thing like
roll-on and roll-of policy. | believe there is a pilot project somewhekeroll-on and

roll-off policy would basically mean drawing up a situation where the truck could
actually be loaded on the wagon, and then, the truck rolls off the wagon. In that
way, instead of the road operators becoming our competitors, they in fact, become
our partnersAnd the second one is the road railer conc&pts is another project
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which could be tried. The road railer concept is where the wagon is actually a
pneumatic tyre as it is a steel wheel. | understand there may be a thought of trying
this and piloting this project. But the basic thing is to compete in freight; the
Railways has to find innovative ways to make that happenn8irlast suggestion/
observation is for the Railways; maybe, have a year like they hagdrinof 2012.
Perhaps, the best way to compare those figures would be to be able to look at the
figures of April 2011. Now if you look at theApril 2011 figures and compare them

with April 2012 figures, here’'s how they look: punctuality has increased or, rather, has improved by ten p
r cent. Passenger revenue has improved by eight per cent. | am taking about month-orimonth comparison. Sundry eami
s have improved by 13 per cent. Freight has improved by a large 23 per cent, but you have to consider this becaus
the freight rates were hiked. But, overall, this was happening in an overall economic
situation which is slow because.irie-bell)... Yes, Sir | will finish in the next one
minute. There are empty rakes, both open rakes and closed rakes—which are
wagons—which are still open and | think, the Railways need to find innovative ways
to try and get ahead of the economic downturn, tBe Speaker before me, before
lunch, just mentioned that Railway persons needed a clear vision. The vision for the
Railways was, in fact, provided in the same way as an ophthalmic surgeon would
provide a good eyesight to uas you know if you go to an ophthalmic sgeon,

he will tell you about your vision, U dont need spectacles, because you have a
20:20 vision.’ Sir, between May 2009, when Ms. Mamta Banerjee was Railway
Minister, and May 2011, half way through that, the Railways came out with a
fascinating and absolutely pointed, strategic, time-bound document which they
calledVision 2020.

Sir, in conclusion, | would we the hon. Railway Minister to stay focused on
the Vision 2020 document which clearly outlines how this brilliargamisation can
continue and must continue to be the lifeline of our nation. Thank you.

s T R fiE (SR Uew): Sudwims SN, § oMUdl gwde <l g (e
MU el e #1 A feam w1 F A & S9 g9 P RS9 g & oAar & of
gEe <al g, M g3 Q¥ P ded I UArRd HO9S| oS WRI Mg & e
YA S wEEyr ave WO dlem &1 Aler fyen ¥ Y fawm @ ==t & o
T gAEE uel & eriediei & w9 § Sl W Ae] difedr gRT e AR,
SideX IfgdT &1 3RAM, ¥ & & Uh ¥HM, &1 9RT V&1 8| FHrodre] 83 &l
q 9 iR WHAEAT BT WU Swd 21 ' 4 ¥ fF Y S geie W odie @t
At frem &1 WUeR, I8 S Yol @I golc WA gRN ¥, 39 *Aidhel B AR B,
R AW wE, a1 zad @i afalafem T 'rhl e o ® 5 @' s
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91d Pel, sAd AU UG g¥dIE | & de9 Bl ARy, Bied d I, 59 A9
R fIeard & @y # W @ ARAT BT WA IGW SR Fed H SHgHAR Ul
Terdl el HON| IS H Hel el Bl Y, olfbd SIFggidR Terd el s8R, 39
ga & fau § omuel W fAAd 8T AUl ad |EIW dRal g gwdis |

SHRI T.M. SELVAGANAPATHI (Tamil Nadu): Mr Vice-Chairman, Sjrl thank
you very much for having given me this opportunity to supportAperopriation
(Railways) No. 3 Bill, 2012. Railways being the largest organisation in the world
having a network of about 64,000 kilometre, is manning nearly 6,000 railway stations,
having nearly 14 lakh employees, which is the highest in the world, plying nearly
19,000 trains and servicing nearly 2 crore passengers everySétaywhile we
compliment the Ministry for making several efforts to put the Railways on the right
path, there are certain hard realities which we must understand. I, myself and on
behalf of my party and my beloved leadeongratulate the Minister who has taken
over the Railways at an odd hour where the overall balanet-gh¢he railway is
on the brink of red. In the last five years,,She diference between the revenue
and expenditure has waded to a dangerous level, almost on the brink of a financial
crunch. Sir we must understand the reasons from the past experience we have
gathered in the Eleventh Fivéear Plan where the @et of internal generation of
resources was Rs. 90,000 crore, but the likely achievement had fallen down to a
target of Rs. 66,704 crore, falling short of nearly Rs. 23,296 crores.

Why is this? Even we have set up an ambitious target of 7.35 lakh crore Plan
investment in th&welfth Plan.Will we be able to achieve it? Sthe documents we
have clearly reveal that many of the projects which the railway had undertaken in
the Eleventh Plan, the original target of the gauge conversion was 10,000 and was
revised to 6,000 and the achievement was only 5,000. The reasons adduced for such
a shortage and shortfall is the paucity of funds. For doubling of lines, the same
lines, the target was 6,000 and we were able to achieve only 2,873. The reason was
paucity of funds. Even in the production of coaches 22,500 was the target and we
were able to achieve only 17,234. Therefore, the Ministry must understand where we
find the resources fromYou cannot just get it from heavelbout the generation of
internal resources, what is the way out, what is the plan that the Ministry has got,
it has not been spelt out. It is the same old docun¥ent.have, nowfixed-a taget,
but when you come next time, you will, again, say it could not be achieved because
of the paucity of fundsThe erstwhile hon. MinisteMr. Trivedi, had appointed two
committees. One was headed by. Brun, the seniomost eminent scientist. Its
members were people like Dredachalam and DiSrivaloam. | compliment that, for
the first time, a Committee in the Railways was headed by a person from scientific
background. Usuallythe committees in the Railways used to be headed by retired
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judges. Retired judges were given berth in such type of committees. | did not find
any valid reason for that, so fdr have gone through the entire record of these
Committees. | find them to b¥edas or a Bible or a Quran of the Railways. Such
extraordinary and important suggestions have been made that if the Ministry follows
them, we will be able to achieve our target in time. It is a hard fact that for the past
fifteen years, there were as many projects as 132. These were started with an
estimate of Rs. 55,000 crores. But these have not yet been completed and the
estimate has gone up to Rs. 1,55,000 crores. From where are we going to meet this
enhancementXou have also, nowrolled back the passengir hike. There is

going to be another shortage of Rs. 7,000 crores. From where would you find money
for investment? These are the things that we say that we would be able to make up
through land utilization and the PRRhat was the reality in 201127 The PPPdid

not yield even a single pie because of the red tapism ircdbatry They are not

able to get the projects in time; they are not able to get the funds in time; they are
not ableto acquire the land in time. When you compare the road transport and the
air transport, the private participation is to the tune of Rs. 55,000 crores, while the
Railways was not even able to invest Rs. 300 crqi@sie-Bell rings) Therefore,

Sir, the resources have to be improved.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Conclude please.

SHRI T.M. SELVAGANAPATHI: Sir, these are the realities, which the Ministry
has to understand Inferruptiong

THE VICE-CHAIRMAN (PROEFE RJ. KURIEN): Conclude please.

SHRI T.M. SELVAGANAPATHI: The Ministry will have to increase the
operating ratio. Usuallyfor the receipt of one rupee, your expenditure for salary and
pension is 85 paise. Nowfter the rollback, it is going to be 93-94 paild¢here are
you going to meet it?

As far asTamil Nadu is concerned, Inferruptiong

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Come back t@amil Nadu
immediately otherwise there is no time.

SHRI T.M. SELVAGANAPATHI: The project, which we got, is commissioning
of a bio-diesel plant afthondiarpet.There is one RaiWheel PlantAnd, there is a
pre-feasibility study for the development of Rayapuram station. Other than this, we
don’t find anything, except those 18 additional services, to be run in Chennai Metro
area. We are contributing very muchThe passenger revenue and the freight



Government [10 MAY, 2012] Bills 309

revenue in the Southern Railway is far higher than any other Railway Zone in this
country But see the type of treatment that is being meted out tdhree years

back, hon. Mamataji, who is a dynamic leadead announced that a second coach
factory will be set up at PerambuBut the proposal is still in cold-storage. Even land
has not been acquired. Like this, | can enumerate hundreds of projects, where a
blind eye has been turned. Former Railway Minjsteivediji, had called a meeting

of the Members of Parliament, belongingTamil Nadu.We were thankful to him.
(Time-Bell rings) Therwasea serious discussion. Members of Parliament had made
certain demandgTime-Bell rings)Sir, please .give me two minutes more.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Please conclude.

SHRI T.M. SELVAGANAPATHI: Sir, this is one aspect to which | would like
to draw the attention of the hon. Ministérhope that hon. Mamataji would give a
thought to the second coach factory which was announced by the hon. Minister
and see to it that it is implemented.

Sir, the other important issue is about procurement.vir procure, but you
do not utilise it. What are the important issues that cropped up during our meeting
with the IGF General Manager in the last month, $if® find that nearly Rs. 50
crores worth of material is lying idle. If | am to enumerate, Bie Head stock is
worth Rs. 2 crores, partition frames is worth Rs. 3 crores, Transformers and L&T
ADOR-Rs. 5 crores, S®/ire of .8 mm coil, which is rotting, which is corrodingir
Spring worth Rs. 3 crores, LS sheet worth Rs. 3 crores, Stainless steel body pillar
worth Rs. 2 crores, and EMU CP Pin worth about Rs. 1 crore are all lying idle. Why
do they procure? It is, basicallyo benefit certain vested interests of the
contractors..(Time Bell rings).

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Please conclude.

SHRI T.M. SELVAGANAPATHI: Sir, this has been pointed out by some of the
unions in the IGFChennai.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Please conclude.

SHRI T.M. SELVAGANAPATHI: They have been tgeted. Some of them have
been outcasted® resolution was passed by thefi©drs’ Associations just to bring
out this fact and they demanded a judicial inquiry into these things. Even the
Accounts Department had, categoricaligked for an explanation, which went to the
burial and was given a ceremonial death. When it is pointed out to the officers, they
are tageting the workers, they are mutilating the ursoactivity there and many of
them have been suspended.
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THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Now, please conclude.

SHRI T.M. SELVAGANAPATHI: Sir, it is very unfortunate that a worker by
the name ‘Sreedhar’, who was a Staff Counsel, was unceremoniusly shifted out of
his post. He had to go to the court and obtain an ofide second order was
obtained. It was not honoured even after the MPs repeatedly demanding the GM
there or the Head of the Institution to reinstate them. So, this is the attitude. Just
because these issues were raised by some of the Members, workers are targetted
there.This is the reality Sir.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Please conclude.

SHRI T.M. SELVAGANAPATHI: Sir, my last point is how the Railways have
been indifferent to hon. Members of Parliament. My hon. esteemed colleague, Shri
Tiruchi Siva, who is the Leader of DMK in this House, has pointed out certain
important problems that exist in Southern Railwidg writes a letter to the GM, he
gets a reply after three months stating that nothing happened. Whereas a Member
of Parliament, who is authorised by the Parliament to travel in ACstvas denied
a coupe and a pet animal, a dog was allowédterfuption)..

THE VICE-CHAIRMAN (PROF RJ. KURIEN): You can write rest of the points
to the hon. Minister

SHRI T.M. SELVAGANAPATHI: A casual reply is given; this is the attitude.
In two years and three years, the Head of the Southern Zonal Region have not
dared to call the Members of Parliament to interact and find out what they want for
the Constituengy...

THE VICE-CHAIRMAN (PROF. RJ. KURIEN): Okay please.

SHRI T.M. SELVAGANAPATHI: ...what best could be dondhis is the
indifferent attitude. Sir(Time-bell rings)

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Please conclud&ou have
taken extra six minutes.

SHRI T.M. SELVAGANAPATHI: | have pointed out the concrete malady
Material worth Rs. 50 crores is lying idle. That was done in order to benefit the
contractors.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Okay; now take your seat.
(Time-bell rings)

SHRI T.M. SELVAGANAPATHI: | urge the hon. Minister to appoint a
Committee, to see to it that guilty are punished. The people who have got vested
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interest join as a Junior Engineer and go up to Chief EngiReer30, 40 years, they
are sitting in one chaifhis is the vested interest they hadd. these things have
to be looked into. Siryou have been kind enough to give me this opportunity
Thank you.

DR. JANARDHAN WAGHMARE (Maharashtra): Siras you know Railways
are lifelines of IndiaThey are as important as the veins and arteries in human body
They have played a vital role in linking one part of the country with the.dthey
have contributed their mite to national integration, national development and socio-
cultural unity of India.

Sir, Railways promote business and trafleey have contributed to industrial
growth and development of India. The railway was, indeed, a driving force behind
the Industrial Revolution.

Sir, Indian Railways carry two-and-a-half crore passengers every day across
the country from one place to anothefhis is a gigantic task indeedhey
transport goods too. The Railway sector is so important that we have a separate and
parallel annual Railway Budget.

Sir, there is a growing demand for new railway lines fronfiedéint $ates of
India. There are agitations also. There should be a proper planning for the growth of
railway lines. Why shouldn't we have a Railway Planning and Development
Corporation (RPDC) for this purpos&®e should have certain parameteXeitrary
and off-hand approach to development will not be very useful.

The growth of Railways should be inclusive which requires, needless to say
prioritization and proper planning. Backward and remote areas in the country should
be given utmost priority for constructing new railway lines. This should be the
guiding principle.

Unigauze should be the policy of railways. Conversion of small and narrow
gauze railway lines into broad gauze is very essential. This will connect all parts of
the country with each otheiThis is, of course, a long term goal. Railway
connectivity is as vital and important as any other connectivity in our economy

Sir, 1 would like to give following suggestion$hese are the challenges and
problems before the Railway Ministry:

1. Completion of railway projects approved and undertaken by the Railway
Department.

2. New railway lines to be undertaken in fdilent parts of the country
especially in the North-Eastern States and backward areas like
TelanganaVidarbha, Marathwada, Bundelkhand etc.
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3. Planning and time-frame for conversion of narrow/small gauze into broad
gauze.

4. Recruitment policy to be adapted in the Railway Services.
5. Doubling of certain railway lines.

6. Protection of railway property/land from encroachments—an enormous
encroachment is going on.

7. Safety measures to avoid accidents.
8. Modernization of Indian Railways.
9. Construction of overbridges or flyovers on crossings.

10. Generation of revenue, essential for further development and growth of
railway lines—this is the anxiety of the whole country

Sir, you know that these are the challenging tasks before the Railway
Ministry. Our railway network is gigantic indeed. It needs to be expanded across the
country

Railways play a very important role in defence also. China has constructed
railway lines along the Indo-China borddndia should not lag behind in this
respect. | draw the attention of hon’ble Railway Minister and the hon’ble Defence
Minister to this crucial need.

Sir, since | come from Maharashtra, | draw the kind attention of the hon’ble
Railway Minister to the pending Railway projects in Maharashtra, especially the
AhmednagaBeed-Parli (\dijanath) Railway line which is lingering since 1995. It has
made very little progress so fdts speed is far less than the speed of a slow-going
passenger train.

Sir, this AhmednagaBeed-Parti (dijanath) Railway line goes mainly through
Marathwada, which is a very backward region in Maharastrarailway is
supposed to be an engine of development. The railway engine not only drives a
railway train, but it also drives the economy of the countryequest the hon.
Railway Minister to pay special attention to backward regions in the codritey
Railway Minister should adopt the philosophy of inclusion. The growth of Railways
should be based on the principle of equity

Sir, theAhmednagar Beed-Parli §ifanath) Railway Project was undertaken in
1995-96. Its length is only 261 kilometres. It could not make much progress even
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after sixteen years ug¢ to the paucity of funds. The State Government of
Maharashtra had declared that they would share 50 per cent of the expeAdiyure.
delay would cause an enormous increase in the costs.

The proposed Nanded-Latur Road railway line in Maharashtra was given the
‘green signal’in the Railway Budget of this yealt is a new line of just a 100
kilometres. Survey of this line should be undertaken immediately and it should be
completed within a short span of time.

Sir, | would request you, earnestlip make a substantial Budget allocation
for these two projects, which would prove to be lifelines for the backward region of
Marathwada.

Sir, | support theAppropriation Bill relating to Demands-f@rants for the
Railways, and | conclude. Thank you very much.

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Thank you very much,
Dr. Waghmare, for sticking to the time. Other Members should emulate your example
and make their points brief and concise, and stick to the time, SlorivRabinarayan
Mohapatra. Since it is your maiden speech, you may take 15 minutes.

SHRI RABINARAYAN MOHAPATRA (Odisha): * Chairman Sii am grateful
to you for giving me this opportunity to make my maiden speech in Rajya Sabha,
the sacred temple of democracy

| started my political career as a Sarpanch in 1984 andVéseaPresident of
Nayagarh Zilla Parishad in 2002. | convey my heartfelt gratitude to the Chief
Minister of Odisha Shri Navin Patnaik for sending me as a Member of Rajya Sabha
from Biju Janata Dal, the party which has been named after late Shri Biju Patnaik. |
also thank the leader of Biju Janata Dal in Rajya Sabha Wi ahapatra for
giving me the opportunity

Sir, 1 would like to express the patriotism and love for the motherland of the
people of my locality | express tribute to martyrs like Raghu Moharbjvakar
Parida andArjun Raut of my native place who have sacrificed their life during the
freedom struggle. Out of tremendous anger towards the oppressive British ruler and
their political agent Major Bezzelgat the people of my area punished him with lathi
who was responsible for killing of martjrjun Rout. British Parliament was shocked
at this news. Reacting to this event the Leader of Opposition in the British
Parliament said “the suppressed feeling of an oppreasatadn” found expression in

* English translation of the origianl speech delivered in Odia.
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the murder of Major Bezzelgat. That was the time when the people of Ranpur were
overwhelmed by the feeling of the nationalism. UnfortunatehApril 4th, 1941 the

pride of Ranpur Raghu Mohanty and Divakar Parida were hanged in the prison of
Bhagalpur in BiharThey deserve our respect for their supreme sacrifice for the
country

I, on behalf of the people of Ranpur promise that | will always keep in my
mind the interest of the country and the dignity of my birth place while discharging
my duty as a Member of Rajya Sabha.

Sir, the Hon’ble Minister of Railways has brought tgpropriation
(Railways) No. 3 Bill asking for a payment of Rs. 242076,12,86,000 crore out of the
Consolidated Fund of India for the year 2012-13 as per the provisions Aurtichs
114 of Indian Constitution. Indian Railways is the 3rd largest PSU. Everyday 17,000
trains run in the countryAbout 2 crore Indian use the Railway on daily basis.
Compared to this fact the Railway Budget presented by the Hon’ble Minister is just
like a drop in the ocean. Representation has been made&lRfy to the Prime
Minister of India for increasing the amount by 15,000 crores more. | support the
slogan “save Railway save country” given by General SecretafyR¥i¥ Shiv Gopal
Mishra.

Sir, | make my maiden speech with lot of sorrow in my heart in this august
House.This is not a personal sorrput is the sorrow of the four crore people of
Odisha. Siryou know that inspite of the rich forest resources, mineral resources,
water resources the overall development of Odisha is adversely affected due to the
step motherly attitude of the Central Government. The late Shri Biju Patnaik said that
it is a sick mind to say that Odisha is poor in the midst of the pletgydemanded
financial independence for Odisha. My Chief Minister Shri Navin Patnaik has been
making alround effort for the financial development for the State. Efforts has been
made to develop infrastructure fote8l, Aluminium and Petro Chemical Industrigut
unfortunately the Railway Budget has let down the people of Odisha badly
Compare to 1300 crores allocation in the last Railway Budget this theaallocation
has been reduced to 765 crore. This is a mockery towards the people of Odisha. |
can not understand the meanness showed by the Central Government towards the
four crore people of Odisha. | know the Central Government is responsible for
promoting regional discrimination. | feel sad to say that political consideration has
been given importance instead of economic reasons while preparing the Railway
Budget. This is a danger for Indian democracy

Sir, you know the East Coast Railway hgenerated a revenue of 8,000 crores
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for railway. The Planning Commission has also expressed the regret about the
absence of the matching allocation, keeping in view of the revenue, East Coast
Railway contributes to the Indian Railways. Odisha is deprieved of her rightful dues.
This is danger for our democradyticle 1 of the Indian Constitution says India that

is a Bharat, shall be a union of States. One of the cardinal principles of our
Constitution is unity in diversityThe one of the most important aspects of Indian
Constitution, which is unitary in sprit and federal in nature, is in danger.t@dsey

to discrimination, differential growth is creating in-equality in the union of States.
Law should be made accordingly to obstruct such discrimination.

Sir, Puri enjoys special place in the world tourism map due to the blessing of
Lord Jagarnath. The tourists are always attracted by the beaches of Puri. Every year
lakhs of people visit Puri during Car festival. 20 lakh people congregate at Puri. It
has been declared that Nabakalebar of Lord Jagarnath will take place in the year
2015. | demand that the Railway stations at Puri, Bhubaneswar and Cuttack should
be upgraded to international standards. The doubling of the Railway track from
Khurda road to Puri is incompletébout 25 acres of Railway land are lying
unutilized in Puri. Due to inadequate number of platforms many trains halt at
Malatipatpur station. | demand that new platforms should be constructed and
completed by 2013-14.

Sir, you will be surprised to know that the foundation stone of Khurda-
Bolangir line has been laid 14 times since 1945 under Bengal-Nagpur Railways. It is
unfortunate that the Central Government is making false promise to the people of
Odisha. Only 16 KM. of Railway has been constructed in the last 17 years of this
Railways line. Central Government should be ashamed of this when Odisha is
contributing 8,000 crores of revenue. | feel sad to mention that | belong to a place
where people have to travel 65 km. on road to see a train at Bhuban&€kear
Khurda-Bolangir railway line will provide a life-line for the people of my district.
Social, economic and commercial lifeline like Khurda-Bolangir Railway is being
neglected for the last 65 years. This line shall provide link between western and
coastal districts of Odisha. This will also reduce the distance between Bhubaneswar
and Mumbai by 144 KM. Central Tribal Commission has written letter to the Railway
Ministry for completing this project by terming it as the life-line of the tribals. The
estimate of this project has risen form 300 crores to 1100 crores over the years.
When 120 crores was allocated last y@&is amount has been reduced to 40 crores
this year Is it true that funds have been shifted from one project to the another
without the approval of the Parliament and against the provision of the Constitution.
I want to know from the Hon’ble Minister whether this is not a wilful violation of
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the provision of the Constitution. lauld like to know form the Hon’ble Minister as

to when Khurda-Bolangir Railway line shall be completed. The port link project like
Haridaspur-Paradip and Dhamara-Paradip are very important form economic point of
view. | also demand for the completion and implementation of the following Railway
Projects like Lanjigarh Road-Junagarh, BRail link Project, Jharsuguda-Allahabad,
JajpurKeonjhar Raod, Puri-Rameswafishakapatnam Rourkela, Puri-Rourkela, Puri-
Ujjain. The people of Odisha want to know by what time the electrification of the
following projects like Vijiana Gram Raigarha, Damanjodi-Raigarhiflagarh-
Sambalpur B.GRail Link will be completed. | also want to know from the Railway
Minister about the progress of setting of a Medical College at Mancheswar
demand Duronto Express trains between Puri Mumbai, Puri-Jeédtwbaneswar—
Pune, Bhubaneswar—Bangalore, Bhubaneswar-Surat.

Rourkela is an industrial city in Odisha. Railways get a revenue of 700 crores
from Rourkela, Sundgarh and KeonjharPeople are demanding for opening a
Railway Division in Rourkela. | demand the setting up of Railway station at
Rajsunakhala and naming it after martyr Divakar Parida, Raghu Mohanty who are the
prides of RanpurThis will inspire the future generation of the localifgajdhani
Express halts for 22 minutes at Bhadrak Railway Station. The passenger will be
highly benefitted if Rajdhani Express halts at Jaipur Road for 5 minutes. Hirakund
Express runs, betweekmritsarVishakapatnam for 3 days in a week. | request to the
Minister to make it a daily train, keeping in view of the interest of the passdnger
also demand the construction of a overbridge on the northern side of Bairi Railway
Station of Khurda Division under East Coast Railwalis will benefit the people of
the district of Dhenkanal, Cuttack and Jajdualso demand for construction of more
staff quarters for the railway employees.

Sir, 1 would like to take this opportunity to thank the President of India, Prime
Minister, Vice-President, Speaker Lok Sabha and all Members of Rajya Sabha and
Lok Sabha on behalf of 4 crores people of Odisha for facilitating the change of the
name of my State from Orissa to Odisha and change of the name of my language
from Oriya to Odia by an act of Parliament. This was a long-standing demand of the
people of Odisha.

| thank you for giving me the opportunity to speak on Appropriation
(Railways) No. 3 Bill. | request you to exercise your right urklgicle 114 Section
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(2) of the Indian Constitution while discharging your duty as the Presiding Officer of
Rajya Sabha, as accordingly | conclude.

“Glory be to Mother Odisha

Thanking you.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Thank you, Mr Mohapatra. It
was your maiden speech and you spoke well. ,Ndw Bernard, actuallyMr. Parmar
has to catch a train. So, Wityour permission, | want to call him.

sft wafE ywidRie AR (ORT): TS A8ied, A YA #E 9ol
F dIE MM Fed H SIM Bl AR AW €, AU HI 59 W dled b1 A I,
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THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Please conclude.
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SHRIA.W. RABI BERNARD (Tamil Nadu): Sir| rise to register my views on
The Appropriation (Railways) No. 3 Bill, 2012.

First of all, | urge the hon. Railway Minister to take note of the following
issues concernin@amil Nadu.

One, when metre gauge was in existence, railway sidings were made available
to us in important railway stations in the Cauvery delta region, which is the granary
of Tamil Nadu. These important stations are: Sirkaziiruvarur, Kumbakonam,
Peravurani, Salem and Coimbatofdter metre gauge was converted into broad
gauge, no provision was made for sidings. It becomes difficult to unload and
transport goods, particularly paddyo, the Government afamil Nadu is forced to
transport paddy through lorries. | request the Railways to make necessary
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arrangements for railway sidings for movement of goods, and the Railways’ land
may also be allocated for construction of godowns. Large tracts of railway land are
kept unused. Maintaining them safe and clean also becomes a problem. Please
consider giving them on lease to the State Government for constructing storage
facilities.

Two, Tamil Nadu is not given enough railway rakés. a result movement of
food articles, LPG cylinders etc., become very difficult. Railway officials are
demanding payment of freight charges under ‘wagon load’ classification. This would
mean an exorbitant expenditure additionally once again, request the Railway
Minister to provide suicient wagons to th&amil Nadu Civil Supplies Corporation
under the two-point combination for movement of Central Pdlaications. We all
know that transportation facilities have a catalytic and pump-priming impact on
growth and development. New lines open up new areas. Other projects like gauge
conversion, doubling and change of traction increase capacity and give further fillip
to development. Hence, new railway projects, which are being announced year after
year in the Railway Budget, should be implemented speedily

Going through the various financial and operational details of the Railway
Ministry, | have a general observatiofhere is no point in paper sanctioffhey
must be followed by tangible actions. Otherwise, capital cost and interest during
construction will increase. Benefits and increased line capacity get postponed. |
would like to refer to two or three major projectsTiamil Nadu which have made
hardly any progress since their sanction. For example, electrification of Madurar-
Thoothukudi-Nagercoil, new lines connecting Chennai-Cuddaleia
Mahabalipuram, new line between Erode and Palani, and material modification of
gauge conversion oviellore-Mllupuram line.These are just a few examples of highly
delayed, long back announced, projectsTamil Nadu.The Sam Pitroda report and
the Anil Kakodkar Committee suggested almost Rs. 10 lakh crore for the next five
years to modernise and bring safety measures to the Indian Railways. What is your
action plan to get this amount of Rs. 10 lakh crore? Where are you going to get it
from?

Strategic thinking, visionary planning and spending on technological
upgradation are the most urgent requirements of the Railways. | am afraid that
unless these steps are taken, the Indian Railways may go the Aidiaes or Air
India way

The Indian Railways is a great institution. It is the pride of the nation. Unless
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constant dbrts are made, it may become unusable and a big liabdiy come up
with bold initiatives, time-bound action plans, think nationally and not with regional
or home-State attitude.

The Railways have large resources like prime real estate which can be used to
raise huge funds, like Rs. 10 lakh crore which | mentioned eanligrout which we
cannot modernise the systefirhank you, Sir

SHRI BIRENDRAPRASAD BAISHYA (Assam): MrVice-Chairman, Sjrl thank
you very much for giving me this opportunity to speak on the Railways
Appropriation Bill. | stand here to support the Bill with certain observations.

Sir, before starting my speech, | would like to congratulate the new Minister
who assumed charge only a few days back and after assuming charge, on the very
first day in his speech, he has withdrawn the hike in ftanifthe passenger trains
excluding FirstAC andAC Il Tier.

[THE VICE-CHAIRMAN (DR. E.M. SUDARSANANATCHIAPFAN)
in the Chair]

Sir, the Indian Railways is the lifeline of India but, the role of the Indian
Railways towards the North-Eastern Region is nothing but the story of negligence,
nothing but the story of ignorance and nothing but the story of discrimination.

Sir, 95 per cent of the railway lines belongingAssam were constructed by
the British Kingdom. When India was ruled by the British Kingdom, when India was
under the British rule, they constructed 95 per cent of the railway linAssam.

But, in independent India, the Railway Ministry neglected my region, my State, very
badly.

Sir, | am very sure if the new Railway Ministerho assumed chge only a
few days back, widely travels the North-Eastern Region Assam, definitely he
will give consideration to the development of RailwaysAssam and the North-
Eastern Region.

Sir, my country is enjoying 64 years of Independence. &in you imagine
that in the last 64 years, there is not a single electric railway lifessam?The
Members can imagine that in the last 64 years, most passaims railway network
is not covered by broad gauge railway lines. The Members can imagine that most of
the capital cities in the North-Eastern States are not connected by the Railways.
This is the scenario of Railways in the North-Eastern RegionAmsdm. Sir 14
years ago, construction of a railway bridge was started over the river Brahmaputra,
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namely the Bogibeel bridge. But in the last 14 years, not even one-fourths part of
this bridge has not been completed. It has already taken 14 years. How many more
years it will take is known only to God and the Railway Ministry his Railway
Budget Speech, the then Railway Minister very proudly announced that the railway
tunnel in Jammu and Kashmir has been constructed in three YearsSiy this is a

very welcome move, very good move. But,, ust imagine that for construction of

a railway tunnel in-between Lumding and Badarpuhas already taken 13 years. It

has already taken 13 years to complete the Lumding-Badarpur railway tunpel. Sir
Assam is known for natural beauty and natural resoukssam tea is popular in
every part of the worldAssam is famous for producing oil, similarly vast forest
reserve and water resourcésssam is contributing maximum number of foreign
exchange. India is getting maximum number of foreign exchangeAssam. But in
return,Assam is not getting anything from the Railway Ministiry the last Railway
Budget, the then Railway Minister had announced two new super speciality
hospitals; one at Guwahati and another one at Rangapara. But what is the fate of
these hospitals is not known to us because nothing has been done, though it was
announced in the Railway Budget Spee&b.everybody is saying, the Railways is

not only the lifeline of our country; it is integrating our count8jr, there is a
railway line, but there is no railway service in the northern part of Brahmaputra in
our State. From Rangapara to Murkongseleck, in the last several months, no train is
not running. The railway authorities have told us that gauge conversion was going
on there. But the gauge conversion work between Rangapara and Murkongseleck
has now stopped and no work is going on for the last several months. Kindly look
into the matterYou know the pathetic condition of mya$e, Sir

THE VICE CHAIRMAN (DR. E.M. SUDARSANANATCHIAPPAN): There are
five more speakers. Please conclude.

SHRI BIRENDRA PRASAD BAISHYA: Please give me some more time
because | am reflecting the problems of the entire North Eastern Region . The people
of this country must know what the people of the North Eastern Region are getting
from the Railway Ministry| have full faith in Shri Mukul RayHe has widely visited
our region. | hope during his time, we will get justigée are fighting for justice, we
are crying for justice. In the last Railway Budget Speech, the then Railway Minister
announced that there will be an intercity train betw@ezpur and Guwahati
including one passenger train in between Rangi®ettpur It was a welcome move.

But, Sir, this train service is not running in this region due to gauge conversion
work. He had announced an intercity train frdezpur to Guwahati. But the railway
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track at this moma is not yet completed in this region. Kindly complete this track
immediately Assam has been divided into twalleys, the Brahmaputrdalley and

the BarrakValley. The road connectivity in the Barrak valley is veryfidiflt. This

road is going up to Mizoram. Constitution and Gauge conversion between Lumding
and Badarpur is going on for the last 14 years, but nothing has happened there due
to lage scale corruption and ¢ scale irregularities. | demand of the hon. Minster
who is very dynamic, young and honest, to look into this issue and fix the
responsibility on those officers because of whom this work has not completed in the
last several years. Sianother thing is that around 10,000 Gradea@d Grade ‘D’

posts are vacant in the North East Frontier Railwapsl know thatAssam is an
insurgency-prone area and unemployment is a big problem in our Region. | would
like to request the Ministetthrough you, Sjrto kindly fill up these posts which
have been lying vacant in the North East Frontier Railways for years todeithieg

up these posts will remove unemployment problem to some extent, and this will send
a good signal to people of the North-Eastern Region. This will bring about peace
and development in the Region.

Sir, | can proudly say that thé/orld’'s Women Boxing Champion is from the
North-Eastern Region. | can also proudly say that four or five players of the North-
Eastern Region are going to participate in the 2012 London Olympics to be held
now They had already qualified. But there is a lack of sports facility in our Region.
I would like the Railway Minister to look into this problenthen, Sir the
Government has announced several Sphcedemies in many parts of the country
The Railway Ministry should come forward and establish a Sparéslemy in our
Region, for the development of sports there, &gsam is the heart of the North-
Eastern Region. It consists of eight States. | would request the hon. Minister to
establish a Railway Zone in the North-Eastern Region, with Guwahati as its
headquarterThis will, definitely, be helpful for the development of this Region. Here,

I would request the Minister to kindly convene a meeting in Guwabhati, in his
presence, with the public representatives, Members of Parliament of the North-
Eastern Region, along with thefioérs of the North East Frontier Railwa®nly then

can you realize the ground situation because the officials of the North East Frontier
Railway are not giving you the proper picture. They have not given you the proper
picture. If you sit with them, discuss with them, then, you can realize the situation
as to why they took nearly 14 years to construct a bridge over the River
Brahmaputra, why they took 14 years to construct a railway canal in between
Lumding and Badarpur?

THE VICE-CHAIRMAN (DR. E.M. SUDARSANANATCHIAPPAN): Please
conclude.
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SHRI BIRENDRAPRASAD BAISHYA: Sir, when will the people ohAssam get
justice? When will we get electric railway lines? When will we get broad gauge
lines? When will we get double track railway lines? The question is, when, when,
when? Already, sixty-five years have passed after our independence. For the
independence of our countrygur people also sacrificed their lives equalByt, even
after 65 years, we are not getting the double track railway linew8iare also very
good Indians.We, the people of the North-Eastern Region, are also true Indians.
When SachinTendulkar hit his 100th centyrywe, like crores of other people,
cheered him up. When Sachin got out, like crores of Indians, we also felt bad that
he got out.This is our sentimentWe are very good citizens. But please try to
understand our sentiments, try to understand our problemG8wahati is a long
way from Delhi. The distance is more than 2,000 kms. Mumbai is more than 2,500
kms. from the North-Eastern Regiohnd, Sir, according to the Report of tigorld
Health Organisation—this is not my report, Sir—maximum number of cancer patients of
the world is coming from the North-Eastern Region.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANANATCHIAPPAN): Thank
you very much.our time is over

SHRI BIRENDRA PRASAD BAISHYA: Daily, hundreds of cancer patients are
travelling from Guwabhati to Mumbai and from GuwahatMellore for treatment. Sir
on humanitarian grounds, on medical grounds, in the interest of those cancer
patients, can the hon. Railway Minister announce a Superfast Train, a Duronto
Train, via Calcutta, from Guwahati to Mumbai, from Guwahati to Chennai for cancer
patients. | hope the Railway Minister will come forward to help us.

SHRI P KANNAN (Puduchery): HonVice-Chairman, Sjrl am going to take
much of the time in the Railway Budget as | have been watching many people
express their valuable opinions and suggestions. Of course, Indian Railways, as my
colleague just now said, is the pride of India. The vastness in Railway lines is
unparalleled to any other country or it is one of the biggest Railways in the world.
But the state of Railways has to be changed; there is no second opinion about it.
But, this Railway Budget is one of the best Budgets ever passed in the Parliament.
That is what my personal understanding is. It is one of the best Railways Budgets.
If it is implemented in letter and spirit, that would change the face of Railways of our
country and it will give a lot of facilities to our Indian peoplge must have more
funds for that. | kindly request hon. Railway Minister to mobilise funds to improve
Railways.Without funds we cannot do anything/e cannot build castles in the air
in an imaginary world. In realitywe need moneywe need funds, and we need all
sorts of things, for which | kindly request the Minister to make arrangements for
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mobilising more sources, in whatever way he can do. The ways and means | don't
want to suggest. The Minister is an experienced gentleman and he is under the
dynamic leadership of Madam Mamta Banerjee, the hon. Chief Minist&Vest
Bengal; so he can do this. Coming to my own State, one of my colleagues spoke
just now | appreciate his sentimentd/e are always saying ‘myt&e’, ‘his Sate’,

‘this gentlemars Sate’, ‘that gentlemas’ Sate’. We are dividing ourselves into
pieces, into fragments. That is not good. But having said so, our system is like that,
our condition is like that, todag, political scenario is like that. It is unfortunate. If

we change the old system, old set-up, then we need not go for division or
fragmentation. So, with all excuses, | am coming to nayeSa small UniofTerritory.

| cannot call it a &te; it is a UT Mr. Vice chairman, Sjryou must be knowing,
Puducherythe erstwhile Pondicherrynow is oficially named ‘Puduchery’. It does

not have a direct Railway link to Chennai. Ndvow are we going to Chennaie

go to Villupuram. Villupuram is this wayChennai is that wayVe go toVillupurum;

we catch some train and go to Chennai; It tak€shburs or 6 hours; whereas, by
bus, we reach Chennai if’22hours. How will you expect that people use train to go

to Chennai? Sjr Chennai is everything for us. It is the nearest big city or
metropolitan or whatever it i%Ve have to go to Chennalvhat | am requesting the

hon. Minister is, if something could be done in this regard, there will be more traffic
and railways can also earn more revenYieu can get crores of rupees from this
small line.

Sir, | would like to bring, through you, to the kind notice of the hon. Minister
that Puduchery has never got a single new railway project since Independence. That
is a very sad storyNot even a single project we got. Project means, a new railway
line, not extension or anythingMe have not got a new railway line linking to
Chennai; not exactly up to Chennai. If you give linkage from Puduchery to
Tindivanam-Tindivanam is 40 kms. away—it will not only facilitate the people of
Puduchery alone but it will also help the entire South-Arcot and the people from
other extreme southern region can also use it. So, | request the hon. Railway
Minister, at least this time, a new railway project, linking Timdivanam, may be
taken up.You may have to construct some bridges, some land is also needs to be
acquired for this purpose. But, if you give only one project this time, which we have
not got since Independence, we would be grateful. Just aowhon. friend from
Assam said that ours—Puduchery—-being the headquatttere is no direct
connection to Chennai. People are facindidiifties, Sir Sir, if you take me as an
example, not as a representative of the people, if | want to come to Delhi...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANANATCHIAPRAN): Sir, please
conclude.There are four more speakers from your party



326 Government [RAJYA SABHA] Bills

SHRI R KANNAN: ...I have to go to ChennaWithout going to Chennai, |
cannot come to Delhi. So, every time | hire a car and go to Chennai. | assure you, if
there is a rail link between Puduchery and Chennai via Tindivanam, | will never go
by car This is unsafeThe road travel is very unsafe. So many accidents are taking
place due to non-availability of linkage, in the East coast road, you might be
knowing, how many accidents are taking place everyldyg called as ‘death road’
or ‘roads of death’. Many articles have appeared in the print and there is coverage
about this in the electronic media also. So, we can avoid accidents. Of course,
railways is no exemption. Of course, very rareficcidents also take place in
railways. So, | request the hon. Minister to consider my humble plea, request and do
the needful. Thank you.

M IR fE (R URw): SUNVEmE WElRd, AU {3 39 "HedQUl fAtme W
A BT NEwR faAn, gwe [y A SMUST gidle /@l Rl gl AR, X WRd
B S F FER-SER SMATEA & U ggd & Hewyul AEM g1 gy geic H Xd
¥ foag afRed aoic & A1 & 78 21 Yod e vd smgfaiexu & forg auf @
gal, RFe ok AR & sMygfaiarer R fRwer =M e S

gId e & fau iR o= wenfog fear s @Ryl &8 Ya uRarornei
# 8 & BRU IAH AN 100 BRIET F WIET 9 S Tl 39 S8 & BRI
fumT &1 S FRISl JUAl @1 BN g3 §, S AR AUH &9 I Afev| $9 BN
P W B SEAl & fRd # TH oGgd wwdl TSI BT F U mawId weA
JolU oM @fevl bs Xd gRANERNT # ) b BRU SHd! R 100 BIEd @
eI 9 T ¥, AT 91 ANl WRART Aidbel H Bl S ¥ @iReEgdt ud Ao
PRI HAEI §RT GIR Ao 9SS & qdlad 1983 H Wipd Al URATAT el
UUell TR 520 HRI$ DUY &I AN BT AN T AT o iR SEH 204 HEH
B W B T T ASNGSANE @ A dgd @1 FEor fee 120 WMl @ g
JeT &1 Yue # wel T © fb 39 o uRIAeAe @ o BEI 114 BRls BUq
AR 127 BRIe BUT 9 TS B HAem A R 562 uRaAeEmRet @ Wi @ 7, 9
132 Y& &= @ gRASY F1 §IdI NI BT SA 65,05470 BRIS HUT AT, 9
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Id @ T R REeT U@ P IR U B ga1 g, oMl db IEdl B Y
T& gom ®, 98 @M Mw fFw oM, gwEe| sw Rl Swoo9Rdl

SHRI K.N. BALAGOFAL (Kerala): Thank you, Mr Vice-Chairman, SirThe
Railways are the pride of the countAs everybody has said, it has 65,000 kms. of
track and the fourth largest in the world. It started from the British period. The
issues that are faced by the Railways and the passengers areAmntny time, |
think, we cannot go into all the details. Howeewould like to say that the Budget
shows that we need more money to be invested into capital expenditure, for repairs,
maintenance and safety of the Railways. UnfortunatBly Railway Minister and all
the concerned authorities are saying that the Railways are facing very serious
financial crunch. But, two-three years back, it was not the picture. Eanlieformer
Railway Minister Shri Lalu Prasa®fadavji, was invited by I[IMs to deliver lectures
considering his experience of making Rs. 10,000 or Rs. 20,000 crores cash surplus or
if I may say so, profit. The IIM students and teachers were eager to hear from him.

And, for the last two years, the Railway authorities are saying that they are
facing a cash crunch. Sivhatever the reason is, Railway is a resourceful A,
if we manage it in a proper wai can advance; otherwise, it will be like our Indian



Government [10 MAY, 2012] Bills 329

Airlines, Air India and Civil Aviation sector which has been abandoned like a
skeleton, whose flush and blood is culled out by the interested partieRafvay

is going to face a very serious threat of privatisation. Private sector is not there in
railway operations, but if it is abandoned like this, then, it will affect the
development of our whole countr$go, what | am suggesting is, if some financial
crunch is there, then, it should be tackled, 8irery yearthe Railway is giving a
dividend to the Government. This year also, it is giving a dividend of about
Rs. 10,000 crores. The Government is not giving much Budgetary support to the
Railways. If possible, at least, for the next two-three years, the Government should
get less dividend and give more Budgetary support to the Railways. It will be good
for the Railways.

Sir, in the name of financial crunch and financial problem, the Railway should
not abandon its on-going projects and should not compromise with quality and
safety measures. Siday-before-yesterdaywe commemorated the 150th year of
GurudevTagore. In the stories which he wrote and which we studied and read in
schools, there is a mention of villages and old railway statMescould go to any
museum for seeing those stories. If we have to see the situatidagaks stories
and other old stories, we have to go to some museums or we should see some old
paintings. Many of our railway stations are intact like those 50, 60 or 70 years old.
So, that is the story of quality upgradation in Railways. So, we have to give more
money for upgradation of stations and railway lines, tBe railway stations are not
userfriendly. For example, you take the case of New Delhi Railwgsti@®. A
stampede may happen there. These railway stations do not have enough foot-over-
bridges. Except one or two escalators, no proper facility of escalators is there at the
New Delhi Railway $tion. Sir we are now enacting laws for physically challenged
people. The physically challenged people and old people cannot walk all the way to
the railway station. Enough number of foot-over-bridges are not there; enough
number of escalators are not there; and lift facility is not tidreéhese facilities are
lacking even in State capitals. | can say this about Trivandrum or any other State
capital. There should be escalators, lifts and latest facilities at these railway stations.
The babus of earliefagores stories are intact in Railway3his is the most
bureaucratic system in the countiyhey think that they have a separate Budget.
Apart from the General Budget, the only other Budget is the Railway Budget. So, the
babus think that they are not answerable to the sodiety are not answerable to
any of the queries of State Governments, they are not answerable to public servants
and they are not answerable to peaplelected representativekhis is the attitude
of the babus! This attitude has to be changed. So, what 1 suggest is, more money
should be infused for providing all these facilities in the railways.



330 Government [RAJYA SABHA] Bills

4.00pP.M.
[Shri K.N. Balagopal]

Sir, there are many demands for new railway lines and new trains. But the
present situation is, there are not enough coaches, there are not enough wagons,
and there are not enough electric engines. The Railway is not putting enough
money for this purpose. Even they are not interested in starting new factories. This
is one aspectAs far as the existing lines are concerned, we should use them more
effectively. We have railways lines, and if we put automatic signalling system in
those lines, then, the capacity of the existing railway lines can be augmented
between 100 and 200 per cent., 8ir Bombay Suburban Railwagalcutta Suburban
Railway and in Chennai Suburban Railwaythin one or two minutes, a train can
go; why? It is because in-between two stations, at every five kilometres or ten
kilometres, there is one signalling system. If automatic signalling system is there,
then, at every one kilometre or even less than that, a signalling system will be there.
As a result, more trains can go. That is the only way of increasing the number of
trains. Because of dearth of land, we cannot lay more and more lines. | put a
guestion about three days back in this House, and | was told that about Rs. 50 lakh
per kilometre is the cost of making a double line with automatic signalling system.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANANATCHIAPFAN): Please try
to conclude.

SHRI K.N. BALAGORAL: Sir, | am not going to take much of your time. If
automatic signalling system is there, more trains canTply Government of Kerala
asked for it. The Government of Kerala said that they would pay Rs. 100 crore or
something like that if you are putting a model system from Trivandrum to Ernakulum.
But the Railways were not readlf automatically signalling system is coming, we
can use double the number of trains as compared to what we are usin§ondtis
kind of quality augmenting programme should be accepted. | have a few things to
say about Kerala and within one minute | will conclude. One point is about foot-
overbridges and facilities in the stations., Siecondly new trains are not coming.
Recently they have said that they have not compldteddbubling of lines. On the
double lines, the capacity is already exhausted. So, it is not possible and no more
trains are needed. Sifor example, there is a new railway line, as the Néne-
Chairman knows, coming fromamil Nadu.We have the ChennairdVandrum line
and there is meter gauge conversion from Punalur to Kollam. Now it is completed,
Sir. Even after two years of completion of that line, no train is being serviced
properly We have raised it several time¥/hen the earlier Minister came to
Trivandrum, we had a meeting/e asked for a new lin&ou, at least, put some new
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trains. But, they are not putting. So, more trains are neddsalit coach factory

also, the Government gave one thousand acres land and it was announced. Even
now it has not startedA bogie factory which the Kerala Government gave free, it
has not started. Every State is giving some complaint. What | am finally saying is
that there should be a threadbare discussion. The earlier Minister is not there after
presenting the Budget but the new Minister may continue and take lead to discuss
about the issues and augment the quality by having the maximum use of the lines
which is the only way through which we can help the Railways. | hope the
Government and the Railways will take the initiativésth these words, | conclude,

Sir. Thank you.

SHRI ANIL DESAI (Maharashtra): MwVice-Chairman, Sjrl thank you for
giving mean opportunity to participate in the discussion on Railwgysropriation
Bill-2012-13. Siy it is to be noted that the number of railway accidents has increased
steadily This shows how unsafe the trains are for over 18 million Indians who travel
by train every dayPassengers daf both on account of the lack of safety on the
whole as well as criminal incidents which lead to loss of propajyries and death.
For example, recently there was a freak accident on a Mumbai suburban train due to
negligence of the railway staff. Many passengers were injured and three passengers
lost their lives. Recentlya high level safety review committee, headed by nuclear
scientistAnil Kakodkar made a series of recommendations to ensure the general
safety of the Railways and identified operational gaps that pose safety risks. The
panels recommendations need to be implemented sooner thanAaterding to
the Kakodkar Committee report, the Railways need about rupees one trillion for
safety provision over the next five years. Therefore, Railways will have to develop a
mechanism on PPP mode or revenue generating plans need to be put in place to
meet the expenditure on the safélipe then Railway MinisterMr. DineshTrivedi,
had said in Parliament when he presented the Budget, that a proposal for an
integrated security system to ensure passenger safety and stressed on the need to
augment the protection provided by the Railway Protection Force and the
Government Railway Police to about 3,500 trains. The Government needs to identify
the vulnerable areas and urgently take steps that will provide police protection to
passengers on all train§he death of FrankVilfred, a 23 year old French citizen,
under mysterious circumstances underscores the need to ensure safety of
passengers on trainén injured Wilfred was found at Karnal station. He was
travelling by theAmritsar bound Sachkhand Express train when there was an
altercation while he was on the train.,Substantial percentage of the courgry’
total railway passengers is from Mumbai and yet, they get a raw deal. There is a
demand for increasing frequencies of local trains, more coaches, hygienic conditions
across stations and safe travel. There should be speedy implementation of the fast
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corridor on the Harbour Line. Last e the Railway Minister had promised a
Committee to overlook the working of various projects and its timely implementation.
But, so fay nothing has materialized.

Almost every commuterwhether male or female, complains about lack of
cleanliness and hygiene in local trains as well as on all stations. There are no toilet
facilities on platforms and even if one finds it, it is located in the extreme cdtner
is never in a hygienic condition. This creates a big embarrassment for female
commuters, as there are lesser facilities for them.

There is a need for more first-class bogies or compartments in each local train
as the number of passengers travelling in these compartments has increased
phenomenally over past few years.

‘The Times’ of the UK calls Mumbas local railway network as one of the
deadliest in the worldAccording to a report by the high level Safety Review
Committee set up by the Government in September 2011, about 6,000 die on
Mumbai’'s crowded local rail network every yedihe Committee headed by .Dnil
Kakodkar recommended that grim situation on Munsbatiburban railway system
needs to be tackled on a war footing.

The Railways need to utilize surplus land in a judicious mariiay | know
from the Minister what steps the Ministry has taken to evict encroachers from the
Railway land? The House may be enlightened on this issue.

So far as the recruitment in Central Railway aWwéstern Railway in
Maharashtra is concerned, | may caution the Railway Minister that Railways need to
recruit ‘sons of the soil’, that is, local aspirants in Group D comprising Trackmen,
Khalasi, Gatesmen and Pointsmen; and Group C which consigtssidtant Loco
Pilots, Assistant &tion Masters, Guards, skilled artisans, Junior Engindécket
Checking staff, Enquiry-cum-Reservation Clerks, etc.

The vacancy positions, as on date, in Group C and Group D are more than
10,000 each in the Central Railways and \Western RailwaysAs a matter of fact,
since 2007, Mumbas’ Railway Recruitment Board has not conducted any recruitment
drive against Group C posts in the Central Railwahich has also resulted in
creating hundreds of unfilled promotional vacancies in the grade of Motormen and
Assistant Loco Pilots. Thus, existing Motormen are compelled to work overtime
beyond their regular schedule of seven hours. This is also adding to the rise of a
number of accidents.

Therefore, panacea for this is toncluct recruitment drive at a faster pace
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which will address the local problem of unemployment as well as reduce the number
of accidents.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANANATCHIAPPAN): Please
conclude.

SHRIANIL DESAI: Sir, 1 would like to suggest for the kind consideration of
the hon. Minister that there is a peculiar problem of trade apprentices working in the
Engineering Department of the Central Railwdyey obtain ITI and NCTVT
certificates after undergoing a thorough training. These employees are conveniently
sidelined for promotion to the Group C postsAskistant Loco Pilots. In fact, they
are more technically qualified compared to Group D employees, who are promoted to
the Group C category

There is a lot of heart-burning among the local Mumbai youth. If the
recruitment drive is not conducted in the right earnest, | am afraid, it may lead to
unrest for which Ministry of Railways will be solely responsible.

| hope that the hon. Minister of Railways will take due cognizance of the
matter and take some immediate steps to safeguard the Railways as well as our
country our nation.Thank you.
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THE VICE-CHAIRMAN (DR. E.M. SUDARSANANATCHIAPRAN): There are
two more speakers from your party

#t S yarer AREr fiE 99, 8 R 99w dR I® g, ' W Sdl =
g, 9 8IR & W T

HqElGd, T Hedl I8 © b SH golc ¢F B I ¢ e g ARG
ARG & fiel & wRa § W gole o9 o ¥

U o Fadrl B R FHI el od §Y B Ul a1 AS WHIW PR g
AT |

THE VICE-CHAIRMAN (DR. E.M. SUDARSANANATCHIAPPAN): Now Shri

Nrendra BudaniaThere are four more speakers from your padty, kindly be brief.
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THE VICE-CHAIRMAN (DR. E.M. SUDARSANANATCHIAPRAN): Please sit
down.

Mt R O AR, WER-IER-EJANIG 5 Iad dlgd $I A B8H a8 94
FA o E T WHAR I FARR, FH-GUARERI-ARITR AEX Yod argd ot
AR BRI A I Tl € TP Sgoid @A g AGAYR A Plelol, BiRUSd, Sffe I
HIRET F o9 ¥ R gE A @ W T 9T jear 21 R 9'l afiexfaw e
g1, @ g8l @M 9 1 ERdied # S 6dd © SR T B Biell H SN Wdhd Bl ALT
e g% d Al ¥ 5@ Fgl e g= gWl 8, 99 R R H TvEd B¥d W gh
& Tk @We 8 O § R GRT IRl 9w 8 ol ® (g @ Ee).

THE VICE-CHAIRMAN (DR. E.M. SUDARSANANATCHIAPPAN): Please
Cooperate. I(terruptiong

M NE geEn "E6d, Ol 31 |d ANl $ R 'gM Ry SM @

MaTIHAl gl .(TGH)...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANANATCHIAPPAN): Okey.
(Interruptiong Now, Mr. M.P. Achuthan. [nterruptiong Please cooperate. | am
sorry. | have to say that nothing will go on record. Please cooperate.

M W= gartrr:

*Not recorded
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THE VICE-CHAIRMAN (DR. E.M. SUDARSANANATCHIAPPAN): It is not
going on record. NowMr. Achuthan.

SHRI M.R ACHUTHAN (Kerala): Thank you, Mr Vice-Chairman, SirThis
Appropriation Bill is for giving money from the Consolidated Fund of India to the
Railways. It covers from allotment to infrastructure, staff welfare and repair and to
maintenance of coaches. Siwhen we consider the Railways, we hope that the
Railways must treat all thet&8es without any discrimination. But, unfortunatedyr
experience in Kerala and the North-Eastern States is that we are given a step-
motherly treatment by the railway authorities. The promises made to Kerala are not
being fulfilled. I will just give a few example3ake the case of the coach factory in
Palakkad.After so many years of struggle, coach factory was allotted and some
three months back, the foundation stone was laid. | suspect that it won't materialise
in the near future because it is not yet clear whether it would be in public sector or
it would be a PPP project. If it is a PPP project then, who is the partner? Railway
authorities have not yet taken any initiative to identify the PPP partner and the
modalities to materialise that project. Same is the case with the wagon factory in
Cherthala. It was promised years back. It is still on paper. dlyVice-Chairman,

Sir, from Cherthala, we have got two prominent Members in the Union Cabinet-the
Defence Minister Mr. A.K. Antony other Minister Mr. Vayalar Ravi.The general
impression in Cherthala, iklleppey, is that this is because of the two Union
Ministers. They are not taking any interest in doing justice to the people in
Alleppey: So, | appeal to the hon. Railway Minister that if you have got any regards
for Mr. Antony and Mr Vayalar Ravi, please do consider this demand to materialise
the wagon factory in Cherthala.

Sir, we have got so many promises and | think the new Railway Minister has
got a golden opportunity to prove his loyalty to his leat@n. Mamata Banerjee.
These promises were not made by. Whivedi but, by Ms. Mamata Banerjee, when
she was the Railway Ministein her Railway Budget, she promised a railway medical
college at Trivandrum. She promised a drinking water bottling plant. She promised
that major railway stations in the cities, including Trivandrum, would be upgraded to
the world class level. These promises have not yet been fulfilled. So, if he has got
any loyalty to his leadethe must take action to materialise these promidést is
the fate of the ongoing projects in Kerala? The programme of modernization of some
railway stations is going on. | can say that in Kadakkavur and Chirayankeezhu in
the Trivandrum district, the Railway authorities have given an oral instruction to the
concerned officials there to stop the work. The reason give is, there is no fund. It is
not that they do not have funds. The funds allocated to Kerala, the funds allocated
for the development work in theeala region are being diverted. The main problem
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which we are facing in Kerala is, all the railway development work is in a standstill
because we do not have a railway zone.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANANATCHIAPPAN): Please
conclude.

SHRI M.P ACHUTHAN: | will not take much timeThe Government of Kerala
and the people of Kerala are demanding a railway zone headquartered in Werala.
have been demanding, for the last so many years, a peninsular zone in Kerala.
I hope the Minister would concede this demand and do justice to the people of
Kerala.

Secondly we have got 1.60 lakhs vacancies in the Railways.féctf not
only the working of the Railways, but it also the safety of the Railways. Drivers are
forced to work continuously up to 16 hours. | would request the Minister to take
immediate action to fill up the vacancies in the Railways. The Railways is the
biggest employer of manuacavengers. Even todagfter 64 years of Independence,
manual scavengers are being employed in the Railways in vast numbers. Recently
they have started a programme of green toilets. | urge upon the hon. Minister to
expand this scheme and abolish the system of manual scavenging.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANANATCHIAPPAN): Please
conclude.

SHRI M.P ACHUTHAN: Sir, this is for you.This is about the gauge
conversion of Tiruvarur-Karaikudi railway line. The hon. Minister had promised the
other day that he would look into the problem. | hope he would fulfill his promise.
Thank you.
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o9 df W v@ ol @ Rafd uw 2 OfR eS o9 9wy R O9E gort iR g
W 7 g & RO ot & Tl & oM & FRiwH Tedst wd €1 o'W fawg #
7 gfie e} Ta @ €2 B9 o fiume To £, ' g W oW I 8
g @ dew ufemerel WitedwX @ dreft wfed 99 ¥, BW emEl MY e
AT I B HT I@ BRd §, FAR T BY UHR B empowermentsr & T,
TAR ¢ @ gar R # MNCs & oRdq 99 @ €, ofes gan) Yamfear onft
W 60 R 70 ¥ TS & BAW W TA @ Tl B e TE T

(Suwrree (1. WS FRIE) derfiw g

It TR i 9 @Er & oMU geic ¢F Temsyl @9 T 460 fhaMey Ui
Hel YRR daell ¢ dois g1 g9 3 @i ¥ @™ d@ ¢F doe g AW S
EA g1 OSEE UESl & I W @Ml 96 od ddls gl Al WEled, U g8 qul
ql fewgy fe oo faeell @ wredlg, foeell A dore, foeell A @, fieell W@
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GARRT, BIAGIT W PART 9T FAI| W HH A HH IE ¢ G & WIEd,
gfic ok IRgw emam Ragl oMo a8 vy fury & g 4 9w 9 afw
YRR arell goic o7 @ell st eRfdg S 7 F'r o1 f& wRd & WA 9 ¥ R
W UEEN & BN SR Y, WRA B A HT U@ Rl 2, Hife Ao,
e o e Wt Yermel ¥ & g F de-en | oS 2 # e i @
TP BXA H I I, SN SRUTEA We¥ W Y Al I G T qERIgH F I
WIM W NelMi$dl &1 M-Sl 83d | S@d 7, @ife Siagd d S| &
Yl TE I it 7 T B W OfR TRy 3 weRdl W Yemel & =@erh
2, P9 T Feaar g 9 s SIS fRwE Sl g2 #@E WelRd, ¥E 2012 @i
A ¥, ¥E 1925 P "weAl TE ¥ o e & @ ysd § & Fm oemm &
ffgwm @1 few=m @1 @9 €2 qalad @1 J9M et o W Yad drgd |
eI TE FI oMU Ta d9T AW exd Bl @ Ree wiliew @med ¥, <fed

SIH! gaE-gan dE gedl ¥

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Please conclude.

s Jour fasr WERy, § SRS b IR Hogamr AR & aRell 9 ard
D3l qb Il TP dSl AAlsd T8l gl Bl JEYR W RIARIS, @M, THPYR Bl F!
g el 9l g1 <eRigd & fder TR SR Paonta Sahib,sit feArere @l Sited
el XA B, Ul F AT A, 1919 A AN SAB! Udem PR g €, ofpd a8 /|
ad TEl S

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Pleae conclud&here is one
more speaker from your party

ot Tour e WEcy, ges A StNEe & 99 o o YEd § @R 'd
N A e W U e} e €, ofed g 9 Feem & fag o d@ e
th ff Yemsl T f B uE R’ der 87 Wed @ e affa 9 g @
JRET B e | SRUTad UW, SRS, fEAmEe ey 3R SRLawR & fag ui
Xd Iormell @1 National Projectsiffd @31 &1 A1 @1 off, a4l 9@ S99 W P9
T8 feur T g RAmE WR_Y ¥ See-Rmer Ya dRd BNl % 9 @ g,
IF d& F UH $9 XA olsd Hl g8l @l a9l A\ AW 9% Ul YA o 3T ©
R o fEgwm™ d1 it M 1919 F WWI H W Y T ..(@HI P €

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Please conclud&his is no
more speaker from your party

sft To0T Ao S9 %ad gg Gedr € 5 U faem @R (aur).. 1S,
d e afadl ad dEe) W @=ar gl ol # Hd= # Chen-ju mm eml g8
AT Y wewnH dM ¥ T fie uEe toilets w1 d7 @X 0 § SR wiewd
I A TE e 9 Wiod € RN wen™ 9w ed €1 Welky, A1 fded U8
A1 € % Y@ & coaches# oFel W¥M & AW & BMT announcement T ey
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B Teur faom

W= HEigE, e A 9 g, gue forv gware | ' fowaw € 5 fRgwm
P YA g # Adufed e Yd gl SR omud YW@ #ar Hoew, a1 W '
et grfl, wife figwm & kg #§ gART TR ¥

SuwremE (W WS RI): W Fua S, e o fae aifaud

st YW puer ared (FER): W), #9 ol yRw WY T fewr g1 enuwt fwmE
R ufd po e T8 A T MU Fuw gfe Iyl

Suwreme (W fLS HReEE): e ' Sedl, o faar w9 HIgl Mo WS
IJW G E

it IM FUA IEd: W, AFGE HAA HERd J S demanduwa @ €, d
128 Ao F owem a8 & fov € ok wifae ¥ f6 o9 I F ooy v W Y«
URATSTIAT DI RT B F AT €T WO G ®, A T W HEY AT Sard
BT €, sy # g A @1 AW aRar g |

A H#E S, Tsd o A fER @ gu gRaeERil F aR A ®E @
g P 5 @ T o wwl 3 oRaeeg foa @ sl 9§ afled € &R 9
el ok He@rdiEl ASHY ER & e § A <1 @1 eM BN, gy
HqEIGY, T 3MUd Agd ¥ #Hl Sff 9 faed € f%5 3 39 W 9wX IR wRAN

AEIGT, Udh dgd Aecdidiel Ao e el haedl, WRERT ¥ SR Tw am,
golfdged ool haed), A9qRT 21 i Yd & haed! BWT A URW @R @l drd
P T, SO Teal Fxal Y, S ool dF WE Bl URm © SMud dEl fb oy SHaT
SgEed X, Wfpd BY B, U@l TEI 82 AU ST q¥ & B vl Y SWUAY
s @R #, Workshop and Loco Shedmxiigr #, ddzify SHeaqy # iR Ya
et BRAM, I8 R WP o g, S U F e H g9 dred b faaw ©
wEey, fder o1 wWen Sufd e ¥ o € fF S9 omm T9d e umn, W
AR H#EA St L (@gu).. SRR gReIn Sufta ver §, sdfav a8 fuser ®1 gwt
T T, WO ®, Begell § R fdEr e 9 first € safor ax1 feew € o
M T W IR B

HAElqy, 9gd 9R Yo doEe pending € @ W€ € fF # S96 R A
AR 9 T@&| a0 I9 W Faoele o @B HE Hieg] e &1 AW
pending 2, S W dacole N R gall & AT $ W o @Risgl W ga
sanctioned? sk &™ pending ST g T, [EA MU dASH ATl WA F

beautification @1 i =wom ofud HETH F g ¥, S W Al MU davere SRUI

WEIGd, TP HAEdQUl AGHI, S dAswelsd © R @l "@l A dew
g TrREEr fqg St o9 @ 8, & ok IR, I Sl W YA Yo sanctiongy
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TR Refr 7 ¥ 5 Y@ ga & @iy s Ao @1 o fofr e w21 wR
P 9gd @ ©l W A UYSAl | Uselol 8 Y AN TRG S, PR H Al SHHI
P E IR ARl g §, sfeg # Gwar g & AFdg #@E S s R ddeeis
AEIqY, d & # 9ed H ¥g AMen SO/l o, 9% S yd g Wl oedl ¥ fF
AT et Ag Bl wRA el ®, 98 W g% 9| SEw SR fRR, A=
ferR qon =fmr feR &1 W Iowrh ok o STl @ ge S| safay gg
Vg AN g SR} T Y g9H Oofl oSy, gud Wi Sl emd swd faw @gd
B M T e € e oo 9 TR w2

gy, figer g Rl sciegue W8 2§ N aR e 9 @1 9o TE]
g2l figer 9 oiRwmEe Y @mEd, U eRecyuE W@, U d9dE &E ¥ 8 gY
STQE, SFD! B BRI, T A5 BT RN Ieblelid Yl HAl AFHE Al g9TS
SHoA fear on, ofdd 9 W oS @i daEl gl 8 W@ g1 89 W ddeeig o
P SERd Bl S g ¥ At et Y e T8 <), dWl S o el
SEll SR g8l W ¢F OGO SFGT §uAl WeR BNl SEfy WRT TR ¥ &
AU g W Tgoog Syl gad AfRed el WRE-vea-fasd va @ & fov
T g @ fewis 81 @ ¥ UEf W SmaHd H 9gd WRE BN ¥ ey Swd
BN, o9 oy fieel ¥ fER @1 WNE waw exd ¥, A A WA F GG bore
TH B Ol Bl R Bl W ARl g el ke dl # wwwar § 6 @R fRER
439 WE @ Reed W 9 9 W™ @M 9% Fed € 5 o9 fer A gaa €
a1 oudqr WEl, g'i s W w® JEdl E O 9hRT U € fh 98l wodoiee ®, 9
€l B iR fER % AT B, 98l W o WMl W WM drel AR Bl el
g, wEl 9@ 5 oMU widwar Wt gE A geN O €, SAd! 9HRn & e S el
B gl gy # wwerr g fF oMU s W ddseie 99 gU Siee-9-Sfed FradTe
B B B BT sHd SfIRed Uedr W WU & fIv R Vel SNl g,
TeAT ¥ ERER @ BaEE, IW & TR F U T Vel SRl §, BiYR-
BRI, ETIR-GORARQR-JIlell JeMTs] Ssl &1 oMU TR 9 &l omg uear 9
gas & for g vy ARl ffer & 9gd @R @ (s serel d oS g1 S
aft garm T fF R W F TWH W fER 9 w9d e dm o SEl R
STHY IO ISNIET FAM BT BM PR &1 gafeg g8t gw M oA Sed g1 #
e € f5 g8l ¥ o wenty # o € emw sl A ot oo € swfw Se
v 8 ¢9 I 9 Bl S TSR MuH "ed ¥ fleell & fav gR=a oA el
1 g fruRfag AR 81 980 @ @ I8 SN @} I T SHflY U $9 oA @I
ST B B BRI

qEIed, # UH-l G IO a@Edm gl Ned B OGREm WReN dgd SNl
3qd U oy Sfad Jawen FINY| AgEd, QRET & Gredv § JAIART AEd, Sl
ygE HE B WoEeR g, S ®E o 5 e Rwed, 4@, 9, e, e,
HOR gyl bl fqefyd o) & AU SFTel Ui Wiel § Nold Bl W 38 ol
PRI TOU B ORI B MMEWHAT &1 IUd U &9 HF gl (A9 B el |
e faes wem 5 (@raem).
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Sywremer (. | PRI, IO FEgs HRY 6 e '8 MW F

St I pUTT AET H FARgS PY BN g OH BRI AUS! A/q AN g, M
T gd W FW g fom W e FEr fF MU ofs d@ 9, SHH 4000
IS BUY IU@@ BRI MU ofs §& d9M & Wdyg § Pl FrdaE! T8l @1 gl Al
dEed Ul € RMer doeeE 81 T 8, dfed dfeie T AN eR fadr g1 e
HRAE B oaWE BT TR IR BIR RIS BUY AT S I@d B G
SEE ¥, AU IEHI SUAN FRA B B BN FEE AUS U g9 THET BRI
TUY oMU 980 WR HM XAl Whd Bl (FHT BN OE).

JuwremE (W, WS HRIA): oeeT gIa ©l oW |AW HRUI

M WM FUIT AR W, H Had Q! I AR HEA GEdl gl gES A
Ig & 6w A @® g g1 Rl iR = el W Ved WEHEl WSl P
@ BT &, d MUod Te W W TR US 8Y €1 39 dA€w H Rew SwEA gen g,
At & am e §1 sO9 gurAyel R w8l Aedl 87 g8 W oW A, b W
gdeT B wadl 2 ficel Sl dficd A # W ME-ETd H WR % AR W
WRE | AU 59 W &M I BT HW BING, TE AR qdeeie ST | I8 GIEAT DI
IR B WA 2| (AHT B ES) W, H TP e SR i

SuwremE (W G pREE): wd e 81 g 2

SHRI RAM KRIPAL YADAV: This is my last point. Please allow me,.Sir
Roded & aR § wear @medr g1 omel Roded #§ @gd wigell skl ©, Fofal @
TG Bl T T A AR W AR W df fewe wE e, e goal @ usfey,
H9 $o 8 WUl I8l 9@ & gimR SR uifen IRavl #N d@d SEl WM,
IHF Hag # Wt T w1 uywE wolam g1 Weled, 9@ vigilance squadeeretl @
IF B F fw B, AT Tl B GEUATH B XA e §, eRgfThe @y faa
S & R v @ Terd 8 9 € iR 98 W W9 S uedl § Al dly Ao
Tel 2| zafy g' 9gd 91 WEF T SISy Plel @I o del Sl g1 59 377
foma €, @ @@ confirmation fieram 22 oMUd U SEGT Al 7, IUdl SIRIGR
frer & f& oy g @A, Al wafiear ferhl, ofes diemsdt @er B Yeld &
IFERY iR FHaR fdey Sael F oWerdT 9 @l S 1 W, 9gd g9 ' T
W @ famd € '9 fawa € ofes @1 confirmation s smar 1 (cgaum)..

sft 5t ool W), VAT BT ¥ (EUm).

M I FUST A”T: W, 3@ W Aed WeAld § T Tl W, R I8 Bl IE
g2 WA A SN, oMUM SWE @I S el 8, oMU sal gl eiEell @l e @l
M Pl Iy v T8 B |@ed, 9 Wiel @ R we @} dfiwl W,
ARl BT qERE Bl AU FH BRWE B gX SIOW| AW A OHA §, Ueiled g,
PB PR B THSI T, AU PO BRY| AT I Pl gAY L (FHF DI ES).. A
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d ATE® @rgd £l YA b R e el g1 g™y # wwsan € 6 e 3 Al W
MR BRAGY| Fgd-9gd g |

$ YOE AIed RIORYF): GHIMG STV HEled, Yold W oMl §9 fawR
¥ a8 W@ ftl 39 aoic # 'R 9EEE YA HAl S A garn fB g9 aR QW
P SIS A Yad @ &1 ufowd el fREg @t g ¥ 98 Adew a1 3T
fear 1 ¥ W 39 Wdhew & A goic # off y@ge fev M ¥ iR Aomng &
T 2, 9 TUP OFgHU AuR el AW T WSl F WHI W OEAR UM 60 BIR
feearfiey @1 Yo AR o, fUwel 60 Wl H EEY SWal AWK Fad 27 BOR
fearier fear & o Y9 AFt gAR U o1, S99 mem fl R o'W Swdl &
e T8 B U £l 3 9T SN Yed @ @ 9d R § fF S emfew Ywmr g
98 YAd P 95 WHC T, MR SAPI &l "SR G, al dH Wt Yead T @
fefaa 8 wadt € ik St Al ad e wE € fF Y9 @ Renm @) gfe 9,
Mgfateer & gfic & ok fafkw gor @ gfe 9, ¥ W @ @@ 9@ w7
Bl WHd W db SHDT Wl AT N ® 95 WR¥E, SUDI RSy b A A

B 80 W¥cC W T ™ ST

A SURWRE] WEled, d Wau # 3o g oud W @Al gl g
Qe F1 vy T 39 WHI O@ Y@ deic AW T, A Ga AW H#AOSH TSmO
golc § AMT § B 11000 g UH €, S GReW P gfe @ QG TE 9 od 2
AR o R g R WwR eRd §, 99 W 11000 gl @ O Refy & a1 ww
g # e oy e Refa

U 9@ S S TR0 S A ®El &1 WIAl WR S Wely B SR U B
ERT B, 98 dgd WRIE gl AW M HUIE S S AREV B FARAT I 2 A, d8

IR H YeId BT Sl ORI UG @rel ¥, S9dl qunar g1 fuse goie A
MU oMe¥ Y@d WAl @I g bell H SR WER A Il g, SABl MU SfeE
FAd WIE g B i Bl off| JOPR UF YT WER ¥ OOl W OSH & 9Hd
T 4 W 5 o BT A E, Wfed S ooy W H @ Rufy ww ¥ fe and
qb S W dad UH exit ¥l a9 WIEl W oamm & exit Id € «fed
SEf W 4 ¥ 5 ARG IET I ¥, 98 W U exit ¥, Yo d fhd uerR @ Qe
VIF & qAST H Fedl g, g8 SAd! AroMl A = Al g1 g8l W U
IR Wy "R fIwfad &xd @ 9 wEl g of, JfeT ot 9@ 9w W BIg
FIAEl gE B, VAT AU AEl oal ¥ STl BER IORYM & W gertar off ot
FE W ¥ R Y8 IRAR FEI o1 W@l ¢ fF TR R el & d= #A &R
feeel-SR-3EAeEe 39 X ®E Bl golldgbded fHar AW ¥ B BEM, UET
e TE T oA P a1 9t B 9ear § 99 Yoy A $is Yd #Ell a9 ARt
Jg ggd R AWM T AR FEIMG YA #A S @I 39 W &M o9 @yl
SEACEE-Aeel-SYR J€ dgd dsl AN 8 SR ¥ W dgd B AR BRd © |
AEER OHE S Bl 9 ORI} &I o @Ryl
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s o amEa)

i g H AE wEAr mwean § & fUwd s0 W@l A Xed # R W
FAfeTt o €, B WA US FHAST A T AR SHG! RUE W wRdarEr gl g
Tl W I8 AN % R Y B A T weer ARy iR 9Nl wufed @1 wa
complication ywIR@ &1 =1fdy, aifs &7 | & <; B SHAl Ig IH o &
foat wufeai aff, S99 W w1 erEE g8 iR wd srdardl T8 g$? g3 o
f5 "R Yo & gRT VAl @Iy complicationv@mRa fFar e, a1 overall Yo @ @t
Rafs & S/9 & a8 e W Yed F G A SOl TH favy &Ry, 9§ e
goe & faww A g1 S9d Afad &1 ouwd omar g1 o Afsasdt oo 7 % oS9 W
YA HAT B U IR GAGAR w1 ARl TR WRGR & g H A $AR
ST 9 g Gfeas! & W B fHar o, wife e dfede! te v vy §, e
BRI Hs IR BH VoAd doic DI ABUI dM b AIRA-AI SHP!T Sl JEEIRGAl T,
[N X BRI &1 O VA Foe H e HAl S 9 A 6 XYed ameRiy A g g
Rd b SRy A W Bl PRVl @ g el ¢ 6 Uod wa wel d R
WHR & gRT 39 Jad B JUTAT S BT o, SHH SRV 39 USR & Rfa sreu—
gs? fUod 91 @l & goic ¥ IRAR A4 fawdl &, adl SEREl g, W OS89 W
ot WY UeR @ B G T8 B TS T ud! ©S god Al ¥ (AT @
e |

# SeEERvl & fAU U 9 dEd A B FE-A-ed HA S I gdr © fF
o v S o ey Wyd & oid @ oft, 59 Usp IO § fead wvdg @l
g fear T T Ugd GEEHE AT d99 St b 9Eg H Sl Yod Afsed
Hiels] Wier B ad Fel Al H IE FEA ARW B aq] b goe H Vod Alda
Bletsl @I I FEl IME T IR H YeId BT TS 9gd d91 BIiRUSH ¥ IR SHS
U Ydd @ 9gd I8! UR\ERT g1 MR g8l AfSdhd diaiel WAl S, g9
war ¥ fF uw 'R eF & fov 9ga omel ad enfil Yerd Suer S Ao gt
g, IS9P UM U dgd ds! 4 Sudd 8, 8l W HSHA dlelel @Al oAbl gl
(1T B D)

WA H OH ¥ HEA AR P XAd B G WER B, IR SHBI I
e AR fem Sy, S wmEE 'MW Yeld B SR Wi iR SENiRy W
STEY ol bl | e=yare |

Suwwreme (W WS HREE): A Ieokar S, sMue U Ui fiee 2

s A I (Y UY): SUAHIEE SN, Yed & AR H H |Hean g b s«
Wed H A9 B N 99 B T R @d | H off 99 ¥ F A 9w A off
Uh IR o 3R I {9 H Y T Adbs <H TA BT g .. (TIUH)...

M Tour foorw Suayeger #weley, oWl ¥l T b BRUT IMURl ded  wafid
BT Uesdr v, @ ol eRay f5 uw udl w1 Wy a1 W@ § SR g udl w’a
WY gdr TEN T (aum)..
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5.00 p.Mm.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Allow the hon. Member to
speak. Ipterruptiong Do not waste time, pleasdnierruptiong

s foroT AN gt W, s=i4 S gel &1 vy Sorn ¥, sERl "% 3
SToudl §, 98 WEl dd VEl ¥

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): Do not look there, do not
waste time, pleasemu «ifey|

sft 5t ool WX, I URW H TSI P I} Hed Uh Ul feRzae ¥,
Sl TP d9gd ddbde URAT T AGdl ol |l H gfext ARt Siogsf @ wifeemied
PRECUAl A A d$! off R SUS de I URA @I UHE HA b wU H A
T # S| WY, THUHEIUH B 9fdw @1 Ul W UcHOw 9 INUd! Ry gl
oI 7, <feT # a8 HE @Ed § fF ucTew 9 WRE 99 39 ydce oA @
Sevd gl UE A RRgae @ RRgee tsw@rcy 21 oot & 9w 9gd 9
e gsqarcd & Yed wew & dfy7 @' g b 22 fearfier 1 @t

divege 2, onfsHw thaedl € oiR @gd & Baedw 21 98 FSEE W oM arel S
dEd ¥, STl H! adels BRN 21 OH XA WAl S W AE oTRIY dem B fEf
g dad 22 fedrfley 8, 15 fdafley 8, SU oMUdl qRd QI BRAT ATl R
3¢ fag Wt oMU g # SUET WY oMY, A Ugel 9 Sl 9 B ger gl #
ggs PeAl dedl § P EIRS, S d 1 @1 URAT B, a8 dgd dbds URAT §1 H
qEl A A gl AN I UBd © [ WEd, AUel gHA U R dld |9 H W,
M w1 fHare 5T |Wl H T IR AUBI gH PR OWSN, AUd a1 feare sAfaw #
qae g & 39 PR @Ryl sEe fau d WA S @ W erRig ®%m & ¥w S
22 fopeler a1 15 fharfier &1 Ben 8 S BRA daed Bl |

dRE $IX MUY UG WIN Bl Iy WLIF g9 & a7 uArsd  fear e,
Malakajgiri, KamareddyRaghunadhapallyjKothagudemsir Guntur @fe et a@
S BIE P AEl g Tl g8l W gR™ dM YH B ALY, AUH RE A
TISTHE B b dlE Sledl TP sHB! dRG &F oAl ARyl

W, AT o ot A eY WIE g9M % fay e wu we ve e
Qo TARSE B o, SR R MsSArd 27 KT IE Ao dhds URAN B ddY
22 W'l W Jpas ffRgaew €, omer ff @8t Yold oed e g g1 F =war §
fF g9 UASHHT W MgSdsd €l OFl ifRvl S ygE #l Uriv ded e
g, o RE U+ far W Tmedas & o TR 6 osae fov fedar ve vdre
B YT F A BHE-BE A Wd F dFas URAT gEG X wid F1 sHd aN #
JUF U UF Gl el AIRYl PR TMgSdgd gl gni g dr et e,
IS H9 Al A ERM| AE 9 # STl el FR W1 §, oW OMBR ¥RIG Sl Ied
q 9, ST A A9 A€ geT o f6 uE W €2 9 4 P oomu W HAE 99 omel &R
T B 9IS U AU b A Ge B ARSI« G Bl
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B FE Jeeram

39 P I@ S AR HAT £, giwmn St f TR WM dRa £, 9y &
gl 7 R W TNEE b IRER TFHY M Ied 8, ofbd TEN R BrIEr?
Id U BHESE] d §, WIfepd drbd @l dfede fifmer & ot €, we faffer &
U Al B W el gl # e g 6 U9 S BBl BM & ..(Faum)

TP AFAN Ae MY A ey | aife . (cgaym)

sft Ft Ao Aw fAfRer &1 Y9 W 91 dlegd 87 MY I R 9 )
¥ g2 g Al dAgd TEaHe & ofeR oAl 2

WY, s Secunderabad Railway Statiod, s&& @ W= £ d8 W d¥gd
FE T, 9§ He dgd duikes ¥l dARe TR W 3HS fav # wEr a1 fF
Secunderabad Railway Statien @@z Maulali fa 3 feariier gx &1 § =l g
6 Wgael & egd § ¢9 @ 1 e 98 W e far Wy, sue U s\ deie
# N A AW U B WM B B Siexd qgl 2l 399 Sqdl 11 fhaiHier @
waer gl g8 v ECL, Nacharam, Uppal, Ramanathapuram, KeppéraMaulali
g (T B ) WX, Ut fie # ' @1 9 BY Aad 22

SuwremE (W fS $RIE): omue v fime @1 T

st <et Ao § @l gEd 9 Al el PR ]ET g1 FE[ W oAral Wl f a
did ¥, O ER aral B @l @l ied ¥, G "€ gomel a1 $w Wl @,
dfeT 9 1 dlad € Ied &1 U ed BHGl A8l § ..(cuder)

Iuwreme (W WS FRIE): o O 9 @ g (Eu) |
sft <t Joolar W, FEl dA E T2 .(aUm)
Iuwrree (W1 WS pRI): 6 g F e o W A1 9 ®§ (FauT)

M F9f Ieerm TR, AR SRgae A e FE P g b faw e
T P VAE fHA ol o 9@ SS9 WP AEl gAT 2l FE P Sw] BT
oy, wifs 98 Swas tRAT Tl MR W TRW @1 wids T8 A a1 e
I |

el T U gEM §, SR W AR F AN AW §, BRAE W o 2
98 ggd URPpd TS &, We decrax| g8l W giRUed @ gfaw feuld d dex
Wrjer 14 frediey & feudd W £ PR g8l W BT IMEHl IEMed dWR 8l
S, Al SHdl 14 fPAMier gR W WM gsal g s9e fau # Y@ H#Al S | @l
ff onl 8l W Y@ AR & 99 sl JRES wed W ¢ gy 2 H wwsman g
fr gr foeufas & & o D 8 1 @ifty, ®ife dWR emelt & fow 14
fFeMiey &1 S8 T &1 98d gRea a1 § ..(F9d &1 =)

SuwrremE (W WS HRIE): a9, 99, 9@ fme 81 gl
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st A AR gEW, AU Y@ F IR 17 A €, TS 6 W ¥, 6 W
9 B 7 94, 7 W 8 I (FIUM)

JuzrremE (W WS RIE): gl o gl fow @) ww iRl

st 9t Ieerm Y, WIS A dF 9 9 B = g8l BRI 6 G
¥ 9g P} @ 17 AW 8 U T

SuwrremE (W RS FRIE): g omu gt fowm @) oww d@fvgl w@E Sh
Rerg <311

st 4 I WEw, T AW F S Hed Tdle IR B, IEH AR
South-Central Railway® fog 2160 @xie v0d tasd fy g €1 98 W g

SaeT 1 98l WX oSATeT Wimel ¥ OSMuT 1,075.32 IRIE S¥eAd YAd Bl (FIH)..
LTI B g

Suwrreme (W1 WS HRIA): e, aUd ame e B Yl L (FagH).. 99,
T, =il Now, Mr. Darda.

sft FdY oo TE W) (@IgM).. ™ A 9 gAwl L(@agm)..
SuwrremE (W, S FRIE): gl o gt A faReg, @ S Swer Rwi
AN _(FauH)... @ Y dfeyl ..(=@gm)... You will get reply ...(nterruption)...

sft 9 Jeorr: WX, w9 Sl fom & < @ L (@@ue).. WX, W 9 d
gl L (@ag).. R gl @ e WY, @ (@agE).. g @3 < & oo Ser #
JEAT ® .(GH)...

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Please .Ir{terruptions... Now
Mr. Vijay Jawaharlal Darda. .Interruptiong... | said that you had five minutes, but
you have spoken eight minutes.

A A e W, W TP ARe 9/ g1 § dear g e gfexr wel 3
TR gewpl ofe e el fRarl R gAd & | SR gad dsl, S9e
RyH &1 @ @ WYl # Y@ @ St 4 w® wew o@wd § 5 ogw S 22
kilometer @1 distance? s@@®l mu MMTS (@@em)...

SuwaTemer (W S HREe): ad., smum @ #I SR w1 @A feami
.(STTHT)....

i 56 doolr MU YD WIS BT g=gare |

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Now Mr. Vijay Jawaharlal
Dadra.You also stick to five minutes.

sft oo STaERdeT TSl (TERTY): SuNwenel HEIey, mudl g=are | Sir, | owill
stick to five minutes®R, # wduem Y@ HA SN @1 HfWARA BRAT AR, HifH H
STH BB H Ugell aR dld 8T g
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Rt foo SaERae T s

W, ¥ BAR fapm & v wed AgAQl €1 A8 3@ W B el g1 ®H
I YAd B A JEEE SR, WR YA 7 39 ¥ $ a6 H qEd INe™
fer 21 s fau # Y "= S dun S9e WA 3R e AR RHAIRAT Bl T
fodd @ @ <@ g FREd $9 ¥ R Y@ H M FE B, A WA aole H
UG BT 9gd oMavdd ¥ Sl Yod W Ao @Rl ¥, GRem @ ogaweq]
B RN ger @ AN anfre wfafaftet ged o1 @ ¥ S UeR W R
T Yd @ g W gl 7, O fMfTd §u 9 9o W™ Wl R exer us T, s«
A UEA BH ANT A golc Y Vel WG A1 We e &I 9 o I W I’
W E P e & s g8 W E oA b IW g8 Y E, o de & ff W
g MY € SR wagesse WY ¥, fhg Y@ @ q@ & SN wWed g 9 wdw 0 A
Tel 91 T IRV BE AN QAT W COMPromised? T T IR Yod dfsd A
compromise®? g ¥l AR U™ HE-®H9 15000 unmanned railway crossings,
SEl 'R T d e ¥ R 9 & Wesww ¥ Because of these unmanned gates,
TfRsed # o 9@ feat S gs, ¥ H S A

W, g e 99 W a g v W fer oxr usw fe sAR wel el
IfFd & Siad @ B BWd ¥ A FE g9 BRI BER Ol [RW fed €,
ITHT B Ml dd 8l gqdd Uiy FI SN Vel e gRE §, SFdl g TSl dEl )
o e T O wE O 9me oem @ € fF oomer W 9 up to the mark=E €1
amust Wt gAT BrM 5 ol BTl €1 H [MEdd W 15 [N ¥ Ueh URRTST g3l
Tl g8 9 SUH UBA UF IS oA T8 ff| W ¢F a1l I IR o, S gdD)
RUE #t o & w8 =1 S @1 81 S9d drEse H S9 IK ¥ gF TSR
IHHT UfRise gaml # @gm 6 Swe ax H o accountability fix gF =fET
fpaa! goe | I§ Tl gs AR T g3 T

W, foa # gl & axk # ve @won g8 off f5 S A #W g 1 Tw
e ol dd Bl R, pfedl w A8 ot 98 'Bm ¥ difr fafesiw ok uve
qfgey, NFe WM WSl Usdl €, SOdh] 9 e & v ggf ol Tel YEdl
SHF W Fawenm B AIRUl EWR ST iRk fist € S g®e 9% T ¥, gEfon
SRR s €, ge € 9 ST W 9 Rl UM, dl @ B 39d fau Big
FARAT PNI?

# gE ST AR P 3 R geie F owR O UeR | HEar €|l T Ud
yHR @ energy k@rs ®, spirit k@ ¥ ik determination ks ®, @@ 9w
AR A ' M wEl W fRmmEe Wt SN, evR o eu u' fewmngw, o1 9w few &H
ffed wu 9§ o a8 fed @ gipar o) wA SR Sudl gl &

W, H 3 WS & AH ¥ U A SR Al el gl I8 Th R
qd B 39 9ed & q<x HAl HElGT IMHY UdH U BRd 8, dfhT HINUT R
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EaCI S I s | G G T e 1 S 1 T I F M B e o
fearm =gm f& S guluaameAics Y@ @R 2, 98 RO feEml @ sme
e BN P BRU AR G8l W SHRETER 8] BN P HRU SUN A8 o U
g1 99 dgad I 20090 H I HIA WI dET AW ¥ AR S a-gdaHrd-Aies db
261 fHar Hiex Y@ @A fvm @ @wom @ R S gg ft dEr o1 fF SR
IE Az A W H QR Bl g, A g9e sfex @rm involve € A @l @1 #
IOh fau gole & ofex waT wEgE el few w2 # oud Hiemd | A
#= S #1 owm e wR owEd § 6 SwR S odwen @t 2, S=R S oa”
Py € 7 W BN =@ty afe @ weew gR1 fPy W odEl @ ff @ #wa <
3R 3 Wed B Wl ARA I @, vAr A AHE gl

R, H gE A Far @ & el S udd & g A8 efa wgA &1 e
¥ 3 new sub-urbarine &1 improvementaxa & fay wda-wig 600 FRTS FUY
Ry T ¥ 731 fawaw € & oM @rT SHSl doil W OYRT BN |

W, Y@d # encroachmentud #ewyel fawa g1 Yed @1 sadl oA SR
propertiesgr & dESE 3G IEIWE W QR dRE A & A8l e S e 2
3 fovg w o 9 B 9R Y wEerm @ um foan ¥ uy fwam ¥ R omu ww
IR A e I iR Y@ @ properties®l g@Tg |

W, AR T H e AW SR g F A I'd B A ¥E oA ¥ fF oEn-
SRt Mt 9 o WA £, S WEl @ Yo 9 ST @ FAaRIT @I WY, s AT
qEl gam WU W M- GH | (WEI B ECH| AR AU S dled B HibT I,
e faT # omuer SRl g1 s |

3t TgFRT T (W UQW): W], Wal U d9 I & Afgd #elkd §RI
ot ¥ e gwe @& foMe g1 e el oeht wee gmR o Awed € S=
TH JWe el 8 SS9 gWd b1 IS fdHEE § SR ' W9 9ewl Pl S9d ST
T, wife S=M ' emHbya fEar ¥

Suzrree (W1, WS HRIA): M9 ST wEHd 21 el S g, 49 S owed 2
#t IR T WX, @l S odgred g1 . (SadE)..

sft $eav R @Raom): W), § Yod wfieE a1, 2012 & wHH A Al &
fT @1 8o gl Yed W B TP e € AR IE TWIE-HR AqGD! AR AR
Iadl g1 W, d d@ fMe # Pv gea & o9 AW & Yed & sk’ S
Ugrfe dieded €, ¥ G99 Wl UBd A HEW B O X § IR ARV b SRR
TR U S IFfeud Wi ¥, g8 WUTel 7 S Yod W @1 Swarr # o ar
FRYI T IFGRI & FJAR ARG Yod # ol d@ Siee g9 & WA # A
S SN dd @ TR PR OIE B, S9H BA 20 wWoe @ v w & ey g1 anft
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B $xar e

65 ¥ S fovel @A @ uRASHT B, THHT B BIH! Sl v, S de A
Y| 395 WY &, A TeIB Wie ¥ 9 89 Iaed dld g, 98 Th U g&
g e 9 ¥ da ffedar 8 sUel Svad § blend &% <9 € &Rk sw™
IS ST ¥ 39 uRaAnten & fag o eifireoem 99Rft 7, 9 alternative ¥,
sHa! TRT W ggad €F 21 H oue Aemd ¥ Yed fudde ok #A St @1 gware
MU HRMET Bl 3Hd A # aUST IR HAG™ FT AWK g, W A UG HIEH
d WA St 9 fdeT w6 fF a1 A Usd poRd WIA Bl des delrd g @
o @l T off iR WA S W FEr o f5 B9 39 des dod &1 goff 4, offed
SHPl Hisd WIE T PR AR g8l PV JREUNW <@ IGD! A Bl T F
W OHA S W Ry ¥ fP 98 ve fiw ufhg wex § 98 WA @ S 2
poed @ fegw & AMfgE W OE T8I, afed fIwg F AERE W oTe AW g,
sy 99 Yod WY & ff favg wR @ g R 9wl

W, AR A H XAd wWRal, ARl R RIS @ el Usd sw EH
IRUNG & faa # < deed fear on, 99 s d S AN dEr W o 9 g
We ¥ implementTEl # Wi €, safag STHT implement e S, @ife SEd
AT R FeERE, I @1 aem B 9|

a9 # oue BRATT B A bW,  HRile g8 HRT IJON We 8l W, HI
gt gY ol A sIdM e € 8y €1 ¥ JoEEl, warel iR gRel offe Sl a$l
o g, TP aR # 'R BRAOM & Al @ war Wt TE & 3 99t g9 b el
g1 # omue WEw W ¥E HEdl awedl g fF AR BE P PR GOk g g, @
AR Yiolged g8l el S &1 g8 JSE%l g1 W), BRAN U9 @ Yh HeRT § SR
98 WR W HT UT U ¥, wEfF B Il 9% 39 WRI ghewt @ dfd w €
R BAR UM YWl Bl @Y el € f6 B89 BRAMM & d™ H W Pl o
R, IdeE! ORI gRl OIR | (@EgE).. W), ot o 9 e & gu g1 A
faes wom & R @ 91 eas 39 TaE SNl H TS 99 oMU AE e
5 b ¥ el d& @ W Yo |1 g @Ryl 9N, emawy | o it o
arcft & 98 IO FOE S HY AW ¥, 1 9B T YA W AT FOEH BIBY A
GESIEE

5§ o A% UF ad wE, S AT Usd W @3 R @El ¥ fF Y @
St § S W OWERl F e’ AR oY Fel Bl I 81 S PER S,
e ™ 9 gex Tl ¥ YA R 7, 89 WA we e} fav e §1w,
d omud AW W ¥E dam dedl g 6 Y@d @ <red 9 471 A TRW ©
IR SHH 7 W¥T @ dfaial €, YUy €, Mem g giueed & iR Ya @
gt freelt g #1105 W 4 W gERTWY ¥l YA HAGE T GE I§ AN E
fF Yod 1 104 WRT 4H WA E, ST SWRT H FAE @8 S wedl| A9 usd W
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fraea fear ear iR w3 Sff, o omeEras W R o fF Y@ @ Suarr A+
S SN arell 4, S e @l uel g, 98 TEEl, gEel iR d%ds  FaRie &
qEEE @M B T d Yl g8 qfF A A AW [ gg W o AT A W S| d
ITT FIAT H HIA € MR A o & el A uRyef €1 @ s . s
[H Y W SUPT Fell WRBIR B, SH W Bl AGET  beoll T8l I 3R
SR R W e S| (T @ Ee)..

IuwredE (W, G HRIA): 9@ U FHW BT

MR e W A aques wem A I dEAl @R B oedl s feAl
gANY HHSl ordTelm Wt ot Tl Uh 9gd g9 WIH &, @l 9 9gd ST
FETEE BT ¥l 99 Yad WIH @ sl gdwn ¥ f5 aw wweew 21 fusd @
qEal [ g BNOT @I o1 @ v fF BRAOm & o} omren A dedT HORd
AR, T <% U e S UgEl g9l 8, BT el Wi el e
AR P Sl wie T8 Al FAPI H O 100-9€d b BIRGSH AR S Bl AT
gyom @1 W of, @' o onfl 9@ el gonl L(@Hd @ Eeh.. H oMU e
FRal g & sRamwn @ 3 w1 feAew € el @®fRAr Wl g=EE, S R

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Now Shri Kumar Deepak Das.
Please take only three minutes. Members from your party have already spoken.

SHRI KUMAR DEERAK DAS (Assam): Sirthe North-East Region needs an
adequate and focussed funding for the railway network. The hon. Minister will agree
with us that the North-East Region is a neglected region, so far as railway network
is concerned. Even after sixty years of Independence, we have no double line, no
electrified railways. Even gauge conversion of the existing rail lines has not been
completed till date.

Sir, the survey for the new railway line between Jogighopa-Amingaan
Barpeta was done recenthe are thankful to the hon. Railway Minister that the
survey has been completed. But we want an assurance from the hon. Minister that
the Budget provision for commissioning of this project will be provided during this
financial year

Sir, there was a proposal, in the last Budget Session, that Bongaigaon would
have an industrial park. But, till date, nothing has come out. | want to request the
hon. Minister to look into this proposal, and this proposal should be implemented.
Again, | want to mention about rail line beyond Bongaigaon station up to Srirampur
station, including Kokrajhar coming undalipurduar Division. Siy the law and order
situation in our region is very deplorable, and, Kokrajhar district is badly affected
due to this situation.
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So, | would ike to suggest the hon. Minister to include Kokrajhar district in
the Rangiya Division so that it gives better administrative upper-hand and more
effective and immediate action can be taken during difficult times. So, my request is
to include this area up to Srirampur should be brought under Rangiya division.

I have requested or various occasions with regard to stoppage of South-
bound and Howrah-bound trains at Bijni and Pathsala Railwégtsoss. Siy the
Bijni and Bajali are the sub-divisional headquarters in ttaeSof Assam.The hon.
Minister will be kind enough to make a favour in this regard as it is a long-standing
demand for the last 25 years. So, | once again request the Minister to announce
stoppage of South-bound and Howrah-bound trains at these railways stations.

Sir, | have one more request to make, Biis with regard to the NE Express
Train No. 12505. Earlier it used to go to New Delhi Railw#gtiSn, but, nowit has
been shifted to thé&nand Vihar Railway $ation. We request the hon. Minister to
retain its stoppage at New Delhi Railway Station.

Sir, there is one more proposal which has been moved on earlier occasions. It
is regarding re-naming of the Puri Express as Sankardeva Express, and, another
proposal is that the newly introduced train between Howrah and Dibrugarh should
be named after DBhupen Hazarika. Sitime and again, we have requested the hon.
Minister to take a decision on it as naming of these trains does not require any
budgetary provision.

Sir, a Duronto train for the North East between Mumbai Central and Guwahati
should be introduced. Duronto trains have been provided to almost all the regions
of the country Only our $ate has been deprived. So, | request the hon. Minister to
provide us a Duronto Train between Guwahati and Mumbai. Thank you very much.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Thank you, Mr Kumar Deepak
Das. Now hon. Railway Minister to reply

THE MINISTER OF RAIIWAYS (SHRI MUKUL ROY): Sir, at the outset, |
would like to express my sincere thanks to the hon. Members who have participated
in the discussion on th&ppropriation (Railways) No. 3 Bill. Sjrin all, 27 hon.
Members made valuable suggestions, Biassure you that these suggestions will
receive my utmost attention, and, | will take appropriate action on each one of them,
wherever feasible.

Sir, you can appreciate that during the last three to four hours, we have
received suggestions from, at least, 27 hon. Members. It is not at all possible for any
individual to give all the replies at once. ,Sinat is why | would also like to assure
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the House that 1 would be personally responding in writing individually to all the
points raised by the hon. Members on the floor of the Houseriuptiong

THE VICE-CHAIRMAN (PROF RJ. KURIEN): That is very good. | think, all
the Members would be satisfied.

SHRI MUKUL ROY: Sir, Indian Railways is a vastganization spread over 17
zones and 9 production units, which is served by a committed workforce of more
than 14 lakh employees. It is through their efforts that in the year 2011-12, we could
achieve the loading target of almost 970 million tonnes. Through its vast network
spread over 65,000 route kilometers, the Railway carries more than two crore
passengers per dafn incremental loading of 48 million tonnes could be/achieved
along with an improvement of six per cent in punctuality and seven per cent in
safety performance as compared to the year 2010-11. For the year 2012-13, we have
set an ambitious target of 1,025 million tonnes. The task for the future is cut out
with the target of lifting 1,405 million tonnes of freight traffic and carrying 11,700
million passengers in 2016-17, which is the terminal year ofTthefth Five Year
Plan.

The Standing Committee on Railways has also made valuable
recommendations relating to the Railway Budget. The Ministry will consider the
views and recommendations of the Committee earnestly and take action as required
in a time-bound manner

The Demands for Grants amounting to Rs. 2,42,076 crore are being sought to
cover expenditure for financial year 2012-13, including Yfote onAccount of
Rs. 41,834 crore already approved by Parliament in March 2012.

Sir, former Minister of Railways Mamata Banerjee gave the Indian Railways a
much needed road map in the form\agion 2020 Document. She envisaged that the
Indian Railways would cater to the needs of the people across the country and
strive for inclusive growth by providing rail connectivity to the farthest corners of
this vast nation. | salute the core objective underlined in her vision to take the
Indian Railways on a new path of high growth. | am committed to take forward this
agenda. | would also like, to place on record my sincere and deep appreciation to
the entire railway family across the spectrum for their hard work and round-the-clock
efforts in keeping the wheels of this great organization, which touches the lives of
every Indian, moving.

| intend to galvanize efforts towards mopping up resources through non-tariff
measures to fill the gap created as a result of measures announced by me earlier to
provide the much needed relief to passengers travelling in Second Class, Sleeper
Class,AC -3 tier andAC Chair Car Classes.
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Renewed thrust will be given to PPP initiatives that are in the pipeline and
these would be taken forward on a fast track to augment conventional sources of
asset creation. | feel that advertising, as a source of earning, has not been fully
exploited. Considerable potential exists due to the prominent locations where our
stations are located. There would be a focused approach for utilising the vacant
land and air space available with the Railways, while fully complying with the norms
laid down by the Government.

The Vision 2020 Document envisages elimination of accidents on the Indian
Railways in the next ten years’ time. Hon. Members would have noted that safety
has been provided a definite thrust. | would, from my side, assure this House that
the safety initiatives already proposed would be implemented. Resources required
for the purpose would be mobilised and deployksithe hon. Members are aware,
it is accidents at unmanned level crossings that are the main cause for concern.
Even though negligence is invariably on the part of the road-tis=iRailways feel
duty bound to address this issue proactivétyavoid the untold misery caused to
many families. Therefore, the commitment to eliminate unmanned level crossings in a
time-bound manner would be pursued with vigoduam happy to share with the
hon. Members that as against 20,786 unmanned crossings existing on the Indian
Railways in 1995, the number has been progressively brought down and stands at
13,471 at present. Keeping in view the safety requirement, the number of manned
level crossings has increased from 15,435 to 18,315 during the same period. The
construction of ROBs/RUBs is also being given a major thrust to replace these
crossings.To accelerate the pace of their construction, the Railways would need a
higher share from the Central Road Fund. | can assure that all the unmanned level
crossings will be manned or eliminated through RGBs or RUBs within a period of ten
years.

Special efforts would be made in the areas of track renewal, bridges,
signalling and telecommunication works, rolling stock and freight terminals, which
will help in realising the vision of transforming the Indian Railways into a
technology-friendly modern organisation.

Sir, the hon. Members will agree that the Railways are playing a significant
role in development in the country by providing rail connectivity to the remote,
backward and tribal regions. SiRailways should not be treated as a commercial
organisation. It has got some social commitments. So, we have to take some projects
which are not commercially feasiblBut, we have to take them up for the sake of
social commtiments. Even when such works are not purely justified on financial
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considerations, we, in the Railways, deem it our duty to take up such projects which
are necessary from the socio-economic angle. Further Railways are the most
environment-friendly mode of mass transport. For sustained growth of railway
network, lage investments are requiretb augment resources for execution of such
projects, we have been requesting State Governments to come forward for sharing
the cost. The response from the State Governments has been quite encouraging. Our
efforts of engaging with the State Governments would continue.

Some of the hon. Members have pointed out that very low funding has been
given to some new works included in the Budget 2012-13. | wish to clarify that
whenever a new work is included in the Budget, the outlays for the first year are
usually low as the funding needs are not high mainly because certain preliminary
activities have to be undertaken after sanction of the project. Howleassure the
hon. Members that if a particular new project requires more funds, than the
provision already made, all efforts would be made to provide the same.

Despite our resolve to augment internal resources, the expansion of rail
infrastructure would not be possible without sustained and sufficient budgetary
support from the Governmenthe 12th FiveYear Plan has been proposed with an
outlay of Rs. 7.35 lakh crore out of which Rs. 2.8 lakh crore is to be received
through the budgetary support. ,Sthe Indian Railways have a dmr shelf of
sanctioned projects under execution. The value of such projects is over Rs. 4 lakh
crore., including those under rolling stock and machinery and plants programmes.
Since resources available to the Ministry of Railways to execute these projects are
limited, completion takes a long time. Members have also raised the issue of
capacity constraints both in passenger and freight segments. | would humbly
request the Finance Minister and the Prime Minjdtemough this august House, to
sufficiently augment the budgetary support so that the Railways are able to meet the
growing transportation needs of the economy thereby fulfilling the aspirations of the
people. In fact, | would urge that a one-time sanction of funds from the Government
be considered so that the Railways could execute their sanctioned projects in a time-
bound mannerthus creating capacity and improve their reventiags would be in
the overall interest of the economy as the additional revenue becoming available
would reduce the reliance of the Railways on further support from the Government.

| would inform the hon. Members that we are in the process of seeking
support to our proposals through an innovative scheme, that is, the Pradhan Mantri
Rail Vikas Yojana.

Provision of rail connectivity to the North-East is a priority area for us. The
hon. Members are also aware that new line projects connecting Capitals of all eight
States in the North -East have been sanctioned and the work is in progress. Of the
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21 surveys announced during the last two Budgets, twelve have already been
completed and nine are in progress. 18 projects of new lines, gauge conversion and
doubling are in progress in the region, of which 10 are national projects. Hon.
Members have raised concerns about the slow progress of projects in the North-
Eastern Region. | can assure the august House that strengthening and expanding
the rail connectivity in the region will continue to be taken up with renewed vigour
being a top priority and focus area. | would also seek active assistance and support
of the State Governments for completion of final location surveys and in expediting
the land acquisition for the projectdnterruptiong

SHRI P RAJEEVE (Kerala): Sjrl have a point of ordeHe is reading. Is it
allowed?

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Minister is permitted to read.
(Interruptiong Minister is permitted to read.

SHRI MUKUL ROY: A generous support from Ministry of Finance for funding
these national and strategic vital projects will help the rawtaycomplete them in
a time-bound mannerSir, some hon. Members have raised concerns about the
progress of the gauge conversion work on Lumding-Silchar section. This project had
suffered a setback at initial stages on account of difficult terrain and high incidence
of militancy. However thanks to untiring &brts of the stdfand oficers of the North
East Frontier Railwaythe work is now progressing well and isgeted for
completion by DecembgeP013. Similarly | am happy to share with the august House
that the work on Bogibeel bridge across the Brahmaputra is now progressing well
and is tageted for completion by Decemb@015.Apart from that, after this Session
is over | will personally go to Guwahati and sit with all the elected Members of the
North Eastern Region, along with the Railway officials and see how the problem can
be solved.

The works of mega bridges over the River Ganga at Patna and Munger are
progressing satisfactorilfWe have allocated Rs 120 crore for each of these bridges
in the current yeaWe hope to complete them in next two years.

The hon. Members are aware that the operating ratio at the end of 2012-13
has been projected at 84.9 percent, which represents a quantum improvement over
95 per cent in 2011-12. | wish to share with the august. House that the best ever
operating ratio recorded by the Railways was 74.7 per cent in 19Ghérkafter the
operating ratio has always been higheith spikes in the years of implementation of
the recommendations of successive Pay Commissions. | am confident that we shall
be able to keep the operating ratio at healthy levels in the coming years.
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Some of the Hon. Members haegpressed concern on the current financial
position of the Railways. The position has been compared with cash surpluses
before dividend generated during the period 2004-05 to 2008-09. The position in this
regard was adequately discussed in the White Paper brought out in December 2009.
I wish to remind this august House that the main reason for present financial
position of the Railways is the additional burden placed by the Sixth Central Pay
Commission. The cumulative impact till the end of 2011-12 has been over Rs 73,000
crore. Besides, the downturn in the economy has also been a faetsure the
august House that | am constantly striving to improve the financial position of the
Railways at the earliest.

Sir, continuing with our commitment to green initiatives, | am happy to share
with the Hon. Members that the thrust on electrification of railway routes has
yielded good results. Electrification of 975 route kilometres was achieved during
2010-11. During 2011-12, the target of 1,110 route kilometres plus 220 track kilometres
has been achievetlVe have fixed an even higherdat of 1,500 route kilometres for
the current yearwhich we are confident of achieving successfully

With a view to increasing the Railway'share of freight trét presently
moving by road, we are actively pursuing introduction of innovative inter-modal
technology Road Railers, on our networkhese have been specifically designed to
run on railway track on convention steel wheels and also on the road on pneumatic
tyres. A pilot project on trial basis is being taken up on Delhi-Chennai sector to be
extended later after successful implementation.

The Railways is also formulating a policy on ‘Roll-On-RolFOfRORO) and
its implementation will enable moving of road freight vehicles on flat rail wagons
resulting in faster and environmesfriendly transportation. These initiatives would
not only save fuel consumption but would also provide a comprehensive transport
logistic solution.The Railways intend to pursue these as a thrust areah@ir
Members have also raised the issue of overcrowding at reservation counters and
inaccessibility of Railways’ e-portal for booking of tickets in the opening hours. E-
booking of tickets is increasing at a rapid pace and currently it is 46 per cent of the
total reserved travel booking. In order to address the problem of inaccessibility and
slow down of the system and increasing demand for e-booking, a new project at a
cost of Rs. 55 crore has been included in 2012-13 for upgradation of the web-portal
and CRIS will be responsible for development, expansion and maintenance of the
portal. The proposed upgradation of the e-ticketing portal will cater to booking of 1
million tickets per day

| am sure with its implementation, our valued passengers will immensely
benefit from them.
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Sir, the Railways have been providing quality packaged drinking wiRgal
Neer, to our valued customer$he Railways: are expanding the production capacity
for Rail Neer and three plants for packaged drinking water are already functional.
One more plant aAmbernath is being set ufthe Railways would also be setting
up six more plants gimbala,Amethi, Mal, Nasik, Farakka and Cheriyanad following
the PPP model.

A large number of vacancies in the Railways has been a cause of concern for
hon. Members in the past. | am happy to share with the august House that the
Railways have initiated action to correct the positidfter streamlining the process
of recruitment, like conducting the examination on the same setying up of
guestion papers in regional languages, waiver of examination fees for women,
minority and economically backward sections, a recruitment drive was launched, and
about 75,000 candidates, including about 1,400 in the RPF have been recruited. In
the financial year 2012-13, about 1,44,000 candidates, including about 12,400
candidates in the RPRre proposed to be recruited. | can assure the house that the
present recruitment drive will ensure manning of all safety category posts and will
also cover posts reserved for the S.C.,. &1d the OBC categories and also for
persons with disabilities.

Sir, hon. Members have repeatedly underlined the need to make the Ministry
of Railways more responsive to issues highlighted by them. | wish to state that the
Ministry accords highest importance to views, suggestions and demands received
from the hon. Membersiritten references from the hon. Members are invariably
replied to. | assure the august House that | arn committed to bringing about a
culture of even higher level of sensitivity and urgency amongst my officers in this
regard. Sir some Members have also mentioned that certain projects had been
announced in the earlier Budget, but these have not been implemented. | can assure
them that all the projects will be taken up and fulfilled within a very short period. In
between, time on train stoppage, which | recollect, has already been given.

I would like to once again thank the hon. Members for their valuable
suggestions and immense support given to the Railway Budget, and | would
conclude by requesting the House to returnAperopriation Bill.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Now | put the motion to vote
...(Interruptiony it is over Whatever you want to know from him, you can write to
him...(nterruptiony The hon. Minister has very kindly said that he would reply to
the queries of each of the MembeYsu may please write to him. He will replihat
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is the solemn assurance given in the House. So, hon. Members can write to the
Minister, and he will reply

Now, | put the motion to voteThe question is:

“That the Bill to authorise payment and appropriation of certain sums
from and out of the Consolidated Fund of India for the services of the
financial year 2012-13 for the purposes of Railways, as passed by Lok
Sabha, be taken into consideration.”

The motion was adopted.

THE VICE-CHAIRMAN (PROFE RJ, KURIEN): We shall now take up Clause-
by-Clause consideration of the Bill.

Clauses 2 and 3 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and thilelT were added to the Bill.

SHRI MUKUL ROY: Sir, | move:
That the Bill be returned.
The question was put and the motion was adopted.
The protection of children from Sexual Ofences Bill, 201

THE MINISTER OF SATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): Sir, | move:

That the Bill to protect children from offences of sexual assault, sexual
harassment and pornography and provide for establishment of Special
Courts for trial of such offences and for matters connected therewith or
incidental thereto, be taken into consideration.

wEIRY, ¥% UH 9gd B orEd fda or R o # ugdl za @@ g2 S8R
oSl S H Hl @gad o1 g% €1 H IE g @Edl g P osw @ @ smawaean
T TS S h IHT H 39 9 Bl A B SMaudhal s9faw st @itk NCRB,
National Crime Record Bureawr i se1 7, 39& far  sexual offence against
children casesfem ufd fam @gd =@t oM = 21 MU T sERl & #eww 9,
THER-GA & HEgH W, Solfdud & "egH W Ul dodr g fe =l & Raeme o
JRTY B 8, 9 fpad fEM o1y ¥ gwal Bl 39 IR W fhd dX® | U
fomr oMY, g9% IR H Ud Wl W AAem 7 axg oftl Study on child abuse,
India 2007 399 SR 13 Al H 13 BOR g W aad@d @ g1 e udr
Tl AR 43 WHC gl 7 Jg A R R 9 R yeR A 9Ed A1 A SRy
BN © AR P HAW H Fed gdl @l UG, ofed ARFR dea@l d AET B STH
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JU TSR A, IO W-dfrl 4 'R # emu # W Wee dtel ol &, S8
3 WE @ GA®R SIS GBI TEF RE 'W ded § f6 g9 A & 9,
R W9 ¥H SR @ B ARI dEd ¥, IT VW I F AR B, @ A e
foram g, A SFERT B VYW W9 B BW A Adhd € fF MY & TAR ARA &
god, W9 3@ F TR BN Bl o, Sl SFB WIRY B dd §, I R AES B
ST, A P SR WaRS BN IR P AN "ad ¥ f6 M & <9 % 9w,
BT BT I BT WA FIBY I BT G, AR, 99d U a¥adl  gHri,
TWIB! H IqD! P SRAT| g8 AT 3a FW I 6 g1 fwm S e S
AR Fe d¢ 29 7, e waw ofte 9= €1 faeg § 9o afde s wER
IRA H €, ofdd A B UAreT & AR 9 4T B AW Pl SR TSI T9
o d sgg & wor uifeod e @ €1 O a8 ff oy e 9 uge I
e fe F F ORI B A1 A B dfed M9 db o9 Ag fqd W& oem, @
g ufd S SMRI ¥, 9 ggd € Fdl o7 v a1 NWC gRT S 2007 # ST
IS MG, SEH HEeicd & IR H garEn W fF ' An died gfed # @weie
F}d 2| dfeT dea gfes d W Special Juvenile Police Unige= &1 u@e g,
SS9 SR WUl d¥ele | S 8ARIPC, Indian Penal Code&, sS&# <t
gifas o, Sd SR d¥ iR BI & AT SN SMRIY BT o, g8 SRR I
STAT orl ¥EH AE AT o R fRW ueR 9 9= w1 wmue few oy, sew 9w
F M W R R Usdl o R IE gST SHd FUWR Slel W@l o U
e feas @ fea, &9 fear, @1 gear gHn gWIn & U omw femm A S99
P W B SH B Bl Y@ PR M B RED! b AT v @ orl gET z9H 9
uifas ff sar € o1 IPC # =€l 91 @ z@d igx W offences coveredsy v
g, fd@ # < s=w(s © penetrative sexual assault in Section 3, aggrevated
penetrative sexual assault in Section 5, sexual assault in Section 7; aggrevated sexual
assault in Section 9, sexual harassment of child in Section 11, use of child for
pornographic purposes in Secdtion % s&d sga @™t @l ff &l € F1OA
W sEErR # Ul R TS Y9 ARWUT H g o fF uE = & div IRAER,
IHB! BIE Bl Al ¥, 98 T W H gl Aol off, T IE e} gar Adhdl o,
THY Heoll SR YEdl off iR T SUW TR W 9dm, o S Ul $Ral AT SHd
Y ARG P T AR ARG 'R & 99 98 g8l 9 dom Al AfeT 6.8 #EM
qie g8 e oM iR SEH Raeaw ¥ e ax Al W duw fed €1 ve
WE AR <9 § formgua AR @1 81 5w a1 Sfex =Jgdl 8, 99 18 |id ¥ @A
Y & ASH AT ASH! Bl @ A T FAG AT FHA BRI dTAl, TAYATH B
qe R A AT ¥ WElRw, # oud AW W A w@gd fBogwl & Rearw
TE gl 9 oy fumel e Wifswr A @l wwt § @ € oA &, AvEd eigH
FRI & 2001 A 2010 & S Afbs &, Sb AR TIH g8 Fell gs ol I
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FEAI B G AR B, SUH gE Heyw fbw w6 gRitml ¢ Rgers W
qHed Tof A B 2, A1 9 # WAl F oo # 9 ol ge o g1 gwfew us
aqeAd & 6 FrE A 39 UBR & uEEE fFU SN, S ARG q=@dl b g6 H OB,
qife gedl & fRged RER HRA el AWl fFA O [RA A BT q g9 T Ad|
S 99 9@l B wE H I@d gU & UiCHRN % fUegd B dagerd Hdthdw
2011 # 9gd UR dIses Bl URiG™ @ MU F

[uWRE Sfl, H AU AW W WA @l garn Al 6 osw a § gee:
6 UBR & AMhed ¥ U E, S AT ol garm ¥ adwE A 39 UBR P SR
3879 UMe dre @ (Y= gRmweil § Fav T8l [FU 0 A R g felar W Fgd
AR U9 agerd offhdw 8, el oEuR § 9 O fRiw w0 9 fewa fewm mn
T 3R T & STe U A gue &1 uggE ¥ S BRU SH UBR b WRIEl Bl
JEUN & 9ERU 9 AF-|WfRafthe Uifdsd & seia Ivwex fear Sar g1 g9e
@l gdd B A AA dges @ UM gU Wl oWRIEl @ St BRI B BIS
wiafres difgs 81 orl W & WY, EUl F ITIR US ded & U AT UH
TP P I B U ERER A UGGAT A I A SO on, Safe e & foav
39 UHR & R W wd @ gor H owuer Bfged iR WEseefed g
BT 1 WElgy, WX HAIW R 2007 H dEes THA & AR A B TS WSl b AR
q 8 gon & e wel B s, fGwd 53 ufRa g=dl 9 g8 AW fern, fee
T VA o f6 9gd WX gl & W Q@ Bl ¥, 9 o gar A e u g

HEIGd, # U HEH W WA Bl Uh A SR gaEr Agdl 6 aE geveEd
fear S 6 O =faa, S 59 WRie e €, S e 9ol el sdfey wRe
TH B M B oA B TS T oY B A s qRa FW IR wwF Fe A
U9 A=A @ 9 2 fd § uw Fawen At @ 1 v 5 fafeed s @ aRaAR
HE H T SN US| P UEHAT F ERM SR el Refy # s ooel aa we
T I G, @ fFA veud A geRUer A TR SW T B oSl gENl ® AT 98
TR A ded Reds 2 d@ S9el wee ¢ foy, e oW g= @l e e,
I @K Bl @ MY, S IEH! g1 P Ah| 3 A # owwdr @l de geR A
oRaifia fear mm 21 3E W A, SEe oMy 18 W A FH 8, S99 e @l
Pt # TEr T E

wEIRy, # oMud WEgH W Wed @ @ fdd @ 9RT 24, 25, 26, 27 3R 33
P RE A A T AR, e §RT BT diges el RIS @M @ IR
P Tl ST uEEEl H R 9 w® sten o7 fe oAl gfew @ R s @
QI Al HRAT 8, a b Il BT 49 Y@ BRTI ARG AT WIS BIE b OgRI
gl BT U Al BRI 9G9I S diges ool UG Bl =g W X@HET g
fafreq wmgscs & AP TooEHea & fov 899 g & =X & &3 u@uE feu
g ok w9 faa 9 wwfug ufdamedt ©fEm aad) @ o1 Redsya iR gug

g off, 9 SAd! AT ¥ Helew, I8 9ol 23 AE 2011 B sl Wgd W W OgRI
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oIS A T ATl Wed FOERT 39 A B uifemmied e et @1 o
T ufermmedl WS wHE 7 21 fRwwR 2011 @ QoA RUE Uw @l off| WReR
F mfermicdt KR &9 & SueoRk RImIRe @1 AT iR Sl Bl s H oI
g fa # oriedcw & ww@ @ E

eIy, 39 a0 & ¥ Uy H ORT 3 SR GRT 7 H EW 16 ¥ 18 B AW
F fag S degerd gfeefadt # $iss BN & fag d¥c @ 9 ®El o, g wel
4 NS & UR R UH 16 @ 18 AT &I gl feen afed &, S fead o
g8 P B, SUG WIRG wEaH @ € R g€ H R Rl eRU ¥ S99 e
H RoRa g g, A qd @M & AR g8 ol S B deRgerd Uidefae
F fag g9 @ A R w A T F fov w® e ger oM e fR aRaER
IEd U8 WY f& JAT B PET A1 A S HET Al TG S UGS B ger A
T E

i # 9ga AR wEu W ¢ €1 # Wl g F AfE ve 9= & A-
foar o1 ®1% el gwal e exd g, @1 SS9 @Rd B9 W Y@ o g &
Sl | Rremad fael € f5 o et UW 16 W 18 R w7, 16 & i
T& e &, TEd fov sw A 9gd WX WSl wRaE | g A W@ gg A
f& < sexual age?, @g 18 9 HW & B AMRY IR @Hsal 7 @ 3 21 9
A T H SR € 5 9gd 9 ueeteiw 3 o wE1 5 osEer ww w® few
g A S HH BT b UD A PP OBRY I Hed A A H =M Foaw o s
gd W IR S| TR SN ufermdl Wit eudl g, SEd Wt I8 dEl § f osud
fag 18 @ @ Sw & B AIfRYI

# g8 A wWe e} o9 AR B Teenage Sexd IR H AEW B v
SRl W) Al 39 ORE @I Y A Iolk Mg g, ol Hepd FRER g1 T d9gd AR
g wag At ¥ dfe g o wA T ) @ RwiRel & erwu w1 42(9) #
g2 STl T, e o g WReR MR 9l I WRGRI ® T
QEvad e BT & o SFan, 9=l SR SAWHEDl Bl g BT & aR H
AR T, 9% [T aiRAw fhte x| 99 auRad fhue @ ot @ "=El &b
g &9 arel S 9gd WX AWIY §, SABI ABT ST AR

BRI CHC | B s 1 B | ST e B B B S C LG G - IS R
ggd fod A IR o, O el 39 fd @ omm TAr ¥ 3w 9wl & Uiy ' @
JURTY B BT ST FHM AR Sled] F Sleal S =g ¥ el a1 g=rarg |

The question was proposed.

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Okay Now, Shrimati Smriti
Zubin Irani.
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SHRIMATI SMRITI ZUBIN IRANI (Gujarat): Sir will the House sit beyond six
o'clock, because my speech will not be over in five minutésteruptiong Is the
House sitting beyond six, Sir?

THE MINISTER OF SRATE IN THE MINISTRY OF FRARLIAMENTARY
AFFAIRS (SHRI RAJEEVSHUKLA): Sir, let us clear it today because tomorrow is
the Private Members’ Business. Next week too, very important Bills would be
coming. (nterruptiong

SHRIMATI SMRITI ZUBIN IRANI: Sir, | am ready with my speech, if the
House goes beyond six. | don’t think it i$ntérruptiong

s Il gl del Uigde AR A9 ¥ 99 wigde feR fawma em S,
a9 o g %\ Se|

SHRI D. RAJA (Tamil Nadu): Sir we are for passing this Bill. It is a very
important Bill. Let the Parties express their views so that the Bill can be
strengthenedThat is why we are saying that we will have the debate tomorrow

s (M PUE Ied (MBR): W, I8 9gd eyl Fd € ..(Fagm)|

SHRI RAJEEV SHUKLA: Well, they want to have Special Mentioighen,
they want to have Private Members’ Business. When will it be taken up tomorrow?
(Interruptiong

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): The point is, there will be no
time for this Bill.

SHRIMATI SMRITI ZUBIN IRANI: We are ready
SHRI RAJEEVSHUKLA: Yes, please. Let us sit and discuss.

SHRIMATI SMRITI ZUBIN IRANI: Is the House sitting beyond six, Sir?
(Interruptiong

SHRI RAJEEV SHUKLA: Yes, yes.Then, let us have a debat#e are all
sitting here. Let us have the debate.

SHRI D. RAJA: Sir this Bill is important and we are all for passing this Bill.
(Interruptiong

THE VICE-CHAIRMAN (PROFE P J. KURIEN): We will start and then
...(Interruptiong No. Please listen. If Smriti is willing to speak, let us start then.
Then, we will... [nterruptiong

SHRIMATI SMRITI ZUBIN IRANI: The Chair was telling me that they would
shut the House by 6 o’clock.” So, if they have two minutes, how can | speak?
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THE VICE-CHAIRMAN (PROF P J. KURIEN): No.We will have the first
speaker and, then, we will decidéntérruptiong Anyhow, | have called her name.
Please listen to heNow, you may speak.

SHRIMATI SMRITI ZUBIN IRANI: Sir, am | permitted to complete my speech
today?

THE VICE-CHAIRMAN (PROFE PR J. KURIEN): Yes, you may finish your
speech todaywWe will sit up to that time and, then, we will decidenyhow, 1 have
called your nameYou may start with your speech.

SHRIMATI SMRITI ZUBIN IRANI: Let me say that the hon. Minister wants
to rush through the observations that | make, thereby signifying that the Bill is not
important enough for the entire House to sit together and ponder over

THE VICE-CHAIRMAN (PROF P J. KURIEN): No, no. Nothing like that.
(Interruptiong

SHRIMATI SMRITI ZUBIN IRANI: Sir, | would request him not to scream.
(Interruptiong | would request him not to screanhntérruptiong

THE VICE CHAIRMAN (PROE R J. KURIEN): No, no. Let us notgue.

SHRIMATI SMRITI ZUBIN IRANI: | am ready to put forth my observations.
He may kindly take his seatlnferruptiong

THE VICE CHAIRMAN (PROFE PR J. KURIEN): Ministey please; no. Let us
not argue on this.lrfterruptiong

SHRIMATI SMRITI ZUBIN IRANI: You may please take your seat.
SHRI RAJEEVSHUKLA: Ask her to ..Ipterruptiong

THE VICE-CHAIRMAN (PROF P J. KURIEN): Smritiji, you may begin your
speech now

SHRIMATI SMRITI ZUBIN IRANI: | would request the hon. Parliamentary
Affairs Minister to first keep his peace before | begin. May 1?

SHRI RAJEEVSHUKLA: Yeah.You may
THE VICE-CHAIRMAN (PROF. R J. KURIEN): No, no. Please.

SHRIMATI SMRITI ZUBIN IRANI: | rise today to speak on an issue which
is every parens nightmare, Silnwhen a mother holds a child for the first time, in her
embrace lies the promise of protecting the child from all evilsthe world.
Unfortunately mary parents in our country have not been able to keep that pleroase of the
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absence of a stringent law that seeks to punish sexual predators of children. In a
nation which many consider encompasses 20 per cent of the svohiddren, this

Bill is 62 years too late. Howevel appreciate that in the Bill the Government
mentions the UN Convention on Right of Children, and lediatification on the

11th of December1992, as one of the reasons why this Bill has been introduced.

Sir, | wonder why we, a nation of thinkers, have never pondered over the
need to legislate and protect our children on our own. Maybe, there are many ugly
truths about our own society that we are uncomfortable in confronting.

The hon. Ministerwhile introdicing the Bill, has rightly said that the truth of
our nation is that the study on child abuse conducted in 13 States has brought forth
the data that over 53 per cent children in our country have been abused once or
more than onceAnd, 50 per cent of the children who are abused have been abused
by somebody they trusted or somebody in a position of responsifility study
has also highlighted an alarming figure that the rate of conviction in cases of rape of
children has fallen by 8 per cent from 2001 to 20@®rst still, conviction of those
who procure minor girls has fallen by 20 per cent in the same time padodrding
to the $anding Committee Report, Sihe reason for fall in rate of conviction is the
stigma that the victim has to go through and the delay in judicial proceedings. But,
one of the biggest reasons that the Standing Committee is silent on is the attempt
by the society and families to keep quiet.

| think, Sir, there are many amongst us today and those who might be
watching the proceedings of this House who know that it is difficult for us to
believe the reality that there may be people amongst us, in our families, in our circle
of friends who will abuse the relationship of trust and abuse a child. This urge to
disbelieve that a human being can fall to such levels makes us many a time turn
away from a child who seeks protection, a child who needs rehabilitation and a child
who deserves justice.

However this Bill which seeks to protect the child and provide justice is
silent on eforts to prevent abuse. Siwvhile | will put forth my humble suggestions
to the hon. Minister with regard to prevention of the abuse which can be
encompassed by this Bill, | would first like to highlight certain gaps in the clauses
mentioned in this Bill which seek to protect our children.

Hon. Minister | would like to draw your attention to Chaptér Explanation
1A, which defines consenfccording to this, consent also means any form of non-
verbal communication. | would plead today that you delete this particular phrase as
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no predator should be allowed to use tplzrase in any manner whatsoever to
indicate that through non-verbal communication he or she received consent for the
act from the victim-child.

Madam Minister in clause 5(i), page 4, | draw your attention to the
aggravated penetrative sexual assault and punishment thevdiarh will be
adjudged on the basis of the fact that whoever commits penetrative sexual assault
on a child knowing that the child is pregnant will be punished accordiMggam
Minister, all that an accused has to do is explain ignorance of the pregnancy to
enable a lenient view of the lawrequest you to kindly delete the same and ensure
that punishment is harsher still in such a case.

Sir, on page 6, clause 9(1), it is said, “whoever commits sexual assault on the
child more than once or repeatedl{fhrough you, Sirl would uge the Minister to
ensure that the punishment for the first time offender should be high enough to
serve as a deterrent; and, in case of repeated offence, a repeat-offender should get
life imprisonment.

I am intrigued, Madam Ministetthat clause 9 (r), states, “whoever commits
sexual assault on a child and attempts to murder the child”; and, according to clause
10, the punishment prescribed is not less than five years but which may extend to
seven years and shall also be liable to fine. Madam, under section 307 of the IPC,
attempt to murder entails imprisonment of ten years along with fine. If the victim has
been caused hurt, this punishment is extended to life imprisonment. | would like you
to explain us as to why attempt to murder of a child under this Bill carries a lesser
sentence as compared to section 307 of the IPC.

Sir, before | move on to the next clause, let me tell the hon. Minister that | am
distressed as a mother that even this Bill, which seeks to protect all children in our
country from sexual abuse, exempts the children of Jammu and Kashnould
urge the entire House to resolve unitedly to impress upon the Government to ensure
that even the children of Jammu and Kashmir are protected from sexual abuse. Sir
through you, | would like to draw the Ministerattention towards Clausé hich
defines ‘sexual harassmenficcording to Clause 1l a person is supposed to have
committed sexual harassment upon a child when such a person with sexual intent
follows a child repeatedlyrhe hon. Ministerwhile presenting the Bill, spoke of a
girl who was continuously harassed by a man who repeatedly followedladam,
if such a clause is brought into practice, all that a harasser needs to do is say that
his following the child had no sexual intent. Hence, | would urge you to re-look at
the phrase ‘sexual intent’ and not give a predator any excuse under this clause to be
absolved of the crime.
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Clause 15, Madam, on page 7, states, “Any person, who stores, for
commercial purposes any pornographic material in any form involving a child shall
be punished with imprisonment of either description which may extend to three
years or with fine or with both.” Sil would like to ask the hon. Ministethrough
you: is she implying that people who store pornographic material involving a child
for personal use and not for commercial purposes, are not to be punished under this
law? If, Minister that is not your intention, then, please delete the words ‘for
commercial purposes’.

Sir, in Chapter 1Y Clause 18, it is said, “Whoever attempts to commit any
offence punishable under thigt or to cause such anfefice b be committed, and
in such attempt, does any act towards the commission of the offence, shall be
punished with imprisonment of either description which may extend to one year or
with fine or with both.”Through you, Sjrl would like to attract the hon. Ministsr
attention to the fact that you can imagine if this predator was successful in his or
her attempt to abuse the child, please ensure that punishment for attempting such a
heinous crime is a minimum of five to seven years so that such a punishment acts
as a deterrent in the future.

Sir, in Clause 19, if you look at sub-clause (5), | am sure, all the Members in
this august House would find the description preposterous because this sub-clause
states, “Where the Special Juvenile Police Unit or local police is satisfied that the
child against whom an offence has been committed is in need of care and protection,
then, it shall, after recording the reasons in writing, make immediate arrangement to
give him such care and protection.” Madam, a police officer is no psychologist,
| would beg you to include, on compassionate grounds, the needs of victims to
ensure that they receive immediate relief and rehabilitatMenall know that victims
of violence and abuse need such support. Let this Clause be compassionate towards
the needs of the victims, instead of ignoring it.

In ChapterVI, Sir, which outlines, MrMinister, | would like your attention on
this because for me it is a matter of concern, Clause 24, sub-clause (1) reads, “For
the purpose of recording the statement of the child, the provisions of section 157 of
the Code of Criminal Procedure, 1973, shall apply”. Madam, | would like to attract
your attention to the fact that in Section 157 of the CrPC, according to proviso (A)
and (B) of sub-section (1), “The officer cannot be compelled to fully investigate a
case before him. He can simply in his report state his reasons for not fully
investigating the alleged crime, and inform the victim of the fact that he will not
investigate the case,,araused it to be investigated”. Noinagine if the abuser is
a member of the familywho approaches thisfafer, and impresses upon thefioér
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not to investigate furtheror, for that mattey takes support from other members of

the family to persuade thefmfer to drop the investigation, ,oworst still, attempts

to bribe the officer to ensure that investigations do not take place. Imagine, Madam,
the condition of the child who barely manages to articulate his or her sufferings to
a uniformed dicer only to be dismissed latein fact, | would uge, through the

Chair, that the Minister should ensure that this Bill directs each and evicgrab
complete investigations, to submit the reports to the courts, and let the courts
decide whether further investigation or prosecution is required in the case. If an
officer in-chage does not fulfill his responsibilitthen the harshest of punishment
should be given to the saidfiokr. Sir, in sub-clause 2 of clause 24, it is said that if
the statement of the child is being recorded, it shall be done so in the presence of
the parents of the child or any other person in whom the child has trust or
confidence in. | would beseech you to Include parent, guardian or child welfare
officer as designated by the court in the absence of a guardian which may include a
counselor if the court so decides. Siwhile the Minister in her speech said that all

the offence with regard to children under the age of 18 have been considered in the
Bill in Clause-29, it is said that the victim is defined only as a child below the age of
16, thereby dismissing that children between the age of 16 and 18 can also be
victims. | would like you to reconsider the same. In clause 33, sub-clause 7, the
court shall ensure that the identity of the child is not disclosed to the media at any
time during the investigation except with the consent of the child or the parent or
the guardian. Madam Ministel don't think this particular sub-clause of clause 33
serves in any way in protecting the childhterest. In fact, | am sure my media
friends in the gallery would join me in telling you that no publication or no right-
minded journalist would want to profit from the trauma of a child. The identity of the
child victim should not be revealed under any circumstances whatsddadam
Minister. That is my plea to you. In clause 35, sub-clause 2, while the Minister
introducing the Bill said that judicial proceedings are not delayed. That is the
intention of this Bill. | would like you to concentrate on the fact that sub-clause 2
says that special court shall complete the trial as far as possible within a period of
one year from the date of taking cognizance of tlienoé. Madam Ministed would

like you if you please delete the words ‘as far as possible’ and instead be inspired
by section 309 of the CrPC, which ensures proceedings on a daily basis and in case
of rape under sections 376 to 376(d), which ensures that the entire trial is to be
completed within a period of two months from the start of the recording of the
statement of witnesses. Salause 36 which describes how the child is not exposed

in any way to the accused at the time of recording of the evidence, while at the
same time, ensuring that the accused is not in a position to hear the statement of
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the child and communicate with his advocate, | would like the Minister to tell me
what kind of infrastructure is being made available in the courts to ensure that this
clause is implemented fettively. Sir, through you, | would like to attract the
attention of the hon. Minister towards clause 41, which says the provisions of
clauses 3 to 13, both all inclusive shall not imply in case of medical examination,
medical treatment of a child when such an examination or treatment is undertaken
with the consent of his parent or guardian. Madam Minidtevould request you

that in the interest of children in this country to get into consultations with members
of the medical community to ensure that those people who have taken the
Hippocratic oath and yet defy it and then abuse a child should not take the cover of
this clause to escape the hands of the lawould hope that the Minister does
consult the stakeholders in the medical community and reviews another aspect of
this particular clause. Siwhile | have highlighted the gaps in the Bill, | would now

like to take this opportunity to put forth my suggestions. Let there be a mechanism,
Madam Ministey if you so please, of setting up a cadre of welfafeeers who are

not only trained in law but also specifically trained to deal with the issues arising
out of emotional and mental scars that are left on a child subsequent to abuse. |
know this Bill involves the use of special juvenile police unit, but the hon. Minister
also knows that in he Standing Committee deliberatives stakeholders had apprised
the Ministry that these mechanisms are yet to be established in many States, and,
wherever established, cannot be considered to be performing their mandated task. In
fact, Sir the Minister might not remembdbut in theWinter Session of 21 on the

Floor of this House, | had asked the Minister to let me know the number of cases of
abuse of women and children, that have been registered in the institutions run by
the Government. The response from the Minister was that ‘the data is still being
collected.” Madam, we are half way through 2012, and I, still, have not received the
data, because | guess that the mechanism of detection, conviction and rehabilitation,
which you spoke about todawtill lacks the conviction with which you tried to
present the Bill today in this House. . Sin order to prevent abuse, | think we need

to engage with the schools and educational institutions and impress upon them the
need to report a crime if a child brings it to their notice. | would also like that this
Bill should make it mandatoryHon. Minister | would beg your special attention to

this. Please make sure that this Bill makes it mandatory to register any person who
has been previously convicted of any sexual offence, whether against children or in
general, with the local police authorities and carry a punishment in the event of non-
compliance. Local police authorities should be directed to share this information with
the community leaders and the educational institutions in order to enable parents to
monitor and, ar prevent their children from interacting with anybody who has a
history of sexual abuse or deviance.
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[Shrimati Smriti Zubin Irani]

Sir, | also, through you, ge the hon. Minister to ensure that the Limitation
Act does not apply to any civilian claim under tiist against the dénder This
Act should not prevent a separate civil proceeding against the offender for
compensation. Sil am sure the Minister would agree that this Bill is extremely silent
on rehabilitation of child victims. | would ge the Ministerthrough you, Sijrto
consult with State Governments in order to determine adequate allocation of funds,
which would ensure not only effective implementation of the law but also provide
for relief and rehabilitation of child victims.

Sir, before | conclude, let me thank all the Members who are present in the
House for this debat Today their very presence communicates to the children of
our nation our resolve to protect them. Sadhere were many who were robbed of
their innocence, many who were denied justice and yet many who escaped the full
force of law in the absence of such legislation. In the year 199&h8&imother of a
six-year old daughter sought justice from the Delhi High Court. This child was
abused by her father and his office colleagues. The father of this six-year old
worked as Under Secretary in the Ministry of HoAféairs. After work, every day
he would take his child alongwith his four colleagues to a hotel, consume alcohol,
watch blue films and proceed to abuse the child.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Now please conclude.

SHRIMATI SMRITI ZUBIN IRANI : When the senior counsel representing
the mother pleaded with the Court to punish the group for sexually abusing the
child, all the law could permit was a slap on the wrist of the abettor and his
accomplices, for there was an absence of a definite law which would punish the
group severely for its actionghe counsel, Sirfor the motherwho sought justice
said, “It was time to give a go by to traditional approach which according to him
reflected male views and male standards.” He made an impassioned plea to
recognise, feel, and respond to the changing scenario and challenge. The law did
not respond and those who indulge in sexually abusing the child in a group got
away with a slap on the wristhey still, Sir roam the streets of the natisrcapital.

I am afraid, theystill, probably serve in theAdministration todayLet, Sit this Bill

tell those predators that we shall never again deny justice to a child that seeks
protection under the Constitution. Let them know that this House stands united in
punishing those who defy and demean the laws of humanity

It is my proud privilege, Sir to initiate this debate on behalf of the, BJP
wherein, |, todayam led by the same Counsel in this House who sought justice for
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that six-year old girlThat Senior Counsel is Shkrun Jaitley and this House today
should rise above all ideological differences to help deliver justice to those when
there was none.

Hon. Minister in conclusion, | would @e you to work in the interests of our
nations children and to consider my pleas, my suggestions, and, with these words,
Sir, | thank you for this opportunity

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Congratulations. It was a well-
studied speech. NgvshrimatiT.N. Seema.

DR. T.N. SEEMA (Kerala): Thank you very much, Sifor having given me this
opportunity

Firstly, while supporting the Bill, | would like to appreciate the hon. Minister
of Women and Child Development for bringing this important Bill in this house.

The Protection of Children from Sexual Offences Bill is, perhaps, the most
important piece of legislation in the interest of children that we have seen. $b far
addresses an important aspect of child care, that is, to give protection to a child to
live with dignity.

Sir, our nation which proclaims high human values, peace and non-violence
also has a bad record in the matter of treatment of children and women for that
matter Sir, data from the National Crimes Record Bureau show an alarming increase
in cases of sexual feihces against children. Sif we see the record of the last many
years, we will find that 25 per cent of the reported cases in each year were registered
against childrenWorse, such dé&nces are mostly committed by persons known to
the child or close to them, including near-relatives. Hence, these cases are either not
comprehended by the children as crimes, and even they do not like it, they do not
report it out of fearOur existing laws are notfettive in curbing these crimes and
in giving justice to the victims.

Sir, in this context, the proposed Bill is highly timely and will be welcomed by
all.

Sir, although the Bill is fairly comprehensive in its approach and its
provisions, there are a few areas in which changes will be required. The Standing
Committee has already recommended many amendments to the Bill which | feel
should be incorporated. | would like to highlight only some of the points.

Firstly, about the provision regarding consent for sexual acts. Clauses 3 and 7
of the Bill have identical provisions which state that if a sexual assault is committed
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[Dr. T.N. Seema]

against a child between 16 anl years of age, it shall be considered whether the
consent has been obtained or not. | understand that the Government has already
decided to amend the similar provisions in the Indian Penal Code (375 and 377) in
the matter of rape of women between 16 and 18 years of age. While supporting this
provision of consent of age as 16-18 in the Bill, | would like to express my concern
about the issue regarding the teenagers who are getting married without the
permission of their parent$¥e know there are many incidents of honour killings
reported from manymany $ates and it is happening every day in mangtes.
Young people are getting married without the will of their parents. | am afraid, the
penal provisions against the offenders who are involved in sexual relationship with
minor girls provided in this Bill will be used as a tool against those young couples
who are getting married without the permission of their parents. So, | would like to
suggest that a provision should be added in this Bill that ‘if two young people
engage in consensual act, then it should not be criminalized and the boy should not
be punished. If the age difference is five years or more between the man and the
minor girl, then the man can be held liable.

Sir, 1 would also like to point out some inadequacies in this Bitle Bill
contains no provision with respect to compensation to the victims of the offences
contained therein. This omission is indeed glaring, considering that the victim is in
his or her tender years and thus is extremely susceptible to intense psychological
harm, perhaps, more so, than the adult victims. The family of the victims require
financial resources to engage experts to periodically review the <ildhtal and
physical health. On the other hand, the National Commission for Protection of Child
Rights have advocated compensation for child victims in the form of the draft Bill.
The Supreme Court, in the Delhi Domedfiorking Womens ForumversusUnion of
India and Others has directed the National Commission omen to evolve a
scheme so as to wipe out the tears of the unfortunate victims of rape. This led to
the establishment of the Criminal Injuries Compensation Board for compensating the
rape victims. MoreoverSection 357 of the CrPC is inadequate in such cases, as it
provides compensation only after conviction of the accused. Thus, in most cases,
owing to the immense backlog of cases in courts, the compensation would be given
only at a much delayed stage, whereas the requirement is immediate. Realizing these
concerns, as also the intention of the Bill, which is mainly reparative and not
compensatoryl urge upon the Government to add provisions for compensation of
the child victims of sexual abuse in this Bill, so as to make this legislation more
effective.

Sir, the Sanding Committee recommended arfeefive mechanism for
monitoring, evaluation and even rehabilitation. | fully agree with what Smritiji said
about rehabilitation. | would request the hon. Minister to ensure effective running of
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the child homes and child protection institutions in all States for effective
implementation of this Bill.

Sir, | would like to draw the attention of the hon. Minister to the serious
issue of declining conviction rate of rape cases against children. Even that point
was made bysmiritiji in this House. It is clear that formulation of laws alone cannot
make a diference to this situationle need to sensitize the whole judicial system,
the police, the whole bureaucratic system as also the soabwiyt the rights of the
children. | think, we, the representatives of people in this coustguld take up
the initiative to change the mindset of the society and have a more child-friendly
and women-friendly society

With these words, | extend my support to this Bill.
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SHRI D. RAJA: Sir | support this Bill. It is a very important Bill. But, the
success of this legislation lies in the implementation of various other legislations
related to child welfare, for instance, Right to Educati®oolition of Child Labouy
and Prevention of Child Marriageall these legislations will have to befettively
put in practice.Then only this legislation can be successful.

Having said that, 1 would like to raise one small issue. The Statement of
Objects and Reasons, in para 2, states, “2. The United Nations Convention on the
Rights of Children, ratified by India onlth December1992, requires thet&e
Parties to undertake all appropriate national, bilateral and multilateral measures to
prevent (a) the inducement or coercion of a child to engage in any unlawful...”.
What is ‘unlawful’ or ‘lawful’? Further it states, “...sexual activity; (b) the
exploitative use of children in prostitution or other unlawful sexual practices”. Even
though it is part of the United Nations Convention on Rights of Children, India
could have taken serious note of formulation of offences. It is a serious flaw that |
find in this Convention, that is, ‘unlawful’ or ‘lawful’ sexual practices in which
children are coerced. This is one issue India could have taken at the time of ratifying
the U.N. Convention.

Having said that, Sirl must make one or two points. One is that ttending
Committee has talked about a special treatment to the children who belong to the
SC/ST categories. The Committee also feels that some provision for protecting the
interest of children belonging to the Scheduled Caste and Scheduled Tribe
categories should be added to this Bilhe Committees recommendation is based
on the premise that the SCs ands ife still maginalised groups in the societydo
not know as to why this Bill does not speak about that.

Sir, finally, | agree with previous speakers, Shrimati Smriti Irani andSBema,
who have stressed the points on compensation and rehabilitation of childrehe Sir
greatness of any nation is measured, and should be measured, by how it treats its

[Shri D. Raja]
children, how much concern it has for its children. If India wants to demonstrate its
greatness, India should prove that it cares for its children and it has utmost

concerns for its children. Otherwise, this Bill will remain as one of the legislations we
pass.

et o R SURWEme  WElRd, AW 9ewl ¢ dgd o0 {ged MY
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SHRIMATI SMRITI ZUBIN IRANI: Sir, please allow one clarification.
(Interruptiong Sir, there is a need for a separate fund for relief and rehabilitation of
child victims. In my conversation with the Ministeshe has assured me that in the
Rules, it will be taken up but my concern is with regard to the offence of attempt to
murder Madam, | have not found that. If you could please also assure that section
307 which gives imprisonment up to ten years or extends it to life imprisonment will
be taken care oflrterruptiong

SHRIMATI KRISHNA TIRATH: That is up to the courtlr{terruptiong

SHRIMATI SMRITI ZUBIN IRANI: Madam, even section 157 has not been
taken in. [nterruptiong
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THE VICE-CHAIRMAN (PROFE RJ. KURIEN): The question is:

That the Bill to protect children from offences of sexual assault, sexual
harassment and pornography and provide for establishment of Special
Courts for trial of such offences and for matters connected therewith or
incidental thereto, be taken into consideration.

The Motion was adopted

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): We shall now take up clause-
by-clause consideration of the Bill.

In clause 2, there are 3 amendments no. 3 to 5 by the hon. Minister
Clause 2—Definitions
SHRIMATI KRISHNA TIRATH: Sir, | beg to move:

3. That at page 2, lines 14 and 15, the wdsde as provided otherwise”
be deleted.

4. That at page 2, after the 18, the followingibsertel namely:
‘(fa) ‘prescribed’ means prescribed by rules made under Alis

() “religious institution” shall have the same meaning as assigned to
it in the Religious Institutions (Prevention of Misuget, 1988.".

5. That at page 2, line 22, for the words ‘a domestic relationship with
the parent of the child aridthe words*or has lived at any time in a
domestic relationship withbe substituted.

The questions were put and the motions were adopted.
Clause 2, as amended, was added to the Bill

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Now we shall take up clause 3.
There is onfAmendment (No. 6) by the hon. Minister

Clause 3—Penetrative SexualAssault
SHRIMATI KRISHNA TIRATH: Sir, | beg to move:
6. That at page 3, lines 1 to 16, be deleted.
The question was put and the motion was adopted.
Clause 3, as amended, was added to the Bill.
Clause 4 was added to the Bill.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Now we shall take up clause 5.
There are nindmendments (Nos. 7 to 15) by the hon. Minister

Clause 5-Aggravated Penetrative SexuaAssault
SHRIMATI KRISHNA TIRATH: Sir, | beg to move:
7. That at page 3, after line 25, the following be inserted, namely:

“(iv) where he is known as, or identified as, a police officer; or”.
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8. That at page 3, line 41, after the wortsducational institutioh, the
words “or religious institution” beinserted.

9. That at page 3, line 43, the word “or” Heleted

10. That at page 3, after line 43, the following be inserted, namely:
“Explanation:—When a child is subjected to sexual assault by one
or more persons of a group in furtherance of their common
intention, each of such persons shall be deemed to have committed
gang penetrative sexual assault within the meaning of this clause

and each of such person shall be liable for that act in the same
manner as if it were done by him alone; or”.

11. That at page 4, line 1, for the wordsausing injury” the words
“causing bodily harm and injury or injury” besubstituted.

12. That at page 4, lines 4 and 5, for the wdfdsbecome mentally ill or
to become mentally unfit to perforni the words to become mentally il
as defined underclause (1) of section 2 of the Mental HealtAct, 1987
or causes of impairment of any kind so as to render the child unable to
perform” be substituted.

13. That at page 4, line 10, for the wordsiéntally ill or mentally unfit”
the words“or mentally ill” be substituted.

14. That at page 4, line 33, after the wordisne being in force’, the word
“or” beinserted.

15. That at page 4, afterlife 33, the following beserted,namely:

‘(uy whoever commits penetrative sexual assault on a child and makes
the child to strip or parade naked in public;”.

The questions were put and the motions were adopted.

Clause 5, as amended, was added to the Bill.
Clause 6 was added to the Bill.

THE VICE-CHAIRMAN (PROF. RJ. KURIEN): Now we shall take up clause 7.
There are twdAmendments (Nos. 16 and 17) by the hon. Minister

Clause #—SexualAssault
SHRIMATI KRISHNA TIRATH: Sir, | beg to move:
16. That at paget, lines 43 to 48, be deleted.
17. That at page, lines 1 to 10, be deleted.

The questions were put and the motions were adopted.
Clause 7, as amended, was added to the Bill.
Clause 8 was added to the Bill.
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THE VICE-CHAIRMAN (PROF RJ. KURIEN): Now we shall take up clause 9.
There are temendments (Nos. 18 to 27) by the hon. Minister

Clause 9—Aggravated SexualAssault

SHRIMATI KRISHNA TIRATH: Sir, | beg to move:

18.

10.

20.
21.

22.

23.
24.

25.

26.

27.

That at page 5, line 20, for the wortiwhen the person is knoWrthe
words “where he is known dsbe substituted.

That at page 5, line 35, after the worslucational institution”, the
words “or religious institution” be inserted.

That at page 5, line 37, the wofdr” be deleted.
That at page 5after line 37, the following bénserted,namely:

Explanation: When a child is subjected to sexual assault by one or
more persons of a group in furtherance of their common intention,
each of such persons shall be deemed to have committed gang
penetrative sexual assault within the meaning of this clause and
each of such person shall be liable for that act in the same manner
as if it were done by him alone; or”.

That at pag 5, line 40, dr the words“causing injury” the words
“causing bodily harm and injury or injury be substituted.

That at page 5, line 42, the worgéenetrativé be deleted.

That at page 5, lines 43 and 44, for the words “to become mentally ill or
to become mentally unfit to perform” the words “to become mentally ill
as defined under clause (1) of section 2 of the Mental Héalth1987

or causes of impairment of any kind so as to render the child unable to
perform” be substituted.

That at page 5, line 47, for the wortimentally ill or mentally unfit”
the words“or mentally ill” be substituted.

That at page 6, line 18, after the woftisme being in force”, the word

“or” be inserted.

That at page 6, after line 18, the following inseted, namely

‘(uy whoever commits sexual assault on a child and makes the child to
strip or parade naked in public;”.

The questions were put and the motions were adopted.
Clause 9, as amended, was added to the Bill.
Clause 10 was added to the Bill.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Now we shall take up clause
11. There are twdAmendments (Nos. 28 to 29) by the hon. Minister
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Clause 1—Sexual Harassment

SHRIMATI KRISHNA TIRATH: Sir, | beg to move:

28.

29.

That at page 6, line 33, for the wortlsr through any means”the
words “or through electronic, digital or any other mesin be
substituted.

That at page 6, after line 36, the following be insertathely—

‘(vi) entices a child for pornographic purposes or gives gratification
therefor.

The questions were put and the motions were adopted.
Clause 1, as amended, was added to the Bill.
Clauses 12 and 13 were added to the Bill.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Now we shall take up Clause
14. There are thremendments (Nos. 30-32) by the Minister

Clause 14-Punishment for using child for pornographic purposes
SHRIMATI KRISHNA TIRATH: Sir, | beg to move:

30.

31

32.

That at page 7, lines 5 and 6, for the words “liable for rigorous
imprisonment” the words “punished with imprisonment of either
description” be substituted.

That at page, line 8, after the wordsalso with fine”, ‘the words“also
be liable to finé' be inserted.

That at page/, for lines 9 to 11, the following besubstituted, namely:

“(2) If the person using the child for pornographic purposes commits
an offence referred to in section 3, by directly participating in
pornographic acts, he shall be punished with imprisonment of
either description for a term which shall not be less than ten years
but which may extend to imprisonment for life, and shall also be
liable to fine.

(3 If the person using the child for pornographic purposes commits
an offence referred to in section 5, by directly participating in
pornographic acts, he shall be punished for rigorous imprisonment
for life and shall also be liable to fine.

(4) If the person using the child for pornographic purposes commits
an offence referred to in section 7, by directly participating in
pornographic acts, he shall be punished with imprisonment of
either description for a term which shall not be less than six years
but which may extend to eight years, and shall also be liable to
fine.
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(5) |If the person using the child for pornographic purposes commits
an offence referred to in section 9, by directly participating in
pornographic acts, he shall be punished with imprisonment of
either description for a term which shall not be less than eight
years but which may extend to ten years, and shall also be liable to
fine.”.

The questions were put and the motions were adopted.
Clause 14, as amended, was added to the Bill.
Clause 15 was added to the Bill.

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Now we shall take up Clause
16. There is onfAmendment (No. 33) by the Minister

Clause 16—-Abetment of an offence
SHRIMATI KRISHNA TIRATH: Sir, | beg to move:
33. That at page 7, after line 29, the following ibserted, namely:

“Explanation Ill. ——Whoever employs, harbours, receives or
transports a child, by means of threat or use of force or other
forms of coercion, abduction, fraud, deception, abuse of power or
of a position, vulnerability or the giving or receiving of payments
or benefits to achieve the consent of a person having control over
another person, for the purpose of anfenfe under thig\ct, is

said to aid the doing of that act.”

The question was put and the motion was adopted.
Clause 16, as amended, was added to the Bill.
Clause 17 was added to the Bill.

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Now we shall take up Clause
18. There is oneAmendment (No. 34) by the Minister

Clause 18-Punishment for attempt to commit an offence
SHRIMATI KRISHNA TIRATH: Sir, | beg to move:

34. That at page 7, lines 37 and 38, far the words “punished with
imprisonment of either description which may extend to one’yéze
words ‘punished with imprisonment of any description provided for the
offence, for a term which may extend to one-half of the imprisonment for
life or, as the case may be, one-half of the longest term of imprisonment
provided for that offence” beubstituted.

The question was put and the motion was adopted.
Clause 18, as amended, was added to the Bill.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Now we shall take up Clause
19. There are fiveAmendments (Nos. 35-39) by the Minister
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Clause 19-Reporting of offences
SHRIMATI KRISHNA TIRATH: Sir, 1 beg to move:

35. That at page 7, line 42, for the worthpprehends” the words has
apprehension”be substituted.

36. That at page “8, line 9, after the wortisn interpreter’, the words
“having such qualifications, experience and on payment of such fees as
may be prescribed” be inserted.

37. That at page 8, line 15, for the wortlas may be requirédthe words
“as may be prescribed” be substituted.

38. That at pages, line 17, for the words feport the matter to the Special
Court” the words"r eport the matter to the Child Welfare Committee
and the Special Court” be substituted.

39. That at pages, after linel9, the following beinserted, namely—

“(7) No person shall incur any liabilitywhether civil or criminal, for
giving the information in good faith for the purpose of sub-section
).

The questions were put and the motions were adopted.
Clause 19, as amended, was added to the Bill.
Clause 20 was added to the Bill.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Now we shall take up Clause
21. There is onefAmendment (No0.40) by the Minister

Clause 2+-Punishment for failure to report or record a case
SHRIMATI KRISHNA TIRATH: Sir, | beg to move:

40. That at page 8, line 26, after the wotado fails to report”, the words
“the commission of” be inserted.

The question was put and the motion was adopted.
Clause 21, as amended, was added to the Bill.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Now we shall take up Clause
22. There are fouAmendments (Nos. 30-32) by the Minister

Clause 22—Punishment for false complaint or false information
SHRIMATI KRISHNA TIRATH: Sir, | beg to move:

41. That at page 8, line 36, the worttsh a child below the age of sixteen
years be deleted.

42. That at page 8, line 41, the wordb€ing less than sixteen yeardje
deleted.

43. That at page 8, lines 42 to 46, teleted
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44. That at page 8, line 47, for the bracket and figure “(4)” the bracket and
figure “(3)” be substituted.

The questions were put and the motions were adopted.
Clause 22, as amended, was added to the Bill.

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): Now we shall take up Clause
23. There are fiveAmendments (Nos. 45-49) by the Minister
Clause 23-Procedure for media
SHRIMATI KRISHNA TIRATH: Sir, | beg to move:
45. That at page 9, lines 3 and 4, the wordsd‘ without the consent of the

child or his parents or guardian, who may be involved in an offence
under this Act either as an accused or as a victioe, deleted.

46. That at page 9, the 5, for the wdrdharacter” the word feputatiori
be substituted.

47. That at page 9, lines 6 and 7, the wordégtlout the consent of the
child or his parents or guardigh be deleted

48. That at page 9, after line 9, the following provisonlbgerted, namely:
“Provided that for reasons to be recorded in writing, the Special
Court, competent to try the case under Ao, may permit such
disclosure, if in its opinion such disclosure is in the interest of the
child.”.
49. That at page 9, line 14, for the worttsme year but which may extend
to two year$ the words“six months but which may extend to one
year’ be substituted.

The questions were put and the motions were adopted.
Clause 23, as amended, was added to the BiIll.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Now we shall take up Clause
24. There is onfAmendment (No. 50) by the Minister

Clause 24—Recording of statement of a child
SHRIMATI KRISHNA TIRATH: Sir, | beg to move:
50. That at page 9, for lines 17 to 37, the followingdudstituted, namely:

“24.(1) The statement of the child shall be recorded at the residence of
the child or at a place where he usually resides or at the place of
his choice and as far as practicable by a woman police officer not
below the rank of sub-inspector

(2) The police officer while recording the statement of the child shall
not be in uniform.
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(3) The police officer making the investigation, shall, while examining
the child, ensure that at no point of time the child come in the
contact in anyway with the accused.

(4) No child shall be detained in the police station in the night for any
reason.

(5) The police officer shall ensure that the identity of the child is
protected from the public media, unless otherwise directed by the
Special Court in the interest of the child.”.

The question was put and the motion was adopted.
Clause 24, as amended, was added to the Bill.

THE VICE CHAIRMAN (PROFE RJ. KURIEN): Now we shall take up Clause
25. There is onefAmendment (No. 51) by the Minister

Clause 25—Police officer not to be in uniform
SHRIMATI KRISHNA TIRATH: Sir, beg to move:
51. That at page 9, for lines 38 and 39, the followingsbbestituted, namely:

“25.(1) if the statement of the child is being recorded under section 164
of the Code of Criminal Procedure, 1973 (herein referred to as the
Code), the Magistrate recording such statement shall,
notwithstanding anything contained therein, record the statement
as spoken by the child:

Provided that the provisions contained in the first proviso to sub-
section(1) of section 164 of the Code shall, so far it permits the
presence of the advocate of the accused shall not apply in this
case.

(2) The Magistrate shall provide to the child and his parents or his
representative, a copy of the document specified under section 207
of the Code, upon the final report being filed by the police under
section 173 of that Code.”.

The question was put and the motion was adopted.
Clause 25, as amended, was added to the Bill.

THE VICE CHAIRMAN (PROFE RJ. KURIEN): Now we shall take up Clause
26. There is onefAmendment (No. 52) by the Minister

Clause 26—Accused not to be in contact
SHRIMATI KRISHNA TIRATH: Sir, | beg to move:
52. That at page 9, for lines 40 and 41, the followingsbbestituted, namely:

“26.(1) The Magstrate or the police fiter, as the case may be, shall
record the statement as spoken by the child in the presence of the
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parents of the child or any other person in whom the child has
trust or confidence.

Wherever necessaryhe Magistrate or the police figler, as the
case may be, may take the assistance of a translator or an
interpretey having such qualifications, experience and on payment
of such fees as may be prescribed, while recording the statement of
the child.

The Magistrate or the police fafer, as the case may be, may

the case of a child having a mental or physical disapsigek the
assistance of a special educator or any person familiar with the
manner of communication of the child or an expert in that field,
having such qualifications, experience and on payment of such
fees as may be prescribed, to record the statement of the child.

Wherever possible, the Magistrate or the polidecerf, as the case
may be, shall ensure that the statement of the child is also
recorded by audio-video electronic means.”.

The question was put and the motion was adopted.

Clause 26, as amended, was added to the Bill.

THE VICE CHAIRMAN (PROFE RJ. KURIEN): Now we shall take up Clause
27. There are twaAmendments (Nos. 53-54) by the Minister

Clause 27+Medical examination of a child

SHRIMATI KRISHNA TIRATH: Sir, | beg to move:

53. That at page 9, line 42, for the figure and full stop “27” the figures, full
stop and bracket “27(1)be substituted.

54. That at page 9, after line 45, the following ibsertednamely:

“(2) In case the victim is girl child, the medical examination shall be

©)

)

conducted by a woman doctor

The medical examination shall be conducted in the presence of the
parent of the child or any other person in whom the child reposes
trust or confidence.

Where, in case the parent of the child or other person referred to in
sub-section (3) cannot be present, for any reason, during the
medical examination of the child, the medical examination shall be

conducted in the presence of a woman nominated by the head of
the medical institution.”.

The questions were put and the motions were adopted.

Clause 27, as amended, was added to the BiIll.

THE VICE CHAIRMAN (PROF RJ. KURIEN): Now we shall take up Clause
28. There is onfAmendment (No. 51) by the Minister
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Clause 28-Designation of Special Courts
SHRIMATI KRISHNA TIRATH: Sir, | beg to move:
55. That at page 10, after line 2, the following provisoimgerted, namely:

“Provided that if a Court of Session is notified as a childreaurt
under the Commissions for Protection of Child Rights, 2005 or

a Special Court designated for similar purposes under any other
law for the time being in force, then, such court shall be deemed to
be a Special Court under this section.”.

The question was put and the motion was adopted.
Clause 28, as amended, was added to the Bill.
THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Now we shall take up Clause
29. There are twAAmendments (Nos. 56-57) by the Minister
Clause 29—Presumption as to certain offences
SHRIMATI KRISHNA TIRATH: Sir, | beg to move:
56. That at page 10, line 10, for the wortigolating any of the provisions”

the words “committing or abetting or attempting to commit any
offencé be substituted.

57. That at page 10, line 11, the wortlend where the victim is a child
below the age of sixteen yeard)é deleted.

The questions were put and the motions were adopted.
Clause 29, as amended, was added to the Bill.
Clauses 30 to 32 were added to the Bill.
THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Now we shall take up clause
33. There are thredmendments (Nos. 58 to 60) by the hon. Minister

Clause 33—Procedure and powers of Special Court
SHRIMATI KRISHNA TIRATH: Sir, beg to move:

58. That at page 11, lines 9 and 10, the wdrdscept with the consent of
the child or his parents or guardianbe deleted.

59. That at page 11, after line 10, the following provisoirzerted namely:

“Provided that for reasons to be recorded in writing, the Special
Court may permit such disclosure, if in its opinion such disclosure
is in the interest of the child.”.

60. That at page 11, line 15, for the wortsayment of compensationhe
words “payment of such compensation as may be prescrildss”
substituted.

The questions were put and the motions were adopted.
Clause 33, as amended, was added to the Bill.
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Clauses 34 to 37 were added to the Bill.

THE VICE-CHAIRMAN (PROFE PJ. KURIEN): Now we shall take up clause
38. There are twdAmendments (Nos. 61 and 62) by the hon. Minister

Clause 38-Assistance of an interpreter or expert while
recording evidence of child

SHRIMATI KRISHNA TIRATH: Sir, | beg to move:

61. That at page 12, line 4, for the wortln interpreter’, the words“a
translator or interpreter having such qualifications, experience and on
payment of such fees as may be prescribdeglSubstituted.

62. That at page 12, line 7, for the wortlsn expert in that field; the
words “any person familiar with the manner of communication of the
child or an expert in that field, having such qualifications, experience
and on payment of such fees as may be prescribedubstituted.

The questions were put and the motions were adopted.
Clause 38, as amended, was added to the Bill.
Clauses 39 to 42 were added to the Bill.

THE VICE-CHAIRMAN (PROFE PRJ. KURIEN): Now we shall take up
Amendment (No. 63) insertion of new clauses 424l 42B by the hon. Minister

New Clauses 42/and 42B—Public awareness aboufct and Monitoring of
implementation of Act

SHRIMATI KRISHNA TIRATH : Sir, | beg to move:
63. That at page 12, after line 26, the following ibhserted, namely:

“42A. The Central Government and every State Government, shall
take all measures to ensure that:

(a) the provisions of thig\ct are given wide publicity through media
including the television, radio and the print media at regular
intervals to make the general public, children as well as their
parents and guardians aware of the provisions ofAbis

(b) the officers of the Central Government and the State Governments
and other concerned persons (including the police officers) are
imparted periodic training on the matters relating to the
implementation of the provisions of thect.”.

42B.(1) The National Commission for Protection of Child Rights
constituted under section 3, or as the case may be, the State
Commission for Protection of Child Rights constituted under
section 17, of the Commissions for Protection of Child Rigtuis
2005, shall, in addition to the functions assigned to them under



390 Government [RAJYA SABHA] Bills

)

©)

that Act, also monitor the implementation of the provisions of this
Act in such manner as may be prescribed.

The National Commission pras the case may be, thdate
Commission, referred to in sub-section (1), shall, while inquiring
into any matter relating to any fehce under thigAct, have the
same powers as are vested in it under the Commissions for
Protection of Child Right#ct, 2005.

The National Commission pras the case may be, thd¢ate
Commission, referred to in sub-section (1), shall, also include, its
activities under this section, in the annual report referred to in
section 16 of the Commissions for Protection of Child Rigtus
2005.".

The question was put and the motion was adopted.
New Clauses 42A and 42B were added to the Bill.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Now we shall take up clause
43. There are twdAmendments (Nos. 64 and 65) by the hon. Minister

Clause 43—Power to make rules

SHRIMATI KRISHNA TIRATH: Sir, | beg to move:

64. That at page 12, after line 28, the following iheerted, namely:

65.

1%

(@)

(b)

(©
(d)

In particular and without prejudice to the generality of the
foregoing powers, such rules may provide for all or any of the
following matters, namely:

the qualifications and experience of, and the fees payable to, a
translator or an interpretera special educator or any person
familiar with the manner of communication of the child or an expert
in that field, under sub-section (4) of section 19; sub-sections (2)
and (3) of section 26 and section 38;

care and protection and emergency medical treatment of the child
under sub-section (5) of section 19;

the payment of compensation under sub-section (8) of section 33;

the manner of periodic monitoring of the provisions of At
under sub-section (1) of section 42B.".

That at page 12, line 29, for the bracket and figure “(2)”, the bracket and
figure “(3)” be substituted.

The questions were put and the motions were adopted.

Clause 43, as amended, was added to the Bill.
Clause 44 was added to the Bill.
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The Schedule was added to the Bill.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Now we shall take up clause 1.
There is onfAmendment (No. 2) by the hon. Minister

Clause 1Short title, extent and commencement
SHRIMATI KRISHNA TIRATH: Sir, | beg to move:

2. That at page 2, line 4, for the figur@011” the figure 2012” be
substituted.

The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill.

THE VICE-CHAIRMAN (PROFE RJ. KURIEN): Now we shall take up the
Enacting FormulaThere is oneAmendment (No. 2) by the hon. Minister

Enacting Formula
SHRIMATI KRISHNA TIRATH: Sir, | beg to move:

1. That at page 2, line 1, for the wot&ixty-second’, the word" Sixty-
third” be substituted.

The question was put and the motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Peamble and theifle wer added to the Bill.

SHRIMATI KRISHNA TIRATH: Sir, | beg to moveThat the Bill, as amended,
be passed.

The question was put and the motion was adopted.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): This was a very important Bill.
I thank all the hon. Members who sat beyond 6 o’clock and have cooperated to get
it passed.

RECOMMENDA TION OF THE BUSINESSADVISORY COMMITTEE

THE VICE-CHAIRMAN (PROF RJ. KURIEN): | have to inform Members that
the Businesg\dvisory Committee in its meeting held on 10th M2912, has allotted
time for Government Legislative Business, as follows:

Business Time Allotted
1. Further consideration and passing of the Educational Three Hours
Tribunals Bill, 2010, as passed by Lok Sabha.
2. Consideration and passing of the following Bills, after
they are passed by Lok Sabha:
() The North -Eastern Reorganisation and Other Related One Hour
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Laws (Amendment) Bill, 2012.
(i) The National Housing Bank Hours (Amendment) Two Hours
Bill, 2012.
(iiy The Constitution (Scheduled Tribes) Order (Second One Hour
Amendment) Bill, 2011.

SPECIAL MENTIONS—contd.

THE VICE-CHAIRMAN (PROF RJ. KURIEN): Now we will take up Special
Mentions. Those Members who have not mentioned can read their Special Mentions
now. Shrimati Gundu Sudharani, not here. Shri Narellaiah, not here. NowShri
Kumar Deepak Das.

Demand to check the illegal activities iin Kaziranga National Park
in Assam to Pioject the Ecological Balance

SHRI KUMAR DEERAK DAS (Assam): Mr Vice-Chairman, SjrKaziranga, the
famous National Park irAssam is now facing assault, where various animals,
particularly the great Indian one-horned rhinoceros are facing darltggal
encroachment of the protected forest land, primarily major in some areas, by a group
of doubtful Indian nationalityhas become a prime hindrance in the maintenance of
ecological balance in Kaziranga.

The forest authorities are allowing grazing of cattle within the protected area
and also allowing unchecked growth of the hospitality industry in close confines of
the park.Above all, there has been the threat of poachers, with occasional cases of
rhino killing, which is constantly going on. The Union Ministry of Environment and
Forest as well as thetéde Forest Ministry have also failed to respond to the
allegation of quarrying and mining activities being carried out within the National
Park area.

It is high time that immediate appropriate steps are-taken to protect the
ecological as well as environmental balance of the area and stop such unwarranted
activities before they can do further damage. | also request the Government to take
proper steps to modernize the Forest Protection Force in the interest of protecting
the endangered species like one-horn rhino as, well as tigers and other animals in
the forest and take eviction measures to make free the encroached land in the
Kaziranga National Park. Thank you.

THE VICE-CHAIRMAN (PROF. RJ. KURIEN): The House is adjourned tiliL1
a.m. tomorrow

The House then adjourned at fifty-six minutes past six of the clock till
eleven of the clock on Fridayhe 1Lth May 2012.
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